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LOK SABHA DEBATES

LOK SABHA

Thursday, September 3, J9SIjBhadra
J2,1903{Saka)

The Lok Sabha met at Eleven of the
Clock

[Mr. Speaker in the Chalr]

ORAL ANSWERS TO QUESTIONS

Calcutta Tube Railway

263. Shri Chitta Basu : Will the
Minister of RAILWAYS be pleased
to state :

A

(a) whether Government have any
proposal to have a fresh look at the
cut and cover method adopted for
the construction of Calcutta’s lube
Railway ;

(b) if so, the reasons therefor ;

(c) whether the project shall be
completed as scheduled; and

(d) what specific steps have since
been taken to expedite the construc-
tion?

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
AND IN THE DEPARTMENT OF
PARLIAMENT ARY AFFAIR’S
(SHRI MALLIKARJUN) : (a) to
(d). A statement is laid on the tabic
of the House.

Statement
(a) No.
(b) Does not arise.

(c) Yes, subject to availability of

resources.

(d) The following specific steps

have been taken to expedite the
construction :—

(i)Contracts of contractors
showing slow progress arc
being rescinded and balance
works are being let out to
contractors with  proven
ability;

(i) Matching funds allotment has
been ensured in the Sixth
Five Year Plan;

(iii)) Shortage of steel structurals
has been overcome by
imports;

(iv) Close liaison is being main-
tained with M/s BHEL and
NGEF for supply of Electricals

_ to ensure that the schedules
for manufacture and supply
of prototype coaches from
I.C.F. do not suffer;

(v) State Government is being

constantly pressed for finalis-
ingMand acquisition cases;

(vi) Constant liaison with Police
and State Government is being
maintained for improvement
of law and order situation at
work sites ;

(vii) Constant liaison is being
maintained  with Eastern
Railway for movement of
stone materials.
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SHRI CHITTA BASU : Sir, I
have gone through the statement and
it seems that the Government wants
to wriggle out of the commitment
already made for the implementation
of this project. In the statement, it
IS stated that the project would be
completed as scheduled subject to
the availability of resources. This
creates an element of suspicion and
possible delay in the completion of
the project because the availability of
funds or flow of funds to the project
has been all along erratic.

You will be surprised to know that
the ongma! estimate of the project
was Rs. 140 crores ; it was revised

2970 and now
the Railways consider that it should
be further revised to an amount of
Rs. 500 crores. When the estimate
of the project is increasing, what
has been the flow of funds ? Upto
1980-81, the total expenditure incur-
red has been Rs. 96.6 crores an I the
current year’s allotment is Rs. 35.65
crores. This adds upto Rs. 132 25
crores for a project of Rs. 500 crores.

Having regard to this, may I know
from the Hon. Minister nhether
they can assure the House that the
funds shall not be a problem and
that the project will be implemented

‘tﬁr March, j987 as declared in this
ouse earlier ?

SHRI MALLIKARJUN : I will
not be in a position to give an assu-
rance to the House that funds will not
be a problem. In any deaftelopmental
project, in a developing country,
tunds play a major role. As far as
the completion of the project is con-
cerned the first phase will be com-
u second phase
by 1987. Because of the escalation
n fyices, the estimated cost as gone
up from Rs. 140 crores to Rs. 550
~ores, at the 1980 price level. The
Government is keen to complete the
project according to schedule.

SEPTEMBER 3,1981 '
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SHRI CHITTA BASU The
Hon. Minister has given a Hst of
what have been the special steps
taken for the early construction of
the project. May I know whether
the Government also proposes to set
up a monitoring machinery in order
to evaluate, supervise and monitor
the progress of work for execution
of the project ?

SHRI MALLIKARJUN : Already
we have our own administrative
machinery to monitor but, however,
I would like to enlighten the Hoil®
that West Bengal Government has
also set up a technical experts com-
mittee in order to change the cut
and cover methodology and the same
Committee has come to the conclu-
sion that the cut and cover method
is quite sound and along with the
other Committee of R1 S of ours we
are monitoring it. We would like
to see how best we can complete the
project in a better way.

SHRI SOMNATH CHATTER-
JEH : This is the only project in the
whole of this country and in Calcutta,
now with a population of nearly a
crore, we are facing the greatest
difficulty. For years now, the main
thoroughfares of Calcutta have been
dug up. People are re'uctant to go
to Calcutta because of. that. Mr.
Pandey has contributed to that. The
position is that, many buildings are
getting cracked. For years, the main
thoroughfares have been dug up.
Ashutosh College building, one of
the main land-marks in Calcutta,
is now in danger of collapse, because
of this work that is going on,
and now it is found that there
is no eertainty of the completion of
the project because of escalation in
costs. Even by 1987, we are not
sure. There is no assurance of the
resources being available. In view
of this and to save Calcutta from the
serious problem, would you consider
taking up the project of the circular
railway? That can only save the
city and the entire area. Therefoie,
we are very earnestly requesting the
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Minister to consider the circular
railway project in Calcutta. We
have a suspicion that this will never
be completed. If the roads are kept
dug up, the whole of Calcutta
will be finished. In view of this,
kindly let us know about your
proposal and how far you are pro-
ceeding in this matter.

. SHRI MALLIKARJUN : This
question does not arise on this

question.
SHRI SO?4NATH CHATTER-
JEE ; Sir, the Cabinet Minister

wanted to reply.

THE MINISTER OF RAIL-
WAYS (SHRI KLDAR PANDAY) ¢
There is no proposal at present for
having a circular railway in Calcutta.
The only propo”lis that we should
have a Metro railway, underground
railway and that is going on and
nearly Rs. 100 crores have been spent
till now. I assure Hon. Members of
this House that it is very sound and
it will be completed as scheduled and
we shall do our level best to see that
the funds are not lacking.
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THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
AND TN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS
(SHRI MALLIKARJUN) : (a)
to (d). A statement is laid on the
table of the House.

Statement

(a) There is, at present, no pro-
posal to set up a Diesel Engine
Workshop by the Railways. How-
ever, there is a scheme to setup
“Diesel Component Works” at
Patiala (Punjab) by the Railways for
undertaking manufacture of diesel
locomotive components, re-manufac-
ture of major assemblies/sub-assemb-
lies and re-buiiding ofdiesel loco-
motives.

(b) It has been estimated that 550
acres of land will be required for set-"
ting up the woikshops and colony.'
This land is being given free of cost
to the Railways by the Government
of Punjab.

(¢) and (d). The Iland 1is “bcing
acquired by the Government of
Punjab and rate of compensation is
also being fixed by the State Govern-
ment under the Land Acquisition
Act procedure. This matter is not
within the purview of the Railways.
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SHRI XAVIER ARAKAL : Sir,
it is good that diesel workshops are
being put up in Punjab, But, I would
like to know how many diesel work-
shops are to be put up. There was
a proposal which is still under consi-
deration for putting up a coach
factory at Palghat in Kerala state...

MR. SPEAKER : 1his does not
fall under this.

SHRI XAVIER ARAKAL : This
is relating to putting up workshops.

MR. SPEAKER ;Irrelevant ques-

tion. This concerns Punjab and
nothing else. You put a separate
giestion.

SHRI XAVIER ARAKAL : This
is related to the workshops—it may
be in Punjab or anywhere else.

MR. SPEAKER :/ his is a specific
question relating to Punjab. So, you
put a separate question.

SHRI XAVIER ARAKAL : 7his
is a ve’y relevant question concerning
railway workshop.

MR. SPE AKER : I am not going
to allow this. This is an irrelevant
question. | his does not concerm this
question. The Minister will not
have the answer for th’S

Sbri Rajnath Sonkar Shastri.
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MR. SPEAKER : This 1is also
not relevant Not allowed. He
will not have the answer.
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Transport Arrangements for
Asian Games

*269. SHRI AMAR ROY-
PRADHAN : Will the Minister of
SHIPPING AND TRANSPORT
be pleased to state :

(a) whether it is a fact that the
Union Government has entrusted
the transport arrangements for the
Asian Games to the Maharashtra
State Corporation; and

(b) if so, what are the details in
this regard ?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI1 VEERE-
NDRA PATIL): (a) and (b). No,
Sir. The Mahara<»htra State Road
Transport  Corporation’s role is
limited only for their offer of hiring
to tlie Asian Gamej authorities 200
deluxe buses to meetthe transport
requirements of the participants in
the various events of the Games,
during November, 1982.

SEPTEMBER 3, 1981
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The salient features of the offer
are that the Maharashtra State Road
Transport Corporation will acquire
new chassis, fabricate bodies theron
in its own workshop in accordance
with the specifications to be indicated
by the Special Organising Committee
and operate these buses from the
Asian Games village to various
Stadia for transporting participants.
After the termination of the Games
the buses will be dehired. The hire
charges will be b.ised on the oper-
ational and other overhead costs.

SHR1 AMAR ROY PRADHAN :

I have not asked for the entire
transport arrangement for  the
ASIAD. I have asked for a specific
question. 1lie Minister should say

‘yes’ or ‘no’.

Is it a fact that there is some
truth that 200 buses are being
acquired on hire basis ? if so, I
would like to know from the Hon.
Minister whether regarding tiie hir-
ing of buses, consult'itions have been
done with any other State or any
other State Road Transport Cor-
poration ? Ido not like you to say
about the West Bengal or Kerala
Government.

Have you any consultations with
the Road ;ransport Corporations of
Orissa, Biiiar or any other State ?
Is it a fact that Rs 15 crores have
also been sanctioned to Maharashtra
State Road Transport Corporation
and whether any tenders had been
called for this ?

SHR1 VL£ERENDRA PATIL :
Sir, there is a Transport Sub-Com-
mittee. That Transport Sub-Com-
mittee asked all the Road Transport
Corporation of different States and
I may inform the Hoi. Member
that no Road Transport Corporation
except the Mah.rashtra  Road
Transport Corporation wa” in posi-
tion™ to supply 200 luxury buses.
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Some Corporations said that they
were in a position to supply four and
some said they were in a position to
supply five, etc. 1hese are being
hired from our own public sector
organisation. So there is no ques-
tion of inviting tenders because we
are not asking the private sector to
supply these buses. They are sup-
plied only for a particular period—
may be 15 days or 2" days—during
the Games. After that they are de-
hired and they go back.

The Hon. Member also
asked whether we have given any
guarantee or loan. Wc have not
given any loan. We have only said
so far as financial requirements are
concerned we will recommend their
case to the Finance Ministry or Life
Insurance Corporation.

SHRI AMAR ROY PR\DHAN :
Sir, although the Hon. Minister did
not mention about money yet I know
that he is interested to purchase the
buses before knowing the number
of visitors during ASIAD, So, I
would like to know have if he has
set-up a survey body to study whal
would be the number of visitors and
transport requirements  thereby ?
Secondly, is it a fact that DiC
Chairman hid advanced a sum of
Rs. 58 lakhs to a private company—
obviously Congress (I) supporter—
who was not able to submit any
report of transport requirements
during the last one year ?

SHRI VRERENDRA PATIL
Sir, this is only about acquiring buses
for the purpose of the use of dele-
gates and not for sp”tators. For
use of delegates they re“uire special
luxury coachci. Maharashtra Roaxl
Transport Corporation came forward
and said at their own cost they will
invest the money. They will acquire
the chassis and build the bodies and
send them here. Those buses would
be used by us and we will pay hire
charges. After ihe games they will
be de-hired and sent back.

BHADRA 12. 1903 (SAKA)
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Sir, so far as financial assistance
is concerned I have made it very
clear that we are not giving any finan-
cial assistance. On the other hand
they are gstting Rs. 6.60 crorcs from
the Lie and we are only using our
good offices, So far as the demand
for spectators is concerned it will
have to be met by the DTC. They
have already gone into this matter.
They have appointed a consultant
who has submitted a report which is
under consideration.

SHRI SATYASADHAN CHA-
KRABORTY : Is the Govern-
ment seriously contemplating hold-
ing of football matches during
ASIAD at Calcutta ? If so, what
steps have been taken ?

MR. SPEAKER : No. This does
not arise from the piesent question.
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SHR1 SUNIL MAtTRA : The
Minister said that the Government
of India is going to recommend to
Lie to advance a loan of more than
Rs. 6 crores. May 1 know from the
Hon. Minister whether the Govern-
ment is also recommending to the
Lie to offer to the Maharashtra
Government the loan at a conces-
sional rate.

SHRI VEERENDRA PATIL :
When it isa question of giving con-
cessional rate we can only use our
good offices. So far as advancing
actual loans, loan terms, interest
rates and so on are concerned, these
are all to be decided by the Maha-
rashtra Road Transport Corporation
and the L.L C.

Vessels Deployed for Transportation
of Coastal Cargo

4270 SHRI MOHAN LAL PATEL:

SHRI DAULATSINHII JADEJA:

Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state a statement showing :

(a) the number of vessels deploy-
ed for transportation of coastal
cargo in the country ;

(b) what are the items which are
being transported by coastal ship-
ping : and

SEPTEMBER 3.1981
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(©) whether Government will cor
sider to introduce more ships to po-
pularise this traffic ?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI VEE-
RENDRA PATIL) : (a), to (c). A
statement giving the requisite infor-
mation is laid on the Table of the
Sabha.

Statement

(a) The number of vessels inten-
ded for Coastal deployment as on
30-6-81—56.

(b) The items of cargo which are
being transported by the coastal ves-
sels are coal, salt, cement/clinkers,
fertilisers, foodgrains, timber, general
cargo and oil and petroleum pro-
ducts.

(c) The Coastal Shipping Com-
mittee, which was set up by the
Government of India under the
Chairmanship of Director General
of Shipping, to prepare a Plan for
the Eighties in respect of coastal
shipping, has gone into the question,
among others, of augmenting the
Coastal fleet. The Report of the
Committee is under examination of
the Government.
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SHRI DAULATSINHIJI  JA-
DEJA ; In the answer given to
Part (a) of the question, t* Hon.
Minister said that tiiere are* at pre-
sent 56 sailing vessels operating on
the coast. May I know whether this
number includes the mech”isc4
sailing ves”ls which also ply oh th"
coast, carrying coastal traffic ? *If
the answer is yes, does it mean that
these 56 include also the coastal
vessels, because, to my knowledge,
there are 15,000 sailing ves”lsin
the country and the”™ "Sippp sailing"
vessels carry more cargo th” the
other vessels which are operating in
our coast. May I know from the
Government whether' they have any
specific' scheme for giving any extra
allocation of funds for the acquisition
arid purchase ‘of sailing vessels, so
that more coastal traffic can be car-
ried by them ?

SHRI VEERENDRA PATIL :
Sir, I said that the number of ves-
sels intended for coastal deployment
as on 30-6-81 is 56. That means
only 56 vessels have been registered
for coastal shipping with the Direc™"
tor-General of Shipping. In fact®
0i"y 26 ships are plying. 1 don’t
think these 23 vessels include mecha-
nised sailing vessels because they are
in thousands. So far as encourag-
ing mechanised sharing vessels is
concerned, the Hon. Member knows
the policy of the Government. We
have to receive propo” from the
State Government and we a™‘&nce
funds to the State Government.
Distribution of funds is entirely the
lesponsibility of the State.

A 5 WITHIT : «r«w *rfHrir,
<TIT % m™aiT It 3t % STFRT
A fif 554 %
fft tOTrw
grfiffw  ~ It SIT %
A t? ~ Jf
n>T fiitt
WT fTTwrar



19 Oral Answers

t tk
A MIT r?

qrf” i (B
3T TT2M NTT PHIT ™t Arw?

MTST «T % » 2T 1 1

SHRI E. BALANANDAN : In
the reply given by the Minister, it
is said that the Committee’s report
is under consideration. Considering
the situation prevailing in the coun-
ti7 , coastal shipping has to be deve-
loped on a large scale to meet the
situation. Will the Hon. Minister
tell us within what time will this de-
cision be taken considering the ur-
gency of the situation ?

SHRI VEERENDRA PATIL
Sir, only a month back we re-
ceived the Report. Afterall they have
made so many recommendations. We
have to consult several Ministries. For
processing it, it will take some time.
Therefore, it will be dithcult to set
any time limit. But I can assure the
Hon. Member that so far as the
Government is concerned, we are
very eager to develop coastal ship-
ping during the 80s. 1hat is why
we appointed the Committee. We
are giving our utmost consideration
to the recommendation that we have
received. We will process it as ea’ly
as possible and try to implement it
as early as possible.

Loss suffered by Ships for want
of Berths at Ports

B

*271. SHRI ATAL BIHARIi
VAJPAYEE : Will the Minister of
SHIPPING and transport be
pleased to state :

(a) the overall losses suffered in

cach of the past two years due to
waiting for berths by ships in each of
the Indian ports; and
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(b) steps taken %o far in this
regard, their resuhs and work pro-
posed to be completed in the current
year ?

THE MINISTER OF SHIPPING
AND transport (SHRI
VEERENDRA PATIL) : (a) During
the past two years, Bombay, Calcutta
and Madras Ports have suffered
congestion. The berthing delays suffer-
ed by the ships at Ports lead to levy of
surcharge by the Conference Lines on
liner vessels and payment of demur-
rage charges by the vessels hired on
chartered basis. However, the infor-
mation relating to overall losses on
account of ships waiting at various
ports due to lack of a berth is not
compiled at one place. Besides, it is
difficult to quantify the precise losses
to the economy.

(b) To contain congestion at the
ports and for utilising fully the avail-
able capacities at all major ports,
the Government have been regulating
the flow of traffic on Government
account by planning the port of

import/export. Besides, mid-stream
unloading of ships has been
encouraged.

As a long term solution, during the
Sixth Five Year Plan, Rs. 531 crores
have been allocated for the develop-
ment of major ports. Out of this,
Rs. 177 crores will be spent on conti-
nuing schemes and the balance on
the new schemes. These proposals
include construction of general cargo
berths at Kandla, Madras, New
Mangalore, Paradip, i uticorin and
Visakhapatnara. Besides, container
handling facilities are being planned
at Bombay, Madras and Cochin.
The proposal of constructing a new
Port at Nhava Sheva is under consi-
deration. As normally it takes 2 to
3 years for completing the construct
tion of a berth, no new berth will be
completed during this year.

SHRI ATAL BIHARI VAIJ-
PAYEE : Sir, the Hon. Minister
has not given the figures in nutshell
on the ground that the figures are
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compiled at*so many places. But,
Sir, that cannot be a reason for not
furnishing information e« to Parlia-
mentj® A  21-days’ notice  was
given.

MR. SPEAKER :
m”re time for that ?

Do you need

SHRI VEERENDRA PATIL:
Sir, I want to explain the position.
Jhe Hon. Member wanted informa-
tion about overall lossess and that
too for two years.

Supposing a ship carrying scrap
item or scrap steel is wailing for
berthing. That means by waiting
how much the factory or the mini-
steel plant, which is using the scrap,
has suffered. So, we have to collect

all these.
SHRI ATAL BIHART VAJ-
PAYEE : Are we to understand

that no account of losses is kept ?

MR. SPEAKER : There are two
different things. Do you want to
know the losses suffered by ships, or
by the ovfcrall economy ?

SHRI VEERENDRA PATIL:
The question is about ‘overall losses’.
So far as ships are concerned, I
want to make it clear that surcharges
and demurrages are not paid by the
port authorities. We have no
account of that. They are paid
only by the exporters and importers,
and the companies or individuals
who charter these ships—We have to
coax those people to tell us how much
demurrages and charges they paid,
and that too for two years. H >w
is it possible to do it within 21
days ?

SHRI ATAL BIHARI VAIJ-
PAYEE : Sir, if you are satisfied,
I am. The overall charges do not
include losses suffered by iron ore
mines. -He is stretching the question
too far. '

MR. SPEAKER : The ships are
hired by different companies. ,

SHRI ATAL BIHARI VAIJ-
PAYEE : 1 will put “another ques-
tion. The reduce congestion at

Calcutta and Bombay, we had de®
cided to develop Paradip, and one
port at Kandla. Is it not a fact that
the ships are not being diverted to
these ports, and the congestion at the
main ports continues ?

SHRI VEERENDRA PATIL ;
I want to correct the Hon. Member
and say that Haldia was developed
in order to see that the congestion
at Calcutta port is reduced. There
is also another difficulty with regard
to Calcutta, because the draught is
very shallow there, and bigger
vessels cannot go to Calcutta. That
is why Haldia was developed; and
to-day, as far as congestion in ports
is concerncd, it is confined only to
two ports. There is no congestion
in Calcutta. It is there only in Bom-
bay and Madras. So far the con-
gestion at Madras is concerned, it
is only a temporary phenomenon. I
want to assure the Hon. Member
that so far as Madras congestion
is cencerned, it will be wiped out
within a couple of weeks. 1 agree
with the Hon Member that the
Bombay congestion is a constant and
chronic  problem. Therefore, in
order to remove that congestion and
also to deal effectively with it, wc
have very seriously thought of cons-
tructing a new port at Nhava Sheva ;
and we have already appointed a
consultant. They are expected to give
a detailed project report by the end
of the current year. .

SHRI MANORANJAN BHAKTA:

The question is not very clear,
because the ships which are watting
for berth, belong to the Shipping
Corporation, private coinpanies or
other countries. That is why it is
not possible for the Minister to
reply. {Interrtdptions) ]

But I would like to know from
the Hon. Minister something about
.the cargo vessels owned by the
Shipping Corporation and those
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vessels carrying cargo from Anda-
maas to Calcutta, or from Andamans
to Kladras. Some of these cargo
vessels are waiting, particularly at
CalcutUi—and sometimes at Madras—
fora number of months together.
If this is the position, what is the
extent of losses incurred by the
ships, particularly by M. V. Shompen
which is waiting even to-day for ten
mdntlis and the losses incurred by
the Shipping Corporation of India ?
What™ action is the Minister going
,to take in the matter ?

MR SPEAKER : 1 think you
have read the report of the Committee
on Pulic Undertakings.

SHRI VEERENDRA PATIL : 1
have already made it clear that so
far as losses are concerned resulting
ffbtn the delay in getting berth, it is
riot the shipping companies or the port
authorities who are gbirig to bear the
losses ; they are.borne by the expor-
ter, importer or those companies who
charter these ships.

MR SPEAKER : What about the
Shipping Corporation ?

SHRI VEERENDRA PATIL: The
Shipping Cor”ratibn is owning
ships ; they are not chartering ships.
They have got nearly 148 ships with
them. Therefore, it is very difTicult
for'us. We can go to those people
who have ciiafter” ships or importers
and exporters, but it would take a
very long time to contact those
people collect information.

SHRI RATANSINH RAIJDA :
This terrible con”stion in the major
ports of India is working to the
deteriment of the country’s economy.
IYou have already mentioned about
the Nhava Shiva port that we are
going to develop. In the 6th Lok
Sablu, I had put a question about
developing a new porton the western
coast at Vadihar and assurance was
given to me. The Government is a
continuity. At Vadinar, there is a
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natural harbour which can be deve-
lop™ in the inter&t of the country.
There are deep waters and experi-
ments hkve already been succisssful.
Recently, I read tfie statement of the
Chief Minister of Gujarat where he
also advocated that Vadinar should
be developed as a natural harbour
and a major port in this country.
Will the Hon. Minister tell us whether
there are any concrete plans to
develop Vadinar as a major and
Separate port and de-connected from
Kandla?

MR. SPEAKER : Is it a relevant
question ?

SHRI RATANSINH RAJDA :
It is a relevant qu stijn. Will you
please enlighten us on this aspect?

SHRI VEERENDRA PATIL: 1 he
Hon. member is quite aware all our
activities at Vadinar. He knows that
we have gotan off shore oil berth at
Vadinar with a capacity of handling
12 million tonnes of crude oil every
year and it is already functioning and
the oil is being despatcHed. As the
Hdh. Member Had sug”syd, there is
a proposal which is under considera-
tion to develop vadinar also for the
construction of a berth but we have
not been able to take a final decision
so far.

Drug Advisory Comniittee

*273. SHRIiYOTIRMOY BOSU:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state ;

(a) whether it is a fact that the
Drug Controller has constituted a
Drug Advisory Committee;

(b) if so, details of work done by
it; and

(c) is it also a fact that the Sub-
committee examined 34 types of fixed
dose combination and found out that
as many as 23 had no beneficial effect
on human body and atleast 16 com-
binations were found to be harmful?
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THE MINISTER OF HEALTH
ANP FAMILY WtLFARE SHRI
B. SHANKARaM n D (a) to
(c). The Drugs Consultative Com-
mittee,, which is a. statutory body
appointed under the Drugs and
Cosmetics Act, consisting of repre-
sentatives of Central and State
Governments, has a Sub-Committee
to screen various drug combinations
marketed in the country and make
recommendation-i regarding the
weeding out of irrational formula-
tions. The .Sub-Committee, after
examining 34 categories of fixed dose
combination had initialy recommen-
ded the weeding out of 23 categories
as there was no therapeutic rationale.
Of these 23 categories, the Sub-
Committee felt that 16 categories are
harmful combinations. In case of 7
categories however, the Sub-Commit-
tee was df the view that they should
be weeded out o " r a specific period
of time. The Sul*Commiltee recor-
ded the evidence of representative of
diUg manufacturers regarding justi-
fication for fixed dose combinations.
The final report of the Sub-Commi-
ttee has not yet been received. After
the  Sub-Committee  submits its
report, a meeting of the Drugs Con-
sultative Committee will be called to
consider the recommendations made
by the Sub-Committee and a final
view will be taken.

SHRI JYOTIRMOY BOSU : This
is really one of the harrowing stories
that the House could hear. One of
the most eminent drug experts in this
region has said about the multina-
tional drug firms. “T accuse them of
double standards that is a medicine
which is banned in their own country
is easily saleable, obtainable and
purchaseable in India and other
developing countries.” As he had
already admitted, I find some infor-
mation. Foreign drug companies
numbering 60 would be covering as
much as 80 per cent of the drug
production, some of the miracle
drugs which we think should be
.banned because they are banned in
their own country. It means that
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80 per cent of the Rs. 1150 crores of
medicine market has been dumped
with non-es”ntial drugs. Prof. XJ.K.
Seth of G. S. Medical College,
Bombay has said that over Rs. 525
million are spent on driigs ofdoubtful
clinical value. Here are the quesi-
tioni—or 1 will ask the questions
later. I have something more juicy.

The Drug Controller of India said
that Shri S.S. Pataskar, who headed
the Drugs Consultative Committee,
1980, mentioned that the Sub-
Conmiittee a»amined 34 categories
of fixed dose combinations, etc. I
would like to ask a question, because
it is a most gloomy picture. That
means your Ministry have utterly
and miserably failed to protect the
countrymen from the lot of the
multi-nationals on two counts. One,
from the sale of useless drugs and....
(Interruptions)

MR. SPEAKER : Put the ques-
tion. (Interruptions)

SHRI JYOilRMOY BOSU:
Even the>e people have become
advocates of multi-nations looting
the country.

Secondly, they are selling injurious
and dangerous drugs in the country.
1 his Drug Committee was consti-
tuted in 1980, 1 wunderstand. Is
that right? When is the final
report of the Sub-Committee to be
received? Why is it that from 1980
till today, i.e. for more than a year
ar”™ half this report is not received ?
And, is he aware of the fact that
the Sub-Committee after examining
h”~ said that seven categories
needed be weeded out, under
what  circumstances they® needed
to Be weeded out, in a phased
manner? This is the information
I want.

SHRI B. SHANKARANAND :
The latest information that I have
at this moment is that the Sut>-
Conunittee has submitted its report
yesterday only. 1he Sub-Com-
mittee’s report has to be exam ined
by the Consultative Committee
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headed by the Drug Controller of
India and for that one month’s
notice has to be given. And the
Consultative Committee will examine
the recommendations given by the
Sub-Committee and then action will
be taken.

SHRI1 JYOTIRMOY BOSU : 1 his
reminds me of what we did in this
House. The Patent Bill was allowed
to lapse at least through three Lok
Sabhas. The Drug Manufacturers’
Association, the Owners’ Associa-
tion, they have got pocketful of
money and nothing can be done
whicii will harm them and to protect
the people of this country. Will the
Minister assure that the report will
be laid on the Table of the House as
soon as it is ready, within o0iiC
month ? Can he give that assurance?
That is number one. My second
question is about the antibiotic
antitrust case which the Government
ot India had instituted against seven
companies. 1 am quoting from a

letter which I have received from.

.Washington.
*Patents Act, it

According to the

would have meant
that we paid enormous price
for drugs which are of no use
or little use and we preferred a claim
before the Philadelphia District-Court
in the United Srat"s. And I under-
stand that after Reagan came t')
power some understanding was
rcached and the Government of India
“had withdrawn the case. Will the
Hon. Minister kindly tell i:s whether
the formalators that he had indicated
in his reply to the question include
Pfizer. American Cynamide Com-
pany, Bristol-Myers Company, E. R.
Squibb & Sons, the Upjohn Company
Squibb Inc., and Olive Corporation 7
if so what action has been taken
agaist such firms for hnving infringed
the law ? —

SHR1 B, SHANKARANAND :
‘Regarding the first part of the ques-
tion of the Hon. Member, I say that
this report of the Sub-Committee and
its recommendations will be finally
examined by the Consultative Com-
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mittee. Then it will come to “the
Government. Government will exa-
mine the report and the question of
layi( g it on the! able of the House
will arise then. I cannot say anythmg
at this moment.

SHR1 JYOTIRMOY BOSU ;Is
he prepared to lay it on the Table or
not, and if so how soon ? °

SHR1 B. SHANKARANAND :
I he report lia® not yet ¢ me to the
Government. How can I say whether
1 can lay it on the Table or not ? It
has been submitted to the Consulta-
tive Committee.

SHRI JYOTIRMOY BOSU
Who constitute the Consultative
Committee ? You are the administra-
tive Ministry. ‘Why are you trying
to evade ?

SHRI B. SHANKARANAND
There is a consultative committee
which is a statutory body appointed
under the Drugs and Cosmetics Act,
headed by the Drug Controller of
India. In that committee, two
representatives  from  the Drug
Controller’s office and two repre-
sentatives from the Drug Controller’s
office of each State sit.

SHR1 JYOTIRMOY BOSU ;
The administrative  ministry is
yours.

MR. SPEAKER :
like this.

No discussion

SHRI B. SHANKARANAND :
This sub-committee was appointed
by the consultative committee and
not by the Government. It has ’
submitted its report to the consulta-
tive committee and ifis yet to be
examined." So ‘far as the second
part of the question is concerned,
I do not come into the picture at
all, because the Ministry of Chemicals
and Fertilisers is concerned with it. m
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SHRI MADHAVRAO SCINDIA:
I would like to put a question on
the implementation of tiie recom-
mendations of such committees.

Psychotropic or mind-acting
drugs are supposed to be sold
strictly on medical prescription only.
But it is well known that these drugs
are freely available in the market if
you are prepare.l to pay a higher
price without any pre-icription. For
mstance, there was a case in Delhi
last year wh *re a person was caught
with 7000 Mandrax tablets which he
said he purchased from Agra. I
would like to know from the
Minister whether there is any
deterrent law again'’t such offences
and if so, is a tightening of such
law being contemplated ?

SHRI B. SHANKARANAND :
The question mainly relates to the
34 categories of fixed dose combi-
nations. I think the supplementary
dJes not relate to the main question.

SHRI MADHAVRAO SCINDIA :
It is a question of implementation of
recommendations of such committees.
What is the use if they remain on
paper and are not implemented ? Is
there a law which is acting as a
deterrent against this ?

MR. SPEAKER: Shri N.ren
Ghosh.
SHRI NIREN GHOSH : May I

know the terms of reference of this
advisory committee ? Is it also
examining the fact that these drug
companies do not produce life-saving
drugs but produce drugs which are
harmful for the health of the

N people ? If so, may I know whether

“the Government will black-list those
Companies and w,ll never give any
more licence for expansion of their
capacity, whether in the name of
new technology or otherwise ?

SHRr B. SHANKARANAND :
This question relates to the specific

BHADRA 12, 1903 (SAKA)

Oral Answers 30

34 categories of fixed dose combina-
tions. This question relates to that
only. When the consultative com-
mittee appointed tiiis sub-committee,
depending on the reports given by
the zonal offices ofthe Central Drug’
Controller’s Office, these 34 for-
mulations were examined by the
sub-committee and this report has
been submitted.

MR. SPEAKER : I, hope the
Minister will look into this matter,
because this concerns the health of
the people of India. Immediate
action should be taken and there
should be no delay.

SHRI B. SHANKARANAND ;
That is the reason why we appointed
that committee.

MR. SPEAKER : Next question.
Shri Chintamani Jena—absent. Shri
Jai Narain Roat—absent. What has
happened today ? It seems to be a
complete day for furlough ; 1 think
they are all tiied. Prrf. Narain
Chand Parashar—absent. Shri Satya

Deo Singh-absent. Shri Jagpal

Singh—absent. What a gallaxy ! I

saw him this mormng Shii  Ajit

Kumar Mehta.

*278 SHRI JAGPAL SINGH:
PROF. A ll! KUMAR
MEHTA :

Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state:

(a) whether any assessment has
been made by the Govc“rnment with
regard to the annual deaths in the
country because of road accidents;

(b) ifso, details thereof, and

(c) measures proposed to be
tal*n by the Government to mini-
mise such deaths ?

1 HE MINISFER OF SHIPPING
AND RANSPORI (SHRI VEER-
ENDRA PATIL): (a) to(c). Statement
is laid on the table of the Salfzha. v
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StateiMnt

(a) to (c). Details of\ the total
number of fatal and other types of
accidents involving all types ofVeh i-
cles in the country for the' last three
years as compiled, on the basis of
information so far received from the
State G jvernments and Union *erri-
tory Administrations, are as under :

Year Total No.

of accidents— —————mmmmmemmmmeee e
Persons Persons
killed injured

(000 Nos )

1978 140.2 20.9 96.7
1979 138.1 21 7 100.2
1980 135.9 202 105.5

The 3 major factors contributing
to the road accidents are :

(a) human error i e. fault of
drivers/and other road users;

(b) mechanical djfects ii vehicles,
and

(c) unsuitable road conditions.

While the Motor Vehicles Act,
1939 provides for regulation of grant
of driving licences, requirements to
be satisfied by the State Transport
authorities aSout construction, equip-
nient and maintenance of vehicles,
the types of traffic violations where
the police authorities/cnforcement
agencies should take action agiinst
offenders, the executive responsibility
of the implementation primarily rests
with State Governments.

With a view to reduce accidents,
the Central Government, have re-
quested State Govirnmeats/Union
Territory Administrations from time
to time to ensure stricter control
over issuing driving lioenws, regula-
ting the movement of vehicles in con-
gested places, removal of traffic
obstades, and making suitable pro-
visions in the Motor Vehicles Rules
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of the State Govefnrnehts/Union 1 er-
ritory Administrations for compul-
sory fitment of devices sucj;  spee<J
governers. Jhe need for setting up
schools for driver training has also
been brought to their hottce.
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SHRI SANTOSH MOHAN DEV :
Government is paying compensation
to the passengers who die in rail acci-
dents and air accidents. But no
compensation is paid to the passen-
gers who die in road transport acci-
dent. Will the Government consider
paying compensation to the passen-
gers who die in national transport
tuS2S in different States; if so, what
action is Government going to
take?

SHRI VEERENDRA PATIL: I do
not agroe with the Hon. Member that
the passengers travelling in the buses
if they are victims of accidents, are

Railsvay Lo5S due to
damages to
bridges and

embankments

R».) j
Central 70;000
Eastern 25,000
Northern 8,00,000
N.E. 35,00 '
N.F. 53,000
Southern
S.E. -
S.C. —
Western 6,57,00,000

total (5;65,83,0D0
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not eligible for compensation. They
are eligible for compensation and
they get it.

WRITTEN ANSWERS TO

QUESTIONS
Loss to Railways due to Floods
and Rains
+264. SHRI KRISHNA PRA-
TAP SINGH :

SHRI A.A. RAHIM :

Will the Minister of RAILWAYS

be pleased to lay a statement

showing.

(a) the total loss suffered by

Railways in respect of each
floods and

Railway due to recent
rains in various pans of the country
this year and the nature of loss;

and

(b) how does this loss compare
with the loss suffered by Railways
on this account during last three
years (year-wise) ?

THE MINISTER OF RAILWAYS

(SHRI KEDAR PANDAY) : (a)
I otal loss suffered by the Railways

(Railway-wise) during the recent
floods is as under :
Loss due to suspen- Total
sion of traffic
(Rs.)
- 70,d00.00
— 25,000.00
33,00,000 41,00,000 00
' 9,200 44,200.00
3,54,459 4,07,459.00'
83,25,000 7,40,25,000.00
1.19,88,659 7,86,71,659.»0
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(b) Loss suffered by Railways
on this account during the last 3
years (year-wise) is as under :

Rs.
1978-79 — — 14.76.00.000
1979-80 — — 11.86.00.000
1980-81 — —  7,10,00,000
Recent Floods — 7,86,71,659

Lack of Medical Institutions for
Higher Studies for Doctors

*266. Dr. KRUPASINDHU BHOI
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state :

(a) whether it is a fact that suflS-
cient facilites are not available in our
Medical Instiutions to provide higher
education to graduate doctors even
when a large number of them are
willing to have higher education ;

(b) whether in order to provide
higher education facilities to graduate
doctors Government propose to set
up some Specialised Medical Institu-
tions ;

() if not, the reasons thereof ;
and
(d) the number of Indian graduate

doctors migrated to foreign countries
for higher studies during the last 3
years ?

SHRI B. SHANKARANAD : THE
MINISTER OF HEALTH AND
FAMILY WELFARE (a) No. Sir.

(b) and (c). No Sir, since suffi-

cient facilities are available in this
regard.

(d) The
available.

information in not
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Training of Personnel for Handling
New Machines

*267. SHRI LAKSHMAN MALLICK

SHRI M. RAM GOPAL
REDDY :

Will the Minister of RAILWAYS
be pleased to state :

(a) whether Government have a
proposal under their consideration
to set up Institutes for training of
personnel in  handling of new
machines; and

(b) ifso, the details thereof ?

THE MINISTER OF STATE IN
THE MINIS 1RY OF RAILWAYS
(SHRI C. K JAFFAR SHARIEF) :
(a) No, Sir.

(b) Does not arise.

Stagnation of Primary Teachers
in Delhi

*268. SHRI SURAJ BHAN :
Will theMimster of EDUCATION
AND SOCIAL WELFARE be
pleased to state :

(a) whether his attention has
been drawn to the plight of primary
teachers in Delhi regarding their
stagnation in grades of their initial
appointment, little avenues of pro-
motion and poor working conditions;

(b) the facts in this regard and
steps taken or proposed to be taken
for their amelioration ;

(c) what are the recommendations
ofTrigunaSen Committee regarding
primary teachers and whether to
those recommendations have been
accepted and implemented by the
Government; and 7

(d) ifnot, the reasons therefor ;
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THE MINISTER OF STAE IN
THE MINISIiRIES OF EDUCA-
TION AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL)
(a) and (b). The primary school
teachers in Delhi have a pay scale of
Rs. 330-560 with a span of 16 years.
About one-fifth of the teachers are
reported to have reached the maxi-
mum of this scale. As regards avenues
of promotion, 20 % of the posts in
this cadre which have been in exis-
tance for more than 3 years are in
the selection grade of Rs. 530-630.

In addition, all posts of headmas-
ters of primary schools in the scale
of Rs. 425-640, which are over 10%
of the sanctioned strength of primary
teachers are filled in by promotion
only.

Primary school teachers are also
eligible for promotion as trained
graduate teachers in the pay scale
of Rs. 440-750.

The working conditions of teachers
in primary schools in Delhi cannot
be said to be poor.

(¢) and (d).
Members of Parliament on Educa-
tion under Dr. Triguna Sen’s Chair-
manship made its recommendations
for teachers in general. Regarding
the status of teachers, the Committee
recommended that it was necessary
to make a sustained efforts to attract
to the teaching profession, a signi-
ficant proportion oftalented young
men and women who leave the schools
and universities every year and to
retain them as dedicated, eathusiatic
and contented teachers. The recom-
mendations also emphasised improve-
ment of the emoluments and conditions
of work and service of teachers arid
the provision of adequate opportuni-
ties of professional advancement.
Based on these recommendations, the
Government of India adopted a
National Policy on Education (1968)."
The National Policy states that
emoluments and other service condi-
tions of teachers should be adequates
and satisfactory having regard to
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their qualifications and responsibili-
ties. The National Policy document
was recommended to the State
Governments for implementation.
On their part, the Government of
India have revised upwards the scales
of pay of school teachers working
under Government, local bodies and
Government aided schools in all the
Union Territories, except the Union
Territory of Chandigarh.

Setting up of a Coastal Shipping
Corporation

DR. VASANT KUMAR
PANDIT

SHRI JAGDISH TYTLER

*272.

Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state :

(a) whether itis a fact that the
Hanovar Committee had recom-
mended setting up of Coastal Shipp-
ing Corporation to handle ever
increasing coastal shipping;

(b) whether it is fact that the
high level committee headed by
Director General of Shipping Shri
R. D. Pradhan appoint® by the
Government to study the problems of
coastal shipping and suggest remedial
measures also have concluded that
setting up of such a corporation is
necessary and possible as well;

(¢) what are the salient features
of the R. D. Pradhan Committee’s
recommendations, as far as Coastal
Shipping is concerned;

(d) what decision the Government
has taken in the light of tb"e
recommendations : and

(e) if not, when a decision is .
likely to be taken ?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI VEER-
ENDRAPATIL); (a) Yes, Sir.
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(b) The high Ilevel committee
headed by Director Geaeral of Ship-
ping has expressed the view that the
proposal to set up a Coastal Ship-
ping Corporation needs to be studied
in greater depth.

(c) to (¢). The recommendations
of the Committee are under exami-
nation of the Covernment.

Plan to provide Employment to One
Lakh Women under Socio-Economic
Programme

*274. SHRI CHINTAMANI
JENA : Will the Minister of EDU-
CATION AND SOCIAL WELFARE
be pleased to state :

(a) whether it is a fact that a plan
has been prepared to provide emp-
loyment to one lakh women under
the socio-economic programme of the
Central and State Social Welfare
Boards; and

(b) ifso, the details regarding the
scheme of Government in this
regard ?

THE MINISTER OF STATE OF
THE MINISTRIES OF EDUCA-
TION AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL) (a)
No, Sir.

(b) Does not arise.

Danger of Cholera and Gastroen-
terities Breaking out in Rajasthan

*275. SHRI JA1 NARAIN
ROAT: Will the Minister of
HEALTH AND FAMILY WEL-
FARE be pleased to state :

(a) whether it is a fact that there

is an imminent danger of cholera
and gastorenteriaties breaking out
in epidemic form in the rural areas
and urban areas in the districts of.
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Rajasthan State due to unprece-
dented torrential rains and floods ;
and”

(b) is so, what steps Governmer
have taken in this regard ?

THE MINISTER OF HEALTH
AND FAMILY WELFARE (SHRI
B. SHANKARANAND) : (a) No, Sir.

(b) Does not arise.

New Railway Lines In States

#276. PROF. NARAIN CHAND
PARASHAR : Will the Minister of
Ra il ways bepleased to lay a state-
ment showing : (a) whether Govern-
ment propose to construct new
railway lines in the States, which
have, so far, been neglected and
where virtually, no new lines have
been constructed since independence;

(b) if so, the names of such states
along with the railway lines appro-
ved for construction during the Sixth
Five Year Plan and the amount
earmarked for each one of the
lines in these States and the Likely
date by which each one of these
lines is expected to be c™)mpleteed
alongwiththe estimated expenditure
for the whole line as also per kilo-
metre of length for cach line and the
contribution  from the State con-
cerned; and

(c) if not, the reasons therefor and
the steps proposed to be taken to
undo this injustice ?

Y

THE DEPUiY MINISTER IN
THE MINISTRY OF AILWAYS
AND IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS
(SHRI MALLIKARIJUN) : (a) to
(c). A Statement is laid on the Table
of the House.
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Statement
(a) New Railway lines are constructed to serve transport needs of tne country as a
whole on a national basis. The question of planning new lines Statewise, therefore, does

notarise.

(b) The following new railway lines have so far been finally approved for construc-
tion during the Sixth Five Year Plan, in adJition to lines the construction of which is in

various stages of progress :
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B”nakalu-Jaggaya- 34.00 South Andhra 7.00 20.59 7.00 1985*86 Nil
petta(B.G.) Central Pradesh

2. Kota-Chittorgarh 242.0U Western Rajasthan 41.09 1698 27.00 1987-88 NU
Neemuch (B.G.) and

Madhya
Pradesh
3. Telapur-Patten- "~.31 South Andhra 2.22 26.71 2.22 1984-85 Nil
cheru (B.G.) Central Pradesh
4. Koraput-Raya- 174.2 South Orissa 112.10 64.35 11000 1985-86 Nil
gada(B.G.) * Eastern
5. Karur-Dindigul  324.00 Southern Tamil 42.86 13.23 1850 1988-89 Nil
Tuticorin (B.G.) Nadu
6. Jammu-Udhampur 56.10 Northern Jammu & 8713 21.50 1988-89 Nil

(B.G.) Kashmir
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In addition, the following project are at various stages of considerarion in consulta-
tion with the Planning Commission for inclusion in the Sixth Five Year Plan :—

ERE
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1. Nangal-Talwara- 84,00 Northern Punjab/ 33.50 39.88 12.50 1987-88 Free, land
Mukerian (B.G.) Himachal earthwork
Pradesh under
Food for
Work Prog-
rasrme
and slee-
pers at cost
price by
H.P. Govt

2. Chandigarh- 4500 Northern Punjab 20.07 44.60 10.00 1985-86  Nil
Harinda (B.G.)

3. Chitradurg-Raya- 95.00 Southern Karna- 18.00 18.95 5.50 1986-87 Nil
durg (M.G.) taka

4. Budge Budge- 92.70 Eastern West 20,77 2241 6.00 1986-87 Free land.
Namkhana (B.G.) Bengal Earth work
under Food

for Work

= Programme.

5. Roha-Dasgaon 45,00 Central Maha- 900 2000 6.00 1987-88 Nil
(B.G) rashtra

(c) This does not arise in view of the position explaired with reference to part (a) of
the Question.
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Proposal to Introduce an Express
Train between Chhapra and Delhi

*277. PROF. SATYA DEO
SINGH ; Will the Minister of
RAILWAYS be pleased to state :

(a) whether Government propose
to introduce an Express train with
the name of ‘Dharmnath’ or ‘Hari-
harnath’ from Chhapra to Delhi :
and

(b) if so, by what time and if not
the reasons therefor?

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
AND IN 1HE DEPARTMEN P OF
PARLIAMENTARY AFFAIRS
(SHRT MALLIKARJUN) (a) and (b)
There is no proposal to introduce any
Express train between Chhapra and
Delhi at present. It is operation-
ally not feasible due to saturated
line capacity on the sections enroute,
paucity of rolling stock, non-avail-
ability of proper terminal facilities at
Chhapara and also due to speed res-
trictions on newly opened Gorakh-
pur-Barabanki broad gauge section
of North Eastern Railway.
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Task Force to enquire into Affa”s
Jj ofNCERT

*281. SHRI R. K. MHALGI :
Will the Minister of EDUC\TION
AND SOCIAL WELFARE be pleased
to state :

(a) whether there is any proposal
to constitute a task force to enquire
into the affairs of the NCERT ;

(b) if so, the details thereof:
and
() if not, what steps have been

taken to remove the inefficiency and
shortcomings from the NCERT ?

>
\

THE MINISTER OF STATE OF
THE MINISTRIES OF EDUCA-
TION AND SCCIAL WELFARE
(SHRIMATI SHEILA KAUL) : (a)
to (c). One of the many recom-
mendat ons made by the Public
Accounts Committee (Seventh Lok
Sabha) in its 48th Report is about
setting up a Task Force to consider
the question of restructuring NCERT.
The Govt, has been given time till
30-10-81 to take action thereon.

Opening of Central Sdiool in Leh,
Laddakh

+282 SHRI P. NAMGYAL :
Witt the Minister of EDUCAtION
AND SOCIAL WELFARE be pleased
to state :

(a) whether it is a fact that some
time back, the Central Government
had agreed to open a Central School
in Leh, Laddakh ; and

(b) if so, what is the latest posi-
tion in respect of opening of tlie said
School in Leh ?
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?W MINISTER OF state OF

ATHE ministr ies OF EDtTCATION

A /Vidyalaya Sangatha '""€ed, in
Jjlrinciple,»  April, 1 to open a
Kendriya y;jlyalaya™” Iprovided
the requilitd physi & like >
land and buUaijogs ttade avail-
atle by the <Jovi it of Jamu
and Kaghmiir.
(b) It is understood that the

yfi
y-y

AND SOCIAL WELFARE (SMT.
SHEILA RAUL) : (a) The Kendriya

State Gpvernm " has agreed to lease
a piece of land and to provide tem-
porary accommodation in a college
buliding to the Sangathan for opening
a Kendriya Vidyalaya at Leh.' How-
ever,'a formal proposal in this regard
in the prescribed mariner, has not
yet been received from the State
Government.

Promotional Qppottunities of U.D.Cs.
of Traffic Department of Madras
Port Trust

2601.
the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) the reasons for hoUing up the
promotions of Upper Division Clerks
of Traffic Department of Madras
Port Trust;

(b) what action is proposed to be
taken to remove the anomalies, if any
in their cases; and

(c) when the sanctioned posts in
that cadre \vill be filled up?

THE MINISTER OF
AND tTRANSPORT (SHRJ
VIRENDRA PAUL) ; (a) to (c).
98 liew post .of Section Heads were
r*uired to be filled in by promo-
tion of Upper Division Clerks in the
Traffic Department of Madras Port
Trust. <The filling in of these posts
has been kept, ho~er, in abeyance
pendiag a detailed review of the need
of all tibfise posts..

SHIPPING
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, “Assistance by UNESCO For Indian
Dances

> AV4 Y~
2602. SHRI S.B. SIDNAL": Wil
the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to
state

(a) whether the United Nations
Educational Scientific and Cultural
Organisation (UNESCO) had offered
assistance for a series of fihns on
India Folk Dances ; and

(®)

if so, the details thereof ?

THE MINISTER OF STATE IN
THE MINISTRIES OF EDUCATION
AND SOCIAL WELFARE (SHRI-
MATISHIELA KAUL) (a) No
such offer has been received by
Government in the Ministry of
Education.

(b) Does not arise.

DR. A. KALANIDHI : Will

Development of Dighi Port in
Maharashtra
2603. SHRI BAPUSAHEB

PARULEKAR: Will the Minister
of SHIPPING AND TRANSPORT
be pleased to state :

(a) whether State Government
of Maharashtra has approached
Government for developing Dighi
Port in ~Raigad District in Maha-
rashtra :

> (b) whether Governmeiat has
given any financial or technical
assistance to Government of Maha-

rastra for developmenl of Dighi
Port ;
(c) whether Government  has

A~ decidcd to,develop this port as an

alternative port to Bombay toremov«
congestion in Bombay Port ; and
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(d) kind of assistance” Central
Government gives to State Govern-
ments to develop minor ports in
States ?

THE MINISTER OF SHIPPING

AND TRANSPORT (SHRI
VEERENDRA PATIL) : (a) No.
(b) No.
(c) No.
(d) The responsibility for the

development of minor ports vests in
the State Government concerned ;
and funds for the development of
minor ports are provided in the
State Sector Plan. If technical assis-
tance in respect of a minor port
is requested by a State Government,
it is provided by the Ministry of
Shipping and Transport.

Setting up Institute of Petroleum
Technology at Aligarh

2604. SHRI K. MALLANNA :
SHRI LAKSMAN
MALLICK :

Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleas-
ed to state :

(a) whether it is a fact that Go-
vernment propose to set up an Ins-
titute of Petroleum Technology at
Aligarh; and

if so, the details thereof ?

(b)

THE MINISTER OF STATE OF
THE MINISTRIES OF EDUCATION
AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL) (a)
and (b). On a request received
from the Aligarh Muslim University
for the establishment of an Institute
of petroleum Technology, the Uni-
versity Grants Commission has set
up an Expert Committee to examine
the proposal. 1 he report of the Ex-
pert Committee is in the process of
being finalised.
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Salaries, and perquisites" of Chairmen
of Major Ports

2605. SHRI D. S/
SIVAPARAKASAM: Wil
the Minister of SHIPPING AND
TRANSPORT be pleased to state
what are the conditions of service and
details of salaries and perquisites of
all the Chairmen of Major Port Trusts
of India as per section 159 Major
Port Trust ?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI
VEERENDRA PATIL): The posts
of Chairmen of the Port Trusts are
statutory. Chairmen are appointed
under Section 3 of the Major Ports
Trusts Act, 1963. Under Section 7
of this Act, a Chairman holds office
during the pleasures of the Central
Government. The pay-scales atta-
ched to the posts of Chairmen at
various Port Trusts are given in the
enclosed statement.

Depending upon the concerned
officers” seniority in the service to
which they belong, Chairmen are
allowed to draw pay either in the
scale of their parent cadre or in the
scale attached to the post of
Chairman. Apart from pay, Chair-
men are allowed to draw usual
allowances like D. A. etc. They are
allowed the facility of a staff car for
journeys from office to residence and
in addition, use of the staff car for
private, purpose upto 500 Km on
payment of Rs. 100/- (Rs. 150/- if
the car be of more than 16 H. P.)
per month.

Statement

Name of Port Pay-scale of the post

of Chairman
Calcutta 3000-124-3500
Bombay -do-
Madras 2500-100-3000
Cochin -do-
Vizag -do- i
Paradip i. -do-
Kandla 2250-100-2750
Mormugao -do-
Tuticorin r -do-
New Mangalore I - -do-
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Ferry Serrice tOjVivekananda Rock
Memorial"

2606.
THADASAN NADAR: Will the
Minister of EDUCATION AND
SOCIAL WELFARE be pleased to
state :

(a) whether the ferry service to
Vivekanada Rock Memorial in
Kanyakumari district had to be
suspended often in recent months;

(b) if so, the details thereof; and

(c) the steps taken to maintain
service to Rock Vivekananda ?

THE MINISTER OF STATE IN
THE MINISTRIES OF EDUCA-
IION AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL) (a)
and (b). Report received from the
State Government of Tamil Nadu
indicates that following a clash
between workers of the Vivekananda
Rock Memorial Committee and crew
of the Fisheries Department in
Kanyakumari boat basin, the Vive-
kananda Rock Memorial Committee

suspended the ferry service on 18-7-81.

However, the ferry service was
operated by the Vivekananda Rock
Memorial Committee on 19-7-1981.
But because of repairs to its boats
and dredging difficulties, the Com-
mittee stopped the ferry service from
20-7-1981.

(c) The State Government have

decided to take over the ferry service
from the Vivekananda Rock Memo-
rial Committee on mutually agreed
terms and tun the same from 1-10-81.

Co-operative Society of Railwaymen
Dhanbad

260?." SHRI A. K. ROY: Will
the Minister of RAILWAYS be

pleased to state :

(a) is it a fact that due to anti-

~Aco*<M)enitive attitude of loealRaUway
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Authorities, Eastern Railway Emplo-
yees* Consumers Co-operative Society
Ltd., Dhanbad, has been put into a
serious Crisis;

(b) what are the reports and
resolutions passed at the Annual
General Meeting of this Co-opera-
tive Society, held at Dhanbad on
27th July 1981; and

(c) the action taken or proposed
to be taken by the Ministry of
Railways to run this Co-operative
Society of Railwaymen in proper
manner?

The Deputy Minister in the
Ministry of Railways and in the
Department of Parliamentary Affairs
(SHRI MALLIKARJUN) : (a) No.

(b) and (c).
relevant portion of the resolution
passed a* the Annual General
Meeting held on 27-7-81 in repro-
duced fclow :

“The House expressed deep resent-
ment against the anti-cooperative
attitude of the local Pailway
authorities. Stoppage of transac-
tion with the Society and freezing
of payment of the cld outstanding
bills by the Principal of the Zonal
Training School was very seriously
viewed by the House and action
of the Principal was vehemently
condemned. The House obser-
ved that the Railway Cooperative
Society, Dhanbad is a permanent
cooperative institution and as such,
the accommodation once provided
by the Railway administration to
start and continue its activities
would not be taken back at any
time without arranging suitable
alternative accommodation. The
taking away forcibly of the
godown and the attemnts to take
away the canteen building of the
Society were considered by the
House as an anti-cooperative
action on the part of the Railway
admmUtration. Thus the Houftr

The extracts of the



sV Wrimn Answers

expressed firm determination to
resist all such action.”

The staff canteen building attached
to the old Divisional Superinten-
dent’s "office building at Dhanbad
was allotted to the Cooperative
Society in 1968. However, in 1977,
the old Divisional Superintendent’s
office building was hand” over to
the Kendriya Vidyalaya Sanghathan
for running a Central School. The
school authorities J represented
against the running of a canteen
within the school premises where
outsiders were also frequenting
causing disturbance to the running
of the school. In fact, with the
shifting of the Divisional Superin-
dent’s office from the old building
to the new building in 1964, the
existence of a canteen building at>
tached to the old Divisional Super-
intendent’s office building now under
occupation of the Kendriya Vidya-
laya Sanghathan had lost its utility.
Therefore, the occupants of the
canteen have been asked to vacate
the'premises. 1his would also help
the School to find more accommoda-
tion for the increasing number of
children.

The Zonal Training School Dhan-
bad was having a mess run by the
trainees themselves and the dry
ration and other cooking material
used to be supplied by the Coopera-
tive Society. However, with the
discontinuance  of  the messing
arrangement by the students some
time back, this arrangement with the
Society has also been discontinued.

As regards outstanding payments,
the Society’s bills amounting to Rs.
9,886.71 have been paid on 20-8-1981.

Settlement of War Risk Claims of
Ships detained and damaged
in Iran-Iraq War

2608. SHRIMATI SANYOGITA
RANE : , Will the Minister of
SHIPPING AND TRANSPORT be
pleased to state:

»@) whether it is a fact that the
Government have not yet settled the
war risk claims of ships detained and
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damaged in the Pusian Gulf waters
due to war between Iran and Iraq;-

(b) whether it is a fact that this
delay in the settlement of claims
specially of the small )shipping com-
panies has aflfected them iadversely;
and

(c) ifso, the action proposed to
be taken to expedite the same ?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI VEE-
RENDRA PATIL) : (a) to (c).
After ensuring that the risk in ques-
tion are covered under the Govern-
ment’s War Risk Policy, decisions
have been taken to settle claims on
account of detention, as well as total
losses of ships destroyed in the Iran-
Iraq War. Decisions have also been
taken to follow the practice ofthe
mutual war risk clubs/Associations
of London in the matter of claims
relating to ships so detained as being
constructive total losses. As and
when the requisite proof of detention
damage etc. is made available, actual
settlements of claims can be consi-
dered by the'-concerned Insurance
Companies.

Increasing frustration Among Young x
Medical Graduates oyer *
paucity of Job

2609. SHRP JANARDHANA
POOJARY : Will the Minister-of
HEALTH AND FAMILY WEL-"
FARE be pleased to state :

(a) whether Delhi Junior DoctorR>"*"
Federation has drawn the attention
of Government to increasing frus- *
tration among young medical gra-
duates over paucity ofjob opportu-
nities and absence of job ' satis-
faction;

(b) if so, whether Governmeat
proposes to draw up any plan tOi

restore confidence among Junior,”
Doctors; and

(c) if so, the details lh«e and#.,,
not; the reasons therefor?
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THE OF STATE IN
THE MINISTRY OF HEALTH

AND FAMILY WELFARE i (SHRI
NIHAR RANJAN LASKAR : (a)
Yes.

(b) and (¢). In the wake of* the
implementation of Schemes in the
Health and Family Welfare Sector
in the. Sixth Five Year, Plan, job
opportunities for young medical gra-
duates are likely to increase provid-
ing also better job satisfaction

2610.
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Non-Medicftl Class 1 and I
Officers in_D.G.H.S.

2611. SHRI SANAT KUMAR"
MANDAL ; Will the Minister oif
HEALTH AND FAMILY WEL-
FARE be pleased to refer to the
reply given to Unstarrrd Questioil
No. 404 dated 19th February, 1981
regarding non-medical Class I and II
officers inD.G.H.S. and state

(a) the names of persons liien-
tioned in the statement laid on the
Table in reply to Unstarred Questiort
No. 4455 dated 18th December,-Ui.
1980 whose service records have since *t-
been verified by the Pay and Accounts /
Officer and who have been issued the
service verification certificate ;

(b) how long will it take to issue
such certificates to the remaining,
persons ; n

(c) whether it is a fact that in
case of certain persons who are .due
for retirement shortly, such certifica-
tes have not been issued, while those
who have still to go a long way have
been issued those certificates ; and

(d) if so, what is the criteria
followed in this process of pick, and
choose and reasons why all the cases
are not being dealt with and this
njatter which is pending since long
finalised ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH
AND FAMILY WELFARE (SHRI
NIHAR RANJAN LASKAR) (a®*
The names of the concerned person
are given in the attached statement.

(b)to(d). As soon as the 'ser-
vice books of officers concerned are \
completed in alltrespects and i(bi! ly”J
verified from offical records, these
are sent to the Pay and Acoou-Jits
Officer for recording the requisite
certificate of verification. On record- "
ing such certificates by the Pay iiiidC?
Accounts Officer, necessary vcrifica-""
tion'* certificate are issued to the"ij
officers «oricwned” This is not based =
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on any pick and choose method but
on the availability of the completed
Service Records of the officers. 1 he
records of some of the persons who
are due for retirement in 1982, 1983
and 1984 have already been referred
to the Pay and Accounts Officer for
verification.

Statement

List of Officers whose names have
been mentioned in the Statement laid
down to unstarred question No. 445
Answered on 18-12-1980 and in whose
case service verification Certificate
has been issued in the Directorate
General of Health Services.

1. Shri N.S. Bhatia, Director

(Admn. & Vig.)

2. Shri Sangat
Director Admn.

3. Shri O.P. Bali, Deputy Direc-
tor Admn.

4. Shri P. K. Dutta,
Drugs Controller (I).

5. Shri Jagjit Singh, Architect.
. ShriV.P. Bhasin, Statistician.
7. Smt. R.K.

Singh, Deputy

Assistant

Sood, Nursing
Officer.
8. Shri t. P. Gupta, Section
Officer.
9. Shri R.N. Malhotra, Section
Officer.

10. Shri Gurmukh Singh, Assistant
(now Accountant).

11. Shri H.M. Sambhi, Assistant.

12. Shri Niranjan”Dass, Assistant.
13. Shri D.R. Chadha, Assistant.

14. Shri S.B. Thirwani, Assistant.
15. Shri N.D. Bajaj, Assistant.

16. Shri P.P. Malhotra, Assistant
(now Accountant).

17. Shri R.P. Ahir, Assistant.

18. Shri M.M.S. Thapa, Assistant.
19. Shri Krishan Gopal, Assistant.
). Shri Prakash Thakur, Assistant.
il. Shri H.L. Dham¥a> Assistant,
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Enhancing Pay Scales of Hindi

Teachers
2612. SHRT* CHRISTOPHER
EKKA : Will ¢the Minister of
EDUCATION AND SOCIAL

WELFARE be pleased to state ;

(a) whether Government have @
proposal to enhance the pay scale
of Hindi teachers working in various
non-Hindi speaking States under the
Central Government scheme in
various State Government schools ;

(b) if so, what will be the revised
scale ;

(c) whether the revised scale will
be given to those Hindi teachers in
the year 1981-82 ; and

(d) the details thereof ?

THE MINISTER OF STATE OF
THE MINISTRIES OF EDUCA-
TION AND SOCIAL WELFARE
(SHRIMATI SHEILA -KAUL) :
(a) to (d): Under the Centrally
Sponsored Scheme of Appointment of
Hindi Teachers in Non-Hindi Speak-
ing States, jfinancial assistance is
given to the States on 50:50 sharing
basis for appointment of fresh Hindi
Teachers in Schools. Their appoint-
ment, fixation of pay scales and re-
vision thereof are the sole responsi-
bility of the States concerned,

Joint Memorandum of yarious
orgaBlsations of Railwaymen about
Railway Accidents

2613. PROF. MADHU DANDA
VATE : Will the Minister of RAIL-
WAYS be pleased to state :

(a) whether it is true that various
organisations of railwaymen have
submitted a Joint memoranduni
about the recurring railway acci-
dents;

(b) if so, what are major comp-

laints Contained in the memorandum:
and =
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taken

() what iteps, are.
regarding

redress the grievances
railway accidents ?

THE DEPUTY MINISTER
IN THE MINISTRY OF RAIL-
WAYS AND IN THE DEPART-
MENT OF PARLIAMENTRY
AFFAIRS (SHRI MALLIKARJUN):
(a) Presumably the reference is to
the Joint Press Statenment of 24th
July, 1981 issued by certain organi-
sations of railway staff.

(b) In the Press Statement, it has
been alleged that defective planning,
utilisation of over-aged assets, non-
availability of materials and spare
parts and violation of safety rules
is responsible for the rise in acci-
dents. Public enquiry into the
causes of at least major accidents,
if not all accidents, has also been
demanded.

(c) While the wvarious points
made out in the Press Statement are
being looked into, Safety Organisa-
sations on the railways are carrying
out an intensive campaign to create
greater safety consciousness amongst
the staff connected with running of
trains and to ensure that the staff do
not violate rules or indulge in short-
cut methods that may lead to acci-
dents. BreathlysM test has also been
introduced to ensure that the staff
do not come on duty under the
influence of liquor. Rolling stock
which requires greater attention is
'being segregated from’the rest so that
concerted attention coiild be paid to
it at frequent intervals.  Greater
care is being paid for proper main-
tenance of track.

A special safety team has been
constituted in the Railway Board to
carry out field checks. The trend of
accidents is being constantly reviewed
by the Railway Board and remedial
.measures are being taken.

(Qeneral Managers have program-
med to make a special safety inspec-
tions of all the trunk routes by
November, 1981.

to
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Enquiries are held into all acci-
dents at appropriate level depending
upon their nature. Since” all the
major accidents have been'inquired
into by the Commissioners”of Rail-
way Safety, who are a statutory
authority functioning independently
under the Ministry of Tourism and
Civil Aviation, no further enquiry
into these accidnets is considered
necessary.

Badbil Kaihvay Station

2614. SHRI HARIHAR SOREN
Will the Minister of RAILWAYS be
pleased to state :

(a) whether Govermnent have a
proposal for the construction of a
platform  at Badbil Railway
Station in the District of Keonjhar
of Orissa;

(b) if so, when this proposal is
gonig to be implemented; and

(c) the progress made, so far, in
this regard ?

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
AND IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS
(SHRI MALLIKARIJUN): (a) to (c):
Presumably the Hon’ble Member is
referring to Barabil Railway Station
situated on Tatanagar-Rajkharswan-
Barajamda—Barabil section of
South Eastern Railway. It is a small
station, where only one pair of trains
stop. For the present level of pas-
senger traffic offering at this station,
a rail level platform already stands
provided and this is considered
adequate.

Survey by All India Imtitote of
Hygiene and Pablic Health Regvding
Food Sample and Residues oi

Pesticides

2615. SHRI K. PRADHANI :
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether any survey has been
conducted by the All India 'Instituta
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" of Hygien# and Public Heahh regard-
a food sample;

.if so, whether the, survey
lift reportresidues of pesticides like DDT
were found in majority of the cases;

fft and

(c) ifso, the details thereof and
the steps contemplated by GoVvern-
ment in the matter?

THE MINISTER OF STATE IN

THE MINISTRY OF HEALTH

t~ iAND FAMILY WELFARE (SHRI

<1 "NIHAR RANJAN LASKAR) : (a)
Yes.

(b) 390 samples of various foods
from diflFerent markets of Calcutta
,“"and ten samples of water were ana-
lysed for the detection of- DDT,
Lindane and Malathion. 30 percent
of the animal products, 26.3 percent
of cereals and pulses and 24 percent
of the vegetable samples showed
presence of pesticides. But these
were usually below the tolerance
limits prescribed under PFA Act.

The pesticide residue limits for
different pesticides in various foods
has been prescribed under the pro-
visions of the PFA Act.

(c) The Government of India in
collaboration with FAO is currently
engaged in a countrywide survey to
assess the contamination of various
foods with pesticides. Ihe survey is

mvii likely to be completed by the end of
i 198L In the study ten national
, M institutes are engaged for analyses of
the sajnples etc. Training prog-
i . rammes for the analysts who will
carry out the analyses has recently
been completed so that uniform
,™ results could be obtained.

Rttio of Officers to Staff in RDSO

- 2616. SHRI BASUDEB ACHA-
, st RYA ; ‘Will the Minister of RAIL-
WAYS be pleased to state :

it t- " what was the strength of

gazetted officers in RDSO in 1965
wid whnt' is the strength today.

J'W rt* Writkn Alisweh 14

(b)' what was the strength of staff
in 1965 and what is on date;

(c) is there any relationship bet-

~ ween the strength of staff and the

strength of officers of various
mgrades;

(d) if officers are meant for super-
vision and administration of the staff,
why such an abnormal increase in
the strength of officers white the
strength of staff remained more or
less the same;

(e) what is the total amount of
TA earned by officers of RDSO and
what is the amount of TA earned
by the present DG during the last
s:H months, month-wise; and

(f) has it ever been considered
that the organisation has become top
heavy ?

THE. DEPUTY mInISTER IN
THE MINISTRY OF RAILWAYS
AND IN THE /DEPART MEN
OF PARLTIAMENTARY AFFAIRS
(SHRI MALLIKARJUN): (a) to

The strength  of Ga-
zetted Officers ( Group *A,& B) in
Research Designs and. Standards
Organisation as on 31-12-1965 and
on 1-7-1981 is as under :

, As,on 31-12-1965 As on 1-7-i1981
Sanctioned Working ~Sanctione4 Working
strength strength ' strength strength

185 146 366 333

(Rankwise details given in the state-
ments-! & II)

'The strength of non-gazetted staff
(Grotip Cand D) in R. D. S. O. as
on 31-12-1965 and’M-7-1981 is as
under:

As on 31-12-1965 A As on 1:7-1981
Sanctioned Working Sanctioned Working
strength strepgth strength strength
M2167 4 651" 4017 *'_ 3568

(Rpgylar*r —3237 (Regiriar —2918
De-casualised—780) [>e-casu’liigd  650)
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While, no doubt, there has to be 1il.3 to lin 1965, as against 10.7 to 1

some relationship between the strength in 1981.
of staff and of officers, the nature of

Su.d”.0.»pimion i. «<m.«» = S iifotlS S .S S U S
oriented organisation due to the General during the past 6 months aro
given in the Stetemmt-III.

The Organisation is not consider”
heavy, as the officer to st”
given above would

It will be seen that there has actu-
ally been no abnormal increase of
officers, vis-a.vis other staff in Res”  strength ratio

arch Designs and Standards Organi-  indicate,
sation. The staffVofficers ratio was
Statement-1

(-4) The Strength of Gazetted Officers in RDSO (Rank"toise) in 1965
{As on 31-12-1965)

A

S. No. Designation Sanctioned Working

strength strength

1. Director General 1 1
2. Deputy Director General 1 1
3. Directors 4 4
4. Additional Directors 3 3
5. Joint Directors 16 14
6. Deputy Directors 37 .29
7. Senior Inspecting Engineers 6 3
8. Assistant Directors 61 46
9. Trainee Officer 2 1
10. Liaison Officer 1 1
11. Dynamometer Car Officer 2 1
12.  Osillating Car Officer 5 5
13. Chemist & Metallurgist 2 2
(//) Class-U -

1, 'Secretary to Director General 1 1
2. .Section Officer * A 11 10
3. fSectional Officer 26 . 18
4. ~Liaison Engineer 2 2
5. Inspecting Engineer 2 2
6. Assistant Engineer I 1
7. Assistant Controller of Stores 1 1
o Total: 185 - 146

2167 1651

(B) Noa-Cai~ted Staff :
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w  The Strength of Gazetted Officers!Staffin RDSO Rank-wise) in 1981

wtF \Y%

S. No. Designation
Class-1

if Director General

Director

Addl. Director
Joint Director
Deputy Director

Town Engineer

SO X AW N

—_ =
“ =

(b) Class-II
Secretary to D. G.
Section Officer
Asstt. Doc. Officer
Asstt. Architect

I SRS

—
N = o

Asstt. Engineer

,_‘
et

Analyst.

—_
b

~ G

(B) Non"Gazettod Staff

. pecasualised

Deputy Director General

Asstt. Director/Arch.
Chemist & Metallurgist

Senior Insptg. Officer

Scientific Officer/Psy.
Distt. Controller of Stores
Officer on Spl. Duty/Hindi

Asstt. Research Engineer
Asstt. Research Officer
Asstt. Design Engineer
Asstt. Insptg. Engineer
Asstt. Liaison Engineer
Asstt. Accounts Officer

Asstt. Controller of Stores

Sr. Personal Assistant
Jr. Scientific Officer/Psy.

, {as on 1-7-1981)

I

A
Sanctioned Working
Strength Strength
1 1 X
1 1
12 12
8 7
74 68
123 115
1 N
2 2
1 1
2 2
2 2
1 1
1 1
1 1
13 10
1
5 5
19 17
9 9
40 32
18 17
2 2
2 2
1 1
1 —_—
1 1 1 13
17 17
6 "%e 5
366 333
3237 2918
780 650
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Statemeiit--ni

T,A. Earned hy Officers of RDSO and By DG/RDSO during the last six "

months monthwise &

Month Expenditure on T. A.
D
nél Officers DG Total
Rs. P. Rs. P. Rs. P.
February, 1981 35.420.00 350.00 35.770.00
March, 1981 35.220.00 370.00 35.590.00
April, 1981 27,990.00 310.00 27.300.00
May, 1981 30.770.00 380.00 31.150.00
June, 1981 26.150.00 240.00 26.390.00
July, 1981 28,988.30 470.00 29,458.30
Total : 1,83,538.30 24120.00 1,85,658.30
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Stagnation of T.G.T in Delhi

2620. SHRI MADHAVRAO

SCINDIA : Will the Minister of

"EDUCATION  AND SOCIAL
WELFARE be pleased to state :

(a) the number of Trained Gra-
duate Teachers in the various
schools in Delhi including those in
aided schools who have already
reached the maximum of their pay-
scale as on July 1,1981 ;

(b) the number of those teachers
who have been stagnating at this
stage for three years or more; and

(c) what steps are contemplated
to remove the stagnation and to
provide them a recurrent incentive
for efficient work ?

THE MINISTER OF STATE OF
THE MINISTRIES OF EDUCA-
TION-AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL):
(a) Delhi Administration, N.D.M.C.
and K.'V. S. have repo'ted as
under —

Delhi Administration 3180
N.D.M.C. 23
K.V.S. ' 70
(b) Delhi Administration 1559
N.D.M.C. 8
K.V.S. 18

(¢) 20% ofposts which are per-
manent as well as *temporary posts
which have been in existence for ,
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three years can be converted into
Selection Grade posts and eligible
T.G.Ts are placed in the Selection

Grade.
I-

Such of the T.G.Ts as possess
Post Graduate qualifications can be
promoted to the posts ofP.G.Ts to
the prescribed extent.

Establisliment of Konkan University

2621.
the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to
state :

(a) whether Government have
received any proposal from the
Government of Maharashtra regard-
ing es.tablishment a new University
under ihe name of Konkan Univer-
sity or otherwise in Maharashtra ;

(b) if so, what is the nature of
the University, with special reference
to the special benefits likely to be
received from the University by the
people of Raigad and other districts
in Konkan region” in particular; and

(c) what is the proposed location
of'the University ?

THE MINISTER OF STATE OF
THE MINISTRIES OF EDUCA-
TION AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL) :
(a) an 1 (b) : The University Grants
Commission has received a proposal
from Government of Maharashtra
for establishment of a Technical
University in Konkan.  The pro-
posed University would be Unitary
in character with jurisdiction over
the State of Maharashtra. It would
cater to the needs of backward areas
through research, development and

extension wings, A

(c) The University is proposed to

be located in the Raigad”District in
Konkan region.

BHADRA 12,1903 (SAKA)
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Proposal to place orders for 32
Cargo Vessdi

2622.
Will the Minister, of SHIPPING
AND TRANSPORT be pleased to

state:

(a) whether Government has de-
cided to place firm orders with some
of the top foreign ship-building
organisations for the supply of 32
cargo vessels for the two public sector
organisations viz Shipping Corpo-
ration of India and Moghul Lines
Private Limited ;

(b) if so, the estimated capital
outlay involved and the countries
with which orders are being placed;
the type and DWT tonnage of ships
ordered and their expected delivery
dates ;

(c) whether some of the ships
could not be built at the Indian
shipyards ; and /

(d) whether orders are being
placed as a result of floating global
tenders or by negotiations ?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI
VEERENDRA PATIL) : (a) Govern-
ment do not place orders with the
ship-building organisations for the
supply of vessels for Public Sector
Undertakings. Shipping Corporation
of India and Mogul Line Ltd. have
submitted proposals to Government
to augment their shipping tonnage
during the current Plan period.
Final investment decision has not
yet been taken.

(b) to (d):>Donot arise.

SHRI S.M. KRISHNA:
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fr .

Alternative Scheme for Mid-Day
Meal Progranune

2623.
the Minister of EDUCATION AND
SOCIAL,WELFARE be pleased to
state :

(a) whether the Education
Ministers of the four Southern
States and the Union Territory has
urged the Central Government to
draw up an alternative scheme for
the school mid-day meal programme
jn view of the gradual withdrawal of
commodity assistance by CARE in
three years;

(b) if so, whether they have
pointed out serious repercussions
which will take place in this arrange-
ment to sustain the nutrition prog-
ramme ;

(c) whether it is also a fact that
last year it was reduced to 13 million
and this year it will also be reduced
sufficiently; and

(d) ifso, what steps the Union
Government have proposed to take
in this regard?

THE MINISTER OF STATE OF
THE MINISTRIES OF EDUCA-
TION AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL) : (a)
&(b): Emphasising the importance of
the Mid-Day Meal Programme, in
the context of the proposed reduc-
tion in commodity assistance from
CARE, Education‘Ministers of the
souUxrn States underlined the
,need for proper assistance from the
Cential Government to the State
Governments in the matter.

(c) There was no reduction in
Average during 1980-81. A 15 per
cent reduction has been made dur-
ing 1981-82.

(d): The StatesAJTs concerned
have been advised to absorb the
fcd.uctions in the manner they con*

iR 3, 1981 '

SHRI B.V. DESAIT will
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sider appropriate without reducing
the per pupil input. >,
N 'm.

The reductions envisaged by
CARE can be made good only if
Government succeeds in procuring

supplies from alternative sources.

’

Repair to Old Coackes and Wagois

2624. SHRI BALASAHERB
VIKHE PATIL : Will the Minister of
RAILWAYS be pleased to state :

(a) whether Railway Board have
conducted any study about the
number of coaches and wagons
which are over-aged;

(b) if so, what is their number
and details of the study in this
regard; and

(c) what steps Government have
taken about their periodic overhaul
and repairs ?

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
AND IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS

(SHRI MALLIKARJUN) : (a)
Yes.
(b) The position regarding over

aged coaches and wagons is reviewed
annually taking into account the
condemnation jof over-aged' stock
done during the previous year and
new coaches pla(® on line in re-
plawment. Tte position is also
reviewed for every Five-Year Plan
for making over-all provisions for
replacement of overaged coaches
and wagons. f N7
"

The number of overaged coaches
and wagons as on 31-3-81 were as
under :

B

Coaches Wagons A

3240 223215~
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() No distinction is made bet-

ween overaged' coaches and other
coaches regarding periodic overhaul
and repairs. When overaged coaches
are continued in service, they are also
sent for periodic overhaul and other
repairs in the same manner as is done
for all other coaches. The periodic
overhaul is being done in railway
workshops while other repairs are
done in sicklines, repair depots etc.
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Status of Punjab University

2626. SHR1 R. L. BHATIA
Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleas-
ed to state :

(a) whether the Central Govern-
ment had convened a meeting of'the
Chief Ministers of Punjab and Harr
yana to settle the dispute regarding
the status of the Punjab University,
Chandigarh;

(b) if so,
and

the outcome thereof;

(c) the annual amount at present
being contributed by the Central
Government and Governments of
Punjab and Haryana towards the
maintenance of this University ?

THE MINISTER OF STATE OF
THE MINISTRIES OF EDUCATION
AND SOCIAL WELFARE (SHRI-
MATI SHEILA KAUL):; (a) A
meeting with the two Chief Ministers
was proposed recently to discuss
certain matters concerning the Uni-
versity. The meeting has riot, how-
ever, taken place so far.

(b) {Does notarise/
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(c) The Central Government is
not directly meeting any part of the
maintenance expsnditure of the Uni-
versity which is now shared between
the Chandigarh Administration and
the Government of Punjab in the
ratio 60 : 40, During 1980-81, the
share of the Union Territory of
Chandigarh and Punjab was Rs.
279.10 lakhs and Rs. 186.06 lakhs
respectively.

Export of Onions through Foreign
Bottoms

2627. SHRI K. RAMA MURTHY
Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state :

> (i) the reasons for exporting
onions through foreign bottoms
while Indian bottoms are available
for Singapore, Penang etc.; and

(b) whether there is any speci-
fic condition in the export agreement
that only foreign bottoms should be
used 7

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI VEERE-
DRA PATIL): (a) and (b) : Export of
Onion is canalised through National
,Agricultural Co-operative Marketing
Federation of India (NAFED). Ex-
ports to Singapore, Penang etc. are
~on FOB basis, and vessels are nomi-
"nated by foreign buyers as per con-
tracts. NAFED has reported that
np discriminatory attitude is adopted
by them. In view of the perishable
nature of the commodity, shi{Mnents
are made through whatever vessels
are available. Whenever Indian vessels
are available, they are also utilised.

SEPTEMBER 3. 1981
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DemaQds of Coolies of Kolhapur

i""difurasfatni>>

2528. SHRIN. R. SHEJWALKAR:
Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that the
Divisional Railway Manager, South
Central Railway, Hubli (Karnatak)
has received a representation dated
30th June, 1981 fr >m the General
Secretary, Kolhapur Hamal Sangh
(Bharatiya Majdoor Sangh) Kolha-
pur, (Maharashtra), regarding the
difficulties faced by Iloading and
unloading coolies ;

(b) if so, the details of the
demands made in the said represen-
tation;

(c) what action has so for been
taken by the concerned authority in
regard to these demands; and

(d) ifno action has ~ far been
taken, the reasons for this delay and
when the action shall be taken
thereon ?

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
AND IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS
(SHRI MALLIKARJUN) : (a) Yes.

(b) The suggestions relate to
additional covered accommodation
in the goods shed, improvement in
circulating area, non-interference of
shunting operations with loading/
unloading work, provision of Can-
teen, Rest Rooms etc, provision of
sufficient clerical staff and office
mccommodation, weekly off on Sun-
days and transfer of Kolhapur Goods
Shed from South Central Railway
to Central Railway. ,

(c) The suggestionsare under
examination and implementation
wherever  found  justified and
fcisible. e AN ‘

i, -
1

(d) Docs not arise.
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Qoalificatioiis of Lecturers In
Departmeot of Management
Studies in Universities

2629. SHR[ ARIF MOHAMMAD
KHAN: Will the Minister of
EDUCATION AND SOCIAL WEL-
FARE be pleased to state :

(a) whether holders of Diploma
in Business Management award”.by
Institute of Management are eligible
to be appointed as lecturers in the
I. 1 M’s at Calcutta, Ahmedabad
and Bangalore and if so, what are
the minimum qualifications laid down
for such appointments ;

(b) what are the minimum qualifi-
cations prescribed by U. G. C. ,for
appointment of lecturers in the
Departments of Management Studies
in Indian Universities and whether
holders of Diplomas in Management
are also eligible for such appoint-
ments ; and

(c) how is an employing University
expected tojudge the minimum eligi-
bility of candidates for teaching posi-
tions coming from institutions using
dissimilar grading scales in view of
minimum qualifications laid down by
U.G.Cs ?

THE MINISTER OF STATE OF
THE MINISTRIES OF EDUCA-
TION AND SOCIAL WELFARE
(SHRIMATI. SHEILA KAUL) (a) :
Holders of Post-Graduate Diploma
from L.I. M’s are eligible for appoint-
ment to the post of lecturer or
equivalent post in I. I. .M*s at
Ahmedabad, Calcutta and Bangalore.
The qualifications prescribed are a
good academic record ( Master’s

j Degree or equivalent) with research
/ experience or Industrial experience

of not less than 2 years.
\' ® o ,m

(b) The qualifications prescribed

,by U. G. C> for*appointment. as
lecturers in Departments of Manage-
~ ment Studies in Universities are a

BH/*DRA 12, 1903 (SAKA)
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Master’s degree in Business Adminis-

tration or M. fech. degree in Engineer-
ing with first" class with the “proviso

that the incumbent would, acxiuire a*
doctorate degree within a period of
5 years.

Post-graduate Diploma of 1.1. M’s
isr*gnised by the Government”of
India for purposes of appointnient
to posts to which M B\ degree from
a recognised Indian University is the
prescribed qualification.

'"(¢) Individual universities adopt
their own methods for establishing
equivalance of grades and judging
the eligibility of the candidates
coming from institutions using diffe-
rent grading scales.

" 5TTT *
2630. centiTH WISt : fqr
A N IFqrr A %
(A) A A
% RTir aRT 1 1979-80
1980-81 A
5?7 fwifrTR-
it A
™) fwm * % fror
(»t) fsR rjH
VFiff ®Ft in? A
ffrrr vr fiwrr apn «t;
f * - ]
(™) wr p i i f h :
sm " %
ifaiim

A A oI5,



83  Written Answers

[V ~Tip »

«IT;

(r) it WSTR »

vrw " I ; «ftr

) wm vm 1~ A~ A

<T" feNT % £~ “nrrwTT »rAf ifk

«rfw fllr »

«fK ?

f«rFft " |

vnf f* *r if

S (M) rf

~ qgma
AT =N («fr

fa™rrcR
% “qg- if

| [tnwnr if

1979-80 «V* 1980-81 ~
TT T°T |
Arwr LT—2764/81]

A Sr VA,

wm

»nn |
fAirm
%«Tir

AWT, TBRT wk

f At A 701 fPTT

1T A STtW 1

(*) ITip wm *RTCW

«ToT " ST~ 7 -
“rmtr yRT t ko Sttt
ffitTT  fETT"T TAf wWw " 5ff

STTTt-» ~ {"Srr«TH A I1
(»t) ft I

") 3V OITA T «t2it «W
TSIRIT am  y*iftfer
it"STFHT  5TTT »r*if, *
mfy HTIWR gr'ffar™vif % 1979180
irk 1980-81 %S5lkR fA<rr t1%

A A

t»

SEPTEMBER 3,1981

Written Answers

S
(5) ; seeT t noA
™) n si?t st"R
**r¥T A if  Srrffm ~ qQsft
aft?: noA
A Br?TNIT St "N %
¥«T Jr ?2T5n” 11 [?2iw n”™ ~f w i
LT—2764/81]
it " TfPWT qr ~IT ?7rk JTTE
W H mJT (*I5% st T f2i?-
A fe'fITETA 'TT Arrm |1

Late Running of Trains in Samastipur
and other Divisions of North £astern
Railway, Eastern Railway, Northern
Railway and North Frontier Railway

2631.
Will the Minister of RAILWAYS be
pleased to refer to the reply given to
Unstarred Question No. 6071 dated
2nd April, 1981 regarding late run-
ning of trains in Samastipur Division
and state :

(a) the total number of trains
having run late by more than two
hours since than and the number of
trains cancelled within Samastipur
and other Division of North’Eastern
Railway, Eastern Railway, Northern
Railway and North Frontier Rail-
way;

(b) what is the total number of
cases of avoidable detention of trains
and action taken against the erring
staff; and

(c) what are the decisions taken
by the Time Table Sub-Committee
of the North Eastern Railway held
at Gorakhpur on 12th August, 1981
and whether aV its decisions or re-
commendations are being implemen-
ted, if not, l;feasons therefor?

§4r

SHRIBHOGENDRAIJHA:
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THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
and INTHE DEPARTMENT OF
PARLIAMENTRY AFFAIRS
(SHRI MALLIKARJUN): (a) to
(¢c). Information is being collectcd
and will be laid on the table of the
Sabha.

Promotee Assistants of Railway
Board

2633.
SHAILANI; Will the Minister of
RAILWAYS be pleased to refer to
ihe reply given to Unstarred Question
No. 7115 on 9th April, 1981 regard-
ing Railway Board Assistants and
state ;

(a) whether on repeated repre-
sentations of promotee Asstistants of
Railway Board, (who were conOrmed
as Assistants in 1964 but ranked
junior to UPSC Assistants confirmed
in 1975) decision was taken after two
years to revise the seniority list of
25th March, 1977 to accord with
Rule 14 (2) of Railway Board
Secretariat Rules 1969 ;

(b) whether a provisional revised
seniority list was accordingly issued
on 22nd April, 1981, inviting objec-
tions, if any, from staff within one
month ; and

(c) ifso, what action has b:?en
taken to finalise the seniority list
during the last three months, after
receipt of objecti<® and why the
matter is being unduly delayed des-
pite repeated representations from
the affected Assistants who have not
been able to get a single promotion
during last 23 to 26 years, indicating
the*.time when it will be imple-
mented ?

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
AND IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS
(SHRI MALLIKARKIJN) ; (a) and

BHADRA 12, 1903 (SAKA)
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(b)." On Examination of representa-
tions received in this regard in 1979,
a provisional decision was taken to
recast the seniority list (as on
1-3-1976 published in '1977) of
Assistants of the Railway Board
Secretariat Service. Accordingly a
proposed revised Seniority List was
issued on 29-4-81 giving an opportu-
nity to the staff concerned to submit
their representations, if any within a
period of 30 days from the date of
issue of the same. A

(c) In response to the aforesaid

notice, a number of representations
both from promotee as well as direct
recruit Assistants have been received.
1 he points raised in these represen-
tations are under examination and a
decision in the matter will be taken
shortly.
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Political Leaders Meeting with
Chinese Foreign Minister

2635. SHR1 R. P. GAEKWAD:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether any political leaders
other than Prime Minister and our
External Affairs Minister also met
the China’s Foreign Minister during
the latter’s visit to India; and

(a) if so, names of those leaders
and the issues discussed between
them ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARA-
SIMHA RAO) : (a) Yes, Sir.

(b) At the request of the Chinese
Foreign Minister, Shri A. B.
Vajpayee former Minister of Exter-
nal Affairs met the Chinese Foreign
Minister during his stay in Delhi.
Government presume that it was a
courtesy call but are not award of
the details of their discussions. As
far as Government are aware, there
was no meeting between the Chinese
Foreign Minister and any other poli-
tical leader. However, some political
leaders were invited to the banquet
hosted by the Foreign Minister on
June 26 and to the reception hosted
by the Chinese Ambassador on June
28. The guests at the Foreign Minis-
ter’s banquet included Shri R.
Venkataraman, Minister of Finance,
Shri Shivraj Patil, Minister of State
for Defence, Shri A. B. Vajpayee,
Shri Subramaniara Swamy, and
others. As such occasion generally
provide opportunities only for social
contact, it is unlikely that any.'i"b-
staotive issue would have been
discussed.
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Alleged stage carriage permits
scandal in Delhi

2636. SHRIHARISH KUMAR

GANGWAR : Will the Minister
of SHIPPING AND TRANSPORT

be pleased to state :

(a) whether itis a fact that there
was scandal in the wuse of the
privately owned stage carriage
permits issued by S. T. A. Delhi
when the permit granted to Mohram
Nagar Harijan Dehat Co-operative
Bus Service on Delhi-Kekrola route
was utilised by Express Tourist Bus
Service under a benami transaction
and when the matter came into
light, the bus was withdrawn and
the permit suspended by the
S.r. A

(b) whether an enquiry was ins-
tituted by S.T.A. in the matter; and

(c) if so, what was the action
taken in the matter together with full
facts of the case?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI
VEERENDRA PATIL) (a) to
(c). Mohram Nagar Harijan Co-
operative Society Ltd. Delhi were
holding a Stage Carriage Permit on
route Delhi-Kekrola granted by
S.T.A., Delhi. The permit was being
regularly renewed upto 9-11-1976.
Temporary permit was  however
granted up-to Jan. 1979 pending
verification of certain complaints
regarding over-charging etc. No
further permit was granted after Jan.
1979. In the year, 1978, another
coniplaint was received against the
Society for having forged the permit
granted by the S.T.A. and also for
having a ‘benami Deed’ with Express
lourist Bus Service Co. The facts
Were verified through the Enforce-
ment Branch of the Directorate of
Transport. The “matter was .also
referr™ to Registrar. Co-operative
Societies who had intimat” that
action under Section 55 of“the Delhi
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Co-operative Society Act against the
Society was being initiated. It was
reported by the Registrar Co-opera-
tive Society that the financial position
of the Society was un-satisfactory
and it was being wound up. The
Society was also served a show-cause
notice by the Transport Authority,
Delhi under Section 60 of the Motor
Vehicles Act for cancellation of the
permit. The matter was placed in
various S.T.A.’s meetings where no

satisfactory explanation was ever
furnished by the Society. In the last
meeting of the S.T.A. held on

27-5-1981, it was further noted that
the vehicle against which the permit
was granted was sold by the Society
without S.T.A.’s permission.

2. Pending enquiry on the above

issue, the permit was not renewed
beyond January, 1979. The non-
availability of the vehicle on the said
route resulted in a lot of incon-
veincies to the general public and
S.T.A. had been receiving repre-
sentations from D.T.C. as well
as from public for the grant of the
said route. The S.T.A. in its
meeting held on 27-5-1981, took a
total view of the entire facts and
decided to cancel the permit granted
in favour of the Society and allotted
the same to D.T.C. They have
been accordingly asked to put the
vehicle on this route. The D.T.C.
accordingly introduced route No. 752
between Kekrola Village and Delhi
Railway Station with effect from
5-8-1981.
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Extenstion to Chairman, Railway
Board

2638. SHR1 NARAYAN
CHOUBEY :

SHRI PIUS TIRKEY

Will the Minister of RAILWAYS
be pleased to state :

(a) whether it is a fact that the
present Chairman of Railway Board
has been given extension ;

SBPtBMBER 3, 1981
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(b) if so, the reasons therefor
and

(©) whether this is not against th
declared policy of Government not
to give extension at the time of retire-
ment ?

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
AND IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS
(SHRI MALLIKARJUN) : (a) The
present Chairman,” Railway Board,
has been approved by the Pres dent
to Continue in service till he attains
the age of 60 years.

(b) and (c¢). The policy of the
Ministry of Railways is normally not
to grant extension of service, save
in exceptional cases. In the present
case, extension has been given in
administrative interest with a view to
maintaining the tempo of vital trans-
portation needs of the country.

Southern Railway Hospital in Madras

2639. DR. SUBRAMANIAM
SWAMY : Will the Minister of
RAILWAYS be pleased to state ;

(a) whether Government are awar
that in Southern Railway Hospital in
Madras there is a considerable resent-
ment amonpt doctors on the ques-
tion of sharing patients* fees.

(b) whether the Railway Board
has made any enquiry in the matter;
and

(©) the lists of doctors in this
hospital, and the question of the
share of such fees received by each

d.Ktor during the period from July,
1977 to December, 1979 7 -
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THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
AND IN THE DEPARTMENI OF
PARLIAMENTARY AFFAIRS
(SHRI MALLIKARJUN) : (a)
Yes, there has been some resentment.

(b) Yes. As per extant rules,

Surgeons, Pathalogists and Radiolo-
gists were entitled to a share of fees
recovered by the Railway for treat-
ment of non-Railway patients.
Doctors and para-medical staff who
assisted the physicians/Surgeons have
also advanced claims for part shares

BHADRA 12, 1903 (SAKA)
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of the fees. The Southern Railway
evolved a procedure in 1973 to
further distribute the share of Sur-
geons, Pathologists and Radiologists
(on recipients’ voluntary basis) with
the staff who assisted them. There
has not been a full agreement yet on
this sharing of fees, due mainly to
more and more claimants, some of
them not really entitled.

(c) A statement of Doctors and
the quantum of shaie money received
by each doctor is attached.

Statement
Rs.
L. Dr. C. Jagannathan 428.K)
2. Dr. T. Radhakrishnan 654.40
3. Dr. M.R. Girinath H407.55
4. Dr. L.R. Parthaasrathy 9643.57
5. Dr. K.M. Cherian 8481.95
6. Dr. Tiripurasundari 452.80
7. Dr. L. Sulochana Nil
8. Dr. K. Janardhanafi 428.00
9. Dr. K. Rajarjeswari 608.36
10. Dr. K. Abraham -6968.87
11. Dr. G. Hariharan 654.40
12. Dr. P. Mohan Rao 654.40
13. Dr. M. Sankaran 1095.00
14. Dr. T. S. Natarajan mN |
15. Dr. V. N. Narasinga Rao Nil
16. Dr. S. Subbarathnam Chetter Nil
17. Dr. R. Natarajan Nil
18. Dr. K.B. Sundaram Nil
19. Dr. S. Sawathanahr, Sawathannarayana Murthy 63973.00
20. Dr. D. Ghnnayyan Nil
21. Dr. D. Ch., Dr. C.N. Kothanda Raman Nil
22. Dr. B. Janaki 608.32



95

Written Answers SEPTEMBER 3, 1981 - ' Written Answers 96

23.
24.
25.
26.
217.

28.
29.
30.

31
32.
33.
34.
35.

36.
37.

38.
39.
40.
41.
42.
43.
‘44.
45.
46.
47.
48.
49.
50.
51.
52.
53.
54.
55.

Rs.
Dr. R. Venkatramani Nil
Dr. M. Sundaram Nil
Dr. B. Anandakrishnan Nil
Dr. (Mrs.) Prootha Arumai Singh D.M.. 6C8.32
Dr. R.K. Kalyan Singh 2301.30
Dr. (Mrs.) Ramani Janardhanan 428.00
Dr. 1. Seetharam Naidu 10855.00
Dr. T.S. Gopinath 428.00
Dr. R.B. Siriyen Nil
Dr. M. Prabhakaran Nil
Dr. (Mrs.)M.D. Madhasudan -Nil
Dr. H.S. Rehamuman Nil
Dr. P. Mohan Das — Nil
Dr. R. Svawi
Dr. C.G. Chndrasekara Redeey Nil
Dr. S. Sudakara Pai Nil
Dr. (Mrs.) S. Prabhvethi Nil
Dr. (Mrs.) S. Renui Nil
Dr. (Mrs.) Ra]i Swamy Nil
Dr. J. Kanarayna Rao Nil
Dr» R. Maya Nil
Dr. N.V.M.S.V. Prem Kunrnr 7189.00
Dr. K. Narasima Reddy 9643.51
Dr. A. E. Sundar Kumar , Nil
Dr. P. Subba Reddy r Nil
Dr. Prabhkar Voichal Nil
Dr. (Mrs.) Aurna Y. Ulld - Nil
Dr. (Mrs.) Voona Girinarth. 428.00
Dr. Nobfe Zacharaiah Nil
Dr. Shoilajohn Nil
Dr. V. C. Sdvaraj Nil
Dr. C.K. Eiangovani * Nil
Dr. K. Sihari 10855.00
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Rs.
56. Dr. V.S. Ganesan Nil
57. Dr. T.V. Skar Nil
58. Dr. R. Sriram Nil
59. Dr. Miss Salini, Devi Nil
60. Dr. M. Aravindaksha Shayma Nil
61. Dr. (Mrs.) Susheela Kamath Nil
62. Dr. T. Alxandar John 5712.40
63. Dr. M.C. Srimathi . Nil
64. Dr. Miss R. Lelitha Nil
65. Dr. (Mrs.) K. Tarq Nil
66. Dr. G. Sukumar Nil
67. Dr. (Mrs.) Uma Srihari Nil
68. Dr. S. Vijaykumar Nil
69. Dr. R.P.D. Prakash Nil
70. Dr. E. Vijaya Kumar Nil
71. Dr. Ganesh Kumar Mani 1393.20
72. Dr. C.P. Sekar Nil
73. Dr. Susi Elvarumakrishnan Nil
74. Dr. Gomathi Lakshmanan Nil
75. Dr. S.C. Kapoor Nil

Dispute with Bangladesh over
offshore Drilling in Bay of
Bengal

2640. SHRI R.P. DAS : Wil
the Minister of EXTERNAL AFF-
AIRS be pleased to state :

(a) whether there is any dispute
with Bangladesh over the off-shore
drilling in the Bay of Bengal beyond
the Sunderbans ; and

(b) if so, the nature of dispute?

~/IHE MINISTER OF EXTER-
NAL AFFAIRS (SHRI P.V.NARA-
MMHA RAO) : (a) No, Sir.

The Government of India and
Bangladesh had agreed in 1974 that
the Maritime Boundary between the
two countries, as well as questions
related to off-shore exploration of
oil, would be settled by mutual dis-
cussions. Discussions with Bangla-
desh on the delineation of the Mari-
time Boundary arc still continuing.
The last round of talks on this sub-
ject was held at Dacca from 3rd to
5th December, 1980.

(b) Does not arise.

Promotion of Folk Songs 'and
Folk Dances of Tribal People

2641. SHRI SAT Y A GOPAL
MISRA: Will the Minister of
EDUCATION AND SOCIAL WEL-
FARE be pleased to state :
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(a) whether there is any scheme

under consideration of Government
for the promotion of folk songs and
folk dances of the tribal people in
our country ; and

(b) if so, the details thereof State-

wise ?

THE MINISTER OF STATE OF
THE MINISTRIES OF EDUCA-
TION AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL):
(@) TheiSangeet Natak Academi
has a scheme of development of
tribal culture to survey and docu-
ment various forms of tribal dance
and music. Under this scheme the
Academi organised in April, 1981 a
Festival of 1ribal Arts of Dang at
Ahwa in Gujarat in collaboration
with other agencies. In May 1981
the Academi organised a two-day
Festival of Music and Dance in
Manipur. in which music and

%4B"EM BER 4, lop

dance of Rongmei, Marain, Tarao,
Meitei, and Kuki tribes were pre-

sented. Similar festivals are being
organised in the othe® P”*s of
India. .

Folk Songs are, regularly broad-
cast from all Centres of All India
Radio. There is a scheme of col-
lection and preservation of folk and
tribal music by All India Radio
Stations. The scheme has initially
been implemented by 20 stations
and would help” to collect and pre-
serve in an organised manner the
wealth of folk and tribal music in
distinct cultural regions of the coun-
try.

(b) A statement of institutions
which received grants from the San-
geet Natak Academi during 1979-80
and 1980-81 for promotion of folk
and tribal performing arts is en-
closed:

Statement

List of institutions given grant for Promotion offolk and tribal
performing arts during 1919-80

S. No. Names of Institution

1. Folk Arts Academy, Sagar
Madhya Pradesh

2. Narendrapur Kala Vikash
Kendra, Orissa

3. Sangeet Kala Kendra, Bhilwara
Rajasthan

4. Marudhar Lok Kala Kendra,
Barmer (Rajasthan)

5. Bharatiya Nritya Kendra,"
Nainital, U.P. !

6. Himalaya Kala Mandir,
Darjeeling oo

7. Academi of Folklorcl _Q,alcutta ,

9

Amount

Purpose
2,000 Survey and research of
folk and tribal dances of
Baster region

4,000  For training in folk.and

tribal dances of Orissa

2,500 For organising Gair Nritya

Samaroah

2,000  Subsidy  for  holding

Kanana Ger Festival

For production of hill
Jatra ballet on folk dance #
drama and for organising .

a seminar of folk: and .
tribal arts

10,000

5,000 Subsidy towards holding

of folk”and tribal dance
of hill regions

5000 For training in PuruUa

Chhau dance
A n!
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8. Vivekananda Adibasi Kalyan 2.000 For performance of Jatra
Samiti, Bankura among advasj
I-i
9. Research Institute of Folk 5.000 For organisation of Chhau
Culture, Calcutta dance .festival in Purulia

and training programme

10. Loka Bharati, Calcutta 5boo Towards survey and docu-
mentation of folk and
tribal music and dance in
selected areas of the State.

List of institutions given grant for Promotion of folic and tribal
performing arts during years 1980-81

S. No. Names of Institution Amount Purpose
1. Shri Rang Milan Kala Mandal 3,000 For survey and research
Ahmedabad of folk and tribal dance of
i Gujarat
2. Sangeet Natak Bharati, Rajkot 3,000 For Survey and collection
of Saurashtra folk and
tribal songs
3. Folk-Arts Academy, Sagar 2,500 For survey and research
Madhya Pradesh work on Bastar folk and
tribal dance
4. Kalakshetra Manipur, Imphal 8,000 For tribal Theatre project
5. Chagdin Ganphy Cultural 3,000 For holding a Kabui
Organisation, Imphal Festival
6. Narendrapur Kala Vikash 5,000 For training in folk and
Kendra, Narendrapur tribal dances of Orissa.
7. Sangeet Kala Kendra, 4,000 Subsidy towards organis-
Bhilwara ing Gair-Nritya Samaroh
8. Om Pariasamy Folk Arts 2,000 For training in folk and
Training Institute, Maduarai tribal dance of Tamil
Nadu .
1 b
9. Kumaoun Shanskritik Kala 3,00C For training in folk and
Kendra Distt. Almora tribal of Kumaon region
10. Lokayata Sanskriti Parishad, 3,000 For holding a  festival of
Calcutta Chhau dance and tribal
dances
11. Academi of Folklore, Calcutta 5,000 For training in Chhau

dance in Purulia

12. Himalaya Kala Mandir, Darjeeling 5,000 For training of folk and
tribal dance and music
For short term training
course iii Purulia Chhau

Dance.

13. Research Institute of Folk 2,500
Culture, Calcutta
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Pollution of Mathura Refinery and
its effect on Taj

2643. SHRI PRATAP BHANU
SHARMA : Will the Minister of
EDUCATION AND SOCIAL WEL-
FARE be pleased to state :

(a) whether  Government
studied the pollution
Mathura Refinery ;

have
level of
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(b) what will be its effect over
National Monument Taj Mahal;

(c) whether Government have
referred the matter to National En-
vironmental Research Institute for
their expert opinion; and

(d) if so, what is their report ?

THE MINISTER OF STATE OF
THE MINISTRIES OF EDUCA-

TION & SOCIAL WELFARE
( SHRIMATI SHEILA KAUL ) :
(a) and (b). The pollution level and

its effect on the Taj Mahal due to
the Mathura Refinery will be studied
when the Refinery is commissioned.

(c¢) Yes, Sir.
(d) According to NEERI report:—

(i) The level of sulphur dioxide
in the vicinity of Taj Mahal is
higher than that at Agra Fort,
Itimad-ud-Daula and Sikandra.

(i1) The existing pollution in the
vicinity of Taj is due to the
prevailing pattern of wind,

(iii) The source of emission needs
to be identified,

(iv) The level of sulphur dioxide
and soot coming from various
sources should be reduced
without affecting the industrial
activities in the region.

Rohtas Industries’ dues to Railways

2644. PROF. K.K. TEWARI :
Will the Minister of RAILWAYS be
pleased to state :

(a) whether the Rohtas Industrie®
in Bihar owe a huge amount to the
Indian Railways as freight charges ;
and

(R AER]

|
(b) if so, what steps have bcci
taken to recover it from thtm 7
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n"THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
AND IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS
(SHRI MALLIKARJUN) : (a) Yes.
Freight outstanding as on 30tii June,
1981 stood at Rs. 35.7 lakhs.

(b) Prepayment of freight was

made compulsory, earlier. To reduce
freight outstanding, the Firm has
been asked to make daily payment
of freight on Memo against physical
delivery of each wagon.

News Item Captioned “Life Saving
Antibiotic” Losing Fighting Pover

2645. SHRI K. LAKKAPPA :
SHRI H. N. NANIJE
GOWDA :

Will the Minister of HEALTH
AND FAMILY WELFARE  be

pleased to state :

(a) whether Government’s atten-
tion has been drawn to the recent
press news item appearing in Indian
Express dated 12th August, 1981
captioned ‘Life saving antibiotic’
losing fighting power ; and

(b) if so, the reaction of the
Government thereto ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH
AND FAMILY WELFARE (SHRI
NIHAR RANJAN LASKAR) : (a)

Yes.

(b) Government are aware that

the indiscriminate use of antibiotic
couldTead to the development of re-
sistant organisms which in turn would
make  antibiotics ineffective. In
order to ensure that anti biotics are
used with care and only under medi-
cal supervision, antibiotics have
already been classified as prescription
drugs under Schedule ‘L’ of the
Drugs and Cosmetics Rules. There-
fore* antibiotics cannot be sold to

BHADRA 12,1903 (SAKA)
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the Consumer except on the prescri-
ption of a registered medical prac-
titioner.

An expert group on the rationali-
sation of the use of antibiotics dis-
cussed the question of multiple drugs
resistance and made the following
recommendations :

(a) use of  Chloramphenicol
should be restricted to the treatment
of enteric fevers and H. influenzae
infections ;

(b) Streptomycin should not be
so widely used for non-tuberculosis
cases :

(c) careful watch should be kept
for the finding of tetracyclin resis-
tance in strains of V. cholerae, since
tetracycline is often the preferred
treatment for Cholera.

(d) prophylactic use of antibio-
tics should be avoided :

(¢) combination of antibiotics
should not be used routinely ;

(f) since the use of antibiotics
in diarrhoeal diseases have little cur-
ative role, antibiotics should not be
prescribed wunless absolutely in-
dicated :

(g) drugs such as trimethoprim
and sulphamenthoxozole marketed
as “Septran Bactrin” “Sulphaprim”
etc. and gentamycin sulphate mar-
keted as “Germycin” “Genticine”
etc. should be restricted for “last
line” therapy and not the “first
line”. '

The above recommendations have
been sent to all State Governraents,’
Medical Superintendents of all Cen-
tral Government Hospitals and
C. G. H. S. Dispensaries for necw-
sary action.
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Oemaods of Train Examiners

2646. SHRI G. M. BANAT-
WALLA : Will the Minister of
RAILWAYS be pleased to state :

(a) ,whether
aware ofthe grievances and demands
of Train Examiners ;

,(b) whether attention of Govern-
ment hasi been drawn to the resolu-
tion and demands adopted at the
conference of All India Train Exa-
miners held in Bombay on 9 August,
1,931; and

(©) reaction of  Government
thereto ?

THE DEPUTY MINISTER IN
ministry of railways and
IN thf department of
parliamentary affairs :
(SHRI MALLIKARJUN) : (a) and
(b). Yes.

(c) In accordance with Govern-
ment’s policy, the grievances and
demand*, of the staff received from
any source are given due considera-
tion and such action as considered
necessary is taken. The demands of
all'categories of staff including Train
Examiners are considered and settled
througti the wvarious tiers of the
collective bargaining machinery—the
Permanent Negotiating Machinery
and the Joint Consultative Machinery
and also in the informal discussions.

Am”ppt fiHVited to States for National
Education Programme

PROF. RUPCHAND PAL:
SHRI K. MALLANNA :
SHRI A.A. RAHIM :

2647.

will the Minister of EDUCATION
ANP SOCIAL WELFARE be plea-
.s” to. state the amount granted to
different States for National Adult
Education Programme, State-wise
during 1981-82 ?

Government  are
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t he MINISTER OF STATE OF
THE MINISTRIES OF EDUCA-
TION AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL) ;

STATE-WISE THE AMOUNT
SANCTIONED TO STATES/UTs
DURING THE YEAR 1981-82

(UPTO 25-8-81) FOR ADULT

EDUCATION
Sanctioned
Rs.
1. Andhra Pradesh 1928 .492.00
2. Assam 5,21,456.00
3. Bihar 19,72,607.00
4. Gujarat 67,56,036.00
5. Haryana 4,10,000.00
6. Himachal Pradesh 553797.00
7. Jammu & Kashmir 1,50,000.00
8. Karnataka 13,62,204.00
9. Kerala 18,36,026.50
10. Madhya Pradesh 8,96,735.00
11. Maharashtra 18,39,232.00
12. Manipur 3,18,845.00
13. Meghalaya 15,57,315.00
14, Nagaland 10,08,207.00
15. Orissa 6,97,534.62
16. Punjab -
I7. Rajasthan 7,54,153.00
18.  Sikkim 2,51,381.00
19. Tamil Nadu 10,39,044.00
20. Tripura 13,98,600.00
21. Uttar Pradesh 22,50,819.00
22. West Bengal 18,36,950.65'
23.  A&N Islands 60,000.00
24. Arunachal Pradesh 1,50,000.00
25. Chandigarh 50,000.00
26. Dadra & Nagar —
Haveli
27. Delhi 2,05,000.00 ¢
28. Goa, Daman & Diu —
29. Lakshadweep 85,390.00
30. Mizoram 64,929.00.
31. Pondicherry 2,97,645.00'

Total 302,52,398.77
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Electriflcation of Asansol-Mughal =

SarailLlne*

2648. SHRI KRISHNA CHAN-
DRA'HALDER : Waill the Minister
of RAILWAYS be pleased to state :

(a) the progress made so far in
the electrification of the Asansol-
Patna-Mughal Sarai Lines (Main
Line) of Eastern Railway ;

(b) the time by when the work
wiU be completed and the estimated
cost thereof ?

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
AND IN THE DEPATMENT OF
PARLIAMENTARY AFFAIRS.
(SHRI MALLTKARIJUN) : (a) and
(b): Electrification of Sitarampur-
Patna-Mughal sarai section (Asansol-
Sitarampur is already electrified) has

been included in the ten years
programme of electrification i.e.
1980-81 to 1989-90. This project

has been assigned a low priority and
is now proposed to be executed
during the 7th Five Years Plan
depending upon the availability of

funds. This project is estimated
to cost Rs. 87.00 crores at 1980
prices.

Extension of Service to Railway
Employees

2649.3 SHRI SATYASADHAN
CHAKRABORTY: Will the Minis-
ter of RAILWAYS be pleased to
state:

(a) what is the policy and Princi-
ple of granting extension of service
to the railway employees; and

(b) whether Government are consi-
dering to terminate any such exten-
sion grant” after November, 1980 ?

THE DEPUTY MINISTER IN
the MINISTRY OF RAILWAYS
AND IN tHE DEPARTMENT OF
I"ARLL\MENTARY AFFAIRS (SHRI
MALLIKARJUN) : (a) Under the
wtant policy of the Ministry of Rail-
*y s, estension/ro>eanployment in
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service after retirement is givea only”
in exceptional cases in public in-
terest.’
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Admission To Polyt*liDics

2651. SHRI PIUS TIRKEVr{.*
Will the Minister of EDUCATION/*
AND SOCIAL WELFARE be
pleased to state:

(a) whether his attention has been
drawn to the news item appearing ifl
the Statesman dated the 22nd July®
1981 captioned ‘Admission of Poly-'
technics a problem* ;

(b) ifso, how many students got
ad”ssion last year in Folyteclmic
Institutiv>ns in Delhi and how many
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students willing to get the admission
could not'be allowed due to the
paucity of seats; and

(©) what steps are being contem-

plated to be taken by Government
to cope up with these requirements?

THE MINISTER OF STATE OF
THE MINISTRIES OF EDUCA-
TION AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL) :

(a) Yes, Sir.

(b) 1,410 students got admission
in polytechnics last year and 7,146
students could not be admitted.

(c) The proposal to start new
Polytechnics in Delhi is being exa-
mined by Delhi Adraiaistratio n.

Casual Labourers of Tools and
Plant Depot

2652.
CHARYA: Will the Minister of
RAILWAYS be pleased to state :

(a) whether Government have
received representations dated 23rd
March, 1981 from the General Secre-
tary, Southern Railway class IV staff
Association, Trichy about the delay
in grant of skill promotion, to 200
men on Semi-skilled grade and also
to about 40 semi-skilled C.W. Fitters
in GOC workshop; discrimination
meted out to 40 casual labourers of
the Tool and Plant Depot/GOC for
grant of temporary status and CPC
scales of pay, denial of promotion
chance to senior most Khalasis on
the verge of retirement in Tools and
Plant Depot/GOC; and

(b) if so, what steps have been
taken in this matter ?

V THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
AND IN THE DEPARTMENT
OF PARLIAMENTARY AFFAIRS

. (SHRI MALLIICARJUN) : (a) and
(b). A representation had been

SHRI SUSHIL BHATTA-

SEPTEMBEk 3..19S1

received by Additional Chief Mecha-
nical Engineer Golden “ock. Pro-
motions are made as and when
vacancies arise and all the vacancies

in promotional grade have since

been filled. As regards the grant of
CPC scales of pay to the Casual

Labour, all the Casual Labour in the
Tool and Plant Depot Golden Rock
have been sanctioned the same. Further
in order to provide more promotional
chances to Senior most Khallasis at
the verge of retirement, sanction has
been communicated for upgradation
of 19 posts of artisan staff in the
Tool and Plant Depot Golden Rock.

UniversalisatioD on Elementary and
Adult Education Programme

2653. SHRI HARINATH
MISRA : Will the Minister of
EDUCATION AND SOCIAL

WILFARE be pleased to state :

(a) what steps Government have
taken, or propose to take to univer-
salisc elementary and adult edu-
cation programme in the country

during the Sixth Five Year Plan
period;

(b) whether it is a fact that large
educational infrastructure  gaps
exist ill the implementation of the
programme and Departmental funds
out of plan resources are insufficient
to fill these gaps; and

(e) if so, what feasible alter-
natives have been explored and the
reaction of the State Governments
thereto; / !

THE MINISTER OF STATE OF
THE MINISTRIES OF EDU-
CATION AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL) :
la) The physical targets under the
Sixth Plan for 1980-85 do not envi-
sage  hundred percent coverage
unde: elementary education for the
6-14 age-group and under adult
education for the 15-35 age-group,.
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(b) Yes, Sir.

(£) ~ All efforts are being made
to ensure full utilisation of available

m

resources, improve administrati"'e
efficiency and secure additional
resources.

Delhi Ring Railway

2654. SHRI
ASRAR AHMAD : Will the Minis-
ter of RAILWAYS be pleased to
state :

(a) whether the Ring Railway in
the Capital will be completely cons-
tructed and made operational by the
time 1982 Asian Games are held ;

(b) the amount originally allo-
cated for its construction ;

(c) the amount that will be spent
for the complete construction of the
same ;

(d) the percentage of work com-
pleted as on 25th august, 1981 ;

(e the reasons which are hampe-
ring the early completion of the
same ; and

() the number of proposed rail-

way stations to be located on this
railway and whether these stations
have been identified for location and
on what basis ?

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
AND IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS :
(SHRIMALLIKARJUN): (a) Yes.

(b) Rs. 28 crores.

(c) Final cost ofthe Project will
depend upon the inflationary element
during construction period.

(d) 30%;
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(e) Does not arise.

(f) Based on traffic projections
contained in the Project Report there
would be 20 stations including one
at Pragati Maidan for Asian Games.

U.S. Decision to Make Neutron Bomb

2655. SHRI SUBHASH YADAYV :

SHRI V.S. VIJAYARAGHA-
VAN :

- SHRI INDRAIJIT GUPTA:
SHRI B. V. DESAI :
SHRI M. V. CHANDRA
SHEKARA MURTHY :
SHRI RAJESH KUMAR
SINGH :
SHRI CHOTEY
YADAV;
SHRI TRILOK CHAND :
SHRI RAM VILAS PASWAN
SHRI NIHAL SINGH :
SHRI K. MALLANNA :
SHRI GHULAM MOHD;
KHAN :
SHRI UTTAMBHAI H.
PATEL ;

SINGH

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) Whether the Government are
aware of the decision of U. S.
Administration to manufacture Neut-
ron Bomb ; and

(b) if So, the reaction of Govern-
ment of India thereto ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASI-
MHA RAO) : (a) Yes. Sir.

(b) India has consistently been
opposed to the existence and deploy-
ment ofnuclear weapons and other
weapons of mass destruction which
threaten the very survival of mankind.
India regrets any decision or action
on the qualitative improvement of
nuclear weapons systems which would
tend to lower the threshold for the
actual use of nuclear weapons. The
decision of the US. Administration to
produce enhanced radiation weapons
falls within this category.
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Assistance Provided By India To
Iran's Eartiiquake Victims

2656. SHRI NAWAL KISHORE
SHARMA Will the Minister of

EXTERNAL AFFAIRS be pleased
to state :

(a) whetherit is a fact that Iran
had been struck by a massive earth-

quake resulting in considerable loss
of life and property; and

(b) ifso, the assistance provided
by India to help Iran in meeting this
natural calamity ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASI-
MHA RAO) : (a) Yes, Sir. There
have been two earthquakes in the
Kerman Province of Iran, one on the
11th June and the other on the 28th
July. 1981.

(b) Government have donated
Sum of Iranian Rials 2 million
(equivalent to Rs 2,32.558.15) to the
Iranian Government for providing
relief to the victims of the earth-
quakes. The Government have also

decided to provide relief assistance
in kind.

Traffic Load on Patna-Bhagalpur
Station of Eastern Railway

2657. SHRI
SINHA : Will the Minister of
RAILWAY be pleased to state;

(a) whether any study has been
made for the traffic load on Patna-
Bhagalpur  Section of the Eastern
Railway on account of Kanwariya
rush during the month of Shravana
and Bhadrapad; and

(b) if so, what necessary steps
are being taken by the Railway
authorities for tackling the peak
period rush ?

SEPTEMBER 3, 1981
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THE DEPUTY MINISTER IN
THE MINISTRIES OF RAILWAYS
AND IN THE DEPARIMEN¥-OF
PARLIAMENT RY AFFAIRS (SHRI
(MALLIKARJUN) ; (a) and (b):
No special study has been made.
However, on the occasion of Shra-
vana Mela during July-August, 1981
the following arrangements were
made to clear the extra rush of
passengers. 137/138 Jamalpur-Gaya
Passenger had been extended to run
between Jamalpur and Bhagalpur.
Load of 13/14 Upper India Lxpress
and 327/328 Howrah-Danapur Fast
Passenger had been augmented by
one extra II class coach each on
Bhagalpur-Patna and  Bhagalpur-
Danapur sections respectively.
Duration of stoppages of 13/14
Upper India  Express, 327/328
Howrah-Danapur Fast Passenger,
339 Dn Howrah- Muzeffarpur
Passenger and 351/352 Burdwan-
Kiul Fast Passenger trains had been
increased by 2 mts. at Sultanganj.

Similar arrangements are also being
made for the Bhadra Mela to be
held from 11-9-81 to 17-9-11.

Sending Non-Aligned fact Finding
Mission to Lebanon

2658. SHRI CHINGW AN(
KONYAK : Will the Minister of
EXTERNAL AFFAIRS be pleased
to state :

(a) whether the organisation of
Non-Aligned countries proposed to
send a fact finding mission to Beirut,
Lebanon, to assess the damage caused
by Israeli bombings on the city;

(b) if so the representative of the
Non-aligned mission;

(c) whether the schedule of the

visit of the mission has be-n finalised;
and

(d) if so, the details thereof ?
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THE MINISTER OF EXTER-

NAL AFFAIRS (SHRI P. V.
NARASIMHARAO) : (a) Atits
meeting on August 3, 1981, in New

York, the Non-Aligned Bureau
accepted the invitation of the Chair-
man of the Executive Committee of
the Paleiline Liberation Organisa-
tion, His Excellency Mr.  Yasser
Arafat, to send a representative
mission to Lebanon to witness and
assess the damage caused by Israeli
attacks on Beirut and elsewhere in
Lebanon.

(b) The Non-aligned Bureau
elected Cuba, Afghanistan, \DPRK,
India, Jamaica, Nigeria and Yugo-
slavia as members of the proposed
mission.

(c) and fd). The Non-aligned
mission visited Lebanon from August
19 to August 24, 1981. Besides wit-
nessing the damage caused by Israeli
bombings in Beirut, the mission also
visited some Palestinian camps in
Southern Lebanon which were the
targets of repeated Israeli attacks
and suffered considerable damage.
The report of the visit prepared by
the representatives of six countries
(Nigerian”r"“resentative could not
jjin the-irrT"Ton) has been submitted
to the Non-aligned Bureau.

News Item Captioned “Lon? Wait
at AIIMS but not for Vips”

2659. SHRI R. L. P. VERMA
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state : !

(a) whether Government’s atten-
tion has been drawn to the news item
captioned “long Wait at AIIMS,
but not for VIPs” appearing in the
Indian Express of 17th July, 1981 ;

(b) if so, the reaction of Govern-
ment thereto; and

(c) what steps have been taken to
ensure that the number of Hospitals
and Medical Institutions arc increased

BHADRA 12, 1903 (SAKA)
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consistent with the increase in the
population to cope with the rush and
to stop such unwanted/undesirable
treatment being meted out to the
poor people ?

THE MINISTER OF STATE IN
THE MINISTY OF HEALTH AND
FAMILY WELFARE SHRI
NIHAR RANJAN LASKAR :
(a) Yes.

(b) The AIIMS is generally func-
tioning is a referral centre not only
for the Northern region but also for
other States in the country. Conse-
quently, the institute Hospital has to
cater to an evergrowing number of
patients, local and outstation, within
the resources and facilities available

it, The Institute follows the prin-
ciple of “first come first served”.
Admissions to the Hospital are also
based on the aforesaid principle,
besides regards to the nature and
seriousness of the ailment/injury from
which a patient is suffering. As the
Hospital has limited bed strength for
various disciplines, it cannot accom-
modate all the patients who call for
treatment. All aspects kept in view,
the Hospital is rendering satisfactory
service.

The Government is watchful and
continually overviewing the overall
functioning of the Hospital to see
that it renders satisfactory service
within the existing constraint of
resources.

(c) Health is a State subject. The
State Governments have to make
suitable allocations for medical
~education and health care, keeping
in view their over-all needs and
priorities. As regards the establish-
ment of new medical colleges it is
the considered view of the Govt, of
India that no new institutions may
be established and, instead, the exis-
ting facilities may be consolidated
and improved. However, as regards
medical care the States and Union
Territories are increasing the bed
strength in the existing hospitals
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besides new hospitals being set up
as per needs and availability of
resour<”s. In order to cope with the
increasing work load in the existing
hospitals in Delhi a number of hos-
pitals are being established in and
around Delhi during the Sixth Five
Year Plan. Two Hospitals have
been established by Delhi Adminis-
traiion in the trans-Jamuna area and
in West Delhi. In addition 3 more
100 bedded Hospitals shall be esta-
bUshed at Mangolpuri, Kichripur
and Jaffarapur during the Sixth Five
Year Plan. It is hoped that with
the establishment of the aforesaid
facilities, the pressure on the AIIMS
Hospital shall ease.

Revision of Indo-Bhutan Treaty *

2660.
Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether it is a fact that dur-

ing his recent visit to Bhutan he dis-
cussed Bhutan’s demand for the

revision of the India-Bhutan treaty
of 1949; and

(b) if so, what are the details in
this regard?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARA-
SIMHA RAO) ; (a) No, Sir.

(b) Does not arise.

Railway Workshop in Kerala

2661. SHRI V. S. VUAYA-
RAGHAVAN ; Will the Minister of
RAILWAYS be pleased to state :

(a) whether there is any proposal
before Government to set up a
railway workshop in Kercla; and

(b) if so, the details thereof ?

SEPTEMBER 3,1981
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THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
AND IN THE DEPARTMENT OF
PARLIAMENT ARY AFFAIRS
(SHRI MALLIKARJUN): (a) Kerala
is served by the Southern Railway,
The Railway Rolling Stock Repair
Workshops already set up on the
Southern Railway meet the require-
ments and there is at present no pro-
posal to setup a new Rolling Stock
Repair Workshop on this Railway.

(b) Does not arise.

Facilities to Harijans for Higher
Education

2662. SHRI RAM PYARE

PANIKA : Will the Minister of

EDUCATION AND SOCIAL WEL-
FARE be pleased to state :

(a) whether it is a fact that
Government have taken steps to
provide more facilities to Harijans
for getting higher education by them,;
and

(b) if so, the details of these faci-
lities and by what time it will be
available to students?

THE MINISTER OF SATTE OF
THE MINISTRIES OF EDUCA-

TION AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL):
(a) and (b): Stepe taken by the

University Grants Commission and
the Technical Education Division of
the Ministry to provide facilities to
Scheduled Castes/Tribes students are
given below —

I. Steps taken by the University
Grants Commission

(t) Reservation for admissions in
Universitiesi Colleges

The University Grants Commission
in January 1973, invited the atten-
tion of the Universities to the ‘guide-
lines or reservation'of seats issued
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by the Ministry of Education &
Culture requesting them to follow
these. According to the arrange-
ment, 20% of the seats are reserved
for Scheduled Caste/Scheduled Tribe
candidates and they are to be given
a concession of 5% marks in the
minimum  percentage of marks
required for admission to any course.
A further relaxation in the marks in
order of merit has been suggested
to be made in order to fill 10% of
reserved seats for Scheduled Castes
and Scheduled Tribes.

In July 1981, the Commission,
requested the Vice-Chancellors of
all universities to look into the matter
personally and intensify efforts to
ensure that all the reserved seats are
filled by SC/ST candidates.

(/) Reservation of seats in Univer-
sitieslColleges hostels

As per decision of the Commission
Universities/Colleges have been
advised to provide reservation of
20% seats in hostels for Scheduled
Castes/Scheduled  Tribe students,
irrespective of the fact whether the
hostels were constructed with assis-
tance from the Commission or from
other sources.

{Hi) Junior Research Fellowships

2870 Junior Research Fellowships
have been allocated to Universities/
Institutions at any given time basis
and 10% thereof are reserved for the
scholars belonging to scheduled
Caste/Scheduled  Tribes. These
awards are made by the Universities/
Institutions themselves.

50 Junior Research Fellowships
exclusively reserved for Schedul”®
~aste/Scheduled Tribe candidates in
Science, Humanities including Social
Sciences and these are directly awarded
by the University Grants Commission.

BHADRA 12, 1903 (SAKA)
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{iv) Senior Research Fellowships

Out of 100 Senior Research Fel-
lowships awarded by the Commis-
sion on All India basis, 10% are
reserved for  Scheduled Caste/
Scheduled Tribe Candidates in
Science, Humanities including
Social Sciences. In addition to this,
20 Senior Research Fellowships are
exclusively reserved for Scheduled
Caste/Scheduled 1ribe candidates.

(v) Research  Associateships  for
persons belonging to Scheduled
CastesIScheduled Tribes

Out of 50 positions available
under these general scheme, 10% are
reserved  for Scheduled Caste/
Scheduled 1ribe candidates. The
U. G. C. has also instituted 20
Research Associateships exclusively
for  Scheduled Castes/SchedLled
Tribes w.e.f. 1979-80. These will
be awarded annually.

(VI Post Graduate Scholarships
in Science, Humanities including
Social Sciences to the candidates
belonging to Scheduled Caste!Sche-
duled Tribe!Backward Classes of the
Border Hill Areas.

The Commission has instituted 2>
scholarships to be awarded every year
to students belonging to Scheduled
Caste/Scheduled Tribe/Backward
Classes of Border Hill Areas for
undertaking postgraduate studies in
Science, Humanities including Social
Sciences.

(u7) Research Fellowships in Engi-
neering and Technology

Out of 60 Research Fellowships in
Engineering and Technology awarded
annually on the All India basis by
the Commission, 10% are reserved
for Scheduled Caste/Scheduled tribe

candidates.
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(v//7) Scholarships for Post Gra-
duate studies in SanskritfPalifPrakrit
Aradhmagadi and ArabicjPersian "

Out of 40 scholarships awarded
annually for postgraduate studies in
the above subjects, 10% are reserved
for Scheduled Castes/Scheduled Tribe
candidates. The Scheme is, however,
now under review.

(ix) Post-Graduate Scholarships
for full time LLM Courses

Out of 50 scholarships awarded
every year for pursuing full time
LLM Courses, 10% have been reser-
ved for Scheduled Caste/Scheduled
Tribe cmdidates.

II. Steps taken in
Technical Education

respect of

(/) Reservation ofseats

15% of the seats for SC and 5%
ofthe seats for ST are reserved in
the undergraduate and technician
courses in the Engineering Colleges
and Polytechnics. In the postgra-
duate courses also, 5% seats are reser-
ved for SC/ST candidates.

(i) Special
ments

Coaching  Arrange-

In the Indian Institutes of Tech-
nology and a number of Regional
Engineering Colleges and other
Colleges, remedial courses are
arranged for Scheduled Caste and
Scheduled Tribe candidates to bring
them up to the level of other candi-
dates in the various subject fields.
The various State Governments have
already been requested to provide
these facilities in all the other remain-
ing colleges also.

{Hi) Special concessionf

<a) The necessary relaxation in
the minimum percentage of marks
required is allowed to the SC/ST

SEPTEMBER 3, 1981
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candidates seeking admission to the
Technical courses at undergraduate
and postgraduate level.

(b) For the joint entrance exam:
nation in the Indian Institutes of
Technology, the minimum marks
required io so far as Scheduled Caste
candidates are concerned, are lower,
than those of the other candidates.

(©) The Scheduled Caste cand
dates are also facilitated to take
lower load compared to the other
students in the semester examination
by organising appropriately the
courses for them at the Indian
Institute of Technology.

(iv) Special Assistance

The Ministry of Education and
Culture has provided Rs. 500/- per
person for provision of books for
Sjheduled Caste students. "Several
copies of books required by students
have been purchased by the libraries
and they”re given on loan to Sche-
duled Caste/Scheduled Tribe students
for one semester at a time. The total
outlay for the Sixth Five Year Plan
1980-85 for Special Component Plan
in I'echnical Education is Rs. 470
lakhs.

v) A New Scheme to give fre
Special coaching for about <>months
to SC/ST students of Class XII
(Science stream) aspiring admission
to Engineering professonal courses
is under formulation.

2. In the Conference of the Vice-
Chancellors of Indi<in Universities in
which Directors of I. 1. Ts. were also
present, the following item was in-
cluded in the Agenda for discus-
sion

“To consider the question of
functioning *of 'the Universities
with reference t0.......ccocevevere e,
(d) facilities for Scheduled Caste/
Scheduled tribe students”.
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Following  resolution was un-
animously adopted in the Conference
in this respect: -

Efforts should be made to provide
special coaching for Scheduled
Caste/Scheduled Tribe students
and scholarships for them to pursue
higher education, to enable them
to come to the desired level.

The State Education Ministers
Conference held on June 2, 1981 had
received and generally endorsed the
recommendations of the Conference
of the Vice-Chancellors in this
respect.

Sino-India Trade Relations

2663. SHR1I HANNAN MOL-
LAH: Will the Minister of EX-
IERNAL AFFAIRS be pleased to
state :

fa) what positive and specific
steps, if any, have been or are being
taken to promote and develop trade
relations with the Peoples Republic
of China,;

(b) outcome of the steps taken so
far :and

(c) total current value of import
from and export to China ?

THE MINISTER OF EXTERNAL

AFFAIRS (SHRI P.V. NARASI-
MHA RAO) : (a) Since the resump-
tion of trade with China in 1977,
from the Indian side, HMT, FICCI,
MMTC, STC and others including
individual businessmen have been
visiting China.  Similarly Chinese
hpe been sending delegations for
discussions with both public sector
lindertakings and pivate business
houses. Trade between the two
countries was als >included in discus-
sions between officials of both sides
during the Chinese Foreign Minis-
ter’s visit to India.

BHADRA 12.1903 (SAKA)
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(b) There has been a gradual in-
crease in trade between the two coun-
tries. However, the commodities ex-
changed are rather limited.

(¢) During the year 1980, Indian
exports to China amounted to US$
57.20 million. Imports from China

were of the value of US$ 38.00
million. |
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Railway Booking Clerks

2666. SHRI
Will the Minister of RAILWAYS
be pleased to state :

(a) whether  Government are
aware that illiterate passengers even
today form the majority of rail
ticket purchasers and majority of the
Booking Clerks at the railway
station either do not return the
change due to them or extract more
than is due and thus make Rs. 20 to
30 at the small stations and more
than Rs. 100 at the bigger stations ;

(b) whether Railway authorities
pay surprise checks to curb this
practice ; and

(c) whether Railways propose to
limit fraction of a rupee for Railway
fares and freight to 50 paise and
round off Rs. 19.35 to Rs. 19 and
Rs. 19.68 to Rs. 20 ?

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
AND IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS
(SHRI MALLIKARJUN) ; (a) Ac-
cording to a non-suburban passenger
profile survey conducted by Rail 1 ariflf
Enquiry Committee in the year 1979
which covered 100% supcrfast trains,
50 per cent mail/express trains, 20
per cent long-distance passenger
trains and 40 per cent short-distance
passenger trains, the percentage of
illiterate passengers, class-wise, was

as follows:
u [1{ % 12
GSu = u jg Q Y
(0]
8 £8 U 9 \gl
< No < ! 00~
047 0.56 042 347 13.05 7.00

The Railway Board and the Zonal
Railways do receive complaints
regarding excess charging . from
passengers by booking clerks but no

BttADRA;12, 1903 (SAKA)
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information is available in' regard to
booking clerks making Rs. 20/- to
Rs. 30/- at smaller stations and more
than Rs. 100/- at bigger stations.

.(b) Yes. Surprise checks are con-
ducted by inspectors and officers of
Vigilance and Commercial depart-
ments to see that excess charging is
not done by booking clerks. »a

(© With a view to eliminate siick
problems, the Rounding Off 'Rule
relating to passenger fares is being
rationalised with effect from 1-10-81.
Freight charges on goods, parcels
and luggage traffic are already being
rounded-off to the next higher rupee.

Bihar Shariff Nawada Line

2667. SHRI KANWAR RAM !
Will the Minister of RAILWAYS
be pleased to state :

(a) whether government have
carried out any survey for connec-
ting Bihar ShurilT and Nawada both
district headquarters with rail keeping
in view of the passenger and goods
'traffic there; and

(b) if not, the reasons therefor?

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
AND IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS
(SHRI' MALLIKARJUN) : (a)
Bihar Shariffto Rajgir is already an
existing B.G. line. No survey has
been carried out from Rajgir to
Nawada.

(b) Duetto paucity of funds.
Bandel Katwii Line

'2668. ' SHRI SAIFUDDIN
CHOUDHURY: Will the Minister
of RAILWAYS be pleased to state:

A (a) total number of representa-
tions/memoranda recei\ed by
Government about the electrification
and doubling the Bandel-Katwa lin«
of Eastern Railway;
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(b) whetherlitGovernment h”"ye
ta)” any iteps to fuljfil the demands
of the people of West Bengal; and

(O* if not, the reasons thereof?

The deputy minister in
TrtB MINISTRY OF RAILWAYS
AND IN THE DEPARTMENT OF
parliamentary affairs
(SHR1 MALLIKARJUN: (a) A
large number of representations and
Memoranda have been received.-

(b) and (c) These proposals have
been examined in details, but the
electrification and doubling of the
Bandel-Katwa section has not been
found justified at present as the traffic
density on this section doe> not
justify these heavy investments.

Double Line for Patna-Gaya Route

2669. SHR1 RAM SWARUP
RAM : Will the Minister of RAIL-
WAYS be pleased to state:'

(a) whether Government have
any proposal to introduce double
line on the Patna-Gaya route and
also electrify the -line, as this route
connects South Bihar with the capi-
tal of the State (Patna); and

if not, the reasons thereof?

(b)

THE DEPUTY MINISTER N
THE MINISTRY OF RAILWAYS
AND IN THE DEPARTMENT OF
PARLIAMENTARY//AFFAIRS :
(SHRI MALLIKARJUN) : (a) and
(b) : No, doubling and electrifi-
cation are generally not ju tified by/
increase, in passenger traffic only.
Goods, traffic development on this
route will be but small to justify
doubling or electrification.

1$81» ' A

Publishers ascribing books to Central
Board of Secondary Education

2670. SHRIRASHEEDMASOOD:
Will the Minister of EDUCATION
AND SOCIAL WELFARE be
pleased to state :

(a) whether it is a fact that some
publishers in the Capital have been
misleading the authorities of schools
falling under the Central Board of
Secondary Education by" printing
their own list of books and ascribing
these to the Board; and

(b) ifso, details thereof and the
action taken by Government in the
matter ?

THE MINISTER OF STATE OF
THE MINISTRIES OF EDUCA-
TION AND SOCIAL WELFARE
(SMT. SHEILA KAUL) (a) and (b):
Recently one such case came to the
notice of the Central Board of
Secondary Education wherein 'an un>
identified agency had circulated a list
of books. The list included the
names of books prescribed by the
Board and published by N. C.E.R.T.
and also some books not approved
by the Board. Immediately, the
schools were cautioned by the Board
through a general circular against
the issue of a fake list of books by
some unscruplous elements. The
schools were advised to use only such
books as had been prescribed/ie-
commended by the Board. The
Publishers registered with the Board
were also duly cautioned to steer
clear of such rrianoeuvrings. The
matter was also discussed with the
representatives of the Educational
Publishers Association.

Railway Bridge at Chhitannighat

2671. SHRI KAMLA MISHRA
MADHUKAR ; Wil
the Minister of RAILWAYS
be pleased to state :

(a) what is the estimated cost of

the Railway Bridge at Chhitaunighat
at Bagaha connecting U. P, and
Bihar; st
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;(b) ;the date, of starting its cons-
truction the scheduled time of
its completion and the up-to-date
progress made thereon ;

(¢) whether the construction will
be complete by the scheduled time ;
and

(d) if not, the leasons thereof ?

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
AND IN THE DEPARTMENT OF
PARLIAMENT ARY AFFAIRS
(SHRI MALLIKARJUN) : (a) The
estimated cost is about Rs.20 crores.

(b) to (d) Model experiments are
in progress at Central Water Power
Research Station Pune for locating
a suitable site for construction of the
bridge. Boulders arc being collected
at site for construction of guide
bunds. The work will be started
immediately after final selection of
the site for construction of the
bridge.

Release of “nual Increments and

Payment of Salary for Non-Strike

Days to Pharmacists Delhi Adminis-
tration

2672. SHRI RAJESH KUMAR
SINGH : Will the Minister of
HEALTH AND FAMILY WEL-
FARE be pleased to refer to the
reply given to Unstarred Question
No. 10120 on the 7th May, 1981
regarding release of annual incre-
ments and payments of salary for
non-strike days to Pharmacists,
Delhi Administration and state :

(a) whether unauthorised absence
from duty has since been condoned
by Delhi Administration ;

(b) if so, whether the annual
increments and the salaries in dis-
pute have also been paid ;

(c) "if not, the reasons for delay;
and"'

BHADRAt 12r1"3.<SAKA)
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»(d) the 'time by whic]" the salaries,
and the increments' of the affected
pharmacists will be released ?

THE MINISTER OF .STATE IN
THE »MINISTRY . OF HEALTH
AND FAMILY WELFARE (SHRI

NIHAR RANJAN LAjfICAR):
(a) Not yet.
(b)° No, Sir, some pharmacists,

have not beed granted annual incre-
ments and also salaries for the. dis-
puted period have not been released.

(c) The dues ofthe Pharmacists
have not been cleared for want-of
sanction regarding condonation of
the period of strike.

(d) As soon as the decision about
the period of strike is arrived at.
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Cancer patients and their deaths
State-wise.

2674. SHRI VIJAY KUMAR
YADAYV :
SHRI S. B. SIDNAL:

Will the Minister of HEALTH
AND FAMILY WELFARE be
pleased to state:

m(a) what are the comparative
figures of cancer-patients and their
death in India State-wise during the
last three years;

(b) whether it is a fact that the
number of cancer patients are increas-
ing every year and if so, what are its
reasons and remedy thereof;

(c) what preventive and curative
measures are being taken by the
Government in different States of the
country; and

(d) whetherthe Government have
any plan to provide full medical help
to the cancer patients free of cost
and if so, the details thereof? "

THE M{NISTER OF STATE IN
THE MINISTRY OF HEALTH
A~D FAMILY WELFARE :
(SHRI NIHAR RANJAN LAS.-
KAR) : (a)® A statement showing
the number . of  cancer, patients
adfhitted'ahd died in various hospitals
having’treatmeirt factrities for cancer

SEPTCMBER
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during 1978,
attached,

1979 and 17°80* IS

(b) and (c): No country-wide
survey regarding the incidence of
various cancers has so far been Con-
ducted. As cancer is neither a noti-
fiable nor a registerable disease™ no
authentic data is available to su”st
that the number of canCer patients
is increasing every year. There is"
however, a clinical impression that
cancer cases arc on the increase
which may perhaps be due to the
increased awareness, availability of
better diagnostic facilitie s as well as
increase in the life span of our popu-
lation. Facilities for the treatment
of cancer are available in most of the
major hospitals, medical college
hospitals and speciahsed institutions
in the country. In 1975 the Govern-
ment of India launched a CanCer
Research and Treatment t“rogramme
for fighting cancer. The main com-
ponents of this programme are:
(i) development of some cancer
institutions in the country as Regional
Cancer Reserch and Treatment
Centres; and (ii)) provision of non-
recurring Central assistance to the
extent of Rs. 10.00 lakhs and Rs.
0.50 lakhs to State Governments/
voluntary institutions for setting up
of Cobalt Therapy Units and Early
Cancer Detection Centres, respective-
ly. Presently, Central assistance is
being afforded by this Ministry to
9 Cancer Centres for their develop-
ment as Regional Centres for Cancer
Research & Treatment.  Another
Regional Centre is being assisted by
the Department of Atomic Energy.
So far non-recurring Central assistance
has been given to 17 State Govern-
ments/voluntary institutions for the
establishment of Cobalt Therapy

Units and Early Cancer Detection
Centres.

(d) No. However, 10 Regional
Cancer Centres functioning under
the Cancer Research and Treatment
Programme, referred in reply to part
(c) provide free of cost medical help

to mdigent patients suffering from
cancer. i
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IndiaiM deported from Sandi
Arabia and UAE

2675. SHRI SATISH AGARWAL
Wtil the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) the number of Indians who
have been deported from Saudi
Arabia and United Arab Emirates;
and

(b) also the number of persons
who had been refused visa during
the year 1980-81 and the reasons
thereof?

THE MINISTER OF EXTER-
NAL AFFAIRS (SHRI P. V.
NARASIMHA RAO) : (a) No
case of deportation of Indian
nationals has been reported from
Saudi Arabia and United Arab
Emirates during the last three years.
It may be mentioned that it is not
obligatory for the foreign govern-
ments to inform the Government of
India about the deportation of our
nationals from their countries.

(b) The grant of visas, or refusal
to do so, is a matter that lies entirely
within the sovereign jurisdiction of
the country concerned. The Govern-
ments of these countries are under
no obligation to intimate to us the
names of persons who have been
refused visas by them or the reasons
for such refusal. The information
asked for is therefore not available
with the Government of India.

Bridges washed away in Rajasthan

2676. SHRI VIRDHICHANDER
JAIN: Will the Minister of RAIL-
WAYS be pleased to state :

(a) how many Railway bridges
washed away in Rajasthan in recent
floods; and

(bj whether the reasons for such
a collapse of bridges have been inves-
tigated and whether faulty construc-
tion is responsible for the collapse in
Some cases ? \%
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THE DEPUTY MINISTER-IN
IHE MINIS 1RY OF RAILWAYS
AND IN THE DEPARTMENT OF
PARLIAMENT ARY AFFAIRS
(SHKI MALLIKARJUN) : (a)
During the recent floods in Rajas-
than area a total of 12 bridges luve
been washed away/damaged.

(b) The wash away/damage *of
bridges was due to unprecedented
rain”ll in the area and not due to
weakness/faulty construction.

Techno-Economic Survey to mp '
trains on Kakurgachi Chord on "
Eastern Railway -

2677. SHRI SUNIL MAITRA :
Will the Minister of RAILWAYS be
pleased to state :

(a) whether the promised techono-
economic survey of the proposal to
run passengei trains on the double
track electrified railway line on Ka-
kurgachi chord in the Eastern Rail-
way have been completed;

(b) if so, what are the findings ;
and

(¢) if not, what are the reasons
for such inordinate delay ?

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
AND IN 1 HE DEPART MENT OF

PARLIA MENTARY AFFAIRS
(SHRI MALLIKARJUN) : (a)
Yes.

(b) Survey Report has not yet
been received.

(c) Survey Report is under finali-
sation.

Electrification of OlafilJuBde-IfriWwah

droni Section
2678. SHRI SKAWAH
THOMAS : Will the Minister

RAILWAYS be pleased to sUte :

(a) whether
ICerala has submitted a proposal to

Govemmtat * of
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the Centre regarding electrification
of fOlavakkode-Trivandrum section
and Shoranur-Mangalapuram section
; and

(b) if so, the decision of Govern-
ment thereon?

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
AND IN IHE DEPARTMENT
OF PARLIAMENTARY AFFA-
IRS. (SHR1 MALLIKARJUN) (a)
Yes. 'The Government of Kerala
had proposed Electrification of Ola-
vakkode-Trivandrum and Shoranur-
Mangalore sections.

(b) As the trafHc densities on
these sections are relatively low, it
has been decided to postpone electri-
fication of these routes till traffic on
these routes grow & other high traffic
densities trunk routes on Indian
Railways have been electrified.

Derailment of 104 Jhorsugudu-Puri
Express on 31-7-1981

2679. SHRI A.C. DAS :
the Minister of RAILWAYS be
pleased to state :

fa) whether it is a fact that the
,L104 Jhorsugudu-Puri Express had
been derailed on the 3lstJuly, 1981
between Borang and Balikuda near
Cuttack ;

(b) ifso, the reasons thereof ;
and
(c) the steps Government propose

to take to prevent such derailments ?

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
AND IN 'THE DEPARTMENT
OF PARLIAMENTARY AFFAIRS
OHRI MALLIKARJUN) (a) Yes.
On 31-7-81 while 144-A >Jharsugudu-
Pufi Express was on run between
Gopalpur-Balikuda and Barang sta—
tions, it derailed.

~ SEiTEMBEKk 3, 1981
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(b) .The cause is under investi-
gation.

(¢ To @O nter-“ct”~human fail-
ures, Safety Organistations on the
railways are carrying out an intensive
campaign to create greater safety
consciousness amongst the staffcon-
nected with running of trains and to
ensuFw'that the staff do not violite
rules or indulge in short-cut methods
that may lead to accidents. Rolling
stock which requires greater atten-
tion is being segregated from the rest
so that concerted attention could be
paid to it at frequent intervals. Grea*
ter care is being paid for proper
maintenance of track.

Instructions have been given to
carry out patrolling by gangmen in
consultation with State Governments
on sections which are vulnerable or
in respect of which definite pointers
to sabotage arc available.

Instructions have also been issued
that approaches to all major girder

bridges should be more intensively
inspected.

A special safety team has been
constituted in the Railway Board to
carry out field checks. The trend
of accidents is being constantly re-
viewed by the Railway Board and
remedial measures are being taken.

General Managers have program-
med to make a special safety inspec-

tion of all the trunk routes by
-November, 1981.
Setting Up of separate Secondary

Education Board for Delhi

SHRI K. P. SINGH DEO*
SHRI BALASAHEB
VIKHEPATIL;

2680.

Will the Minister of EDUCATION
AND SOCIAL WELFARE be pl*-
sed to state ; 1,

(a) whether there is any proposal
to set up a separate Secondary
Education Board for Delhi;



148 ™ tfritfen Answers

A

X

(b) if so, at what stage the matter
rests;

(©) what benefits will be derived

out of this proposal; and

(d) by what time it will come in-
to existence ?

THE MINISTER OF STATE OF
THE MINISTRIES OF EDUCA-
TION AND SOCIAL WELFARE
(SMT. SHEILA KAUL): (a) to (d).
The proposal of Delhi Administra-
tion to constitute a separate Board of
Secondary Education for Delhi has
been considered and it has been
decided that instead of constituting
of a separate Board, it would be
sufficient to give Delhi Administra-
tion a greater say in the affairs of the
Central Board of Secondary Edu-
cation in the matter of prescription
of syllabi, text-books, and conduct of
examinations for Delhi Schools under
the Delhi Administration’s jurisdic-
tion.

Recovery of Grants from JVMGR
CoUege, Cbarkhi Dadri

2681. SHRI CHIRANIJI LAL
SHARMA: Will the  Minister
of EDUCATION AND SOCIAL
WELFARE be pleased to state :

(a) whether it is a fact that grants
earlier sanctioned to J.V.M.G.R.
College, Charkhi Dadri (Haryana)
for construction of Library building
and purchase of books have not been

realised still;

(b) ifso, reasons for so much
delay; and

BHADRA 12, 1903 (SAKA)
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() by which time these grants
will be realised ?

THE MINISTER OF STATE OF
THE MINISTRIES OF EDUCA-
TION AND SOCL\L WELFARE
(SHRIMATI SHIELA KAUL): (a)
Yes. Sir.

(b) and (¢). When some irregu-
larities in the construction of staff
quarters undertaken with the U.G.C’s
assistance during the Fourth Plan
came to notice, the Commission
withheld payment of further grants to
the College. The matter was referred
to the Punjab University Chandigarh
to which the College was affiliated,
for investigation. A report from the
Punjab University, has been received..
However, since the college is now
affiliated to the M.D. University,
Rohtak, the Commission has sought
the comments of that University also.
The question of payment of further
grants, or recovery of grants already
paid to the College will be considered
by the Commission when the report
from the M.D. University is received.
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Recognition of R.D.S.0. Karmchari
Sangh

2683. SHRI SAMAR MUKHER-
JEE: Will the Minister of RAIL-
WAYS be pleased to state :

(a) what are the rules for recog-

nition of the Trade Unions in Indian
Railways and where they have been
laid down ;

(b) whether the
R.D.S.O0. Karmchari
recognition was

application of

Sangh for
considered while
granting recognition to other Staff
Associations; and

(c) if so, the
granting

reasons for not
recognition to this only

registered trade union there ?

THE DEPUTY MINISTER IN
THE MINISIRY OF RAILWAYS
AND IN THE DIPARI MHNT OF
PARLIAMEN FARY AFFAIRS
(SHRI MALLIKARJUN) ¢ (a) A
statement giving broad guidelines
subject to which General Managers
of the Railways grant recognitioa to
a union depending on the need for
a recognised union is attached. This
has been furnished to the Lok Sabha
in reply to in the
oast.

the questions

(b) and (c¢). The R.D.S.O. being

an attached office of,the Ministry of
Railways, recognition has  been
a”“rded to two Staff Associations

SEPTEMBER‘3."1981
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in RDSO on the pattern, that”is
obtaining in the Ministry of

Railways.

Immediately after recognition was
accorded to the two Staff Associa-
tions, the questian of grant of
to RDSO Karmchari
Sangh was also considered, but it
was not agreed to. R.D.S.O. being

an attached office the question of

recognition

trade
union organisation does not arise.
The two recognised Associations
whose membership is open to all
Class III and Class IV staffof the
to be
adequate in the matter of represen-
tation of staff grievances
obtain their redressal.

according recognition to a

R.D.S.O. were considered

and to

Grants given to States for promotion
of Family Welfare Programme

2684. SHRIG. Y. KRISHNAN:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state the details regarding the grants
given to the State Governments for
the promotion of family welfare
programmes during 1980-81?

THE MINISTER OF STATE IN
THE MINISTERY OF HEALTH
AND FAMILY WELFARE (SHRI
NIHAR RANJAN LASKAR): A
details , of
grants-in-aid sanctioned to the State
Governments for

statement showing the

promotion  of

Family Welfare Programme during
1980-81 is enclosed."”" m

B



149  Written Answers

' A N

BHADRA 12, 1903 (SAKA)

Written Answers

tr¥yisv'

Statement”

"Dkails of Assistance provided to State Governments for promotion of
Family Welfare Programme during 1980-81.

SI. State
No.
1. Andhra Pradesh
2. Assam
3. Bihar
4. Gujarat
5. Haryana
6. Himachal Pradesh
7. Jammu & Kashmir y
8. Karnataka
9. Kerala
10. Madhya Pradesh
11. Maharashtra
12. Manipur
13. Meghalaya
14. Nagaland
15. Orissa
16. Punjab
17. Rajasthan
18. Sikkim
19. Tamil Nadu
20. Tripura
21. Uttar Pradesh
22. West Bengal

Total:

¢ Survey of New Moore Island

2685.
DAL : Will the Minister of EX-
TERNAL AFFAIRS be pleased to

state : -

(a) when was the first survey
work in the Moore Island initiated
by the Government ;

(b) whether the survey of the
Moore Island has been completed ;

(c) 1if so, whether a copy of the
report has been laid on the Table of
the House : and

(d) action taken in this regard 7

SHRI MUKUNDA MAN:-

>

(Rs. in lakhs)

Grants in Value of Arrear
cash supplies in payment
kind
1021.44 44.03 -
160.46 12.73 —A
788.48 37.92 > -
743.45 63.50 —
226.20 28.50 —
112.51 1041 —
94.98 9.33 -
571.77 55.78 286.16
449.35 13.49 -
768.85 37.45 —
1038.36 84.26 —
44.55 1.09 —
17.19 0.75 —
4.89 1.88 —
557.11 28 00 -
236.95 40.52 -
545.35 36.26
9.47 (.87 —
772.67 39.49 -
20-96 1.57 —
1442 46 107.06 —
734,69 4431 —
10389.14 699.:0 286.16

THE MINISTER OF EXTER-
NAL AFFAIRS : (SHRI P. V.
NARASIMHA RAO) : (a) The
first detailed survey of New Moore
island was carried out by the Naval
Hydrographic Office from 24th to
27th March 1975.

(b) Yes, Sir.

The latest survey was completed on
the 12th June, 1981.

(c) and (d). Survey reports nor-
mally contain classified materi®il. As
such it would not be possible to
place them .on the Table of the
House. Material from these reporte
IS used to prepare maps and charts
which are public documents and
readily available from the usual
sources.

150
Ly, LMV i

A

A



151  Writtih Artswers

Mosquito and Cockroaches in the
Houses of R. K. Puram and
South Delhi

2686. SHRI RAJNAIH SON-
KAR SHASTRI : Will the Minister
of HEALTH AND FAMILY WEL-

FARE be pleased to state :

(a) whether it is a fact thatin
South Delhi, more so in R. K.
Puram, there is great mosquito
menacc and cockroaches inl'cstation
in the houses ;

(b) whether it is because of non-
DDT spraying or adulteration in Fog
spray or due to poor and dirty eco-
logica’, drainage system, insanitary
conditions or improper flow in the
sewerage, dry latrines or else what
can be the reasons thereof ; and

(c) what steps are proposed to be
taken to combat this problem.

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH
AND FAMILY WELFARE. (SHRI
NIHAR RANJAN LASKAR : (a)
and (b). There is no abnormal in-
crease in mosquito density in South
Delhi and R. K. Puram. There is
no control programme for dealing
with Cockroaches in houses.

(©) To cambat mosquito problem
effectively, the following measures
are being taken :

(i) Anti-larval measures All
the stagnant water collections,
drains etc. are being sprayed
with larvicides once a week.

(ii) Deweeding & chanalisation of
Nallas and drains once a
week.

(iii)) Malathion fogging once a

month.

with

(iv) “Focal spray in houses

' pyrethrum.

SEPTEMBER 3, 1981
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Increase in Wagon Fleet"

2687. SHRI SONTOSH MOHAN
DEV : Will the minister-" of
RAILWAYS be pleased to state :

(a) whether the railways have
formulated plan to strengthen its
wagon fleet to meet the Sixth-Plan
projection of railway freight traffic
of 309 million tonnes ;

(b) the present wagon producing
capacity in the country ;and

(c) the amount allotted for manu-
facturing wagona ?

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
AND IN THE DEPART MENT OF
PARLIAMENT RY AFFAIRS
(SHRI MALLIKARJUN) : (a)
The Sixth Plan provides for acquisi-
tion of 1,00,000 wagons, of which

50,000 would be on replacement
account and 50,C00 on additional
account. These additions to roll-

ing st('ck would, however, be not
adequate for a freight traffic of 309
milHon tonnes.

(b) The existing capacity in the
country is adequate for production
of 28,040 wagons in terms of
4-wheelers per annum.

(c) The Sixth Plan does not in-
dicate specifically amount allotted
for wagons separately. The Plan
provides an allocation of Rs. 2,100
crores for rolling stock as a whole.
It is expected that acquisition of
1,00,000 wagons as'provided for in
the Plan, would cost about Rs. 1,200
crores. In the current year’s budget,
the allotment for acquisition of
wagons is Rs. 203 crores.

Overbridge Connecting Parel and
Eiphinston Road Stations >
(Bombay)

2688. SHRIMATI PRAMILA
DANDAVATE; Will the Minister
of RAILWAYS be pleased to state :

(a) how many people died while
crossing the rail lines between Parel
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M
and Elphinston Road Stations in
Bombay during the past five years;

(b) what steps Railways have

taken to avoid such accidents;

(c) whether Railways propose to
take up the work of extending the
existing over-head pedestrian bridge
to join the two stations; and

(d) if so, how much time will it
take to construct the extension of
the said bridge ?

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
AND IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS :
(SHRI MALLIKARJUN): (a) About
453 persons died during the last five
years while crossing the railway lines
between Parel and Elphinston Road
Stations in Bombay.

(b) The following steps have
been taken to avoid such accident:

(1) It is proposed to provide a
foot over-bridge connecting
Parel station with public roads
on the east and west sides of
this area.

(ii)) Public is always warned not
to cross railway lines. Warn-
ing boards are exhibited at
Parel and Elphinston Roa<i
stations.

(¢) The proposed foot over-bridge
connecting east and west sides of
Parel station will not connect Elphin-

ston Road Station of Western
Railway.
(d) -1he 'proposed foot over-

bridge ut Parel' is expected to be
completed by December, 1982.

BHADRA 12» 1903 (SAKA)
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Safeguarding Konark monumeBl
From fusion A

2689. SHRI NIREN GHOSH
Will the Minister 5f EDUCATION
AND SOCIAL, WELFARE be
pleased to state :

(a) whether the world famous
Konark monument is suffering from
various erosion;

(b) what steps have been taken
to safeguard the monument against
erosion; and

(c) whether there have been any
complaints that sufficient chemicals
are not being supplied to safegtard
it against erosion ?

THE MINISTER OF STATE IN
THE MINISTRIES OF EDUCA-
TION AND SOCIAL WELFARE
fSHRIMATI SHEILA KAUL) : (a)
to c}. Erosion of the stones of the
Sun temple at" Konark by wind-
blown sand and sea-salt has been
greatly reduced by creating a barrier
of high-growing trees on the sea-
side and periodical chemical treat-
ment. There is no short-supply of
chemicals provided for the preserva-
tion of stones of this monument.

/
National Highway No. 4 near Habli
in Karnataka

2690. SHRI F. H. MOHSIN:
Will the Minister of SHIPPING

AND TRANSPORT be pleased to
state :

(a) what is the actual alignment
of diversion of National Highway
No. 4 near Hubli in Karnataka ; J

(b) what is the tofal mileage of

this diversion and what is the esti-
mated cost;

(c) when will this be constructed;
and

,i(d) what are the reasons for

delay ?
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IHE MINISTER OF' SHIPPING
AND TRANSPORT (SHRI VEE-
RENDRA PAUL) : (a) The
alignment will byepass the towns of
Hubli and Dharwar on the western
side of the existing National High-
way. It will take off near Km. 403
and join it near Km. 433.

(b) The length of the byepass
will be about 30 Kilometers. The
estimated cost of the project is
about Rs. 390 lakhs.

(c) Construction has not yet
started. Project is expected to be
completed in about five years time
barring unforeseen problems.

(d) The proposa' for construction
of the byepass could not be consi-
dered due to overall financial cons-
traints and other inter se priorities.
Acquisition of land for the byepass is
now provided in the Annual Plan
for 1981-82. The construction of
the same is also proposed in the 6lh
Five Year Plan (1980-85).

Demand of All India C.G.H .S.
Employees Association for
! Separate Directorate

2691. SHRT P.K KODIYAN :
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

* (a) 'Whether the All India Central
Government Health Scheme Em-
ployees Association has demanded
that the scheme be declared a sepa-
rate directorate ; and

(b) if so, the details thereof and
Government’s reaction thereto ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH
AND FAMILY WELFARE (SHRI
NIHAK RANJAN LASKAR): (a)

and (b). No. C.G.H.S. is already
functioning as a separate subordi-
nate office, ujider Director
(CGHS).

S"EM BFR 3Vd'* *
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Overbridge at* Midnapore'Jhargram

2692.
GIRI :  Will the Minister of
RAILWAYS be pleased to state :

(a) whether there is any proposal
for construction of an overbridge to
replace the existing level crossings at
Midnapore, Jhargram, Tamluk and
Balichak towns ;

(b) if so, when and the details
there of; and

(c) if not, the reasons thereof ?

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
AND IN 1t HE DEPARTMENT OF
PARLIAMENT ARY AFFAIRS
(SHRI MALLIKARJUN) ; (a) to
(c). Construction of road over/
under-bridges in replacement of
existing busy level crossings is under-
taken by the Railways jointly and
on cost-sharing - basis with tlje State
Governments/Road Authorities,- who
are required to sponsor firm
proposals therefor and give an under-
taking to bear about 50 % of the cost
as per extant rules.

‘No firm proposal for construction
of a road over-bridge in replecement
of any of the level crossings near
Midnapore, Jhargram and Balichak
has so far been sponsored by the
State Govt./Road Authorities.

There is a proposal for construc-
tion ‘of two road over-bridges in
replacement of existing level crossings
near Tamluk as part of the project,
estimate for Panskura-Haldia New
Line. However, the proposal has
been kept in abeyance as present
volume of traffic at these level cros-
sings is not adequate to justify provi-
sion of road ovef-bridges at this
stage. V ~1

SHRI SUDHIR KUMAR
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Roads Damaged due to floods

2695. SHRI M.V. CHANDRA
SHEKARA MURTHY : Will the
Minister of SHIPPING & TRANS-
PORT be pleased to state :

(a) whether it is a fact that the
damage to roads in the country and

especially flood affected areas is
worth Rs. ten crores ;
(b) if so, what are the States

where roads have been damaged ;

(©) whether in view of this Union
Government is considering to draw
a plan to help the States for repair-
ing of roads damaged or washed
away by rains ; and

(d) if so, what kind of assistance
and help will be provided to the
States and whether any central
scheme has been formulated?

THE MINISTER OF SHIPPING
AND TRANSPORT  (SHRI VEE-
RBNDRA PATIL): (a) to (d). Out
of various categories of road in the
country, the Government of India
are constitutionally responsible for
maintenance and development of
National Highways only. During
the current monsoons reports of
some damages due to rains & floods
to certain sections of National
Highways have been received from
the States of Assam & North Eas-
tern Region, Bihar, Himachal
~Hdesh, Gujarat, Jammu and Kash*

4 .
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m’k. -
mir, Rajasthan and Uttar Pradesh.

1M

National Highways being the res-
ponsibility of the Central Govern-
ment, the full cost of restoration and
repairs of the damages to the
National Highways will be provided
to the concerned States by the
Government of India.

Bridges over Bagmati and Kosi
Rivers

2696. SHRI P. RAJAGOPAL
NAIDU: Will the Minister of
RAILWAYS be pleased to state :

(a) whether it is a fact that a
number of bridge over perennial and
fur ous rivers like Bagmati and Kosi
aic too weak and there are no
railings on them: and

(b) if so, the
posed to be taken ?

steps being pro-

THE DEPUTY MINISTER IN
I HE MINISTRY OF RAILWAYS
AND IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS
(SHRI MALLIKARIJUN) : (a) No.
The bridges on Bagmati and Kosi
rivers are not weak. These have
railings on one side.

(b) Does not arise.

Railway Departmental Catering
Service

2697. SHRI B.R. NAHATA :
Will the Minister of Railways be
pleased to state, what are the profits
or losses of each Railway during the
last th ee years on account of Depart-
mental Catering Services of Railways.
Zone-wise?
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THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
AND IN THE DEPARTMENT
OF PARLIAMENTARY AFFAIRS

BHADRA 12,173 (SAKA)
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profit/loss of Departmental Catering
Units of Indian Railways (Zone-
wise) for the last three years are as
under

(SHRI MALLIKARJUN) The
(Figures in thousands of Rs.)

Zonal 1978-79 1979-80 1980-81
Railway

(Provisional)
Central (+) 21,39 (w") 19,61 (+) 37,75
Eastern (-f) 10 (+) 7 (+) 2,50
Northern (+) 9,53 (+) 5,67 (4-) 9,86
North Eastern (+) 3,57 (+) 246 (+) 3,00
Northeast- (+) 1,00 (-) 38 (H-) 77
Frontier
Southern (h) 23,67 (+) 27.21 (+) 26,20
South-Central (+) 892 (+) 10,92 (+) 20,31
South-Eastern (-) 13,04 (-) 41,68 Figures under

compilation
Western (+) 5.68 (-) 4,60 (+) 2.75

Note (+) indicates profits
(—) indicates loss

Railway accidents in Khurda
Road Division oi S. £. Railway
2698. SHRI CHINTAMANI
PANIGRAHI : Will the
Minister of RAILWAYS be pleased
to state :

(a) whether it has come to the
notice of the Railway Ministry that
during last one month two to three
Railway accidents have taken place
in Khurda Road Division of S. E.
Railway which in completely unusual
in this Division ;

(b) whether it has also been
reported to the Government that on
3rd August, 198! the Engine of'the
143 Down Kalinga Express got
detached from the rest of the bogies
at Baitarani Road station and went
upto Manjuri Road station because
the Coupling of the Engine had gone
out and the driver had to back the
Engine from Manjuri Road to Baita-

rani Road agjiin to carry the bogies;
and *

©
taken to set Khurda Road Division
in proper working form to prevent
recurrence of such incidents ?

the deputy MINISTER IN
THE MINISTRY OF RAILWAYS
AND IN 1 HE DEPARTMENT OF
PARLIAMENTARY AFFAIRS
(SHR1 MALLIKARIJUN) (a)
No. During July, 1981, there was
only one case of train derailment in
Khurda Road Division of South
Eastern Railway.

(b) This incident occurred on

4-8-81.

(c) The Safety Organisation i
carrying out a relentless' campaign
to arouse safety consciousness

amongst the staff to ensure that they

what urgent steps have been
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work according to rules and do not
indulge in short cut methods that
may lead to accidents. The Drivers
are being counselled to ensure that
their engines are properly coupled
with the tiains.

Transport facilities between Cal-
cutta and Andaman

2699. SHRI E. K. IMBICHI-
BAWA : Will the Minister of
SHIPPING AND TRANSPORT be
pleased to state :

(a) whether Government are
aware that it takes three days from
Calcutta to reach Andaman and back
by sea;

(b) 1is there any programme to
use speedier Hidrofoil or any other
type of boats;

(¢) whether it is a fact that a new
transport ship is lying idle for the
last one year; and

(d) ifso, is it due to non-availa-
bility of the technical personnel to
man the ship?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI VEE-
RENDRA PATIL) : (a) Yes, Sir,

(b) No, Sir,

(c) and (d). An Inter-Island
Vessel, namely M. V. ‘Triveni’ was
lying idle for the period from 29-9-80
to 14-5-81 at Port Blair Harbour for
want of a Home Trade Master and
qualified engineers required under the
Merchant Shipping Act, 1958. From
15-5-81, this vessel started plying
after getting dispensation from the
D. G. (Shipping).

Coal transported to States

2700. SHRI DALBIR SINGH :
SHRI B.R. NAHATA :

Will the Minister of RAILWAYS be
pleased to state ;

(a) how much coal was trans-
ported by each Railway to different
States during the last three years;

SEPTEMBER 3, 1981 “
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for power generation, for industrial
use and also for the use of Railways
themselves ;

(b) how many trains, passenger
and goods, had to be cancelled on
account of shortage of coal at the
loco headquarters during the last
three years and the period of cancel-
lation of each train including the
current year, zone-wise ;

(c) when Indent for coal supply
was given for these Railways and
for what quantity and when it was
supplied and to what extent ; and

(d) what is the estimated loss of
Railways on account of non-avail-
ability of coal in time to different
Railways, during the last three years,
or year-wise ?

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
AND IN THE DEPa RTMENI OF
PARLIAMENTARY AFFAIRS
(SHRI MALLIKARJUN ); (a) A
statement showing the daily average
number of wagons loaded with coal
for Power Houses, Railways own
use and other industrial consumers
during 1979-80, 1980-81 and 1981-82
(upto July’81) by coal loading Zonal
Railway is attached (Annexure-A).

(b) A statement showing the
maximum number of passenger
trains cancelled Zone-wise due to
shortage of coal during the years
1978, 1979, 1980 and 1981 (Upto
August’81) and the'total number of
goods trains cancelled Zone-wise is
attached (Annexure-B).

(c) Individual Zonal Railways*
coal requirement is assessed annually
by the Board and reviewed periodi-
cally in the light of dieselisation/
electrification of routes/se. vices and
coal supplies are arranged ficcor-
dingly, keeping in view the overall
availability of required quality of
coal vis-a-vis the minimum demands
of other priority sectors.

(d) Such informatioii is not being
compiled by the Zonal Railways.
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Statement-I1
Cancellation of Passengers and Goods Trains on Railways due to
Coal Shortage
Maximum No. of Passenger 1 otal No. of Goods trains
trains cancelled cancelled
(in pairs)
1978 1779 1980 1981 1978 1979 198U 1981
upto (upto
(Aug.) Aug.)
Central Nil 17 3 - 157 14.7 88
Eastern 6 52.5 - - - - -
Northern 97.5 81 42 56 1764 5899 1868 876
N. Eastern 51 41.5 13 32 979 873 725 289
N. Frontier 3 1 - 2 n 34 22 14
Southern 87.5 108 43 93 7690 16652 1.0212 4719
S. Central 37 36 115 72 2136 1606 1979 185
S. Eastern 9 "6 — 1 - - — .
Western 24 49 60 93 1356 12157 7795 nS5i

Land Adjacent to Jalpaiguri Station

. 2701 : SHRI SUBODH SEN :
Will the Minister of RAILWAYS be
pleased to state :

(a) whether Government have re-
ceived representations from the Chair-
man Siliguri-Jalpaiguri Development
Authority (West Bengal) for the
relinquishment of piece of land
adjacent to Jalpaiguri station (N. F.
Railways) for developing a shopping
complex there; and

(b) ifso, what decision Goivern-
ment have taken in this regard ?

THE DEPUTY MINISTER IN
THE'MINISTRY OF RAILWAYS
AND IN THE DEPARTMENT OF
PARLIAMENTARY  AFFAIRS
(SHRI MALLIKARJUN) : (a) yes.

(b)
State Government is a™joining Rail-
way Station and ¢includes Station
Master’s quarter. The question of
ils relinquishment, is under-cxami-
nation.

The land asked for by the

Railway Stations in South

2702. SHRI XAVIER ARAKAL:
Will the Minister of RAILWAYS
be pleased to state :

(a) is it true that the railway
stations in South are poorly main-
tained even though the traiBic and
revenue have increased considerably;
and

(b)

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
AND IN 7HE DEPARTMENT OF

if so, new facilities mooted?

PARLIAMENTARY AFFAIRS
(SHRI MALLIKARJUN) : (a) No.
(b) Does not arise, However,

improvement/augmentation of exis-
ting facilities are done on a pro-
grammed basis in consultation with
Railway Users’ Amenities Comm-ttee
and in accordance with availability
of funds and is a continuous process,
e.g. of Southern Railway improve-
ment/remodelling of station buildings
are in progress on 19 stations and
platform/platform shelters are being
extended at 7 stfitiqns.
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Double Heading of KoTai Express

2703.
Will the Minister of RAILWAYS be

pleased to state :

(a) whcther there is any proposal
for double heading of Kovai Express
to enable it to have additional five
coaches to provide more accommo-
dation for the passengers from
Coimbatore, Erode, Salem to Madras
as this is the only train running from
Coimbatore to Madras during day
time and back; and

(b) if so, the details thereof?

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
AND IN THE DEPARTMENT
OF PARLIAMENTARY AFFAIRS
(SHRI MALLIKARJUN); (a) No.

(b) Does not arise.

Wagon Factory in Maharashtra

State.
2704. SHRIMATIUSHA CHAU-
DHARI1 : Will the Minister of

RAILWAYS be pleased to state :—

(a) whether it is a fact that
Government are considering to esta-
blish wagon factory in the Maha-
rashtra State;

(b) if so, whether the Site Selec-
tion Committee has submitted its
report to Government; and

(¢) whether Government have a
proposal to establish this factory at
Budwara in Amarwati District ?

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
and IN THE DEPARTMENT OF
PARLIAMENTRY AFFAIRS (SHRI
MALLIKARJUN) (a) No.

Do not arise.

(b) and (c)

BHADRA 12, 1903 (SAKA)
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Double Decker Shuttle Service
on route No. 640

2706. SHRI KRISHNA CHAN-
DRA PANDBY : Will the Minis-
ter of SHIPPING AND TRANS-
PORT be pleased to state :

(a) whether it is a fact that the
DTC Double Decker shuttle service
on route No. 640 running between
Sector XII, R.K. Puram and Central
Secretariat in the morning for the
oflRcc-gocrs residing in this colony
has lately been operating irregularly
and missing daily trips thus causing
considerable inconvenience to the
daily commuters, who are mostly
Government servants ;

(b) if so. the reasons therefor
and number of times it missed trips
during the first week of August and
what were the difficulties lying in the
way ofthe DTC authorities to press
some other Bus into service ; and

(g what steps are being taken
by Government to ensure that this
bus trip is regularly operated ? ,
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THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI VEEREN-
DRA PATIL);

(a) to (¢) : Double Decker Shuttle
Service on route 640 at 9.30 A. M.
from Sector 12, R. K. Puram for
Central Sectt. has been operating
regularly but the trips were missed
on 5th and 7th August 1981 due to
breakdown and non-availability of
other bus at that time. Every effort
is being made to ensure regular
operation of this trip.

Radiation from X-Rays—A Cause of
Cancer in Children

2707. SHRI R R. BHOLE : Will
the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state :

"“a) whether Government’s atten-
tion has been drawn to a new study
on X-rays produced by researcher
Ted White of Yale University, which
suggests that even low dosage of
radiation from X-Rays could cause
cancer in children ; and

(b) whether Government would
conduct similar study in India to find
out the impact of dosage of radiation
X-Rays on adults in view of increase
in number of cancer case in India?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH
AND FAMILY WELFARE (SHRI
NIHAR RANJAN LASKAR)

(a) Yes. However, the validity of
results of the study at Yale Univer-
sity has not been universally accep-
ted.

(b) The causation of cancer has a
multifactorial basis and it is difficult
to assess the effect of a few diagno-
stic X-rays done on any person, in
the causation of cancer. However,
efforts are under way at the Institute
Rotary Cancer Hospital at the All
India Institute of Medical Sciences,
New Delhi to investigate the effect
of radiation on children consequent
to various X-ray procwiurcs.

BHADRA 12, 1903 (SAKA)
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Dropping of long distance run-
ner, Shivnath Singh from Tokyo Asian
Track.

2708. SHRI K. A. RAJAN
Will the Minister of EDUCATION
AND SOCIAL WELFARE be plea-

sed to state :

(a) whether it is a fact that the
ace long distance runner Shivnath
Singh was not included for the Tokyo
Asian Track and Field Athletic
Meset ;

(b) if so, the reasons therefor ;

(c) whether an enquiry has been
made into dropping of the ace long
distance runner from the Indian
Team ; and

(d) ifso, the details and results
of the enquiry ?

THE MINISTER OF STATE OF
THE MINISTRIES OF EDUCA-
TION AND SOCIAL WELFARE
(SHRIMATI. SHEILA KAUL) (a)
Yes, Sir.

(b) It was decided that only those
athletes who attained the third posi-
tion standard of thelast Asian Track
and Field Athletic Meet held at
Tokyo in June, 1979, should be clea-
red. Shri Shivnath Singh did not
come up to this qualifyng standard.

(c) and (d) Do not arise.
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Direction to General Managers to
Maintain Punctuality of Trains

2710. SHR1 VIRBHADRA SINGH
SHRI SUBHASH CHANDRA
BOSE ALLURT :

Will the Minister of RAILWAYS
be pleased to state :

(a) whether it is a fact that
General Managers of all the Zones
have been directed by the Railway
Board to take effective steps to main-
tain punctuality and reduce the
number of trains running late;

(b) ifso, what was the state of
afTairs before the orders were issued
and at present;

(c) whether the General Managers
have taken pains to find out why
such delays take place; and

SEPTEMBER 3, 1981
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(d) whether Government propos
to give come token incentives to
Zones where trains are running iii
time ?

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
AND IN THE DEPARTMENT OF
PARLIAMENTRY AFFAIRS (SHRI
MALLIKARJUN): (a) Yes.

(b) Before the orders, the punc-
tuality performance in the first quarter
of 1981 was 86.2%. It has regis-
tered a slight improvement on some
Zonal Railways.

(¢) Yes.

(d) Incentives by way of cash
awards and commendation certifica-
tes are given to the itaff whose
performance is meritorious in improv-
ing punctuality.

Increase in Illiterates and Drop outs

2711. SHRI E. BALANANDAN:
Will the Minister of EDUCATION
AND SOCIAL WELFARE be
pleased to state :

(a) the rate of increase in number
of illiterates in the country from 1951
to 1971 and the reasons therefor;
and

(b) the rate of drop-outs from
Class-I to Class-Vm during this
period ?

THE MINISTER OF STATE OF
THE MINISTRIES OF EDUCA-
TION AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL) :
(a) The total number of illiterates
in the country increased by 24%
during the period 1991 to 1971. The
main reasons for the increase in the
number of illiterates are due to the
rapid increase in the total population
of the country during the :aid period
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and Tal® d"e to”t” high dropout™” (b) if so,"details' of tenders invited

rate™at tlje primary stage of schqol
education. However, the percentage
of'illiterates to total population in the
country has diskjlin® from 84.2 in'
1951 to 70.6 in 1971.
,ir- y- m

(b) The drop-out rates from

Class-I to Class-VIII for the two

reference periods 1950-51°to *1957-58

and 1963-64 to 1970-71 are as
follows —

Reference Drop-out

Period

erlcz( , Rate.')
1950-51 to 1957-58 81.1
1963-64 to 1970-71 77.9

*Note : The dropout rates have
been worked out using

the following formula.

r ;' X - -

Dropout rate +l00X (Enrol-
from class-I ment in class-I
to class-VIII during the year—
during the year  Enrolment in class
VIII after 7 yrs.)

Enrolment in
class-I during the
year.

Salt of Nprow Gauge Rail and
otlier Equipments of Kosi Raif

2712.;*SHR1 P. L. BAITHA
Will the Minister of RAILWAYS be

pleased to state :

(a) whether there’is any proposal”.

for sateior disposal of narrow gauge
rail and other equipments of Kosi
Rail/*linking Bathnaha/ in the district
of Purnea on Katihar-Jogbani section

of N. F. Railway, with Bh«m Nagar, >

the Kosi Pr<*ect Head’ Works in tlie"
District of Saharsa (Bihar); and

by the Department or offer made, by
any party ? W

t
THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
AI"D IN THE DEPARTMENI OF*
PARLIAMENTARY AFFAIRS
(SHRI MALLIKARJUN) : (a) This
line bdongs to the Kosi project luid
not to Indian Railways. Ministry
of Railways are not aware of its
disposal.
.

(b) Does not arise.

12-hour Duty for Chowkidars

271.3,. SHRI ANANDA
PATHAK : Will the Minister of
RAILWAYS be pleased to state :

(a) whether the attention of
Government has been drawn to the
fact that the Chowkidars working in
A. O. (T. A)/JUC, Northern Rail-
way, are forced to put in twelve
hours continuous duty as Rest-House
care“kers whereas the Chowkidars
of DKZ-office are performing eight
hours* duty; and

(b) if 80, what steps have been
taken to remove this discrepancy ?

the DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
AND IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS
(SHRI MALLIKARIJUN): (a) and
(b) : Chowkidars oY  Accounts
office/Jullundur as well as those work-
ing at Delhi-Kishanganj Accounts
office have been classified as ‘Essenti-
ally Intermittent’ by the “Competent
Authority under the Hours of Emp-
loyment Regulations and are liable
to 12 hours daily duty. However,
the bulk”of watch-keeping work in
the Delhi-Kishanganj Accounts office
has been taken, over by Railway
Protection Force, With the' result the
skeleton staff of Chowkidars left there
are employed on 8 hours daily roster
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although they have been classi-
fied as Essentially Intermittent under
the extent rules. This arrangement
will Cease to exist as necessary orders
have already been issued that the
Railway Protection Force should take
over the entir™ work of watchkeeping
in the Delhi-Kishanganj Accounts
office soon. !

Admission to undergraduate and post
Graduate Medical Courses

2714. SHRI N. E. HORO : WIll
the Minister of HEALTH AND
FAMILY WELFARL be pleased to
state :

(a) whether it is a fact that some
recommendations have been made by
“the Joint Conference of the Central
Councils of Health and Family
Welfare regarding the reorgani??ation
of admissions to undergraduate and
post graduate medical courses; and

(b)

THE MINISTER OF STATE IN
THE MINISTRY OF HEALIH
AND FAMILY WELFARE (SHRI
NIHAR RANJAN LASKAR):

(a) and (b): While considering the
draft National Medical and Health
Education Policy, the 7th Joint Con>
fercnce of the Central Council for
Health and Central Family Welfare
Council, held in June, 1981, recom-
mended a review of the criteria for
admissions to the under-graduate
courses so that a suitable number
of seats in each medical college
are filled up on an all India basis.

if so, the details thereof ?

fepm
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Opening of Training Institute for
disabled in Andhra Pradesh

2716. SHRI SUBHASI/CHAN-
DRA BOSE ALLURI: Will the
Minister of EDUCATION AND
SOCIAL WELFARE be pleased to
state :

(a) whether Government have
any plan for setting up any training
institute for disabled persons in diffe-
rent parts of the country to mark
celebration of the International Year
of the Disabled; and

(b) ifso, the details thereof and
whether any “suchr institute will be
located in Andhra Pradesh?
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THE MINISTER OF STATE OF
THE MINISTRIES OF EDUCA-
TION AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL):

(a) and (b). No  Sir.
Government has, however, plans to
set up four National Institutes in
each area of disability viz. visually
handicapped, orthopaedically handi-
capped, hearing handicapped and
mentally retarded. Ihe National
Institute for the Visually Handicap-
ped and National Institute for Or-
thopacdically Handicapped have
already been set up at Dchradun and
Calcutta respectively. The National
Institute for the Hearing Handicap-
ped is coming up at Bombay. The
National Institutes for the Mentally
Retarded will be set up at Hydera-
bad. These Institute will be apex
bodies in their areas in the field of
education, research and training,
dissemination of information and
national level model of services.
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Programme for the prevention of
Blindness chalked out by Royal
Commonwealth Society

2718. SHRI GULAM MOHAM-
MAD KHAN;

SHRI BAGUN SUMBRUI ;

Will the Minister of HEALTH

AND FAMILY WELFARE be plea-
sed to state :

(a) whether the number of child-
ren going blind is increasing in
India every year ;

(b) if so, the in this
regard ;

details

(c) whether any programme for
the prevention of blindness in India
is being chalked out by the Royal
Commonwealth Society ; and

(d) if so, the names of the States
where this programme would be
implemented and the amount of
expenditure to be incurred thereon
and other detials in this regard?

THE MINIS IER OF STATE IN
THE MINISTRY OF HEALTH
AND FAMILY WELFARE (SHRI
NIHAR RANJAN LASKAR) :
(@ No,

(b) Question does not arise.

(c) and (d). Yes. Royal Common-
wealth Society has informed lhat
they have launched a programme
for the prevention of nutritiofial

*
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blindness. The projects arc being
set up in 1981-82, such as—
Already started

1. Tirupati, Andhra Pradesh
Bhimaweram
2. Madurai Tamilnadu

Under consideration

1. Chikodra Gujarat

2.  Gauhati Assam

3. Chinglepet Tamilnadu

4. Dharavi Slum, Maharashtra

Bombay

5. Bastar Madhya Pradesh
Devangiri Karnataka >

7. Silapur Uttar Pradesh

1  he projects being set up are
development blocks having an esti-
mated child population of 15,000
children under 6 years of which 1500
children are at risk of blindness.
Over a period of 5 years R. C. S. B.
hopes to cover 40 areas in 16 States
having high prevelence of nutritional
blindness and expects to save eye
sight of 60,000 children. The annual
estimated cost for 40 blocks by 3rd
year is likely to be in the region of
£3,40,000.

Contract Carriage issued permits

2719. DR. A. U. AZMI : Wil
the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) how many Contract Carriage
have been given permits in Delhi
recently to carry passengers and
luggage from various parts of the
city to the Railway Stations and
Airport with details together with
reasons for resorting to such a pro-
position;

(b) what is the permit fee pres-
cribed for these carriages;

(¢) for how
carriages ply; and

long will these

SEPTEMBER 3,1981
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a
(d) authority under which these
vehicles, will ply in Delhi 7 . *

THE minister
AND

OF SHIPPING
TRANSPORT (SttRI

.VEERENDRA PATIL): (a) None.

However, in order to tide over
the situation created by the taxi/
auto-rickshaw  strike in  Delhi,
Delhi Administration took a decision

:on 25-7-81 to press into service about

100 contract carriage buses from
important nodal points such as ISBT,
Railway Stations, Airport, Central
Secretariat, Connaught Place etc.
These buses were started on impor-
tant routes w.e.f. 25-7-81 and conti-
nued till the morning of 29-7-81.
The buses were allowed to charge
flat fare of of Re. 1.00 per passenger
and these buses were operating as
supplementary services to DTC.
These buses were asked to operate
on local permits already with them.

(b)to(d”

Do not arise.
Promoting study of Sanskrit

2720. SHRIMATI MADHURI
SINGH : Will the Minister of
EDUCATION AND SOCIAL WEL-
FAIE be pleased to state ;

(a) whether itis a fact that th§
Central Sanskrit Board have formu-?
lated several proposals for promoting
the study of Sanskrit; iand4 i

(b) if so, the details thereof?

THE MINISTER OF STATE
OF THE MINISTRIES OF EDU-

CATION AND SOCIAL WEL
FARE (SHRIMATI , SHEILA
KAUL) ; (a)and (b).. The Central

Sanskrit Board in its meeting held
on 20th July, 1981 made several re-
commendations for promotion of
Sariskrit studies. These reconinlen-
dations include ensuring a’place fo”
Sanskrit at, School, College aiid
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University levels; proyisiojpi of *SjaQt>
krit studies as pto df:
education; appointment'df tW ed
Sanskrit scholars in universiti*;
'%pening Kisndriya ‘Sanskrit "*1"ya-
peethas ~ d Adai**iPikthshito'in
the border areas as well as ild“ic"ing
countries ; Survey,”jColl*tioiu jb*
loguing and Publiditlbh' 6T, iSanskrit
manuscripts.

Duty of OrthQpnedic Specialist, in
Emergency Ward ofDr.
Hospital.
jo

2721. SHRI SAJJAN KUMAR:
Will the Minister of HEALTH AND
FAMILY WELFARE b« pleased to
state :

(a) whetherit is a? fact thiU; nO
orthoptic specialistis aV**le-in
Emergency Ward of i
Hospital. New,Delhi where speiiftlists
in other fileds are available all the
time; *

(b) if so, the reasons fors“not
detailing for, duty, an erthopa”c
specialist in Emergency Departnitnt
also ;and . -

(c) the remedial steps Government
propose to take in this mttter 7 ¢

THE

health

FARE

LASKAR): “(a)

paedic Surgeons are available in
Emergency Department of Dr.

Manohar Loliia *Hoipital on ‘'call
dtity.” "
li:
2722. fROF, P. 1. KI
,WriAel~ter of W v
please,to State:
nr 4T

I (a)” whether Qftyecnpwt prop”
to have a new iCéach-&.«tW [

-(b) whether its location tos
finally d«ad«d ; W i

fSilway

THE DEPUTY MINISTER IN
jmMINISIRY*OF RAI1L>"YS
InD IN TH® DE1>ARIM]"* of
parliamentarv aPfairs

m ~1 MA|-L1KaRJUN) : (a) and
the, inciflasing 41W Dd
RarV X there Is a;pro-
"“p~1trder C<in)“deration for setting
'lip Raflway Coach I"foduptloft
Unit. On receipt of the rlknhiftg
Commission's clearance of the Pro-
™ t the cliif'stkSn of location of the
New Railway Coach factory will be
ilnalised.

(c) All relevant factors Will be
7Considered While flnalising tlie site
for the proposed new ' Coach
Factory.

Oferbridge near Alwar Railway
Station

0.2723, SHRI RAM SINGH
-YADAYV,; Will the Minister of
RAILWAYS”be pleased to state :

Whether Government have, any
proposalto cohstru(;t a railway over-
bridge near the Alwar Railway Sta-

th]lil,Lé) 1)21}-1/1_112%116 th&(r(oa_dit_ra]gﬁc ?

DEPUTY

MENIARY

"MAL"" RjyN) 1pj;o0-
sals for coh$thiction of road over/
under-bridges in replacemen| of busy
iN tf caNIOliBgs have to ' woriwred
by the State Gover*”"t/Rdad
Autboriues who have to also, give
mn undertakmg that they ~IT""ar
share ofthe cost as swr «(lei&t
P*i0P!5* fot"pons-
iction of a road bVer’ridge in
eplacement of any of' the ixftling
|m I crossings near A”war has so far
Iwn sponsored by the Government

tifilijasthftni
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_Wléailway accidents on Westera Mailwiiy

2724. SHRI RAMIIBHAI
MAVANTI :
o/ o "' SHRI I\}AWII\ERAVANI:

Will the Minister of RAILWAYS
be pleased to stfite :

* (a) whether it'.s "a jlifact that a

’number' of Railway accki“nts have
occurred during 1Ist February, 1980
to 5th August, 1981 on Western

Railway ; -

(b) if so, the diCtail® of each
"accidents ; ,, . i

3

(c) the causes of each accidents ;

(d) the loss of lives and properties
in each case ;

() compensation \paid or are
likely to be paid to each vi'Ctim :

(f) the number of Railway em-
ployees sabotures and others arrested,
dismissed, suspended so far involved
in each case ; and

(g) what steps Government pro-
poses to avert such accidents ?

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
AND IN THE DEPARTMENT OF

PARLIAMENIARY AFFAIRS
(SHRI MALLIKARJUN) (a) During
the period from 1-2-80  to

5-8-81, there were 181 .train”accidents
on the Western Railway. ' *

(b) The details of these accidents

are asunder : m
W

»

A -V .
Collisions -. . . - *°¢ .6
Derailments ! . 154
Accidents at level crossings" v, 15
Fires in trains \' v vy . 6
Total 181

i
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2 ' (c) “*Yhe causes of these accidents
are as under : A

Failure of Railway Staff
Failure of other than Railway

Staff ' 21
Mechanical defect 31
Track' defect
Sabotage 3
Combination of factors
Accidental 16

Cause could not be established 3
Causes not yet finalised

Total 181

(d) In these accidents, 56 persons
were killed and the cost of damage
to railway property has been estima-
ted at approximately Rs. 1,06,92,234",

(¢) No compensation has been
paid so far under Section 82-A of the
Indian Railways Act, 1890. It will
be paid as decided by the Ad-hoc
Claims Commissioner. Rs. 1,57,400/-
has been paid as an ex-gratia relief
to the victims of Railway accidents.

(f) Twelve outsiders and four
railway employees have been arrested
in connection with cases of sabotage.
Seventeen railway employees have
been placed under suspension in
connection with accidents due to
other causes.

(g) To counter-act human failures.
Safety Organisations on the railways
are carrying out an intensive cam-
paign to create greater safety cons-
ciousness amongst the staff connected
with running of trains and to ensure
that the staff do not violate rules or
indulge in short-cut methods that
may lead to accidents. Breathlyser
test has also been introduced to
ensure that the staff do not come on
dutv under the influence of liquor.
Rolling stock which requires greater
attention is being segregated from the
rest so that concerted attention could
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be paid to it at frequent intervals.
Greater care is being paid for proper
maintenance of track.

A special safety team lias been
constituted in the Railway Board to
carry out field checks. The trend of
accidents is being constantly revie
wed by the Railway Board and
remedial measures are being taken.

General Managers have program-
med to make a special safety inspec-
tion of all the trunk routes by
November, 1981.

Joint patrolling of track by armed
RPF staff and engineering staff over
affected sections has been introduced.
Burring of bolts of the fish plates at
vulnerable sections is also being done.

Assistance to Seychelles

2725. SHRI RAMAKRISHNA
MORE ; Will the Ministeti of
EXTERNAL AFFAIRS be pleased to
state :

(a) whether Government of India
have extended assistance to Seychel-
les, the specific projects for which
the assistance has been envisaged ;

(b) whether the details relating
to this assistance have been finalized ;
and

(c) if so, the details thereof ?

THE MINISTER OF EXTER-
NAL AFFAIRS (SHRI P.V.
NARASIMHA RAO) (a) to (c).
Yes. Sir.

Government has extended assis-
tance to Seychelles both under the
Indian Technical and Economic

Cooperation (ITEC) Programme and
in the form of a Government credit.

Indian assistance to Seychelles has
So far consisted of'the following : -

BHADRA, 12, 1903 (SAKA)
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(i) A gift of galvanised corrugated
sheets worth Rs. 5 lakhs (1979) ;
AR R A mJ.

(i) Deputation of experts fsince
1979);

ui
(ii4) <Conduct'of a study for the

improvement of fisheries and sericul-
ture in Seychelles (1980) ;

(iv) Offer of scholarships in
various subjects (I 981) ;

(v) Extension of Government
credit of Rs. 2.5 crores for the pur-
chase of equipment and material for
a low-cost housing project in Sey-
chelles (1981) ;

(vi)  Announcement of a gift oftwo
Chetak helicopters (1981).

Manufacture of misbranded and
Imitated popular drugs
2726. SHRI RAM VILAS PAS-
VAN ;
.SHRI RAJINATH SONKAR
SHASTRI :

SHRI RASHEED MASOOD:

Will the Minister of HEALTH
AND FAMILY WELFAR be
pleased to state : v

(a) whether  Government are
aware of tJie large scale manufacture '
and sale of misbranded and imitated
wide range of popular drugs in the
country ;

(a) if so, details thereof ; and

©) measures taken by Govern-
ment to “ucate the people regard-
ing tlie manufacture and sale of such'
drugs as also to review the existing
Act with a view to plug the loop-
holes which give immunity to the
manufacturers of such drugs?
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M"liS"ER OF STAgrfe.
IN THE MINISTRY OF HEALTH
AND FAMILY WELFARE (W U
NIHAR "~RANJAN ' tASAftkv A
(a) and (b) : Reports have been'
received that certain manufactureri
of drugs in Haryana an(J UJRv »I0 ;
marketing drugs’, wludi
immitations of i"fast
and such preparations often bear
names which are closely similar *
some'Well 4“nown products/*'Thesi
imitation products do not"ton<ili**/
the ingredients in prophylactic or

ther”*utic. quantities. ,X||Q-|Uten*
tion of the Drugs Contrter”®
Haryana' was drawn a™\"vr

The Stale Drug Cdntr*lipt; A
yana has inforrned that he ha?v witj|[;.
drawn permission granted to manu-
facture such products to five firms
and the “manufacturers have " 'be”";
warned that le”] action ivotoid lie"
taken if they were found manufac-
turing products closely imitating well
known drugs.

(c) Adequate proVision “exists
under the Drugs and Cosmbtics Act
(Clause A of Section 17) H'r‘iakfiikg'
action againit misbranded "kUd"athic
drugs. AThe’Drugs -and“Cosmetics
Act will be amended in’ due bourse
to inchide also)a definition =for the
term misbranded Ayurvedic drug
and penalties for offences jfelaf™js
to manufacture and'/sale of inisbn”,:"
ded AyutvMtc *drugs wdiild be pro-
vided.

e 1= vl @ ML

Abolitipn of brand nanes' of Drugs *
cu.t L/t il
1JzT.a SHRI INDRAJIT OUFIAN
Will the Minister of HEALTH AND

FAMILY WELFARE be pleased to
state ¢

(a) whether Government had
issued jui ord” for ~.bolitioa ofbrand

nam” of certain drugs by August 1, '
1981;

(ty’\ if 8o, whether this *ordel' Has
been implenmted 'by the drug obm-
panies; ° ¢

3.1981 192
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if so,
and

(d)

if nbU .action has” been
tak( '

Ob”iMiint 7 '

ivlK /*

IUE STATE, IN
THE ministry V OF" "H"ALI
AND FAMILY WELFARE (SHRI
NIHAI*".RANJAN.JLASKAR) : (a)

.W W M*stry ,:of Health
andjFlo"%?.,W"far;e had issued a”.
Ndtiification oh 17-1-81which ,lay”,
down inter-alia that Drugs contain-
ing any of,thje fpllowing as single
actl*cf lij~edient .s"M marketed..,
onlv'*ith kih”~ic names and not with
braniJ ‘plam™: *

e .

1. Analgin

Aspirin and its salts
Chlorpromazine and its salts
4. Ferrous Sulphate.

Pipenizine and its salts.

'i lie said Notification also lays
down that preparations containing
any i1~ drug”ppfoved une’er Rule
30(A9 69(B)"or ‘73(B) of the 'Drug™ *
and'tiosmetics Rules shall be marke-
ted ui*l*jilstteric names only and the "
licensing authority can impose the
conflRion ithat.*rsuch preparations.
shouildkibe.>4narketed under generic
names only.

Three iicompaniesviz. » M”si
Hoechst Pharmaceutical Ltd.,
Bom"y,,. Cynamid. India Ltd. and
M/ATOmW i* Ltdy hkve filed Writ
Petitions in'tne 1 " pf Delhi:
clialfih*ng the validity arid the .Vifei
of the above Notification dat”
17-1-1981 of the Ministry of Health
and Family. Wclfare.

vis-a-vis specified preparations marke-
ted tIW mbbye' '“ree *firms in
respect of which mey sought relief."
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Setting up a Cement Factory in
bhutan

2728. SHRI
Will the Minister of EXTERNAL
affairs be pleased to state :

(a) whether Government of India

have co-operated with the Bhutan
Government in setting up a cement
factory at Pendong in Bhutan just
near the border of India and Bhutan
across Himalayan foothills in West
Bengal; and

(b) if so, what are the termsand
conditions of the agreement ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V.
NARASIMHA RAO) (a) Yes,
Sir.

(b) The plant

the Government of India on a turn-
key basis. The entire construction
cost (Rs. 14.17 crores) was provided
by the Government of India as grant-
in-aid.

Setting up of Mental Health
and Neuroscience Institute in
Orissa.

2729. SHRI
TUDU: Will the Minister of
HEALTH AND FAMILY WEL-
FARE be pleased to state

(a) the total number of Mental
Health and Neuroscience Institutions

set up in various States ;

(b) whether Government have a
proposal to set up one such mental
health and neuroscience institute in
the sea coast of Orissa ;

(¢c) if so, whether such an Insti*
tute is proposed to be set up by the
end of the 6th Plan : and

BHADRA 12, 1903 (SAKA)

SUBODH SEN

was set up with
technical and financial assistance of

MANMOHAN
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(d) the details about the other
places identified in the country for
the opening of such Mental Health
Neuroscience Institutes ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH
AND FAMILY WELFARE (SHRI
NIHAR RANJAN LASKAR) : (a)
There are 42 Mental Hospital in the
country.

(b) There is no proposal at pre-
sent to setup any new Mental Health
and Neuro-Science Institute in the
country during the 6th Plan by the
Gentral Government.

(c) and (d): Does not arise.

2730.

v) 1980 30
1981 % TS JTeg T %
AN
(t)y wvt (M) : AN
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FiDancial and Technical Assistance
given for development of Minor
Ports in Maharashtra

2731. SHRI BAPHSAHEB PA-
RULEKAR : Will the Minister of
SHIPPING AND TRANSPORI1 be
pleased to state :

(a) details of financial and tech-
nical assistance given to State of
Maharashtra to develop minor ports
in the State ;

(b) names of such ports, und
whether the entire financial assis-
tance has been given ; if so when ;
and

(c) the progress of development
of such ports and details of utilisa-
tion of funds given by Central
Government ?

THE MINISTER OF SHIPPING
AND TRANSPOi<r (SHRI
VEERENDRA PAUL) ; (a) and
(b). As per the decision of the
National Development  Council,
development of intermediate and
minor ports is now the responsibility
of the respective State Governments.
Funds for their development are
provided in the State Plans, with
eftect from 1Ist April, 1978. Prior
to that, a loan assistance of Rs. 110
lakhs was given to the Government
of Maharashtra for development of
the Bhagwati Bunder (Ratnagiri).

(¢) Tlhe first phase of develop-
ment of Bhagwati Bunder has been
completed at a cost ot Rs. 216 lakhs.
Further works for expanding port
facilities are expected to be comple-
ted by June, 1982.

Indian Tcriitory under Pakistan

occupation
2732. SHRI MANMOHAN
rUDU : Will the Minister of EX-

fERNAL AFFAIRS be pleased to
state :

(a) the total Sq. kilometers of

Indian
Pakislan ,

territory  occupied by

SEPTEMBER 3, 1981

Written Answers 196

(b) thesteps taken or proposed
to be taken to get back our land ;
and

(c) the details thereof ?

IHE MINISTER OF EXTER-
NAL AFFAIRS (SHRI P. V. NA-
RASIMHA RAO) (a) Pakistan
continues to be in illegal occupation
of apart of the State of Jammu &
Kashmir since 1947-48. The area of
such territory presently under occu-
pation of Pakistan is approximately
78,218 square kilometres (30,200
square miles). An additional area
of about 5,180 square kilometres
(2000 square miles) in Pakistan occu-
pied Kashmir was illegally ceded by
Pakistan to China under the so-called
Sino-Pak Agreement of 1963.

(b) and (c). It is Governtnent’

policy to settle the issue arising out
of Pakistan’s occupation of a part of
Jammu & Kashmir peacefully
through bilateral negotiations.

Sanction of Post of Dy. Asstt.
Director, Homoeopathy

2733. SHRI
SINGH : Will the Minister of
HEALTH AND FAMILY WEL-
FARE be pleased to state ;

(a) whether some posts in the
grade of Deputy Assistant Director
(Homoeo.) for looking after the
administration and working of the
Homoeopathic dispensaries in the
capital and outside run by the Cen-
tral Government Health Scheme have
recently been sanctioned ;

(b) if so, the number thereof ;

(c) the manner in which these
posts are being filled up ; and

(d) how long will it take to put

the persons so appointed on the
job ?

DTGAMBAR
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THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH
AND FAMILY WELFARE (SHRI
NIHAR RANJAN LASKAR) (a) No.

(b) to (d) . Do not arise.

Loan for Purchase of DDA Flats

2734. SHRI CHINTAMANI
JENA : Will the Minister of
HEALTH AND FAMILY

WELFARE be pleased to refer to the
reply given to Unstarred Question
No. 1401 on 27th November, 1980
regarding loan for purchase of DDA
flats and state:

(a) whether all the persons listed
in the statement laid on the Table
have since executed the Mortgage
Deeds in favour of the President of
India in regard to the loans taken by
them for the purchase of DDA flats;

(b) if not, which are the persons
who have not so far executed the
mortgage deeds;

(c) what action lias been taken to
secure the interest of the State in the
absence of mortgage of the flats and
who is responsible for not enforcing
the rules in this behalf; and

(d) how is it that even persons
who were given loans as far back as
1973 and 1974 have not as yet been
asked to execute the mortgage
deeds and whether responsibility for
such lapse will be fixed and if not,
the reasons thereof ?

THE MINISTER OF STAIE IN
THE MINISTRY OF HEALTH
AND FAMILY WELFARE (SHRI
NIHAR RANJAN LASKAR) (a)
Only three persons have executed
the mortgage deed.

(b) Ihe requisite information is
given in the statement.

BHADRA 12, 1903 (SAKA)
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(¢) and (d).
State is secured by obtaining surety
from two permanent Government
servants before the House Build-
ing Advance is released in each
case. Certain Government servants
had represented for exemption from
payment of stamp duty. Since a
decision in this regard has nov/ been
taken, the concerned persons are
being asked to execute the documents
immediately.

Statement

The persons who have not so far
executed the mortggaie deeds.

1. Shri S.K. Karthak, Dy. Direc-
tor (Admn.) Retired H.B.A.
fully recovered from him.

2. Shri Jagjit Singh, Assistant

3. Shri M. R. Sharma, Steno-
grapher

4. Shri N. D. Sethi, Steno-
grapher

5. Shri A. L. Bhatia, Stenographer

6. Smt. Pashminder
grapher

Kaur, Steno-

7. Shri T.J. Rao, Stenographer
(Gr. 111)

8. Shri J.S. Goindi, L.D.C.

9. Shri Jai Kumar, Senior P.A,
10. Shri B. K. Nayak, Assistant
11. Shri H.S. Sagar, Assistant

12. Shri H.M. Sambhi, Assistant
13.  Shri Raja Ram, U.D.C.

14. Shri A.V.L.N,
grapher

Rao, Steno-

The interest of the
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15. Miss Lakshmi Abhichandani,
Population Education Officer

16. ShriK.V.S. Bhima Rao, Sec-
tion Officer

17. Shri G.P. Suman, Food
Inspector

18. Shri R. P. Dixit, Librarian
(Gr. I1)

19. Shri Sukh Lai Prasad, Technic
cal Assistant

20. Shri Charanjit Singh, Section
Oificer

21. Shri Kamal Ranjan Saha,
Computer

Refund of Lost but Confirmed
Ticket

2735. SHRI
JENA : Will the Minister of
RAILWAYS be pleased to state :

(a) whether the railway autho-
rities are refunding the amount of
a confirmed ticket which is lost after
reservation is confirmed;

(b) if so, the details of the pro-
cedure in this regard;

(c) whether it is a fact thatin
case of an unconfirmed ticket in the
waiting list, whose records is in the
booking office, no such refund is
made ;and

(d) if so, the reasons thereof ?

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
AND IN 1HE DEPARTMENT OF
PARLIAMENTARY  AFFAIRS
(SHRI MALLIKARJUN) : (a) No.

SEPTEMBER 3, 1981
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(b) Does not arise.

(c) Yes.

(d) Rule does not permit any
refund on lost tickets irrespective
of having confirmed reservation or
otherwise under any circumstances,

2736.
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Upgradation of posts in Western

Railway
2738. SHRI KRISHNA KUMAR
GOYAL ; Will the Minister of

RAILWAYS be pleased to state :

(a) whether it is a fact that the
upgradation of posts ordered by the
Railway Board in various catagories
have not been implemented simulta-
neously on Western Railway ;

(b) if so, how the seniority of the
staff 1S fixed in such cases for selec-
tion of Assistant Personal Officers ;

(c) isit a fact that the selection
of Welfare Inspector in the scales of
Rs. 700-900 (R) could not be finalis-
ed for the last two years on Western
Railway ; and

BHADRA 12, 1903 (SAKA)
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(d) How the integrated seniority
of such Inspectors have been assigned
in the present selection of A.P.O. ?

4he deputy MINISTER IN
THE MINISTRY OF RAILWAYS
AND IN 71 HE DEPARTMENT OF
PARLIAMENTARY AFFAIRS
(SHRI MALLIKARIJUN) : (a) Yes,
in some cases due to Stay Order from
the Court ;

b

(b) Seniority of the stalThas been
fixed from the dates the iipgradations
were efTective.

(¢) Yes, the selection could not
be finalised on account of the stay
order granted by the Gujrat High
Court.

(d) The integrated seniority of
Welfare Inspectors who appeared in
the written suitability test for selec-
tion to the post of A.P.O. will be
determined as per extant rules.

i T
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Purchase of Sports Item for
Asiad Frok Foreign Countries

2740. SHRIKRtSHAN KUMAR
GOYAL; Will the Minister of
EDUCATION AND SOCIAN

WELFARE be pleased to state :

(a) whether Sports items and
other materials related to the Asiad
were purchased  j'rom foreign
countries ;

(b) whether tenders were invited
for the same ;

(c) the details of items purchased
from other countries, the names of
fcountries and the price of each of
the item ;

StP1 EMBER 3, 1981
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(d) whether it is a fact that com-
panies with better offers had come
forward but these were not accepted;
and

(e) if so, the reasons for not

accepting the same ?

«

THE MINISTER OF STATE OF
IHE MINISTRIES OF EDUCA-
TION AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL) :
(a) Yes, Sir.

(b) Yes Sir, inall cases except
those of proprietary items having
international recognition.

(c) A statement is laid on the
Table of the House. [Placed in Library
see No. LT—2768/81]

(d) and (e) : According to infor-
mation received from the National
Institute of Sports, Patiala, CP\"*
(Ministry of Works & Housing) and
the Special Organising Committee
for the IXth Asian Games, the
lowest offers were accepted. But, in
a few cases, exceptions had to be
made on the recommendations of
the National Sports Federations con-

cerned in respect of purchases made
by NIS, Patiala.

Proposal to raise Delhi Transport
Corporation Bus Fares

2741. SHRI SANAT KUMAR
MANDAL
SHRI SUBHASH CHAN-

DRA BOSE ALLURI :

Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state :

(a) whether Delhi 1 ransport
Corporation is contemplating to raise
the Bus fares in the capital; and

(b) if so, by how much in various
slabs as existing at present?
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THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI VEE-
RENDRA PATIL) : (a) and (b) :
The Government has received a
proposal from Delhi Transport Cor-
poration for ui)ward revision in the
fare structure. The matter is under
consideration.

Education Advisory Boards

2t43. SHRI CHRISTOPHER
EKKA*WIill the Minister of
EDUCATION AND SOCIAL

WELFARE be pleased to state :

(a) the name of the States where
F.diication Advisory Boards have
been formed ;

(b) whether Government have a
proposal to send guidehnes to other
States for the formation of the Edu-
cation Advisory Boards ; and

(c) if so, the details about the
implementation of the proposal ?

THE MINISTER OF STATE IN
THE MINIS] RIES OF EDUCA-
TION AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL) : (a)
Information is being collected and
would be laid on the Table of Lok
Sabha.

(b) and (c). The Central Govern-

ment has no proposal to send guide-
lines to States in this regard.

Renewal of Railway Tracks

2744. PROF. MADHU DANDA-
VATE : Will the Minister of
RAILWAYS bo pleased to state :

(a) what is the total allocation
of funds for the primary renewal of
railway tracks during the financial
year 1981-82; and

(b) how much of these funds
has actually been utilised for the

B

primary renewals ? v
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THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
AND IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS
(SHRI MALLIKARJUN) ; (a)
Allocation of Rs. 117.42 crores
(Gross) has been marked for 1981-82
for primary track renewals.

(b) About Rs. 27 crores has beer
utilised for the primary track
renewals upto July 1981.

Metre Gauge Wagons Fleet

2745. SHRI MOHAN LAL
PATEL » Will the Minister of
RAILWAYS be pleased to state :

(a) whether it is a fact that there
has been practically no addition in
metre gauge wagon fleet during 1974
to 1980 in Western Railway in
spite of increased traffic there ; and

(b) if so, what are the reasons

for the same ?

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
AND IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS
(SHRI MALLIKARIJUN) : (a)
and (b) : Yes, because conversion
of several M.G. routes into B.G. is
causing increase in B.G. goods
traffic rather than M. G. goods
traffic, Railwaywise distribution is
done on day to day basis.

Vishesh Kendriya Vidyalayas,

Janakpuri
2746. PROF. NARAIN CHAND
PARASHAR : Will the Minister

of EDUCATION AND SOCIAL
WELFARE be pleased to state :

(a) whether the National Conven-
tion of Buddhists held in New Delhi
on 11-12 April, 1981, demanded the
restoration of the Vishesh Kendriya
Vidyalaya, Janakpuri, New Delhi, to
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the status of ‘Laddakh Institute of
Higher Studies’ as envisaged by Late
Shri Jawahar Lai Nehru at the time
of its foundation in early sixties ;

(b) if so, the action taken by
Government in this regard ; and

(c) if not, the likely date by which
a decision would be taken ?

THE MINISTER OF STATE OF
THE MINISTRIES OF EDUCA-
TION AND SOCIAL WELFARE
( SHRIMATI SHEILA KAUL ):
(a) : Yes, Sir.

(b) and (c) :
to be examined in all its implications.
It is not possible to indicate any
definite time-limit.

Third Terminus at Delhi

2747. PROF. NARAIN CHAND
PARASHAR: Will the Minister
of RAILWAYS be pleased to state :

(a) whether Northern Railway
has a plan to set up a third railway
terminus in addition to New Delhi
and Delhi so as to accommodate
the huge increase in traffic ;

(b) if so, whether any decision
has been taken by the Railway Ad-
ministration in this regard and the
details thereof; and

(c) if not, what are the hurdles in
taking an early decision thereon and
the number and description of sites
for the terminus, which are under
consideration of the administration
for this purpose, with relative merits
and demerits of each site ?

THE DEPUIY MINISTER IN
THE«MINISIRY OF RAILWAYS
AND IN 1HE DEPARTMENT OF
parliamenTary affairs
(SHRI MALLIKARJUN) (a) Yes,
In case the resources position permits.
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(b) A survey for ,the provision of
goods/parcel facilities in Delhi Area
and new metre gauge/broad gauge
passenger terminal has been included
in the Budget for 1981-82.

(c) Does not arise.

Demands of Season Pass Holders’
Association Daund (Pune)

2748. SHRI R. K. MHALGI
Will the Minister of RAILWAYS be
pleased to state :

(a) whether General Manager,
Central Railway had received a letter
by Registered A.D. from the Secre-
tary of ‘Season’ pass holders Asso-
ciation, Daund, District Pune, Maha-
rashtra on 13th March, 1981 stating
their grievances;

(b) whether it is also true that
General Manager, Central Railway
had received two more letter in
April, 1981 from the same association;

(c) if so what are their demands
or suggestions in those letter ; and

(d) what action Government have

taken on each of the suggestions/
demands ?

IMF DEPUTY MINISTER IN
1 HE MINISTRY OF RAILWAYS
AND IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS
(SHRI MALLIKARJUN) : (a) and
(b) : No. However, copies thereof
have since been obtained.

(c) The demands are for a bogie
to be attached to 31/32 Express bet-
ween Bombay and Pune, season
ticket holders to be allowed to
travel by all trains between Daund
and Pune and not to change the
timinj*s ofjJhelum Express.

(d) It is not operationally feasible
to attach an additional bogie to
31/32 Express.
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The long distance trains mostly
carry reserved accommodation and
if season ticket holders are also
allowed to travel by all the mail/
express trains, the long distance pas-
sengers would be put in trouble.

The timings of 177/178 Jhelum
Express were not changed after
1-10-80. The commuters returning
from Pune and Daund in the evening
can avail of 547 Dn Pune-Daund
Shuttle, 11 Dn Dadar-Madras
Express and 177 Dn Jhelum Express.

Illegal Booking of Coal from Ttwari
Station

2749. SHRI SURA.] BHAN. Will

the Minister of RAILWAYS be
pleased to state :

(a) whether Government have
received a representation dated 29th
November, 1980 from the Secretary,
Railway Clearing and Forwarding
Agents’ Association, Itwari goods
shed No. 1, Nagpur, Maharashtra,
in regard to stopping illegal booking
of coal from Itwari Railway Station,
Nagpur.

(b) if so, the details of the
demands made ;

(c) what action has been taken or
proposed to be taken with regard to
the demends in the said representa-
tions;

(d)* if no action has been taken
so far, the reasons thereof ; and

(¢) when Government would
finalise the decision on the said
demands?

THE DEPUTY MINISTER IN
THE MINISI RY OF RAILWAYS

AND IN THE DEPARTMENT
OF PARLIAMENTARY AFFAIRS
(SHRI MALLIKARJUN) ; (a)
Yes.
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(b) The representation pertains
to booking of steam coal at Itwari
goods shed though the shed is not
open for booking of coal in wagon-
loads.

(c) Booking of steam coal in
‘Smalls’ clubbed into wagon loads is
being permitted from Itwari Goods
Shed in compliance with interim
orders issued by the Bombay High
Court. Steps have been initiated to
get the interim orders vacated.

(b) Does not arise.

(e) Government’s decision on the
representation would depend on the
outcome of the court case.

Stoppage of Chhatisgarh Express at
Kamptee

2750. SHRI SURAJ BHAN
Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that the
Government and the Divisional
Manager, Nagpur (Maharashtra)
have received a representation on or
about 25th July, 1980 from the
Passengers  Association, Kamptee
District  Nagpur  (Maharashtra),
regarding the stoppage of Chhatis-
garh Express at Kamptee ;

(b) if so, the action taken there-
on ; and

(c) if not, the reasons therefor?

THE DEPUTY MINISTER IN

THE MINISTRY OF RAILWAYS
AND IN 1 HE DEPARTMENT OF

PARLIAMENTARY AFFAIRS
SHRI MALLIKARJUN) : (a)
es.

(b) and (c) : The proposal to pro-

vide stoppage of 137/138 Chhatis-
garh Express at Kamptee had been
examined in detail but not found
feasible due to lack of commercial
jusitfication.
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Demands of Travelling Ticket
Examiners

2751.
KASAM : Will the Minister of
RAILWAYS be pleased to state :

(a) whether any memorandum
was submitted recently to the
Minister for State for Railways by
the Madras Division, Southern Rail-
way Mazdoor Union, regarding the
difficulties of Travelling Ticket
Examiners; and

(b) if so, their demands and
response of Government thereto ?

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
AND IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS :
(SHRI MALLIKARJUN) : (a) A
copy of the resolutions passed in the
Conference of the Ticket Checking
Staffand Travelling Ticket Examiners
held at Perambur, Madras on
22-7-1981 was received.

(b) In accordance with Govern-

ment's policy, staff grievances
received from any source get due
consideration and action, as consi-
dered necessary, on merits, is taken.
The resolutions passed in the Con-
ference referred to in part (a) above
have also been dealt with within the
framework of this policy.

Issue of “Good Standing Certificate”’
to Doctors by Medical Council

of India
2752. SHRI D.S.A. SIVAPRA-
KASAM ; Will the Minister of

HEALTH AND FAMILY WEL-
FARE be pleased to state :

(a) whether'the Medical Council

of India issues “Good standing
certificates” to the Doctors to enable
them to register with the General
Medical Council of U.K. and other
Common Wealth Countries ; and
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(b) if so, on what, basis such

certificates are issued ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH
AND FAMILY WELFARE (SHRI
NIHAR RANJAN LASKAR): (a)
Yes.

(b) The Medical Council
India issues “Good Standing Certi-
ficates” to doctors to the effect that
no ethical action has been taken or
is pending against ths applicant.
Such certificates are issued on the
basis of the certification of the Regis-
trar of the State Medical Council,
with which the applicant is regis-
tered.

Prosecutions Launched by Zonal
OflSce, Madras under Drug
and Cosmetic Act

2753. SHRI D.S.A SIVAPRA-
KASAM : Will the Minister of
HEALTH AND FAMILY WEL-
FARE be pleased to state :

(a) how many prosecutions were
launched by the Zonal Office, Madras
under Central Drug Standard Control
Organisation during the last three
years the Drug and Cosmetic Act
relating to the manufacture and sale
of spurious drug ; and

(b) the name of the company
involved and the result of the pro-
secution ?

THE MINISTER OF STATE IN
THE MINISiRY OF HEALTH
AND FAMILY WELFARE (SHRI
NIHAR RANJAN LASKAR): (a)
The number of prosecution launched
by the Zonal Office, Madras under
Central Drugs Standard Control
Organisation during the last three
years under the Drugs and Cosme-
tics Act relating to the manufacture
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and sale of furious drugs are as

under
Year Number of
prosecutions
launched
1978-79 1
1979-80 4
1980-81 1
Total
(b) The details of the names of

the companies/persons involved and
the results of prosecutions launched
given in the attached statement.

Statement

Prosecutions Luunched by Zonal
Office of C. D. S. C. O. Madras during
the years 1978-79" 1979-80 and
1980-81.

1978-79

A. No. ofprosecutions launched
during 1978-79....... 1

B.  Accused.
1. Jigyasu Pharmaceuticals, Mad-
ras—12 A(l).

2. S. Durga Prasad Soni, Prop-
rietor of AL

Result ;—Accused A2 was con-
victed to pay a fine of

Rs. 1500/- with simple
imprisonment till rising
of court.

1979-80

A. No, of prosecutions launched
during 1979-80.......4.

B. Accused.

I (1) M/s. Pharmex Agencies,
Indore (Al).

(2) Raj Kumar LuHa ) Part-

(3) Mohanlal Nulla ) ners
)ofAl

Result: The case is still under

trial.
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II (1) M/s.C. R. Lingam & Co.,

Madras (Al)

Mr. C.R. Liugam ) Part-
Mr. C.R. Sivanan-) ners
dam ) Al
Mr. C.R. Sankar )

Mr. C.R. Rannan)

2
©)

“4)
©)

(6) M/s. Lingson Pharma,

Pondicherjy of (A6)

(7) Mr. C.R. Sivanan-) Part-
dam ) ners
(8) Mr. C.R. Sankar
(9) Mr. C.R. Jothi
Result Allthe above accused

were convicted to pay a
fi® of Rs. 4000/- in total
with simple imprisonment
till rising of court. The
accused went on appeal
to Sessions court where
M/s. C.R. Lingam & Co.
andits partners were
acquitted, but the convic-
tion of A6 to A9 was
Confirmed. Subsequently
an appeal has been filed
in the High Court against
the judgement of Sessions
court. The appeal has
been admitted and is
pending in the High
Court.

III. ' (1) M/s. Uma Medicals, Mad-
ras (Al).

(2) Mr. K. Kamaraj, prop-
rietor of A 1.

(3) Mr. M. Sivaraj, as un-
licensed vendor.

Result —The accused were con-

victed to pay a fine of
Rs. 900/- in total with

simple imprisonment till
rising of court.

IV. (1) M/s. Venkatcswara Medi-

cals, Madras—2 (1)

(2) Mr. S. Raj Kumar, pre-
sent partner of Al.

)of
)
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(3) Mr. M. C. Jayaraman,
present partner of Al
* (4) Mr. Ali Hussain, Ex-

partner of Al.

Result —The accused were con-
victed to pay a fine of
Rs. 1,200/- in total with
simple imprisonment till
rising of court.

1980-81
A. No. of prosecutions launched
during 1980-81 .1
B. Accused.
I. 1. M/s Jothi Medicals, Mad-
ras (MAl)
2. Smt. Jothi Mary, pro-
prietor* of Al-
3. Mr. I. Xavier, Manaecer

of Al

Result :—The accused were found
not guilty of the charges
and were acquitted.

Use of Hindi in Indian Missions

2754.
Will the Minister of EXTERNAL
AFFAIRS be pleased to state ;

(a) whether Government propose
to review the progress in regard to
the use of Hindi as official language
in Indian Missions abroad to en-
courage our National Language ;
and

(b) if so, what are the details so
far regarding the use of Hindi in
our foreign missions ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P.V. NARSIMHA
RAO) (a) and (b) : While there is
no such specific proposal, we do keep
the use of Hindi in our Missions
abroad under review. Instructions
have been issued to our larger Mis-
sions to constitute Official Language
Implementation Committee to ensure
the implementation of the Govern-
ment’s instructions in this regard.

SEPTEMBER 3, 1981

SHRI R. N. RAKESH:

Writtten Answers 216

From time to time our Officer on
Special Duty (Hindi) is sent abroad
to visit Missions so that they get
neccessary guidance in this field.

Sign-boards, name plates, rubber
stamps and letter-heads in Hindi and
English and Devanagari type-writers
and Hindi help literature have been
supplied to the Missions and in
addition to these, we have also post-
ed Hindi Officers in some of our
Missions.

Poor maintenance of latrines of
second class compartments of
passenger trains running on North
Eastern Railway

2755. SHRI R.N. RAKESH : Will
the Minister of RAILWAYS be
pleased to state :

(a) whether Government are
aware of the poor maintenance (*f
latrines of second class compart-
ments of most of the trains parti-
cularly of the North Eastern Railway
passenger trains and also the non-
availability of essential facilities like
water and looking glasses in these
trains; and

(b) whether Government pro-
pose to issue instructions to the
railway staff to look into the matter?

THE DEPUTY MINISTER IN
THE MINIS! RY OF RAILWAYS
AND IN THE DEPARTMhNT OF
PARLIAMENTARY AFFAIRS
(SHRI MALLIKARIJLIN) (a) Al
efforts are made to maintain the
latrines, fill up the coach water
tanks at originating stations and
enroute watering points, and replace
deficient mirrors in 2nd class
coaches of all railways including
North Eastern Railway. However
due to thefts and vandalism of
fittings from coaches and latrines,
during run, some times amenity
fittings like mirrors cic. are not
available but no large scale comp-
laints have been received on these
items in any of the railways.
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There have also been cases where
it was not possible to clean the
latrines of the coaches due to over
crowding in trains.

(b) Instructions for proper main-

tenance of latrines, watering of
coaches, and providing the required
amenity fittings in coaches already
exist. Checks at starting stations
and enroute stations are also regu-
larly conducted by Officers and
Supervisors to achieve better stan-
dards of service to passengers.
Periodical drives are also regularly
conducted for proper upkeep and
maintenance of trains. On the
North Eastern Railway alone 1128
trains were checked during January,
1981 to June, 1981 by the Officers
and Senior Supervisors to remove
defects and replace the deficiencies.

Wide Spread Prevalence of Pneumo-
conioses Among Coal Mines

2756.
Will the Minister of HEALTH AND

FAMILY WELFARE be pleased to
state :

Government  have
survey and studied
the  wide-spread prevalence of
pneumoconiosis among the coal
miners through the Indian Council of
Medical Research;

(a) whether
conducted any

(b) if so, the details thereof; and

(¢) ifnot,the time by when it is
likely to be conducted' and study
made of the ‘Average Health’ of
miners which is still poor?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI
NIHAR RANJAN LASKAR) : (a)
to (¢) : A study was conducted by
the Indian Council of Medical Re-
search in 1957 at Nowrajabad
(Madhya Pradesh). Ofthe 249 coal
miners examined, 41 cases of pneumo-
coniosis were detected. Of these 20
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cases were ofa complicated nature
and 8 workers had to give up their
jobs due to pulmonary disability.
The National Institute of Occupa-
tional Health, Ahmedabad which is
one of the permanent institutes of
the Indium Council of Medical Re-
search has recently set up one of its
satelite centres at Calcutta, called the
Regional Occupational Health Centre
(Eastern) which would primarily be
undertaking studies on health hazards
faced by coal miners. A study has
already been formulated with the
following objectives —

(1) to evaluate the health status
of the workers engaged in the coal
mining industry;

(i1)) to identify and to assess the

specific disease  conditions  like
pneumoconiosis, nystagmus, derma-
titis, etc.,

(iii) to evaluate the environmental
conditions like dust, gas, thermal
stress etc. to which the workers enga-
ged in coal mining are exposed; and

(iv) to recommend suitable mea-
sures to control the occurrence of
such deseases as well those arising
from enviornmental conditions.

Appointment to the Post of Deputy

Adviser Homoeopathic on Ad-hoc
Basis
2757. SHRI DIGAMBAR SINGH :

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state ;

(a) whether appointment to the
post of Deputy Adviser (Homoeo.)
has been made on an ad-hoc basis ;
if so, for what period ;

(b) how long will it take to make
it on a regular basis ;
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(c) whether rules for appointment
to this post have since been finalised,
if so, whether he will lay on the
Table a copy thereof ; and

(d) if not, how long will it take
to finalise and notify them ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH
AND FAMILY WELFARE cSHRI
NIHAR RANJAN LASKAR :
(@) Yes ; the present appointment
was upto the 31st August, 1981, but
is proposed to be continued.

(b) Action to fill up the post on
a regular basis will be taken as soon
as the recruitment rules for the post
are notified.

(c) and (d): The recruitment rules
for the post are in the final stages of
processint’ and thes *will be notified
in the official Gazettee shortly.
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Death rate of Marine Employees

RAMAVATAR
of

2761. SHRI
SHASIRI: Will the Minister
RAILWAYS be pleased to state :

(a) whether the death rate among
the Marine employees is very high as
compared to other departments of
the NoVth Eastern Railway ;

(b) if so, the reasons therefor ;
and
(c) the steps taken by Govern-

ment to prevent or to minimise it ?

THE DEPUTY MINISTER IN
THE MINIS'' RY OF RAILWAYS
AND IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS
(SHRI MALLIKARJUN): (a) No.

(b) and (c¢): Does not arise.
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Railway Crossing Accidents during
the year

2764. SHRT MADHAVRAO
SCINDIA : Will the Minister of
RAILWAYS be pleased to state :

(a) the number and details of
the accidents on Railway crossings,
which took placc during the current
year so for ; and

(b) the number of Railway cros-
sings, Zone-wise, which are still
unmanned?

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
AND IN THE DEPARTMENT OF

PARLIAMENTARY AFFAIRS
(SHRI MALLIKARJUN): (a) During
the  current year viz. from
1-4-81 to 31-7-81, there were

32 accidents at level crossings. Out

of these, 10 took place at manned
level crossings and 22 at unmanned
level crossings.

(b) Number of unmanned level
crossings, zone-wise, is as under —

Central Railway — 1297
Eastern Railway — 768
Northern Railway — 3191
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North Eastern — 2617
Railway

Northeast Frontier — 1172
Railway

Southern Railway — 2868
South Central Railway — 2143
South Eastern Railway — 3571
Western Railway — 4867

Total — 22494

Wagons and Coaches under Repair

2765.
Will the Minister of RAILWAYS
be pleased to state :

(a) whether it is a fact that rail-
way users will have to put up with
sick wagons and wornout coaches
for a long time to come because
repair shops are just neither able to
overhaul nor replace corroded
wheelstock;

(b) if so, the number of wagons
and coaches which are at present
lying with the shops for repairs and
since when ; and

(c) whether it is also a fact that
there is a very slow progress in their
repairs?

THE DEPUTY MINIS !ER IN
THE MINISTRY OF RAILWAYS
AND IN THE DEPARTMENT
OF PARLIAMENTARY AFFAIRS
(SHRI MALLIKARJRUN) :
(@) and (b): The percentage of
coaches and wagons available for
use is 86% and 94% respectively.
The number of coaches and wagons
under repair are 3976 and 29327
respectively.  Efforts to improve
percentage of coaches and wagons
available for use are being made and
further implementation is expected
in conformity with increasing needs
of users. Coaches and Wagons do
not remain under repair for long
but are sent to Workshops in a
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cyclic manner and turned out after
necessary repairs as per schedules.

(c) There is improvement in th
availability of rolling stock and
increase in the out-turn from the
Workshops. Against monthly ave-
rage out-turn of 1908.6 BG coaches
in the first 8 months of 1980-81, the
out-turn has been increased to
1957.5 BG coaches during last 4
months. Similarly the BG wagon
POH out-turn for the same period
increased from 57369 to 6398.8
per month. Wagon Routine Over-
haul also increased from 1464 to
1707 per month m the last 6 months
of 1980-81 as compared to first 6
months. Present level of out-turn
is still more than that achieved in
th(t second half of 1980-81. However,
to further accelerate the repairs to
coaches and wagons, existing Railway
Workshops at Jagadhri, New Bongai-
gaon, Jhansi and Kota are being
expanded and New Workshops are
being set up at Bhubaneshwar,
Tirupati, Bhopal and Rayanapadu.

“Open School” Plan

SHRI S. M. KRISHNA !
SHRI B.V. DESAT!

2766.

Will the Minister of EDUCATION
AND SOCIAL WELFARE be plea-
sed to state:

(a) whether Government have
launched an experiment of “Open
School” and the first such school
has been set up in the Capital;

(b) if so, the response from the
general pubUc to open school;

(c) whether the

blueprint has provision for setting
up regional-resource-cum-study cen-
tres;

‘Open Schoor

(d) whether Government will
consider the desirability of partly
financing the set-up of some luch
schools also: and
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(e) if so, when a beginning in

this direction is to be made?

THE MINISTER OF STATE OF
THE MINISTRIES OF EDU-
CATION AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL) : (a).
The Central Board of Secondary
Education has launched its Open
School Project in New Delhi.

(b) According to the Central
Board of Secondary Education, the
response from the general public is
encouraging.

(¢) Yes, Sir.

(d) No such proposal is under
consideration of the Government.

(e) Does not arise.
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Non-Reservation of Seats in Medical
Colleges in Tamil Nadu

2768. SHRI B.V. DESAI : Will
the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state

(a) whether it is a fact that Tamil
Nadu has opposed Centre's proposal
to keep open 25 per cent seats for
medical colleges for other States;

(b) if so, the main reasons for
rejection of the proposal;

(c) how many States have so far

agreed to the Union Government’s
proposal in this regard; and

(d) how many States have imple-
mented the same during the cur-
rent academic year ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH
AND FAMILY WELFARE (SHRI
NIHAR RANJAN LASKAR); (a)
No such proposal has been mooted
by the Central Government.

(b) to (d). Do not arise.

Diploma Engineers of various Port§

2769. SHRI A. NEELALOHITHA-
DASAN NADAR : Will the
Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether the Government are
avyare of the problems faced by the

Diploma Engineers working in our
ports ;

(b) if so, what action has been

taken by the Government to solve
them ;

(c) whether the Madras Port
Trust Diploma Engineers Association
has submitted any representation in
this respect ; andy
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(d) if so, details of the represent

tation and the action taken on it ?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI
VEERENDRA PATIL) ; (a) and
(b). Diploma Engineers of some
major ports have made representa-
tions for improving their service
conditions, prospects of promotion
etc. and these demands have been
considered keeping in view the
requirements of efficiency in working.

(c) Yes.

(d) The main demands made by
the Madras Port Trust Diploma
Engineers’ Association relate to
adoption of a common designation
for both Diploma and Degree
Engineers at the time of entry into
service, combined seniority lists of
all the engineering personnel in the
relevent branch of engineering with
reference to the actual date of
appointment, abolition of the exis-
ting ratio between Diploma and
Degree Engineers for promotion to
the posts of Assistant Executive
Engineer, etc.

These demands have been exa-
mined by the Port Management and
have been found to be not justified.
The Port Management is, however,
considering whether better promo-
tional prospects could be offered to
the diploma engineers without affect-
ing efficiency.

Appointment of Turkey’s Consular
Representative in Madras

2770. SHRI A.
HITHADASAN NADAR : Will the
Minister of EXTERNAL AFFAIRS

be pleased to state :

(a) whether the Ministry
External Affairs have cleared the
appointment of Mr. Haja Shareef as
the Consular Representative for the
State of Turkey in Madras ; and
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(b) ifso, the details thereof ?

THE MINISTER OF EX-
TERNAL AFFAIRS (SHRI P.V.
NARASIMHA RAO) (a) Yes,
Sir.

(b) A formal request in this be
half was received through the
Turkish Embassy in New Delhi in
February 1980. Government of
India conveyed their approval to
the Turkish Embassy on 11th June,
1980. A formal notification was
issued on 3rd November, 1980
recognising the appointment of Mr.
Haja Shareef as Honorary Consul
General of Turkey in Madras with
effect from 29th October, 1980.
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Reported Statement by Pak Foreign
Minister about Russians presence in
Afghanistan

2772. PROF. MADHU DANDA
VATE : Will the Minister of
EXTERNAL AFFAIRS be pleased
to state :

(a) whether it is true that the
Pakistan Foreign Minister has pub-
licly stated that rapproachment with
India would be possible if India con-
firms its opposition to Soviet forces
in Afghanistan; and

(b) if so, what is the reaction of
the Government to this gesture made
by the Pakistan Foreign Minister ?

1 HE MINIS1ER OF EXTERNAL
AFFAIRS (SHRI P. V.
NARASIMHA RAO) : (a) In an
interview to a monthly published
from Lahore  “Urdu Digest”
(June, 1981) the Foreign Minister
of Pakistan, when asked about
the topics of discussions dur-
ing my visit to Pakistan, stated inter-
alia that “we are prepared to talk
to the Indians on all aspects of our
relations and discuss all matters
which could be conducive to the
creation of a climate of mutual confi-
dence and to the dispelling of base-
less suspicions....... In the recent past,
in some contexts, India has asked
for the withdrawal of foreign forces
from Afghanistan. If this view-point
of India is confirmed then this will
help our two countries to come closer
to each other”.

(b) Both countries have subscri-
bed to the New Delhi Declaration of
Non-Aligned Countries on Afghani-
stan which calls, inter-alia for a poli-
tical settlement on the basis of with-
drawal of foreign forces  from
Afghanistan. Statements to this
effect have been made consistently by
Government of India in Parliament
and outside, since the matter arose*
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Vocational Schools for Tribals

2773. SHRI HARIHAR SOREN :
Will the Minister of EDUCATION
AND SOCIAL WELFARE  be
pleased to state :

(a) whether Government have a
proposal to introduce vocational
studies in the schools and colleges
situated in the tribal populated areas
to pr>)vide vocational training to the
tribals;

(b) ifs > the name of the schools
and colleges situated in the tribal
populated areas of Oriss i where such
vocational studies are proposed to be
introduced; and

(c) the details of the progr.imme
of Government in lliis legard ?

THE MINIS! ER OF STATE OF
THF. MINISTRIES OF EDUCA-
TION AND SOCIAL WELFARh

(SHRIMATII SH!,1IE\ KAUE) :
(a) to (¢). Introduction of a voca-
tional spjctri.'.n at the 4 - stage lias

aheidy been recommended ;s an
integr.Mil part of the 107-2 sys'em ct
school education. Though the Staie
of Orissa has already switclicd over
to this system of education, ti."y have
yet to reach the +2 stage. »he iirst
batch ot students under the new
system of school education is likely
to appear in class X examination in
1982.

India’s Initiative to Solve
Problem

Afghan

2774. SHRT CHITTA BASU

SHRI R. P. YADAV

SHRI S. M. KRISHNA :

SARI H V. DESAI :

SHRIG M. BANAT-
WALLA

Will the Minister of EXTERNAL
affairs be pleased to state the
progress made in the direction of

BHADRA 12, 1903 (SAKA)

Written Answers 234

achieving political solution of Afghan
problem and India’s initiative and
role therein?

IHE MINISTER OF EX1 ERNAL
AFFAIRS ( SHRI P. V. NAR-
ASIMHA RAO); India has been
vitally interested in, and consistently
advocated, a negotiated political
settlement o' tlie Afghanist;m issue.
We have consulted with a large
number of countries, both in the
region and outside, with a view to
promoting such a sctilcment.

The non-aligned Pcrcign Minis-
ters’ Coalcrcji':e held in Delhi in
Fcbi'uary 19bl expressed the need
for a political settlement and out-
lined some oT the elements that
might constitute such a settlement.

The repre'entative of the UN
Secretary Gene.-al has also been

working towards negotiations
amongst couiifries most directly
concerned.

In GU" assessment, there seems to
be a better appreciation of the need
for a political settlement through
negotiations  eitliei directly or
through tlie UN Secretary General
or his representaiive.

Loss incurred by Public Sector

Undertakings
2775. SHRI AMAR ROYPRA-
DHAN
SHRI M. Y. CHANDRA
SHEKARA MURIHY
SHRI CHIN ,AMANI JENA
SHRI MOHAMMAD ASSAR
AHMED
Will the Minister of SHIPPING

AND TRANSPORT be pleased to
state :

(a) Whether it isa fact tliat five
of the eight Public Sector Under-
takings under the Control of Shipping



235  Written Answers

and Transport Ministry have sustain-
ed losses in 1980-81;

(b) ifso, what are the reasons
therefor; and

(c) the steps being taken to im-
prove the situation?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI
VEERENDRA PATIL): (a) No. The
financial results of the eight public
sector undertakings under the Minis-
try of Shipping and Transport during
the year 1980-81 are given as under :

[Rs. in lakhs)

Profit Loss

(1) Delhi Transport 4465.78
Corporation

(2) Central Inland Water 1106.00
Transport Corpn. Ltd.

(3) Hindustan Shipyard 65.98
Ltd.

(4) Dredging Corpo- 368.00
ration of India
Ltd.

(5) Indian Road Cons- 78.19
truction Corpn. Ltd

(6) Mogul Line Ltd 46.76

(7) Shipping Corpo- 1740.00

ration of India Ltd.

(8) Cochin Shipyard Yet to be
Ltd. assessed

The above figures are provisional.
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(b) and (c):
Delhi Transport Corporation

The main reason of incurring loss is
a heavy increase in the operational
costs due to :

(i) steep rise in the cost of materials,
inputs like POL, tyres, tubes,
spares, stores, chassis, body
building etc.

(i1) increase in the expenditure on
establishment especially due to
instalments of D.A.

Steps taken to improve the financial
position of the D.T.C.

(1) The Corporation has been
trying to plug the leakage of
revenue by intensive checking
of ticketless travelling, adoption
of preventive maintenance
system and other economy
measures.

(i) A proposal for revision of fare
structure is also under consi-
deration of the Government.

Central Inland Water Transport Cor-
poration Ltd.

The causes of loss primarily are :

(i) CIWTC’s river transportation
was suspended upto November,
1972 due to closure of river
routes after Pak hostility in
September, 1965.

(i) Industrial unrest and power
shortage affecting Rajabagan
Dockyard.

The main remedial measures are as
follows :

(i) Development programme-
Modernisation of Rajabagan
Dockyard for optimum utilisa-
tion of its facilities-ship build-
ing and general engineering
on commercial basis. "
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(H) Streamlining river services with
newer vessels and aggressive
marketing for getting greater
share of traffic.

(i) Revamping of CIWTC manage-
ment, greater inputs, better
monitoring, improved industrial
relations, economy measures,
greater productivity expected
to reduce losses during current
year.

Hindustan Shipyard Ltd.
The main reasons of loss are :

(1) Lean order book position which
resulted in production gap and
consequent increase in costs of

construction.
(i) Certain rectification works/
guarantee repairs undertaken

on vessels delivered in earlier
years.

(i) 30% power cut and frequent
heavy power shedding upto
31-7-1980.

(iv) Decline in productivity.

(v) Reductions offered on ship
repair bills pertaining to pre-
vious years.

(vi) Dry dock remaining idle for
about 40 days resulting in
reduced shiprepair turnover.

Steps taken to improve the situation :

Steps are being taken to improve
productivity. Order book position
has improved considerably. Steps
are also being taken to improve ship-
repair facilities so as to attract more
business. A new pricing policy
ensuring adequate subsidy to the
Shipyards has since been laid down.
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Scheme to Strengthen Village
Level Health Care

2776. SHRI MOHAN LAL
PATEL:
SHRI ARJUN SETHI
Will the Minister of HEALTH

AND FAMILY WELFARE be
pleased to slate ;

(a) whether Govejnment are con-
sidering the introduce a scheme to
strengthen village level health care ;

(b) if sothe broad outlines of
the scheme : and

(c) how it will be
throughout the country ?

implemented

THE MINISTER OF Si ATE IN
THE MINISI RY OF HEALTH AND
FAMILY WELFARE (SHRI NIHAR
RANJAN LASKAR) (a) to (c).
Yes. On the basis of experience of
implementation of the Community
Health Voluntary Scheme it has been
decided to re-organise it and train
Health Guides in order to provide
promotive, preventive and elemen-
tary health care facilities to the rular
population. The village Panchayat/
village Health Community will select
a Health Guide for every 1000 rural
population if the local population is
less than 1000, one per village. The
person to be selected, must be a
permanent resident of the village,
about 30 years of age, willing to

spare 2-3 hours every day for com-
munity service. In the selection of
Health Guides, the first preference
is to be given to women volunteers.
The selected candidate will undergo
training in promotive, preventive and
elementary health care. The train-
ing course of 200 hours will spread
over 3 months during which each
candidate will receive a stipend of
Rs. 200/- per month. On comple-
tion of the training, the trained
Health Guide will receive a Manual,
a kit, and an honorarium of Rs. 50/-
per month, besides monthly replenish-
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ment of first aid medicines valu-
ing Rs. 50/-. The Health Guides
besides rendering first aid for minor
ailments arc expected to cducate and
motivate eligible coupes for accep-
ting the small family norm, provide
maternal and Child Health services,
assist in the control of communi-
cable diseases specially malaria, ren-
der help in the ini;'»lcmentation of
the expanded Programme of Immu-
nisation and educate pecple about
the,need to keep the local sources
of water clean and organise the sana-
tary disposal of waste water etc.

Certain additional inputs in the
form of an additional doctor, drugs,
contingencies etc. have been provi-
ded for eacli P.H.C. covered under
the Scheme.

Each village will establish a village
Health Committee consisting of 5
members who will review the work
done by the Health Guides and also
maintain effective liaison with the
District Health Personnel.

It is proposed to train about 3.6
lakh Health Guides by the end of
the Sixth Five Year Plan with the
ultimate objective of having atleast
one Health Guide for every village.

Master Pian for the Welfare of
disabled persons

2777. SHR1 ATAL BIHARI
VAJPAYEE :

SHRI1 R.K. MHALGI :
SHRI EDUARDO

FALEIRO :

"Will the Minister of EDUCATION
AND SOCIAL WELFARE be plea-
sed to state :

(a) the details of tlie Master Plan,
if any, for the welfare of disabled
persons including provisions of
hostels for them in the campus of
major hospitals, scholarships, voca-
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tional training employment and easy
loans etc. and

(b) the stite-wise number of
persons benefited during ihe last
three ye.irs under each of the above
me.itioncd; schemes ?

THh MINIiSTLR OF STATE OF
THr. MINISTRIES OF EDUCA-
TION AND SOCIAL WELFARE
(SHRI VIATI SHEILA KAUL) : (a)
and (b). A statement giving the
requisite information is laid on the
Table of the House. [Placed in
Library See No. LT-2769181]

Control of Growth of private

Engineering Colleges
2778. DR, VASAN{'
PANDIT :
SHR1 A.A. RAIllIM

KUMAR

Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased
to state :

(a) whether the attention of
Government has been drawn to
rapid growth of private engineering
colleges throughout the country;

(b) if so. how many such
engineering colleges are functioning
at present in the country (State-wise);

(c;  whether the All India Council
for Technical Education has no powers
to control the growth of such private
engineering colleges, capitation fees
charged and regulate the standard of
engineering education;

(d) if so, whether Government are
plan 'ing to give statutory powers to
the Council to regulate, co-ordinate
and supervise these unapproved
engineering colleges to protect the
students seeking engineering degrees
and diplomas; and
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(e) what is the policy of Govern-
msnt regarding starting, opening of
engineering colleges to cater the
increasing demand of the student
population for engineering education?

THE MINISTER OF STATE OF
THE MINISTRIES OF EDUCA-
TION AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL) : (a)
Yes, Sir,

(b) Besides the well established
private engineering colleges recogni-
sed by the All India Council for
Technical Education, there arc 38
private engineering colleges establish-
ed with the approval of the State
Governments but without the sanction
of the All India Council for Techni-
cal Education. Of these, 25 arc in
Karnataka and 13 in Andhra
Pradesh.

There are also some other unauho-
rised private engineering colleges
which have been started without
even the approval of the concerned
State Government. The exact num-
ber of such colleges is not known.

(¢) Yes, Sir. The All India
Council for Techni®l Education has
no power at present to stop the
growth of such colleges.

(d) Yes, Sir.

(e) The proposals for the establi-
shment of new teclinical institutions
or the expansion of facilities in the
existing institutions are entertained

provided :

(1) The State Government is con-
vinced through Manpower
estimation that there is an
acute  manpower shortage
either at local or regional or
national basis in the areas of
studies where new facilities
are proposed to be created or
expanded.

2. The courses offered by the new

institutions are not in the traditional
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areas as far as possible but are in
areas of emerging technologies for
which demand is foreseen.

3) The new institutions to be
started or existing institutions to be
expanded are located in either areas
of high employment potential or in
economically backward region, and/
or are for the advancement of weaker
sections of the community.

Report of the Committee regarding
employment opportunities for

handicapped
2779. DR. YASANT KUMAR
PANDIT : Will the Minister of
EDUCATION AND SOCIAL

WELFARE be pleased to state :

(a) whether the Committee cons-
tituted by Government to examine
employment opportunities for the
handicaps submitted its report to the
Government and if so, the salient
features of the said report ;

(b) whether
considering legislation
equal opportunities to
handicapped ; and

Government  are
to provide
physically

(c) if so, when ?

THE MINISTER OF STATE OF
THE MINISTRIES OF EDUCA-
TION AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL) : (a)
On the recommendations of
National Committee for the Inter-
national Year for the Disabled
Persons, a Working Group on Emp-
loyment for the Disabled was set
up by the Ministry of Labour. The
salient features of the report of this
Working Group are as follows

(i) Special Cells may be set up
.in the normal Employment
Exchanges to provide assis-
tance to the disabled ;

(i1)) Vocational Rehabilitation
Centres may be set up in all
the remaining States as early
as possible ;
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(iii)) Skill*Training Units may be
set up at all the Vocational
Rehabilitation  Centres, to
provide job-oriented training
in close collaboration with
the local industries to ensure
the employability of the dis-
abled ;

(iv) The scheme for training of
rural youth (TRYSEM) for
self employment may be ex-
tended to cover the dis-
abled ;

(v) With a view to encourage the
disabled to take more and
more to  self-employment,
interest free loans and subsi-
dies may be given to them.

(b) and (¢).
has been set up to consider the ad-
visability of taking legislative mea-

sures  to promote economic
rehabilitation and social integration
of handicapped persons. Report of

the Group is awaited.

More Trains on the Diwa-Panwel
Sector in Maharashtra

2780.
PANDIT ; Will the Minister of
RAILWAYS be pleased to state :

(a) whether it is a fact that there
is a notable increase of passengers
on the. Diwa-Panwel Sector of Cen-
tral Railway in Maharashtra ;

(b) if so, the percentage of in-
crease in the passengers during the
last three years;

(c) whether it is a fact that there
is a growing demand for increasing
trains on this line and the -electri-
fication of the Diwa-Panwel line ;
an(®

(d) ,if so, the action “ken by
Government on these demands?

A Working Group

DR. VASANF KUMAR

SePTEMBBI* S,719S1 244.

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
AND IN THE DEPARTMENT.OF
PARLIAMENTARY AFFAIRS
(SHRI MALLIKARJUN) (a), and
(b). Yes. The number of passen-
gers carried on Diva-Panwel sec-
tion has shown an increase,of 10%
to 15% per annum.

(c) Yes.

(d) On Diva-Panvel line there
are four passenger trains each ,way.
Introduction of additional trains bet-
ween Diva-Panvel is not feasible for
want of requisite resources. Elec-
trification is taken up on routes with
high traffic density. In view,of
low level of traffic on this section,
there is no proposal to electrify
Diva-Panvel section.
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Malpractices in Admission onM.
Phil./Ph. D in Jawaharlal Nehru
University

2784. SHRI JAGPAL SINGH :

Will the Minister of EDUCATION
AND SOCIAL WELFARE be plea-
sed to state :

(a) whether the Vice Chancellor
of Jawahar Lai Nehru University
has received any complaint about
the malpractices in the admission of
M. Phil. Ph. D; programme of the
Centre for studies in Social System,
School of Social Sciences from the
Student Faculty Committee this
year ;

(b) if so, details about the nature
ofthe complaint ;

(¢) whether Government had re-
ceived any complaint from any
Member of Parliament about the
admission bunglings in this Centre ;
and

(d) ifso, what action Government
initiated on such complaints ?

THE MINISTER OF STATE OF
THE MINISTRIES OF EDUCA-
TION AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL)
(a) Yes, Sir.

(b) The complaints relate to (a)
apprehension about the fairness of
evaluation ; and (b) the general
working of the Centre. The Univer-
sity agreed to look into the grievan-
ces relating to evaluation of affected
students in accordance with the
accepted procedure.

These complaints were considered
by the Committee for Advanced
Studies and Research of the School,
which is the Admission'Committee
for M. Phil/Ph. D. programme.

List of selected candidates was re-
leased on 31-8-1981 and some of the
selected candidates are being offered
admission subject to complete veri-
fication of their certificates.

discuss
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The Centre is convening the Stu-

(¢) No, Sir.

(d) Does not arise.
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Central Status to State Universities

2788. PROF. K. K. IWARY ;
Will the Minister of E/DUCATION
AND SOCIAL WFLFARt: be pleas-
ed to state:

(a) whether cerlain State Govern-
ments have approached the Ministry
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of Education for granting central
status to some of their existing
Universities ;

(b) whether the demand is justi-
fied on the ground of these States
being economically and educationally
backward ; and

(c) if so, the details thereof ?

I HE MINISTER OF STATE OF
THE MINISTRIES OF ECUCA-
710N AND SOCIAL WELFARE
(SHRIMATI SHEILA KAyL) :
(a) to (¢) : In September 1977, the
Government of Bihar approached
the Central Government for conver-
sion of Patna University into a
Central University. The proposal
was carefully considered but was not
accepted. No such proposal has
been received from any other State
Government.

World Health Organifation’s
Efforts to Diminish the
Incidence of Smoking

2789. PROF. RUP CHAND
PAL ; Will the Minister  of
HEALTH AND FAMILY WEL-
FARE be pleased to state :

(a) whether it is a fact that inci-
dence of smoking has increased in
India during the last three years ;

(b) whether it is a fact that
World HeaUh Organisation is mak-
ing systematic efforts to diminish the
incidence of smoking in view of
health hazards ; and

(c) what steps Goverimient pro-
pose to take in this regard ?

THE MINISTER OF STATE IN
THE MINISTRIES OF HEALTH
AND FAMILY WELFARE (SHRI
NIHAR  RANJAN LASKAR):
(a) A recent ICMR survey of
National lobacco Statistics has re-
vealed a changing pattern of toba-
ccousage over a period of tmec.
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Cigarette consumption per adult,
which was around 100 at the begin-
ning of the 50s. almost doubled at
the, end of 60s and has stayed
around 200 during the 70s, Number
of bidis smoked are estimated
around 1000 per adult during 50s
and 60s and has increased to a
figure of 1500 in the mid 70s. On
the other hand, there has been dec-
line in the habit of chewing tobacco,
smoking hukka and chutta.

(b) Anti-smoking compaigns and
workshops arc being organised by
the World Health Organisation to
reduce the prevalence of smoking in
view of health hazards. One such
workshop was organised at tiie
Fourth Asian Cancer Cojiference
held in Bombay in 1978, and another
one is likely, to be held at Colombo
during 5th Asian Cancer Conference.
In addition the Technical Report
Series No. 636 brought out by WHO
in 1979 on “Controlling Smoking
Epidemic” lays down strategies for
smoking control at international
level, national level, strategies for key
groups and role of the Government.

(c) Government have taken
various steps to discourage the habit
of the smoking in the country vide
statement enclosed.

Statement

The following steps have been
taken by the Government to discou-
rage smoking :—

1. In order to provide -certain

restrictions in the production, supply
and distribution of cigarettes, the
Government of India has enacted a
legislation namely “The Cigarettes
(Regulation of production, supply
and distribution) Act, 1975” which
is in force with effect from 1-4-76
and,,forwarded the same to the State
Goveiinments for implementation.
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2. Several States have passed
laws prohibiting juvenile smoking
and smoking in public places like
cinema halls, buses etc.

3. Mass publicity campaigns on
the hazards of smoking have been
undertaken through publication and
massmedia by the Central Health
Education Bureau of the Health
Ministry.

4. The Central H.%alth Education
Bureau has also developed health
education syllabus which includes the
topic related to liazards of smoking
and its bad effects on health for use
of students of Classes IX and X
under the Central Board of Second-
ary Education.

5. Advertisements concerning
cigarettes have statutorily to include
the warn lui ‘-Cigarette Smoking is
injurious lo Ileallh”. At present
there is no proposal to ban display
of advertisements regarding scale of
tobacco preparations.

6. lhe All India Radio and Door
Darshan have taken a decision not
to accept advertisements regarding
cigarettes and other tobacco products
in their commercial services.

7. Indian Airlines have decided
to extend the “No smoking Area” in
the various aircrafts and have stopped
the permissive announcement “you
may smoke, if you wish”.

8. Central Health  Education
Bureau has aiso played an active role
in producing educational/publicity
material, issuing display advertise- -
ment in major newspapers/magazines
bringing out special numbers of
SWASTH HIND and AROGYA
SANDESH, holding exhibitions in
the Capital and producing posters
warning people on hazards' of'
smoking.
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Renovation of Jubilee Bridge

2790. PROF.
PAL : 'Will the Minister of RAIL-
WAYS be pleased to state :

(a) whether Government have
any proposal to renovate the Jubilee
Bridge, over the Ganges, connecting
Bandal Junctioa and Naihati Junction
in Eastern Railway; and

(b) whether any steps have been
taken to repair the above bridge ?

THE DEPUTY MINISTER IN
THE MINISIRY OF RAILWAYS
AND IN 1 HE DEPARTMENT OF
PARLIAMEN FARY  AFFAIRS
(SHRI MALLIKARJUN) : (a) No.

(b) Certain cracks noticed in the

pedestal base of the bridge bearings
at the Naihati end of Jubilee bridge
have been repaired by welding. These
are standing well. The inspection
repairs to bridges are continuous
process.

Historical Project “Towards Freedom”

2791.
the Minister of EDUCATION AND
SOCIAL WELFARI® be pleased to
state :

(a) whether a historical projecl
‘Towards Freedom’ to present the
Indian point of view to counter
balance ‘The Transfer of Power’
published by the British Government
had been taken up by Government;

(b) if so, when this projecl was
taken up;

(c) the expenditure incurred so
far on the project;

(d) what was the time limit, if
any, prescribed for the comj’letion
of the project; and

SEPTEMBER 3,1981*
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reasons for

(e) what are the
delay ?

THE MINISTER OF STATE OF
IHE MINISTRIES OF EDUCA-
TION AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL): (a)
Yer, Sir.

(b) 1972-73.
(¢) Rs. 40.84 Lakhs upto 31-3-81.

(d) No time limit had been fixed.
However, the Indian Council of His-
torical Research proposes to publish
the volumes by March, 1988.

(e) Does not arise.

Shooling by BBC in Himalayan

Region
2792. SHRI N. K. SHEJWAL-
KAR : Will the Minister of EX-

TERNAL AFFAIRS be pleased to
state :

(a) has BBC done shooting in
the Forbidden areas of Himalayan
Region including the strategic points
of Tehri Dam and Tehri Bridge
without obtaining the statutory
clearance from the Ministry of Home
Affairs ;

(b) is it not second defiance,
first being Ghotul-Bastar’s filming,
and if so, what action has been
taken against the law breaker ; and

() does the Government not
feel that under these circumstances
BBC should be blacklisted and
should not be allowed shooting in
India any more ?

IHh MINISTER OF EXTER-
NAL AFFAIRS (SHRI P. V.
NARASIMHA RAO): (a) In
November 1980, the BBC had re-
quested permission to make two

documentary fihns, namely, (a) “The
Musk Connection” and (b) “The
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R&-greening of the Himalayas”. The
permission to make these two films
in Tehri Garhwal and in certain parts
of Himachal Pradesh was granted Uo
the BBC subject to a restriction
based on the advice of the Home
Ministry and the Irrigation Ministry
that the BBC team will not take any
films of the Tehri Dam and Tehri
Bridge. The BBC team was there-
fore not given any clearance to
photograph these sites. The pro-
ducer of the documentary films from
the BBC assured the Ministry of
External Affairs that he will abide
by these restrictions. The Ministry
has however taken note of reports
in the June 1981 issue of the SURYA
INDIA and in the July 16th, 1981
issue of the ONLOOKER magazine
published from Bombay that the
BBC team had indulged in activities
contrary to their undertaking. Both
these articles have made critical
reference to the BBC team’s activities
in Himachal Pradesh and Uttar
Pradesh. The reports about the
BBC undertaking filming activities
contrary to the rules stipulated and
agreed upon, was immediately taken
up with the BBC team’s resident
representative in Delhi and with the
BBC Headquarters in London
through' the High Commission of
India, London.

The Producer ofthe documentary
films, Mr. Richard Taylor, has
officially denied the charges made in
these newspaper reports to the High
Commission of India in London on
July 15th and has also indicated that
the BBC would formally request the
magazines to retract the r stories in
the absence of which the BBC is
willing to ask for legal redress
against the allegations made in this
cotinection. The Ministry of Ex-
ternal Affairs has also requested the
Government of U.P. to investigate
whether the BBC team photographed
the Tehri’Dam and the Tehri Bridge
because the UP Government had
attached liaison officers to the BBC
team, according to the Ministry’s
information. The State Government’s
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findings in the matter are still await-
ed and they would be placed on

the Table of the House when
received.
(b) No Sir. In the case of the

filming in Bastar, necessary per-
mission was accorded to the BBC
after getting clearances from all the
concerned department of the Govern-
ment of India and the State
Government. The BBC has shown
all the* rushes of the film to
the officers of the High
Commission of India, London and
there was no shot in the mshes
contrary to the undertakings given
by the BBC regarding that film.

(c) So far the BBC’s filming
activities have not given cause to the
Government to consider any specific
action being taken against the
Organisation. If, however, the final
report from the State Government
indicates that the BBC has acted
contrary to the undertakings which it
has given to the Government of India
then appropriare corrective action
will be considered by the Govern-
ment.

News-Item captioned ‘Jinnah House
for European or an Indian Prince’

2793. SHRI PIUS TIRKEY
Will the Minister of EXTERNAL
AFFAIRS be pleased to stale :

(a) .whether Government have
noticed the news item which appeared
in “Onlooker” dated 16th to 30th
June, 1981, captioned ‘Jinnah House
for European or an Indian Prince’ ;

(b) if so, what steps have so far
been taken to restore the property of
immigrants to India from Pakistan
or Bangladesh on the same line;

(¢) how much immovable proper-
ty of immigrants are still in posses-
sion of Pakistan People or Govern-
ment of Pakistan; and
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(d) do the immigrants claim for

their property on the same line and
put person of their liking to look
after the property left in Pakistan?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASI-
MHA RAO); (a)to (d): Govern-
’ment have seen the news item which
appeared in ‘Onlooker’ of 16th to
30th June, 1981. However, the facts
about the property at Mount Plea-
sent Road, Malabar Hills, Bombay
which once belonged to lafe Mr.
Jinnahare as follows : This property
was declared as evacuce property and
acquired under section 12 of the
Displaced Persons (Compensation
and Rehabilitation) Act 1954. In
accordance with a Cabinet Ccecision
of 14-2-1956, the property was
transferred to the Ministry of Works
and Housing for management and
disposal a-id its possession handed
over to the CPWD, Bombay in
March 1957. Since then the Minis-
try of Works and Housing have been
giving the prope ty on lease from
lime to time. The property is at
present leased out to the British
High Commission and on. ex.piry of
the lease in December 1981 it is
proposed to lease out the property
to the Pakistan Embassy for use by
their Consulate. The question of
restoring the property of immigrants
to Indi-i as distinct from displaced
persons on the same lines, therefore,
does not arise.

Difference between Project and Cons-
truction Works

2794. SHRI1 A. K. ROY : Will the
Minister of RAILWAYS be pleased

to state :

(a) what is ihc definition of a
project and the dilTerence between
Pf-oje*t and Construction;

(b) what benefits the workers
(both casual and regu'ar) are entitled
to receive in a project and also in
construction under Railways;

SEPTEMBER, 3, 1981
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(c) what benefits are given to the
worker in the projects under Coal
India Limited, Steel Authority of
India Limited ;

(d) reasons for imposing the
penalty of break-in-service reduction
in wages to daily rates in construc-
tion works, Eastern Railway for the
absence of the workmen for more
than twenty days, duly covered by
medical certificate of his illness or
other bonafide ground; and

(e) action taken to ensure a
uniform policy and to undo the
injustice to the workers of construc-
tion department of Railways?

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
AND IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS
(SHR1 MALLIKARJLN) : (a)
A ‘project’ is laken to mean construc-
tion of new lines, major bridges,
restoration of dismantled lines and
other major open line works like
doubling, Wilkni®iig of tunnels etc.
which are to be completed within a
definite time limit. While time bound
provision of large scale additional
facilities to ijnprove the carrying
capacity of the railway is taken as a
‘Project” works carried out for the
day-to-day working of the railways
do not come within the pnrvicw of
this term.

The term ‘Construction works’ is
used only after the work is sanction-
ed by the Competent authority and

the work physically started in the
field.
(b) Casual labour working o1

Project and construction are granted
1/30th of the minimum scale rate of
pay plus dearness allowance on com-
letion of 180 days’ continuous ser-
vice. Regular stall working in Pro-
jects are those drafted from the open
line railways on transfer and they are
governed by tbe service conditions
applicable to regular railway emp-
loyees in their parent departments.
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(c) Coal India Ltd. and Steel
Authority of India Ltd. come under
the charge of Ministry of Energy and
Ministry of Steel & Mines.

(d) and (e). In terms of extant
orders, absence upto 20 days and
gaps on account of non-availability
of productive work are not treated
as breaks in service for the purpose
of reckoning of continuous service
of 180 days. This policy is adopted
uniformly on all the Railways.

Selection and Appointment of Direc-
tor, Central Council for Research in
Homoeopathy

2795. SHRI DIGAMBAR SINGH :
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state :

(a) whether selection and appoint-
ment to the post of Director, Central
Council for Research in Homoeo-
pathy has since been made, if so, in
what manner and who is the incum-
bent selected and appointed ;

(b) if not, how long will it take
to do the needful ;

(c) whether this appointment has
been or is being made on an ad hoc
basis ; and

fd) if So, the reasons for
making it on a regular basis ?

not

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH
and family WELFARE :
(SHRI NIHAR RANJAN LASKAR);

(a) No.

(b) to (d). The appointment to the
post of Director in the Council will
be made shortly on the recom-
mendations of the Selection Com-
mittee and in accordance with the
rules and regulations and bye-laws
of the Council.

BHADRA 12, 1903 (SAKA)
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Setting up of special camp Hospital
for Eye Operations

2796. SHRI HIRALAL R.
PARMAR ; Will the Minister of
HEALTH AND FAMILY

WALFARE be pleased to state :

(a) the number of blijid persons
in the country;

(b) the number of blind who can
be cured through operation;

(c) whether it is proposed to set
up special camp hospitals for eye
operations; and

if so, when?

(d)

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH
AND FAMILY WELFARE (SHRI
NIHAR RANJAN LASKAR) : (a)
Based on the sample survey con-
ducted byl.C. M.R. in 1973 it is
estimated that there arc 9 million
people blind in the country;

(b) Out of 9 million it is estimated
that about 5 million suffer from
curable blindness whose eyesight can
be rest9red through surgical inter-
vention.

(¢) & (d). 80 Mobile Units are
already approved to cover the entire
country during the VI Plan Period.
43 of the Units are already in
operation.

Fumingation Operations to Kill

Mosquitoes
2797. SHRI JITENDRA PRA-
SAD Will the Minister of

HEALTH AND FAMILY WEL-
FARE be pleased to slate ;

(a) whether Government are aware
that fumigation operations to kill
mosquitoes are carried out in various
colonies in the capital;
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(b) if so, whether the above opera-
tions have yielded any  useful
results;

(c) if so, what are they; and

(d) if not, whether these opera-
tions pollute the already polluted air
and whether Government would take
any step to prevent further pollution
of air and adopt another safer
method to kill mosquitoes ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH

AND FAMILY WELFARE
(SHRI NIHAR RANJAN
LASKAR): (a) Yes.

(b) and fc). Yes. Fogging opera-
tion was started in the Capital

during 1979. The malaria incidence
during 1978, 1979 and 1980 is given
below which would indicate that the
operation alongwith the conventional
anti-mosquito malaria methods were
responsible for gradual and steady
decline of incidence of malaria.

Year Malaria Incidence

1978 389,035

1979 98,812

1980 68*227
Further the total number of

malaria cases detected upto 8th
August, 1981 was 26,111 as compared
26,897 during the corresponding
period of 1980. The fogging opera-
tion is a supplementary measure to
other anti-malaria measures.

(d) Does not arise.

Inland Container Depots at Banglore
and other Cities

2798. SHRI
POOJARY : Will ths Minister of
RAILWAYS be pleased to state ¢

(a) whether Oovernment have
d«cided to let up Inland Containfr
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Depots, in.place of dryports, at
Bangalore and other cities in.the
Country; and

(b) if so,
thereof ?

what are the details

THEDEPUiY MINISTER IN
THE MINISTRY OF RAILWAYS
AND IN 1 HE DEPARTMENT. OF
PARLIAMENTARY AFFAIRS
(SHRI MALLIKARJUN) : (a) and
(b). It has been decided to set up
Inland Container Depots at Tugh-
lakabad (Delhi), Whitefield (Banga-
lore) and Thaltej (Ahmedabad). These
depots will serve as dry ports to the
extent that stuffing/destuffing of con-
tainers and customs examination of
cargo will be undertaken at these
depots. Pending establishment of
these Inland Container Depots, it
has been decided to set up, two
depots on pilot project basis, at
Bangalore Contonment and Pragati
Maidan Siding, New Delhi. While
the one at Bangalore Cantonment
has started functioning from 10th
August, 1981, the other at <Pragati
Maidan Siding, New Delhi is expect-
ed to be Commissioned shortly.

Meetings with unrecognised ;Union

2799. SHRIBASUDEBACHARYA:
Will the Minister of RAILWAYS be
pleased to state :

(a) whether any specific instruc-
tions have been issued to Director
General RDSO, not to have any
meeting with the unrecognised union
(Karamchari Sangh);

(b) if so,
tions ;

what are the instruc-

(c) whether Railways consider
the complaints and grievances of
the  employees  represented by
Karamchari Sangh and whether the
letters of employees forwarded by
Karamchari Sangh are attended to
and replied; and

(d) ifnot, the reasons thertfor?
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THEi DEPUTY, MAJISTfcR IN
THE, MINISTRY QF. RAH.WAYS
AKd IN* THE ‘DEPARTMENI1
OF PARLIAMENTARY AFFAIRS
(SHR1 MALLIKARIJUN) (a) and

4 Inwtcrm”,, of. thescteme for
Joint Consultative Machinery for
Central Government employees, as
also the policy of labour relations
being followed.on the Railways, only
recdgnised organiratlons *a“e per-
mitt®,jto have, dialogue with,, the
Government on staff matters, and
therefore, the question of hiving
any dialogue with the wunrecognised
ICffjiachari Sanghjdoes notarise.

(c) and (d).
Goveniment’s policy,, stafj'rgrie”ances
received from any source, getdue
consideration and action, aS consi-
dered necessary, on merits, is taken.
The letter"receiy”/rom the jKaram-
chari SangH are also attended to
within  the framc” \vork’ i)fethis

Than-Chatila M. G. Line

2800.. SHRI DtQV|JA,Yv SINGH:
Will the Minister of RAILWAYS be
pleased to slatie™

(a) 1is it true that the Than-
Chatiia meter gauge . railway has
stpppjed fu*ictioning;,

(b)- whether,t"ierCi are arw, other
meter,gauge connections' which has
stbppiwi furictiening; aiid

(c) < if Chatila is the only sector
then why this discrimination?

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS

AND IN THE DEPARTMENT OF

RAJILTAMpNJA%X" AFFAIRS
(Sfijkl MALttKARJUN) : (a) Yes,
Than-ChatiJa 'M.G* Braiieh '"*rme is

a™funetioning*

(b) Yes.

(c) Does nQx arise.

In accorndace with
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Re, Assra Appropriation (Vote on
Ac<’imt) prd., 1981.

n kKS. :

SHRI.JYOTIRMOY BO05U, (Dia-
mond Harbour); Sir, on a point
of order.

MR. SPEAKER :
point of order ?

What is your

SHRI JYQIIRMQY BOSU; 1
want to make a submission. Cejnent
distribution is in the hands of the
Ce”lfAl, Government.

MR. SPEAKER : What has it
to, dg,wijth the Calling Attention ?

SHRI JYOTIRMOY BOSU : 1
want to make a submission. 1 will
tajce two minutes. I want to make
a* observation. Then 1 will sit
down. Cement is a controlled item.

MR. SPEAKER : 1hat is not an
item before me m this House.

SHilL JYOTIRMOY BOSU : 1
have given notice of an adjournment
motion.

MR, SP*"KER : 1 did not allow

it.

SytiRI JYOTIJIIIMOY BOSU : 1
am jiof reierring to Antulay business.
I amJArefeArmg to some serious busi-

MR. SPEAKER ;

No name; not
allowed. ¢

SHRI JYOTIRMOY BOSU
There is a blatant Vlolatlon of the
'Cement Conti-ol Act..

SPEAKER ; We have already
dlscussed it.

SHRIJYOHRMOYBOSU:; ...and
thm U A blatant violatipn of tht
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Molasses Act. The sugarcane gro-
wers arc statutorily entitled to it but
there is a cut of Rs. 2.50 per tonne...

MR. SPEAKER : Not allowed.

SHRI JYOTIRMOY BOSU : You
try to understand it.

MR. SPEAKER ; 1 understand
it; you also try to understand it.

SHRI JYOTIRMOY BOSU : You
want someone to go to courts of
law ?

MR. SPEAKER : Courts are there
to go.

SHRI JYOTIRMOY BOSU :You

are encouraging litigation. Kindly
try to understand it.

MR. SPEAKER: In
have tried to reconcile
points.

my life I
opposing

SHRIJOYTIRMOY BOSU : 1 here
is the Prevention of Corruption Act.
There are Acts which regulate the
distribution of cement.

MR. SPEAKER :
the House.

It is not before
I am not allowing it.

SHRI JYOTIRMOY BOSU : 1
have given an adjournment motion.

MR. SPEAKER : Not allowed.

SHRIJYOTIRMOY BOSU : It
is a very serious matter.

{Vote AfC) Ord., 1981

268

| 1 We have discussed that

problem.
wunr ar i
ITFPT
2 |
-tir [ 77
I IT?rm

«ft Tm {RTT

qar 1
S«ar 11 qT
3151TW
n Jm |
»pfkm
mT q'V
N~ TV
% A
Ao
A |
«ft xm
ft I
“RT 3TTm | 1|
2to I,
HRT HITT 1
L,

I1
AT

A SEPNXIT

trg-o 3)0
4,000
I Mty T A

vif



269 Approp. BHADRA 12,1903 (SAKA) {Vote 4jC) Ord., 1981 1%

SETI™ TO
~NTd A Nyfsrg i

NT f7THIr W™ («cr*am)
MR. SPEAKER ; We have dis-

cussed this problem last time. You
give it to me. 1will write to them.

«t 3HI0O 7o TT%" (")
3Tsitt fqsi® 14 rstr

A Ao TTRAGTE A

SIAIT 1 AT "yIgt >V

MR. SPEAKER Not allowed.

....... {Interruptions)
STHST . ITfq qITIt
wi I var
I, A T I
....... (3ImMEIT?T)
Msfrr M. (siT”arR)
MR. SPEAKER : Nothing is

allow'ed.
(qjfii) : 2jraT
s,

MR. SPEAKER : Where is your
point of order ?

AN TTmATT ST @t T r
f n |

3197 ?

A TidYTTT M t %
g ir [ oo SITXdTA)........
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MR. SPEAKER ; I have allowed

it.
AMT T
A fTHy

Tin"cTT A5 :

. gt” T
it t2f) ArffTT 1

SHRI RATAN SINH RAJDA
(Bombay South) : Sir, you should
protcct the interests of the Hon.
Members. Not only the telephones
are not working but exaggeraged
bills are being sent. I have received
a bill for Rs. 3000 for the year 1977.

MR. SPEAKER ; That is what I
have told. We should look into it.

SHRI RATANSINH RAIJDA :
Sir, in 1977 they have deducted from
my bill. But now lhey are demand-
ing from 1977. Mr. Stephen must
be called here. {Interruptions). It is
something terrible.

MR, SPEAKER ; You give it to
me in writing. We will look into it.

SHRI HARIKESH BAHADUR
(Gorakhpur) : Sir, I would like to
draw your attention to a matter
which is directly related to the
Central Government because the
Central Government agency is in-
volved in that. There was a mass
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rape of women by the Central forces
in Sjtitlvpuri  district of M “hya
Pradesh.

MR. SPEAKER : No, not
allowed. I have not allowed it.
(Interruptions)

MR. SPEAKER : This is a
question of State Government.

SHRI HARIKESH BAHADUR ;
No, Sir. The Central Governnient
forces are involved. BSF is involved.
It is a serious matter.

DR. SUBRAMANIAM SWAMY
(Bombay North-East) :- Sir, I am
raising this under Rule 197(2). I am
aware of the extreme distress of the
farmers of Tanjayur who are pro-
ducing onions and the decision of
the NAFED not to buy onions from
them....

MR. SPEAKER : Have you given
any motion?

DR. SUBRAMANIAM SWAMY:
Yes, I have.

MR. speaker
der it.

I will consi-

DR. SUBRAMANIAM SWAMY:
And also about the Indian diplo-
mat who has been refused accredi-
tation in the United States. We
should discuss that also.

MR. SPEAKER : It is all right.
I will consider it.

SHRI K. P. UNNIKRISNAN ;
(Badagara): I am on a point of order
under Rules 379 and 380. I find from
the record of proceedings of, yester-
day ,that you have removed, you
have thought it fit in your wisdom
to remove sentences wholesale from
the record of proceedings., {Interrup-
tions). Please listen to me, and then
you can....

MR. SPEAKER : Youw» j*tt fsoiot
put fo me in writiiig. I will look
into it.

SHRI K. P. UNNIKRISHNAN
What [ want to point out is that it
is very important for the House to
consider. 1his power which you
have under Rule 380 has only been
used in respect of certain words
which are unparliamentary or unjus-
tified according to you and accor-
di~to the precedents. That alone
can be expunged and not wholesale,
evéory'nterice that I spoke.

MR. SPEAKER You let me
know, I will look into it.

SHRI K. P. UNNIKRISHNAN :
You will be violating Rule 379....

MR. SPEAKER : You just let me
know.

SHRI K. P. UNNIKRISHNAN ;
I have to. Only words are removed
under this rule. You cannot have
new rules in this House.

{Interruptions)

MR. SPEAKER Nothing s
expunged except uriparliainentary
words. I must clarify once for all...

{Interruptions).

MR. SPEARER : I must explain
once for all in the House that what-
ever are unparliamentary words or
what is said without the permission
of the Chair will not go on record.

{Interruptions).

SHRI JYOTIRMOY BOSU
This should apply to them also.

MR. SPleXk ER : It is irrespective
of this side or that side.' It is irrepec-
tive,,gf'any. For me "it is whole
House. That is what I am trying to
do and ! have'not gone expunge any
word except when it is unparliajBen-
tary or derogatory.
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SHRI K. P. UNNIKRISHNAN
Only those words. Sentences must
remain...

MR. SPEAKER : Yes. those
words.

SHRI K. P. UNNIKRISHNAN
to make the record intelligible.

MR. SPEAKER : What I am try-
ing to explain is if anything has gone
wrong some where I will look into it.

SHRI SOMNATHCHATTERIJEE
(Jadavpur) : We have given adjourn-
ment motion and also Call Atten-
tion notices on very important
matter.

MR. SPEAKER : No Call Atten-
tion. Let it come to me. I will look

into it.

Mr. Somnath, you are a Chairman.
Y<>u know how we have to decide
Call Attention. You come to me and
explain it to me. You are welcome
any time.

Yoni 1 tI"LC

fkm 1%

MR. SPEAKER : I have disallow-
ed that. Not allowed.

We will discuss in Foreign Affairs.

{Interruptions)

SHRI K.A. RAJAN (Trichur)
I have given notice of Adjournment
Motion.

MR. SPEAKER  No Adjourn-

ment Motion.

SHRI GEORGE FERNANDES
(Muzafiarpur) Drought situation
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in the country is alarming. You said
that this has been discussed.

MR. SPEAKER : We will do it
again.

SHRI GEORGE FERNANDES :
My submission is the situation all
over the country is getting comp-
letely....

MR. SPEAKER : I am also in-
terested in discussion on drought. I
am with the House. If we find time....

SHRI GEORGE FERNANDES :
We will have to find time. Not at
4 O' Clock in the evening when the
House is almost empty and dis-
cussion is going on.

MR. SPEAKER : The Members
should be responsible to be present
here.

SHRI GEORGE FERNANDES :

may submit that the drought
situation is now assuming alarming
proportion. We have the worst
famine now. Therefore, you must
fix adequate time so that there is
seriousness in this question.

Jamw vh nzn
t tRIT ?
30 «t
n eft @r i
2|cT «Tr
I
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12-10 hrs.

RE ASSAM  APPROPRIATION
(VOTE ON ACCOUNT) ORDI-
NANCE, 1981

MR. SPEAKER : *Prof. Mudhu
Dandavate had written to me and
also tried to raise on the floor of the
House on 26 August, 1981, a point
under rule 376, regarding non-laying
of the Assam Appropriation (Vote on
Account) Ordinance, 1981 on the
Table of Lok Sabha. He had stated
that the passage of the Assam Bud-
get and the connected Appropriation
Bill by this House had been irregular
and in violation ofthe Constitutional
provisions.

I have gone into this matter in
depth. 1 have also obtained the
facts from the Ministry of Finance.
The facts are as follows ;

On 31 March, 1981, the Assam
Assembly voted the Demands for
Grants on Account in respect of As-
sam Budget for 1981-82 and there-
after on the same day the Appropri-
ation (Vote on Account) Bill was
introduced in the Assembly. Due to
disorderly scenes, the Deputy Speaker
adjourned the House sinedie on
March 31, 1981, without the connec-
ted Appropriation Bill having been
passed. The House was thereafter pro-
rogued and the Governor of Assam
promulgated the Assam Appro-
priation (Vote on Account) Ordi-
nance, 1981 on 1 April, 1981, autho-
rising withdrawal of moneys for four
months, /. (2, upto 31 July, 1981
from the Consolidated Fund of
Assam State.

On 29 June, 1981 the Assam
Assembly met again and this fact is
vital On 30 June, 1981 the Presi-
dent promulgated the proclamation
under article 356 in respect of the
State of Assam.

Under article 213 of the Consti-
tution the said Ordinance should have
been laid on the Table of the Assam

SEPTEMBER 3. 19S1

{Vote AfC) Ord., 1981

Legislative Assembly on 29 June,
1981. This was, however, nor done.
The period of six weeks under article
213 is to be counted from re-assembly
of Legislature /. e. from 29 June,
1981. The validity of the Ordinance
was thus upto 9 August, 1981.

Is the Ordinance in question had
ready expired before this House
met on 17 August, 1981, there was
no Constitutional obligation to lay it
on the Table of Lok Sabha. However,
copies of the Ordinance were kept
by the Government in the Parliament

Library for the information of
Members.

There was, therefore, neither any
irregularity of procedure nor any
violation of the provisions of the
Constitution in passing the Assam
Budget and the Assam Appropriation
Bill by this House.

PROF. MADHU DANDAVATE
(Rajapur) : 1 am on a point of
clarification. Upto this moment no
where it was mentioned that actually
that Ordinance lapsed because of
technical difficulty or because of the
argument that you have mentioned
in the Ruling. I want to put that on
record.

MR. SPEAKER : We will see.

A fw f: (TFrl?:)

N AN

AT oA

I1
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2.15 hrs.

PAPERS LAID ON THE TAPLE
NoTinCATIONS UNDER MERCHANTS
Shipping Act:

1 he Minister of Shipping and
Transport (SHRI VEERENDRA
PATIL): I beg to lay on the Table
a copy each ofthe following Noti-
fications (Hindi and English versions)
under sub-section (3) of section 458
of the Merchant Shipping Act,
1958 —

(1) The Sliipping Development
Fund Committee (Accounts
Ofiicer) Recruitment Rules,
1981, published in Notifica-
tion No. G.S.R. 483 in
Gazette of India dated the
16th May, 1981.

(2) The Shipping Development

Fund Committee (Clerks)
Recruitment (Amendment)
Rules, 1981  published in

Notification No. G.S.R. 582
in Gazette of India dated the
20th June, 1981.

(3) The Shipping Development
Fund Committee (Stenogra-
phers) Recruitments (Amend-
ment) Rules, 1981,
published in Notification No.

G. S. R. 583 in Gazette of
India dated the 20th June,
1981.

(4) The Shipping Development
Fund Committee (Technical
Assistant) Recruitment
(Amendment) Rules, 1981

published in Notification No.

G.S.R. 584 in Gazette of
India dated the 20th June,
1981.

(5) The Shipping Development
Fund Committee  Deputy
Director (Inspection) Recruit-
ment (Amendment) Rules,

1981, published in Notifica-
tion No. G.S.R. 585 in Gazette
of India dated the 20th June,
1981.

(6) The Shipping Development
Fund Committee (Adminis-
trative Officer) Recruitment
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(Amendment) Rules, 1981,
published in Notification No.
G.S.R. 586 in Gazette of
India dated the 20th June,
1981.

(7) The Shipping Development
Fund Committee (Joint Secre-
tary) Recruitment (Amend-
ment) Rules, 1981, published
in Notification No. G.S.R.
587 in Gazette of India dated
the 20th June, 1981. [Placed
in Library see No. LT-2739/
811.

audited

VALLABHBHAI REGIONAL COLLEGE OF
ENGINEERING AND TECHNOLOGY, SURRAT,
FOR 1979-80, JAWAHARLAL NEHRU
UNIVERSITY, FOR 1979-80 OF REGIONAL
ENGINEERING COLLEGE, HAZRATBAL
SRINAGAR FOR 1979-80 ETC.

THE MINIS! ER OF PLANNING
(SHRI S.B.CHAVAN) : Sir, on
behalf of SHRIMA TISHEILA
KAUL, I beg to lay on the Table:

(1) A copy of the Audited Accou-
nts (Hindi & English versions)
of the Sardar Vallabhbhai
Regional College of Engineer-
ing and Technology, Surat,
for the year, 1979-80. [Placed
in Library see No. LT-2740/
81].

(2) (i) A copy of the Audited
Accounts (Hindi and English
versions) of the Jawaharlal
Nehru University, New Delhi
for the year 1979-80.

(il)) A statement (Hindi and
English  versions) showing
reasons for delay in laying the
documents mentioned at (i)
above. [Placed in Library
see No. LT. 2741/81].

accounts of sardar

(3) A copy of the Annual Accounts
of the Regional Engineering
College, Hazratbal, Srinagar
(Kashmir) for the year 1979-
80 together with Audit Ins-
pection Report. [Placed in
Library see No. LT-2742/811.
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4)

)

(6)

(i)

@)

®)
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A copy of the Audit Report
(Hindi and English versions)
on the Regional Engineering
College, Rourkela (Orissa) for
the year 1979-80. [Placed in
Library see No. LT-2743/81].

A copy of the Annual Acco-
unts (Hindi @ version) of the
Kendriya Vidyalaya (Sanga-
than, New Delhi, for the year
1979-80 together with Audit
Report thereon. [Placed in
Library see No. LT-2744/81].

(i) A copy of the Audited
Accounts iHindi and English
versions) of the National
Book 1rust, India, New Delhi
for the year 1979-80.

A statement (Hindi and Eng-
lish versions) showing reasons
for not laying the documents
mentioned at (i) above along-
with the Annual Report of
1979-80. \Plciced in Libra-
ry see No. LT-2745/81],

(1) A copy of corrected In-
come and Expenditure state-
ment (Hindi and English
versions) of the Board of
Apprenticeship Training, Nor-
thern Region, Kanpur, for
the year 1979-8(.

(i1)) A statement (Hindi and
English versions) explaining
reasons for laying the state-
ment mentioned at (i) above.
[Placed in Library see No.
LT-2746/81]

A copy of the Annual Acco-
unts (Hindi and English
versions) of the Indian Insti-
tute of Technology, Kanpur,
for the year, 1978-79 and the
Audit Report therein, under
sub-section (4) of section 23
of the Institutes of Techno-
logy Act, 1961. {Placed in
Library see No. LT-2747/81].

% English versioD was laid on the Table on the 8th May, 1981.



281 Papers Laid

(9) A copy each ofthe following
Notifications under sub-sec-
tion (4) of section 23 of the
Suppression of Immoral Traffic
in Women and Girls Act,
1956

(i) The Punjab Suppression
of the Immoral Traffic in Wo-
men and Girls (Chandigarh
First Amendment) Rules, 1980
(Hindi % version ) Published
in Notification No. F. 11/6/95
/SW2/80/309 in Chandigarh
Administration Gazette dated
the 16th June, 1981.

(i.) The Suppression of Immoral
Traffic in Women and Girls
(Chandigarh)  Rules, 1981
(Hindi and English versions)
published in Notification No.
F. 11/6/95/SW2/81/8914 in

Chandigarh ~ Administration
Gazatte dated the 1st July,
1981.

(10) A statement (Hindi and Eng-
lish  versions) explaining
reasons for not laying the
Hindi version of the Rules
mentioned at (9) (i) above
along with English version
earlier.

(11) A statement (Hindi and Eng-
lish versions) showing reasons
for delay in laying the Notifi-
cation mentioned at 9 (ii)
above.

[Placed in Library
2748/817

see No. LT

(12) A copy of the Auroville Inter-
national Advisory  Council
Rules, 1981 (Hindi and Eng-
lish  versions) published in
Notification No. G. S. R. 675
in Gazette of India dated the
18th July, 1981, under sub-
section (3) of section 17 of
the  Auroville (Emergency
Provisions) Act, 1980.

[Placed in Library see No. LT-

2749/81]
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Annual Report of the All India
Institute of Medical Sciences
New Delhi for 1979-80

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH
AND FAMILY WELFARE (SHRI
NIHAR RANJAN LASKAR); 1
beg to lay on the table a copy of
the Annual Report (Hindi and
English versions) for the Ail India
Institute of Medical Sciences, New
Delhi, for the year 1979-80, under
section 19 ofthe AH India Institute

of Medical Sciences Act, 1956.
[Placed in Library, see No. LT-
2750/81.]

review on and annual report of

INDIAN ROAD CONSTRUCTION, CORPORA-
TIPNLTD. NEW DELHI FOR 1979-80 ETC.

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI VEER-
ENDRA PATIL) : Sir, on behalf
of SHRI BUTA SINGH, 1 beg to
lay on the Table :

(1) A copy each ofthe following
papers (Hindi and English versions)
under sub-section (I) of section
619A of the Companies Act, 1956 —

(D Review by the Government
on the working of the Indian
Road Construction Corpora-
tion Limited, New Delhi, for
the year 1979-80.

(ii)) Annual Report of the Indian
Road Construction Corpora-
tion Limited, New Delhi,
for the year 1979-80 along-

with the Audited Accounts
and the comments of the
Comptroller and  Auditor

General thereon.

(2) A statement (Hindi and Eng-
lish versions) showing reasons for
delay in laying the papers men-
tioned at(I) above. [Placed in Library
see No. LT-2751/81;

% English v«nion of the Notification WM Udd oo th# T«bto on the 4th May, 1981*
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Reports RE intakb of S.C. and
S.T. AGAINST VACANCIES ON RAILWAYS,
ETC.

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
AND IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS

(SHRI MALLIKARJUN) : 1 beg
to lay on the Table

(1) A copy of the Report (Hindi
and English versions) on the progress
made in the intake of Scheduled
Castes and Scheduled Tribes against
vacancies reserved for them in rec-
ruitment and promotion categories
on the Railways for the half year
ending 30th September, 1979.

(2) A copy of ihc Report (Hindi
and English versions) on the pro-
gress made in the intake of Sche-
duled Castes and Scheduled Tribes
against vacancies reserved for them
in recruitment and promotion cate-
gories on the Railways for the half
year ending 31st March, 1980.

(3) A statement (Hindi and Eng-
lish versions) showing reasons for
delay in laying the Report men-
tioned at (i) above. [Placed in Library
see No. LT-2752/8!.]

12.15 hrs.

MESSAGES FROM RAJYA
SABHA

SECRETARY: Sir, I have to
report the following messages receiv-

ed from the Secretary-General of
Rajya Sabha —
(i) “In  accordance with the

provisions of rule 127 of the
Rules of Procedure and Con-
duct of Business in the Rajya
Sabha, I am directed to in-
form the Lok Sabha that the

Rajya Sabha, at its sitting
held on the 1st September,
1981, agreed without any
amendment to the British
India  Corporation Limited
(Acquisition of Shares) Bill
1981, which was passed by
the Lok Sabha at its sitting

held on the 27th August,
1981.”
(i) “In accordance with the

provisions ofrule 127 of the
Rules of Procedure and Con-
duct of Business in the Rajya
Sabha, I am directed to in-
form the Lok Sabha that the
Rajya Sabha, at its sitting
held on the Ist September,
1981, agreed without any
amendment to the Delhi Uni-
versity (Amendment) Bill,
1981, which was passed by the
Lok Sabha at its sitting held
on the 26th August, 1981

(iii)) “In accordance with the
provisions of rule 127 of the
Rules of Procedure and Con-
duct of Business in the Rajya
Sabha, I am directed to in-
form the Lok Sabha tnat the
Rajya Sabha, at its sitting
held on the 2nd September,
1981, agreed without any
amendment to the Dalmia
Dadri Cement Limited (Ac-
quisition and Transfer of
Undertakings) Bill, 1981 which
was passed by the Lok Sabha
at its sitting held on the 27th
August, 1981.”

12.17 hrs.

COMMITTEE ON PETITIONS
Forth Report

SHRIMATI VIDYA CHENNU-
PAIIl (Vijaywada): I  beg to
present the Fourth Report (Hindi
and English versions) of the Com-
mittee on Petitions.
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12.18 hrs.

CALLING ATTENTION TO
MATTER OF URGENT
PUBLIC IMPORTANCE

REPORTED PRESENCE OF A DECOM-
POSED HUMAN BODY .FOR ABOUT
THREE WEEKS IN A WATER
TREATMENT PLANT IN DELHI

PROF. MADHU DANDAVATE
(Rajpur) : Sir, I call the atten-
tion of the Minister of Works and
Housing to the following matter of
urgent public importance and request
that he may make a statement
thereon —

“The reported presence of a
decomposed human body for about
three weeks in a water treatment
plant which supplies water to West
and North-West Delhi.

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND
WORKS AND HOUSING (SHRI
BHISHMA NARAIN SINGH)
Mr. Speaker, Sir, there  were
some press reports yesterday regard-
ing recovery of a decomposed body
in the Haiderpur Water Treatment
Plant of the Delhi Water Supply &
Sewage Disposal Undertaking which
supplies water to West and North-
West Delhi, 1he matter has been
looked into. The correct position as
reported by the above Undertaking
in this regard is as follows.

On 31-8-1981, at about 4.15 p.m.,
a dead body was seen floating in the
Western Jamuna Canal which sup-
plies raw water to the Haiderpur
Water Ireatment Plant. Tlie dead
body was moving towards the intake
point of the raw water pumping
station of the plant. The Police
Control Room was immediately in-
formed about it by the Executive
Engineer of the D. W .S. & S, D.
Undertaking stationed at the plant.
The police arrived at the site and re-
moved the dead body the same
evening. It is not correct as alleged
in'one of the newspapers that for
about 3 weeks the Haiderpur Water

BHApRA 1i
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Treatment Plant was drawing water
from the intake*point where a highly
putrid body lay.

The parameters of raw water as
well as treated water at various water
works of the D. W.S. & S.D. Under-
taking are checked every hour
throughout day and night. The
parameters which indicate organic
pollution hke Dissolved Oxygen,
Chlorine Demand , Nitrites (N) and
Ammonia (Ni did not show any
changc at ilu iivake point of the
Haiderpur Water Tieatment Plant on
31-8-1981. However, as a measure
of abundant precaution, pre-chlorine
and post-chlorine doses were increas-
ed in the evening on 31-8-1981. The
final water leaving the plant contain-
ed 1.6 to 1.8 ppm (particles per
million) residual chlorine in place of
the normal dose of 1.O to 1.5 ppm.
Samples of waier supplied from the
distribution system were also taken
and subjected to bacteriological exa-
mination. No abnormality was
observed.

It is, therefore, not correct to
allege that the officers of the D.W.S.
& S. D. Undertaking were not much
concerned about the presence of the
body. It may also be mentioned that
presence of adead body at the raw
water intake point for a short period
is not likely to affect the quality of
water when the quantum of water
flowing in the canal is very large and
full treatment is given to the water
before it is supplied to the public.

The water supplied by the D.W.S.
& S.D. Undertaking is wholesome
and conforms to public health
standards.

PROF. MADHU DANDAVATE :
I am very sorry to point out that the
Hon. Minister has  probably
not carefully gone through the
draft of the Statement that has been
handed o\er to him. There are cer-
tain prior contradictions in the state-
ment made by him. [ will come to
other questions at a later stage. But
let me try to point out some of the
contradictions in the Statement itself.
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Firstly, he has stated at one stage
that “It is not correct, as alleged in
one ofthe newspapers that for about
3 weeks, the Haiderpur Water Treat-
ment Plant was drawing water from
the in-take point where a highly put-
rid body lay” . Earlier, he has stated
that “On 31-8-81, at about 4.15
PM, a dead body was seen floating
in the Western Jamana Canal which
supplies raw water to the Haiderpur
Water Treatment Plant”.

I wish there was a better co-ordi-
nation between the various agencics
of the Government. As far as the
subject matter of this Call Attention
is concerned. Works & Housing
Department is concerned with it.
Health Ministry is also concerned
with it. For certain information,
they have also to have police inves-
tigations, taking into account the
post-mortem report also. And after
combining all those informations
given by various agencies, the Hon.
Minister has to come with a state-
ment in the House.

12.21 hrs.

IMr. Deputy-Spbaker in the chair]

Now, for your information, 1
Would like to quote from the report
that has appeared in various sections
of the Press that Mr. Pradip Shri-
vastav. Assistant Police Commis-
sioner, Kingsway Camp, has stated
that the post-mortem report revealed
that the dead body was 20 days old.
The body was floating there, accor-
ding to the post-mortem report which
has been again communicated to the
general public only by a statement
made by the Assistant Police
Commissioner, Kingsway Camp, that
it was lying there for 20 days.

PROF. N. G. RANGA (Guntur):
Was it completely de-composed ?

PROF. MADHU DANDAVATE:
It was completely de-composcd.
Actually, the report says that the de-
Gomposition was to such an extent
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that a number of worms were crawl-
ing on the dead body. The dead body
was completely mutilated. Further, it
has been mentioned in the Press
report that the entire de-composed
human body with head chopped off¥
that mutilated body, in a de-compo-
sed form, was lying there for 20
days. This is according to the report
that has been revealed by the Assis-
tant Commissioner of Police and
that too, on the basis of post-
mortem report. It is not a hear-
say story. This report has appeared
in the Indian Express. But they
have an allergy for that newspaper
because some other exposures were
published in that newspaper, only
day before yesterday. Therefore, they
take for granted whatever is published
in Indian Express. Thank God,
Shri Arun Shourie's name is not
mentioned there.

This is as for as this body is con-
cerned.

Again if you read the technical and .
scientific part of this statement, you
will find that he has committed a
gross blunder in preparing the state-
ment. [ will also state the percentage
composition of the blunder that he
has committed. At one stage he
says :

“However, as a measure of abun-
dant precaution, pre-chlorine and
poit-chlorine doses were increased
in the evening on 31-8-1981...”

Now comes the part where there
is contradiction.

“The final water leaving the plant
contained 1.6 to 1.8 ppm (particles
per million) residual chlorine in
place of the normal dose of 1.0 to
to 1.5 ppm.”

Let us take the lower figures in
both the categories, before examina-
tion and after examination. Origi-
nally it was one particle per million
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and it increasvid to 1.6 particles per
million. The difference is 0.6. In 1,
the difference is 0.6. Ordinary ma-
thematics will reveal that it means
that there is a 60 per cent increase
in the particles per million. If a 60
per cent increase does not mean that
any pollution has taken place, I do
not understand what is the meaning
of the word ‘pollution’ at all. I am
not saying anything based on the
report that has appeared in the press.
1 am saying something on the basis
of the written statement that has
been made by the Hon. Minister on
the floor of this House. Even on
the basis of the figures that have
been given here, originally the nor-
mal dose was 1 particlo per million
and it had become 1.6 ppm. There-
fore, you will find that, in terms of
percentage, it has increased by 60
per cent. It is a serious case of
water pollution and they must take
note of that.

Though that is not exactly the
subject-matter of this, because it is
allied to this—problem of water
pollution in Delhi—I would like to
point out to them that, even in the
past, such situations have arisen. In
the month of June, 1981, foul smell
on testing of the water of Sena
Bhawan was detected. Originally it
was felt that, probably, it was due to
some dead monkey which was lying
there and as a result of that it might
have happened, but when they started
investigating the problem, they found
out that, in addition to that factor,
it was due to the overflow of the
sewerage tank into the underground
water tank; fhat had created this
type of pollution. As a result of
that, Sena Bhavan itself has given the
information, as a result of pollution
of water in Delhi, there was a number
of cases of gastro-entritis, diarrhoea
and jaundice. It is on record. | want
to warn the Hon. Minister and find
out from him. He has used the words
‘as a measure of abundant precau-
tion*. This is the term which lawyers
always use. I am very glad that the
Minister is also using that term. As
a measure of abundant precaution,
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at least in the future, will he see to it
that what happened in Sena Bhawan
does not happen elsewhere and over-
flow of the sewerage tank into the
underground tank does not cause any
disturbance or further pollution of
the drinking water? I hope he will
suggest ways and means by which
this Can be avoided.

There is another contradiction, and
that also arises out of what he has said.
He has said that the repeated test that
has been made giv« the indication that
there is no pollution and there is not
going to be pollution further. As far
as health and hygiene matters are
concerned, I would like to reply more
on the All India Institute of Medical
Sciences that on the Minister in
charge of Works and Housing. It
is no personal aspersion on the Hon.

Minister. He himself will know his
limitations.
SHRI JYOTIRMOY BOSU

(Daimond Harbour) : ‘Honoruable’
or ‘Venerable’?

PROF. MADHU DANDAVATE :

‘Honourable’.  When it comes to
you, I will describe you as,
‘Venerable’.

As far as this aspect is concerned,
a senior doctor of the All India
Institute of Medical Sciences, a
specialist in water-borne  diseases,
has given his opinion thatsuch a
decomposed body would cause
large scale contamination and as a
result of that, there can be diarrhoea
and serious cases of jaundice, there
can be gastro-enteritis cases, and as
a result of that, a lot of damage can
be done to persons who are staying
in Delhi if they are using the drink-
ing water that is supplied by the
water treatment plants like this.
So, this aspect has also to be borne
in mind. 1am sure'he will be able

to give the necessary explanations on
these points.

Sir, as a precedent, I would like
to ask him whether he knows the
fact that only a year or two years
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back, there was a case in a water
tank near the New Delhi Station,
in which a dead body was found
lying there for a long time and,
when that body was discovered, it
was admitted that this type of dead-
body lying in the water tank was
likely to create a lot of pollution of
water and, as a result of that, there
could be any number of diseases.
This happened in Delhi; it happen-
ed in Sena Bhavan ; it happened at
New Delhi Station and now it is
happening at this particular water
treatment plant  which supplies
water to West Delhi as well as North,
West Delhi.

There is one more point to wliich 1
would Hke to make a reference and
that is about the anti-pollution steps
that arc to be taken. He has no
doubt mentioned about certain steps
being taken. But, taking a lesson
from this particular instance, I
would like to know from the Hon.
Minister whetDer they applied their
minds not only in relation to this
water treatment plant but in relation
to the other water treatment plants
also which supply water not only to
Delhi but to other important cities
and concrete steps taken on the
measures as recommended by a
number of Commissions. Fortu-
nately, in our country, surely there
are any number of study groups or
study teams that are working on
pollution—air pollution as well as
water pollution—and whether they
hive taken cognisance of it and
whether they will try to implement
these various recommen-
dations made by various Com-
missions on environmental problems
and problems of pollution. I hope
the Minister will be able to assure
this House—the M .Ps need not have
any particular privilege as far as
unpolluted water is concerned be-
cause we do not demand any parti-
cular privilege—that since we are
part and parcel of the citizens of
Delhi, we feel that this involves not
only our lives but also the lives of
the citizens of Delhi, no matter whe-
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ther they stay in West Delhi or North
West Delhi, whoever stays in this
City, as far as drinking water
arrangements are concerned, they
should be completely insulated from
all these factors of pollution. In
that direction, I would Hke to know

from the Hon. Minister what
concrete steps they are taking.
SHRI BHISHMA NARAIN

SINGH ; Sir,I have respect for
our Hon. Prof. Madhu Dandavate
Ji. I know that he is a very good
Parhamentarian... {Interruptions)
and he knows how to make a point.
I have very clearly stated in my re-
ply that so far as the dead body was
concerned it was not inside the
plant. I'he dead body came float-
ing up to the intake point. Jumuna
canal is like a small river, if it came
there was nothing abnormal. It is
130 feet long and, in totality, if you
take the width, it is nearly fifty feet.
"This is not only so in Jamuna canal
but even if you go to Jamuna river
or Ganges, you will find that this
type of thing is there. There are not
only the dead bodies of humanbe-
ings floating but even the dead bo-
dies of animals are floating. lhis
is happening and this is the reality.
So far as this dead body is concer-
ned, it did not go inside the plant.
You should thank the Executive
Engineer and other employees there
who are working that they imme-
diately saw the dead body floating
there and they immediately reported
the matter to the police.

SHRI JYOTIRMOY
After how many days ?

BOSU:

SHRI BHISMA NARAIN
SINGH : 1 say immediately. The
deadbody was floating ; it was not
inside the plant at all but it was at
the intake point and they had taken
immediate action. As a precaution-
ary measure, as 1 have stated al-
ready, they have increased the
quantity of chlorine etc. So that
the impure water is not supplied to
the citizens in Delhi. They have
taken these steps. As far as water
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pollution is conccrn&l, our Govern-
raent is very much copicerned. You
know we have passed even an Air
Pollution Bill in Parliament recently.
Not only that. This Government
has created a Department of Environ-
ment and we are very much con-
cerned with the ecological balance
and we are very much concerned
about the water pollution, air pollu-
tion and even noise pollution.
So, we are much concerned about it.
I share your anxiety. 1 here can’t
be two opinions about it. A board
has been constituted in Delhi for
prevention and control of water
pollution. 1hey are also seized of
the problem and are taking steps.
I can delinitely say that water
pollution and other things connected
to it are now being controlled.

PROF. MADHU DANDAVATE :
Sir, 1 want to seek a clarification. I
quoted him own figures and pointed

out the contradiction from 1pmm
they increased to 1 6 Pmm. It isa
60 per cent increase.

SHR1 BHISHMA NARAIN

SINGH : As a precautionary mea-
sure they had to take this step. Even
when thay have taken these precau-
tionary measures still doubts are
being expressed.

PROF. MADHU DANDAVATE :
Sir, the Hon. Minister says that the
body came to the intake point but
does he realise that even before the
arrival of the dead body the conta-
minated water came to the intake
point. Sir, he has said that the body
arrived only at the intake point and
at that stage it was detected and re-
moved but does he not realise that
the dead body was lying in the canal
for some time. The Asstt. Commis-
sioner of Police has said that the
postmortem report indicated that the
body was 20 days’ old. Sir, if that
body was lying in the Jamuna canal
for 20 days the polluted water was
coming to the intake point for 20 days
and that water was supplied to the

BHAPRA 12, 1903 (SAKA)

plant (C4) 294

people in North and North-West
Delhi.

Lastly, Sir, we are told that no
damage will be done and perfect
examination was done. Sir, I quoted
an authority from the specialist of
All India Institute of Medical Scien-
ces who is an expert in the field who
has said that if a dead body in lying
it is bound to “'reate certain degree

of pollution and also spread of
certain diseases.

SHRI BHISHMA NARAIN
SINGH Sir, I have said that upto

intake point raw water comes. We
take the water from Jamuna Canal at
that point and after that the water is
treated by the Plant before supplying.
So, there is some mis-understanding
perhaps. Upto intake point is raw
water. Nobody takes the raw water.
We do not supply raw water to the
citizens. It is  first  treated
and tJien supplied. So far as doctor’s
opinion is concerned definitely there
should not be pollution and there
should not be dead bodies. Nobody
differs on that account. But so far
as this matter is concerned abundant
precaution was taken and no impure
water was supplied to the citizens of
Delhi.

SHEPET A I, cHirrrTqt
I % 'tr'v A
fileT snrr
Ccr 11
4 dy | i
A 11 13 irf
[ r 5T7T
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MR. DEPUTY SPEAKER: We
will adjourn now and meet again at
2.20 p. m.

13.17 hrs.

The Lok Sabha adjourned for
lunch till twenty minutes past four-
teen ofthe Clock.
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THE LOK SABHA RE-ASSEM-
BLED AFTER LUNCH AT
TWENTY FOUR MINUTES PAST
FOURTEEN OF THE CLOCK

[MR. DEPUTY SPEAKER In the
Chair.]

BUSINESS ADVISORY
COMMITTEE

NINETEENTH REPORT

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS AND IN THE DEPART-
MENI OF PARLIAMENTARY
AFFAIRS (SHRT P. VENKATASUB-
BIAIAH) ; Sir, I beg to move :

“7hat this House do agree with
the Nineteenth Report of the
Business Advisory Committee, pre-
sented to the House on the 2nd
September, 1981”.

SHRI G.M. BANAIWALLA
( Ponuani ) : Sir I beg to move ;
That in the Motion,—add at the end
“subject to modification -

“That the Report be referred back
to the Committee to provide for an
early discussion on the present
international situation”,

DR. SUBRAMANIAM SWAMY ;
(Bombay North-East) : Sir, 1 beg to
move : That in the Motion : add at
the end —

“subject to modification —

“That the House refers back
the Report because of the failure
to include the following items —

(a) Discussion of the

Vaidya-
lingam Report.

(b) Discussion on conversion in
Meenakshipuram™.
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SHRI GEORGE FERNANDES ;
(Muzaffarpur) : Sir, I beg to move :
That in the motion—

add at the end—

“Subject to modification —

“That the report be referred back
to the Businas'? Advisory Committee
with the recommendation that the
Committee fix priority and allot time
to discuss :

(1) Tiie move of the World Bank
bring the Indian Railway
completely under its thumb
by laying down humiliating
conditions before releasing
any further loan for the
Railways, and the willingness
of the Chairman, Railway
Board, to agree to the sell out:

(2) The condition ot the workers
engaged in building various
stadia and other facilities for
the Asiad in Delhi and the
reported deaths due to
Cholera and other diseases of
several workers engaged in
these projects.

MR. DEPUTY SPEAKER : Now,
Mr. Banatwalla may speak. Only
three minutes.

SHRI G. M. BANATWALLA :
Mr. Deputy Speaker, Sir, I was silent
for 3 days. After 3 days I am
speaking.

The purport of my amendment is
to refer the report back to the Com-
mittee so that they may include a dis-
cussion on the international situation.

This is because several important
serious developments have taken
place. In some cases there is no

adequate response also from the
Government. For example, there
is this question of naked aggression
by the United States in the 1 erri-
torial waters of Libya and even
shooting down of the two aircrafts of
Libya. {Interruptions)

BHADRA 12, 1903 (SAKA)
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MR. DEPUTY SPEAKER ; Let
it not be as you have described it,
Mr. Subramanyam Swamy.

SHRI G.M. BANATWALLA:
To-day’s papers carry the news that
Col. Muammar Gadafi of Libya has
declared that Libya might even pre-
cipitate an internantional catas-
trophe and attack United States
nuclear bases in Europe if United
States  persists in its  sinister
designs.

'Then, there is one commendable
thing on the part of Government of
India of which we must take note in
this House. I must congratulate the
Government of India for having
been bold in refusing.......

PROF.
VATE :
tically.

MADHU DANDA-
You have thanked sarcas-

SHRI G.M. BANATWALLA:
I am genuinely thanking from the
bottom of the heart that India has
rejected an undesirable American
nominee for a diplomatic assignment
in New Delhi. It is rather unfor-
tunate that the United States could
not see the point of view of India as
to have on diplomatic assignment
here one who has a proper attitude
towards India which will be helpful
in better relations. Instead the
United States Government has un-
fortunately, reportedly retaliated
and we hope that the Government
of India does not fall a prey to
black mail. There is also serious
deterioration.......

MR. DEPUTY SPEAKER ; Do
not go into the details of the whole
international situation.

SHRI G. M. BANATWALLA : 1
am just pointing out why this House
sliould accept my amendment. There
is also steady deterioration in the
relations of India with its immediate
neighbours.
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Turning to West Asia there is
the peace proposal by the Crown
Prince Fahd of Saudi Arabia with
respect to West Asia and with respect
to Israel. We need to discuss all
these.

There is also need for vigorous
sanctions against Israel especially
because this House has passed the
Anti-Apartheid Bill. You will re-
member that even the United Nations
regards in the Zionist State of Israel
as a racist entity. Article III in the
Schedule to the Anti-Apartheid Bill
passed by this House applies criminal
international responsibility even to
the representatives of State in India.
Therefore, 1 must say that in view of
this particular situation the Israel
Counsel in Bombay must be prose-
cuted and arrested, and Israel Con-
sulate must be closed down.

Finally, before I conclude there is
an important point. An important
development is that the International
Amateur Athletic Federation has
reportedly refused to move Israel
from the Asian to the European Zone
even temporarily before the political
problems are solved. 7he outgoing
President even said that the United
Nations cannot take away the right
of Israel to compete in the Asian
Games in New Delhi”. This is bound
to have serious repercussions. There
are these and various other allied
matters which need to be discussed.
Finally this whole Session has predo-
minantly become the Finance Minis-
ter’s Session.

So, he deserves a little rest now.
Let us discuss the international
situation and have our Minister for
External Affairs here.

I commend my amendment to the
House.

DR. SUBRAMANIAM SWAMY;
About the amount of time you can
give to me, Sir, your hands are tied
by rule 290, as has been pointed out
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by Prof. Madhu Dandavate. There-
fore, before my time is up, please do
not ask me to sit down.

MR. DEPUTY SPEAKER : You
do not require much time. You put
your points very precisely. It should
not be very difficult to convince Mr.
Venkatasubbaiah. You can do it
with a smile.......

DR. SUBRAMANIAM SWAMY:
This is an old Tamilian’s quality,
that is, to be very precise.

MR. DEPUTY SPEAKER : That
is called ‘Sahasam\

DR. SUBRAMANIAM SWAMY:
Not ‘Fr Sahasam|

Yesterday, a ruling party Member,
a Member from the treasury benches,
made a very irresponsible charge in
this House about the Vaidyalingam
Committee’s Report. 1 have been
repeatedly asking for a discussion on
the  Vaidyalingam Committee’s
Report. The Minister has been
saying,"Yes ; we shall see’. With-
out a discussion in Parliament, a
Member of the House gets up and
makes wild, unsubstantiated, baseless
charges, without having read the
Report. There is nothing in the
Vaidyalingam Committee’s Report. I
have been demanding setting up of a
regular inquiry. 1 have been asking
for a discussion in Parliament since
January, 1980, but they have not
agreed to it. Therefore, I want this
Report to be sent back to the
Business Advisory Committee till
they include time for discussion of
the  Vaidyalingam Committee’s
Report.

Secondly, we have been cheated-
I am sorry to have to use a strong
word. We were told that there
would be a discussion
on Meenakshipuram, but there
has been no discussion because
Government has been caught~I
would not use a graphic language
like pants down and all that; I
Would only say ‘caught on the wrong
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foot’—on the wrong foot. They have
exposed themselves as being against
Harijans and their Ministers have
gone on making a series of irrespon-
sible statements except Mr. Venkata-
subbaiah who has made a very reason-
able statement. {Interruptions)
Except Mr. Venkatasubbaiah, all
other Ministers hive made irresponsi-
ble statements. {Interruptions) There-
fore, Sir, I suggest that this House
must discuss that also. On that
account also, this Report should be
sent back to the Business Advisory
Committee.

SHRI GEORGE FERNANI
I have moved an amendment
motion to send this Report ba(
the Business Advisory Coi
Firstly, my amendment refef
move of the World Bank to bring the
Indian Railway system under their
control. We had submitted Call-
Attention notices on this and we
tried to raise a discussion, but un-
fortunately we got shut out. 1am
sure the Government is aware of the
report that has appeared in the
Business Standard of Calcutta dated
the 1st September v*hich, in fact, lists
out the whole lot of conditions which
the World Bank is row seeking to
impose on the Indian Railways. The
conditions are..

MR. DEPUTY-SPEAKER : Every-
body might have seen it....

SHRI GEORGE FERNANDES
It is very important that this House
gets to know this matter and under-
stands the sigdificance of this so that
we have the Minister agree to a
discussion on this. That is why
I would like to make a mentioned
of these conditions.

Mr. DEPUTY-SPEAKAR: The
conditions are too many. [ also
saw that. It wilhtake more time....
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SHRI GEORGE FERNADES :
These conditions are : (I) purchase
of an IBM or IMB compatible
computer including softwear from
abroad; (2) annual increase in freight
charges; (3) a sharp incregse in
passenger fares, including Second
Class fares in order to cover the
full cost of these services; (4) higher
prices for suburban season tickets;
) the Corporate structure of
Railways should be modified; (6) the
Railway’s zonal and divisional structure

be changed and criteria for

up a new structure spelt out:
AL¥liMmmercial aspect of railway
«"afions should be given more
(8) a new post of
Railway Board Member (Commer-
cial) should be created; (9) The
senior Railway Officers and Members
of the Railway-board should* have
longer tenures; (10) Every raliway

importance;

service should pay for the direct
costs involved including the dividend
to be paid for the capital at large;
(11) Re-classification of freights ;
(12) Freight tariffs should include
the escalation costs to cover the
inputs, the im-
plication being that freight rate
escalation will be automatic; (13)
Tariffs should be at levels that will
ensure ten per cent
capital ; (14) Railway
contribute  40%
development costs
revenues; (15) Depreciation should
be computed at 4.7% of asset values;
(16) There should be
allocations to the development
reserve fund; (17) More use will
be<made of costing information and

major items of

return
shoul

of the- capital
out of its own

increased
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of the
function should be expanded and
(18) The level of efficiency achieved
by the railways will be restored to
that achieved in 1976-77.

the management costing

Now, Sir, this list of conditions
implies that the World Bank would
like to run the Indian Railways.
What is more shocking is that the
Chairman of the Railway Board, in
every meeting that is taking place
over the proposals that come from the
World Bank, has been pleading the
case of the World Bank. This raises
a very serious question. The t
amount of money in this field is j
Rs. 700 crores. 1he future
Indian Railways and the future opf
Indian economy is tied to this
sal. Before this House I raised a ques-
tion on the conditions which the IMF
has imposed for the loan of Rs. 5,000
crores which the Government is now
desperately trying to secure from
the world financing agencies and,
therefore, I insist that Government
should agree to have a discussion on
this specific question.

Secondly, 1 have raised a point
about the conditions of the workers
employed on various complexes that
are coming up in connection with
the Asian Games that we intend to
hold during the next year. Here
agan, the point made in this House
was to have a discussion. We tried
to see whether we could have a
discussion through various motions
that we could possibly give. We
ve several calling attention notices,
tions of adjournment and so on
and so forth. But, the Speaker,
never really listened to that. During
the last three weeks we had been
trying to persuade Government to
have a discussion but they have not
agreed to have a discussion. The
Minister of Parliam3ntary Affairs
would remember that a fortnight ago
from to-day I raised a question to
have a discussion on this very impor-
tant subject where Rs. 1003 crores
go down the drain. More than that,

A
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the conditions of workers who arc
working there are something which
are beyond description. Many of
them have been brought here as
bonded labour from places like
Andhra Piadesh wherefrom our
Minister of Parliamentary Affairs

hails as also from various other
parts of the country; Look at the
kind 'of exploitation which they

are being subjected to. A few weeks

ago, the workers went to the Prime

Minister’s house to seek relief ; they

went there hoping to get relief—Ilet

me put it like that—but they got

tear-gas, from the Prime Minister’s

house and with the tear-gas and with

by lathis, a large number of

ere also rested; they were

away from there. In the pla-

e the Asian Games cons-

works are going on, the

barbed wire had been installed right

fro n tlie site so that nobody could

go and talk to these workers. They

were not even allowed to come out

from the places whore they are kept
as bonded labour.

So, Sir, this is a very serious situ-
ation happening right under the
nose of this Parliament. A thou-
sand crore rupees are going down
the drain on the one hand and. on
the other, the workers are being ex-
ploited. Never before in the history
of the country has such a thing hap-
pened. So, Sir, I insist that this
House should have a discussion on
this during the next week.

THE MINISIER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS AND DEPARTMENT
OF PARLIAMENTARY AFFAIRS
(SHRI P. VENKATASUBBAIAH) :
Sir, I appreciate the anxiety of Shri
Binatwalla with regard to the
deteriorating international situation.
He wanted a discussion to be held
here. This matter was discussed in
the Business Advisory Committee
also. There was a consensus that
a discussion will be taking place on
the international situation. The
External Affairs Minister is being
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contacted and this will be arranged
and the motion can be discussed in
this House. {Interruptions)

Dr. Subramaniam Swamy was
right in what he said. He was
more interested in the discussion of
the Vaidialingam Committee Report
for the reasons best known to him.
Both of us know the reasons for
that.  Sir, this report was partly
discussed in this House.

DR. SUBRAMANIAM SWAMY:
No.

SHRt P. VENKATASUBBATAH:
It was taken up.

DR. SUBRAMANIAM SWAMY
It was never discussed.

SHRIP. VENKATASUBBATAH
The consensus in the Business Advi-
sory Committee was that this matter
also be brought before the House for
discussion.

DR. SUBRAMANIAM SWAMY
When ? You make a commitment
on date. I know for lack of quorum
we had to close down the discussion.

SHRI P. VENKATASUBBAIAH:
Sir, we are very anxious and our
Members have been insisting that
this Report should be discussed.
Mr. Lakkappa and Mr. Faleiro have
been insisting on a discussion on

this Report. {Interruptions).
3T A
II
2TTA 1 | A A

SHRI P. VENKATASUBBAIAH:

Sir, this matter about conversions
was discussed and the consensus was
arrived at that this matter, in a suit-
able form, be brought before the
House for discussions.
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Sir. Mr. George Fernandes said
that the Indian Ririlways is being
subjected or dictated to by the World
Bank or IMF but I may tell the Hon.
Member and the House that our
sovereignity and integrity are not
negotiable. Our Prime Minister has
time and again said that we will never
submit ourselves to the conditions
which are derogatory to the sovereig-
nity and integrity of the country.
Sir, I will only suggest to the Hon.
Member that shortly we are going
to discuss Supplementary Demands
for Grants in  respect of
Railways and this matter can be
brought at that time. In regards to
the condition of workers, Sir, he has
himself said that this matter has
been referred to the Speaker and the
Speaker is considering the manner in
which this matter has to be brought.
So, it has been left to the Speaker
but 1 will convey the feelings of the
Hon. Member to the Business
Advisory Committee.

Sir, I will request to the Hon.
Members to withdraw there amend-
ments.

MR. DEPU I Y-SPEAKER : Mr.

Banatwalla, would you like to with-
draw your amendment ?

SHRI G. M. BANATWALLA!
Sir, in view of the categorical assur-
ance by the Hon. Minister that the
iLternational situation will be dis-
cussed, I seek have of the House to
withdraw my amendment.

MR. DEPUTY-SPEAKER : Has
the Hon. Member leave of the House
to withdraw his amendment.

SOME HON. MEMBERS : Yes.

Amendment No. 1 w.:s, by leavey
withdrawn

MR. DEPUI Y-SPEAKER : Whit
about Dr. Subramaniam Swamy ?
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d r .SUBRAMANIAM SWAMY:
Sir, he has not given a firm conimit-
ment bn the Vaidyalingam Commit-
tee Report discussion. It has come
twice before the House and his
party Members run away. He should
give a firm commitment.

MR. DFPUTY-SPEAKER : How
can he give an assurance ? Business
Advisory Committee has to decide
about the date.

SHRI P. VENKATASUBBAIAH:
Sir, I have said in so many words
that our Members are anxious for a
discussion...

MR. DEPUTY-SPEAKER ; 1
think  your purpose is served.
Would you like to withdraw your
amendment ?

DR. SUBRAMANIAM SWAMY:
Yes.

MR. DEPUTY-SPEAKER : Has
the Hon. Member leave of the House
to withdraw his amendment ?

SOME HON. MEMBERS : Yes.

Amendment No. 2
withdrawn

by leave®

MR. DEPUTY-SPEAKER : What
about Shri George Fernandes ?

SHRT GEORGE FERNANDES ;
Sir, T am not satisfied with the
explanation of the Minister. The
World Bank matter cannot be dis-
cussed at the time of Supplementary
Demands because hardly an hour or
so is allotted. How can we discuss
the whole World Bank sell-ofT ? I
am not impressed by the frequent
statements which the Prime Minister
is supposed to be making as to what
she is up to or as to what she is not
up to. The Chairman of the Railway
Board is taking positions in support
of the World Bank. He is Chairman
of our Railway Board and you are
quoting the Prime Minister. This
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matter is too serious to be left for a
two-hour  Supplementary  Grants
debate.

SHRI P. VENKATASUBBAIAH :
When the Prime Minister decides it
is the policy of the Government and
what you or 1 say do not matter.

MR. DEPUTY-SPEAKER: Are
you withdrawing your Amendment,
Mr. George Fernandes ?

SHRI GEORGE FERNANDES :
No, Sir; if that is his attitude, under
no circumstances, I can leave it.

MR. DEPUTY-SPEAKER ; All
right. Then I will put your Amend-
ment to the vote of the House.

Amendment No. 3 wedS put
and negatived

MR. DEPUTY-SPEAKER : Now
the question is :

“That this House do agree with
the Nineteenth Report of the Busi-
ness Advisory Committee, presented
to the House on the 2nd September,
1981.”

The motion was adopted.

MATTERS UNDER RULE 377

(1) Need for fitting remedial
INSTRUMENTS TO THB THERMAL

Power Stations to prevent

health hazards to the people

*f TcT
I ST
3tt Tft t fsR g
STift 1 m
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(i) Need for Extension and

Modernisation of Mecheda

Railway Station on S. E.
Railway.
SHRI SATYAGOPAL MISRA

<Tamluk) In order to meet its
growing importance, the extension of
Mecheda station on the Howrah-
Kharagpur section of the South-Eas-
tern Railway is necessary. Within the
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feeder area of the station, there are
Haldia Industrial Complex and Kala-
ghat Thermal Power Project. National
Highways Nos. 6 and 4l are at
walking distance. State Highways
from the different corners of Midna-
pore district are linked with this
station. People coming from Taluk
subdivision (about 12 lakhs), Contai
subdivision (about 7 lakhs) and Gha-
tal subdivision (about 3 lakhs) have
no alternative but to use the Mecheda
Railway station regularly. The existing
waiting room is inadequate to accom-
modate the huge rush of passengers
at the station. The rush of passen-
gers will increase after the completion
of construction of a bridge at Nar-
ghat over the river Haldi.

The Ticket Counters and the small
waiting room are situated within the
area where the new railway lines are
going to be constructed to carry
coal to Koiaghat 1hermal Power
Project. Now the passengers have
to face difficulties in purchasing
tickets because of the construction
work.

The Bus stand has been shifting to
a new area and for that, the exten-
sion of the over-bridge in the station
is necessary. The existing latrine
and the lavatory systems in the
Station are inadequate, insufficient
and unhygienic.

I therefore urge upon the Govern-
ment to consider the problems of the
Mecheda Station and to come
forward with measures for the exten-
sion and modernisation of the
Station.

(111) Study Report on Man-days

Losses Wages, Profits and
Prices by Indian Institute

OF Public Administration.
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(iv) Utilisation of effluent
WATER FROM LEATHER FAC-
TORIES IN NORTH ARCOT DIS>
TRIiCT OF Tamil Nadu.

¢SHRI S. MURUGIAN (Tirup-
pattur): Sir, under Rule 377, 1
wish to raise the most important
matter relating to utilisation of
effluent water from leather factories
in North Arcot District of Tamil
Nadu.

There are 264 Leather factories in
North Arcot District of Tamil Nadu.
The effluent water from these fac-
tories had caused havoc with cuhi-
vable land. Besides the drinking
water from Palar river here is also
being polluted. On the one side the
agricultural production declines on
this account and on the other the
people are denied pure drinking
water. In order to find a solution
to this grave problem, the Bharat
Leather Corporation is planning to
have a separate organisation for
dealing with effluent water with an
investment of Rs. 50 lakhs. It is
estimated tlat per day about
15,00,000 gallons of effluent water is
coming from these leather factories.
The attempt of Bharat Leather
Corporation reminds the proverb of
appeasing the elephant’s hunger
with a little bit of fried maize.

Another important issue is also
involved here. The Centre earns per
annum foreign exchange of Rs. 600
crores through leather export. There
is a Central Board for Water Pollu-
tion. There is also a Central legis-
lation in this regard. Yet, no vigo-
rous steps have been taken to tackle
the pollution from effluents from
leather factories. Only 47 leather
factories have .set up machinery to
purify the effluent water and then
send it out. The Tamil Nadu Go-
vernment has not taken any steps to
implement the Central legislation in
this matter. The Tamil Nadu Go-
vernment’s approach is based on the
theory of Centre earning Rs. 600

*The original ipecch was made in Tamil.
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crores of foreign exchange through
leather trade, and it is the responsi-
biUty of the Centre to act in this
matter. In between the people of
the area are being lynched. The
Centre and the State Governments
should issue mandatory instructions
for all leather factories to set up
machinery for purifying the effluents.
If necessary, the Centre should give
subsidy for this purpose. lhe life of the
people of the area should not be bar-
tered for the sake of earning foreign
exchange. Without in any way affec-
ting the production of leather facto-
ries, the Centre should ensure the
implementation of its policy of pre-
venting pollution from such efflu-
ents.

(V) Increasing incidents of
POLICE atrocities IN ValISHALI
DISTRICT OF Bihar,

ANTPIIST 377 %
f:
" fsrT n
11
tI5
»hir 11 gRT tt "
SRT, ®UT {TT ft
12-8-81 ~
gRr 25
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A »air I 5% ¢T » far »
sucfY tT"
Jim A N cftf nqr i
fl 31-8-81 A
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(vi) Steps to construct anti-sea
EROSION WALLS IN THE SEA
COATS OF K a NYAKUMARI
DISTRICT.

“ SHRT N. DENNIS
COIL) :

(NAGER-
Recently, there has been

SLPTEMBER 3, 1981

Mr 377 332

sea erosion in various placcs in the
sea coasts of Kanyakumari district,
causing heavy los® and damage to
the poor fishermen. Several houses
have been washed away by the fierce
sea. Their fishing vessels and nets
were subjected to the mighty waves
of the rough sea. The sea has eroded
into the interior mainland and swal-
lowed portions of mainland too.
This is a continuous process of
occurrence in the recent years, in the
monsoon season. Anti-sea erosioiv
walls are erected in some affected
places in this district. But the cons-
truction of the same is not done as
is done in some affected places in
Kerala, where it is done by dumping
of big stones inside the sea in a«
vertical position. So, here in K?nya-
kumari district, the cruel waves
during monsoon season dash against
the anti-sea erosion walls, causing
damage to the person and properties
of the fishermen. Several fishermen
sustain injuries too. Monsoon season
here is the rich fishing season. So,
fishermen sustain heavy loss, as they
could not operate their fishing
vessels and go out for fishing during
this fishing season. So, Government
may be pleased to take immediate
steps to provide necessary structures
in the places where sea-erosion walls
are erected in this district for the
convenient operation of fishing vessels
of the fishermen; and immediate
steps also may be taken for the
construction of anti-sea erosion walls
in the places where anti-sea erosion
walls are not constructed in the
district, by dumping of stones inside
the sea in a vertical position, as
is done in Kerala.

MR. DEPUTY-SPEAKER : As far
as matters under Rule 377 are con-
cerned, the Hon. members shall read
only what they had given in writing.
If an Hon. member reads beyond that,
that will not be recorded. So, I
would appeal to them not to read
whatever they have not
writing to the office.

given in
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(vii) Need to increase
FLOW IN Rajasthan <canal
TO SAVE STANDING COTTON CROP
AND TO SUPPLY PEOPLE WITH
DRINKING WATER.

water
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(viii) RELIEF MEASURES FOR THE
DROUGHT-AFFECTED AREAS IN UTTAR
Pradsh
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(ix) Admission of receipt of a
REPORT BY t he Ch IEF MINISTER
OF Madhya Pradesh
ing MASS rape of
KEPT IN
Shivpuri.

regard-
W omen

POLICE CAMPS IN

SHRIMATI PRAMILA DAN-
DAVa TE (Bombay North Central):
The admission of rcceipt of a report
of the mass rape of women commit-
ted in police camps in Shivpuri by
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the Chief Minister of Madhya Pra-
desh is a matter of great indignation
and shame.

If custodians of law and order
commit such heiiious crimes and get
away with it then criminals can
easily have a free hand.

It has been alleged that many
women were detained for 18 days at
the police camp and even ‘paraded
naked’ in a nearby village, If this
is true, then the suspicion that there
is a presence of some criminals in
the police force gets credence.

The attitude of the Police high
ups was exposed when the Police
Commissioner of Delhi justified the
treatment of Maya Tyagi on the
ground that dacoits deserved no
better treatment. If the highest
authoiity in the Police Department
holds such views then there is no
wonder that the Constables and per-
sons in lower rank can behave in
any manner they feel like.

Failure on the part of the Govern-
ment to take action against Police,
as has happened in the case of Maya
Tyagi or housewives of textile
workers at Modinagar, would lead
to the feeling among Police that the
Government was willing to connive-
nance at Police atrocities against
women.

I request the Government to take

immediate and firm action against the
guilty ones so that it may act as a
deterrent in future.

(x) Alleged

ditions

un-hygienic <con-

prevailing at sheikhpura

RAILWAY STATION IN BiHAR.
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(xi) Steps to Improve the lot
OF BEGGARS BY PROVIDING THEM WITH
JOB-.
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MR. DEPUTY SPEAKER : Hon. L,
Members, we go to the next .item, Items AT | %T 2rp”
11 & 12. The time alloted is two hrs.
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about two or three speakers, two ' '
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Hon. Member not take more than .
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come forward with a Bill for insu-
rance for the artists, gr? % THT
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Film industry is a den of sexual
exploitation.
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MR. DEPUTY-SPEAKER : The
film itself is black and white !
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SHRI K. A. RAJAN (Trichur) :
Mr. Deputy-Speaker, there are two
Bills before us to consider, namely,
the Cine-workers Welfare Cess Bill
and the Cine-workers Welfare Fund
Bill. This is a good measure. For
the first time, the film artistes who
are indigent circumstances have been
given some protection, even though
it has got its own limitation. But I
Would like to emphasise one point
on the overall performance of the
industry as well as on the functioning
of a large number of workers
attached to the established studios
and other sectors of industry. They
are really having no protection under
any statute. I take this opportunity
to impress upon the Minister that in
this particular case, the film industry
should be declared as an industry
for all purposes so that the workers
may have all protections under the
existing legislations.

Let me come to the relevant clause
3 of the Cess Bill on which I have
got strong objection regarding the
excise duty, i.e., Rs. 1000/-imposed
on feature films. All feature films
are not made with same investments.
There are feature films made with
Rs. 10 crores, there are feature films
made with a few lakhs of rupees and
there are feature films made with
lesser amounts. But you have fixed"
Rs. 1000/- for each feature film.
That would not be sufficient to meet
the welfare measures in the country.
There should be some linkage of the
actual production with investment in
this particular field. That is my sub-
mission. According to your estimate,
you intend to collect Rs. 7.5 lakhs.
I do not know whether it will be
sufficient for 1.5 lakh workers who
are in a very bad situation and who
have no protection. So, that should
be linked with the actual investment
in each film.

I am also surprised to find clause
6. You arc giving exemptions for
certain films. I have never seen
such exemptions. You take any Bill
regarding bidi or cigarette or any
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other Bill. There is no such exemp-
tion for the sake of welfare measures.
Why should clause 6 be inserted here
for giving exemption to certain
films? That is my second objection
regarding this Bill.

Coming to the other points,
one is that it should not be put into
the Consolidated Fund because it is
not going to benefit the workers.
You should have a separate amount
to be pooled together and put it in
a separate account. Then only it
will have suificient impact of the
welfare of workers.

I am very much surprised to see

the provision regarding the Advisory
Committees here. 1 do not know
how many advisory committees are
going to be proposed. Is it on the
regional basis or on state-wise basis 7
And apart from all that, you have
got the Central Advisory Committee.
So, I have got my own anxiety and
apprehension that whatever amount
you collect may be eaten away by
the Advisory Committees and their
Members. The poor workers will
not get anything out of this. So,
please abolish the advisory com-
mittee and have some centralised
machinery to screen it properly, in a
proper way.

The last point which I would like
to make is, it has not been clearly
defined in clause 4 of the Welfare
Fund Bill as to what are the welfare
measures. What are the welfare
measures they are going to provide
to artists ? 1 want some clarifica-
tion on that The vagueness should
not be there. W lat welfare
measures are going to be devised
by the advisory committees ? 1 do
not know.

With all these things I once again
impress upon you that clause 3
should be amended. The important
point that should be taken into con-
sideration is that investment in pro-
duction should have a linkage with
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the excise duty which you are going
to collect.

The last point is regarding clause
2 where it is stated that a cine
worker who is entitled to this benefit
should have at least worked in five
feature films. For that I have no
objection. But regarding the other
clause, the remuneration which you
have fixed is not at all sufficient.
Even in respect of a casual worker
who works in this industry, the
remuneration which you have fixed,
that is, Rs. 1000/- per month, is not
sufficient and so it should be en-
hanced to Rs. 2000/-. For others the
amount which you have fixed at the

rate of Rs. 5000/- should be en-
hanced to Rs. 10,000/-. That is my
suggestion.

I think you will kindly consider
all these things for the purpose of
welfare measures.

I welcome this Bill and I thark
you for giving me this opportunity.

THE MINISTER OF INFOR-
MATION AND BROADCASTING
(SHRI VASANT SATHE) : I must
first of all thank the Hon. Members
who have participated in the discus-
sion on these two Bills. By and
large this measure has been welcom-
ed by the Member on both sides.
There have been certain very valuable
suggestions made by the Hon.
Members.  Some of them 1 am
accepting and I am moving myself
an amendment incorporating that
advice and suggestion made by the
Members. Some, I will explain, will
not be possible to do at least at this
stage.

One thing for which we may
really feel sorry was when the very
first speaker Shri Ajit Bag was spea-
king, he said that this was a good
measure, but he made allegations of
)iala Mes of the Central Govern-
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raent as against the State Govern-
ment. [ really could not understand
how this Bill is coming against the
interests of the Stato Government in
any manner whatsoever? He made
trenchant criticism of the Central
Government being authoritarian and
this is one more example of the
Central Government to such a thing.
J could not understand him. He said
that this is a State subject—exhibition,
cinematograph, cinema exhibition.

SHRI SUNIL MATTRA (Calcutta
North-East) : No, he said, it is a
Central subject.

3TTH A I
A I, I?

SHRT VASANT SATHE ; You
do not even know this. I have got
his speech here. Were you there at
that time ?

MR. DEPUTY-SPEAKER ; He
has got his speech, Mr. Maitra. If
that Hon. Member is here he can
object. ~ Why arc you objecting?
Do not object.,.. (Interruptions)

MR. DEPUTY-SPEAKER
Probably he spoke like that.

SHRI VASANT SATHE : The
best thing would have been that Shri
Bag could be tliere. Hi', conten-
tion was that because this fell under
the State list, Centre has no right to
legislate on a matter which is under
the State list. Now it is well known
that as far as cinema exhibition is
concerned, it is a State subject. That
is why entertainment tax is a State
subject or all exhibition of cinemas,
but production of cinema and certi-
fication is Central subject. Welfare
of workers is in the concurrent list
and both can do welfare measures.
Actually, there is nothing to prevent
the State Government from bringing
similar legislation for the welfare.

MR. DEPUTY-SPEAKER :Or a
better legislation.

SHRI VASANT SATHE : For the
welfare of not only cinema workers
but cinema theatre employees which
do not come under our purview.
This they should actually do to emu-
late this Bill because States have
substantial revenue by way of enter-
tainment tax. West Bengal Govern-
ment earns more than Rs. 23 crores
per annum on entertainment tax
alone for exhibition of cinema. Why
does the State G vernment not spend
even a small perce .tage for the bene-
fit of the employees working in cine
theatres whose conditions are
Wworse....

SHRI SOMNATH CHATTERIJEE
(Jhadavpur) : You know that we
have revived the studies only for the
sake of workers and artistes.......

SHRI VASANT SATHE : 1 know
It.

SHRI SOMNAIH CHATTER-
JEE : And you have been support-

ing.

SHRI VASANT SATHE : Yes, I
have been supporting. We have been
giving money for that also from the
National Films Development Corpo-
ration . As far as West Bengal
Government is concerned, to any
measure for the welfare of cine wor-
kers, we are giving the fullest co-
operation from the Centre...

SHRI SOMNATH CHAITER-
JEE ; Why don’t you clear that
Bill ?

SHRI VASANI SATHE: That
Bill has nothing to do with this. It
is pending somewhere else. It is
not with me. -I had cleared it. If it
comes in the way of the Constitution
what can I do ? ({Interruptions) 1
would be required to amend the
Constitution, 1ihat also I suggested,
but the State Government of West
Bengal is not accepting, 1 said, “A ¢
least agree to it so that I can have
control over distribution in th"
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country”. The West Bengal films
cannot be shown anywhere else.
This is a pity. 1 suggested that ex-
hibition be brought at least under
the Concurrent List. Even there, I
gave an assurance that this would
not aflFect their entertainment tax.
But the West Bengal Government
is not accepting that. Now what can
I do? In everything you see ghost.
That is the trouble. The West Bengal
Gevemment and particularly our
Marxist Party friends see ghosts even
in a good thing, just as Mr. Ajit
Bag saw ghost even in an innocuous
and good measure like this. That is
why I say, ‘Please do not look even a
good thing  with coloured and
jaundiced eyes’. That is what 1
request.

There was another point that was
raised and that was, that an amount
of Rs. 1,000, as collection, is too less.
This is just a beginning. Let us at
least make a beginning with this
much. This is not the end of the
matter. As we go ahead, we will see
whether there are other ways like, as
an Hon. Member suggested, linking
it with investment or any other way;
we will find out.

There was a suggestion from Mr.
Daga and many other Hon. Members
about the clause which says that should
be required to give notice for collecting
Rs. 1,000. Once he gets a certificate
and goes away—Mr. Chatterjee
knows—if1 have to pursue the matter
for Rs 1,000, that will require two
years and I may spend more on col-
lecting than the amount itself or than
even on the administrative set-up.
Therefore, I have accepted this sug-
gestion. Now I am bringing an
amendment whereby he will have
to deposit this amount along with
his application for certification.
If he does not get the certification, I
will return the amount together with

interest. What more can be
done ?
SHRI K. BRAHMANANDA

REDDY (Narasaraopet) : What is

September 3, i’si

Fmdbhi 352

the amount that you expect to get
out ofthis ?

SHRI VASANTSATHE: Rs. 7.5
lakhs—not much. This is not the
only money that will be there. There
would be loans, there would be
grants, there would also be donations.
So, I am hopeful that this amount
would exceed at least Rs. 25 to 30
lakhs. This is only a beginning, as I
said.

There was a misapprehension that
this is going to apply to all the
artistes. Shrimati Pramila said that
even the rich people would be wiser,
even the artistes who were not in
indigent circumstances might get
the benefit. They will not get the
benefit. This is exclusively meant
for those who are at the lowest
rung—technicians, and extras that
slie talked of, those who do not earn
even Rs. 1000 per film or a lump sum
of Rs. 5,000 in five films.
If such persons like technicians,

extras, casual workers etc. As
they are realy in the indigent
circumstances, then we want to

make a beginning to help them. So,
I entirely agree with the other sug-
gestions made by the Hon. Members.
There are employees in other areas
who also can be covered. May I say
that I am going to introduce in this
very session a comprehensive Bill on
the Conditions of Service of Cine
Employees.  Fortunately this is
cleared by the Law Ministry—draft-
ing part of this. This I shall in-
tro Juce in this session. There you
can give me advice on the larger
issues of the welfare of the
employees.

This is a limited measure for the
Welfare Fund for the indigent
employees. All the good suggestions
that you have made will be borne
in mind by us. As far as the advi-
sory committtee is concerned, there
is going to be a Central Advisory
Committee; for the time being, we
have taken the enabling powers
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throughout the country. There are
more employees in the Southern
region than in the Northern region;
there are more employees Hh the
Southern region, in the studies.
Therefore, having one Central Advi-
sory Committee may not be enough.
After all, we deal with a particular
person who is in indegent circum-
stance. What type of help will be the
best for him is the point. The Fund
will be operated by the ministry
itself and not by anybody else.
I must have the advice of competent
persons from the field. That is why
this provision is there to have men
from the field, that is, those who
are actually in this industry. That is
the object of this Bill. Suppose
someone is in need of some medical
aid. It is no use giving the
scholarship to his child. Do you
understand what he needs? He needs
medical aid. Like that, the Advisory
Body will be able to see in what
best manner we could help.

This is the objective. All the
good suggestions which have been
made are taken note of. As we go
on with the experience of the Bill,
we will also find out—this is for the
first time that we are doing this—as
to how we can cover all the other
fields. Prof. Ranga and others
pointed out about the artistes in the
rural areas doing Ramayana, doing
Navtangi, etc. in Maharashtra and
other places. They wanted that they
should also be covered. For radio, 1
am told, we have got a fund already
known as ‘non-lapsable fund’. A pro-
vision has now been made for funds
to provide for Radio and T .V. artistes
who may be in the indigent situa-
tions. That has already been ap-
proved and that will be done.

So, as far as the rural employees
are concerned, it is a very big area,
I would consider in what manner
I can bring a measure which will
cover them also. 1 would like to say
again that this is for the State
Governments. You earn more than
Rs. 25 crores a year. Why can’t one

crore of rupees be set apart for the
welfare of the employees in both the
rural areas as well as in other areas
for this ? Imay tell you that you
will be going a yeoman service. I
request through this House and
through the Members, the State
Governments to please utilise a part
of this fund. You can persuade
your States to utilise even a part of
the entertainment tax which they are
earning from the films for the welfare
of the workers.

With these words, I once again
thank the Hon. Members for their-
kind co-operation.

MR. DEPUTY-SPEAKER : Let
me first put the motion in respect of
the Bill on Cine-Workers Welfare
Cess Bill to the vote and complete
all stage.

The question is :

“That the Bill to provide for the
levy and collection of a cess on
feature films for the financing of
activities to promote the welfare
of certain cine-workers and for
matters connected therewith or
incidental thereto, be taken into
consideration.”

The motion was adopted.

MR. DEPUTY-SPEAKER : Now
the House will take up Clause by
Clause consideration of the Bill. On
Clause 2 there is Government
amendment No. 8.

Clause 2—(Definitions)
Amendment made:
“Page 1,—

after line 17, insert—
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(d) “producer” in relation to a
feature film means :

(i) the producer of such

film; or

(i) where the application for

a certificate in respect of
such film under section
4 of the Cinematograph
Act, 1952, is made by
any other person, such
other person.” (8)

37 of
1952

{Shri Basant Sathe)

MR. DEPUTY-SPEAKER : The
question is :

“That Clause 2, as
stand part of the Bill.”

amended,

The motion was adopted.

Clause 2:—as amended, was added
to the Bill.

Clause 3 -~—(Levy and collection of

cess onfeature films)

SHRI
(Pali):

MOOL CHAND DAGA
Sir, 1 beg to move :*

“Page 2, lines 1and 2,

omit “With effect from such date
as the Central Government may,
by notification in the Official
Gazette, appoint,” (1)

“Page 2, lines 4 and 5,

for “at the rate of one thousand
rupees on every feature film
certified”

substitute

“at the rale of two thousand rupees
on every feature film before the
grant of certificate’*(2)

¢Moved with the recommendation of the

President.

I 111

L) 1 =
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SHRI RAMAYATAR SHASTRI
(Patna); 1beg to move ;e T
-k
"“Tage 2, line 4,

for “one” substitute “five” (5)

SHRI MOOL CJiAND DAGA :
Sir, Clause 1 says :

“It shall come into force on such
date as the Central Government
may, by notification in the Ofiicial
Gazette....”

Again it repeats the same thing in
Clause 3. So, my amendment seeks
to omit these words :

“With effect from such date as the
Central Government may, by
notification in the Ofllcial Gazette,
appoint,”

What is the wuse of this repeti-
tion ? My second amendment is to
the effect that instead of one
thousand rupees it should be two
thousand rupees. 1 here are 3.5 lakh
workers and with this meagre amount
we will not be able to achieve the
purpose. Out of this amount
money will be spent on advisory
committee, etc. So, I have suggested
this amendment.

Fie I1
I
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¢Moved with the recommendation of the
President.
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Amendment made :

Page 2, lines 5 and 6,

‘certified for public exhibi-
370f]952 IION under section 5A

of the Cinematograph
Act’ 19527 (11)

(Stwi Vasant Sitlie)

MR. DEPUTY SPEAKER : Now
I will put amendments Nos. 1, 2 and
5 to the vote of the House.

Amendments Nos. 1, 2 ands were
put and negatived.

MR. DEPUIY SPEAKER : Now
the question is ;

“1hat Clause 3, as amended stand
part of the Bill,”

The motion was adopted.

Clause 3, as amended, was added

to the Bill
Clause 4
{Payment of duty of excise.)

SHRI MOOLCHAND DAGA ;
I beg to move : *

Page 2, lines 12 and 13,

omit “from the date of notice of
demand issued by  that
Government for such payment”

Sir, the procedure is very cumber-
some and he has admitted it. That
is why 1 have brought in this
Amendment.

SHRI VASANr SATHE : Ido
not want to move my Amendment
No. 9.

MR. DEPUTY-SPEAKER : All
right. Amendment No. 9 not moved.
Mr. Daga, have you anything more
to say?

SHRI MOOL CHAND DAGA
As soon as they get the amount, they
should deposit the amount. There
is no question of any recovery pro-
cedure and all that. He has accept-
ed the principle. 1 think he has
already admitted this.

SHRI VASANT SATHE I have
already acopted what he says in the
other amendments. So, 1request him
to withdraw his amendment.

SHRI MOOL CHAND DAGA :
That is why I said, he has accepted
the principle of my amendment.

*Moved with the recommendations of the
Presideat.
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MR. DEPUTY SPEAKER : Now
we take up Government Amendment
Nos. 12 and 13.

Amendments made

Page 2, line 10, —

for “4.

substitute “4. (1)’ (12)

Page 2, —

for lines

12 and 13, substitute —

“on or before the date on
whir li he makes an appli-
cation for a certificate in
respect of such film under
section 4 of the Cinema-

37 of 1952 tograph Act, 1952 :

37 of 1952

Provided that the pro-
ducer of such film may
apply to the Central
Government for the re-
fund of the duty paid by
him in respect of such
film on the ground —

(a) that an order refus-
ing to grant any
certificate in respect
of such film has been
made under section

4 read with section

SZA, of thj Cinemato-
graph Act, 1952 ; and

(b) that he does not
intend to  appeal
against, or seek revi-
sion of, such order,
or, as the case may
be, that the said order
has been confirmed
on appeal or revision
under the said A ct:

'Provided further that in
case any certificate is gran-
ted under the said Act in
respect of any film after
the refund under the pre-
ceding proviso of the duty
paid in respect thereof, the
producer shall be liable to
repay, within a period of
seven days from the date
of grant of such certificate
to the Central Government
the duty so refunded.

2 Simple interest shall
be payable at the rate of
twelve  per cent per
annum,—

(a) by the Central Govern-
ment on the amount
of duty in relation
to any film refunded
by it under the first
proviso to sub-section
(1), from the date of
the payment of such
duty till the date of
such refund ;

(b) by the producer of a
film on any amount
of duty refunded to
him under the first
proviso to sub-section
(1) and repaid by him
to the Central Govern-
ment under the second
proviso to that sub-
section,- from the date
of such refund to the
date of such repay-
m e n t (13)

{Shri Vasant Sathe)

MR DEPUTY-SPEAKER : Mr.
Daga, I think you are withdrawing
Amendment No. 3.

SHRI MOOL CHAND DAGA :
He has already accepted the principle.
I seck leave of the House to withdraw
my amendment No. 3.
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MR: DEPUTY-SPEAKER : Has
the Hon. Member the leave of the
House to withdraw his amendment ?

SOME HON. members ; Yes.

Amendment No. 3 was, by leave,

withdrawn

MR. DEPU1 Y-SPEAKER : Now
the question is :

“That Clause 4, as amended, stand
part of the Bill.”

The motion was adopted.

Clause 4. as amended, was added
to the Bill.

Clause 5 — (Crediting proceeds of
duty to Consolidated
Fund of India.)

SHRI MOOL CHAND DAGA : 1
beg to move* :

Page 2, line 15—

for “Consolidated Fund of
India”

substitute

“The Cine Workers Wel-
fare Fund” (4)

SHRI RAMAVATAR SHASTRI :
1 beg to move* :

Page 2, line 15, —

for “Consolidated Fund of
V. India” substitute

“Cine-Workers Welfare
Fund formed under sec-
tion 3 of the Cine-Wor-
kers Welfare Fund Act,
1981.” (6)

*NiSvced with the recommendation of the

President.'

MR. DEPUI1 Y-SPEAKER : Shri
Daga, you can speak about your
amendment.

SHRI MOOL CHAND DAGA :
The amount should go to the Cine-
workers Welfare Fund. Why this
‘Consolidated Fund of India’ is
brought in here ? Otherwise he will
again have to go to the Government
and withdraw the money from the
Consolidated Fund of India. There-
fore, 1 say, this should be ‘Cine-
Workers  Welfare Fund’, a/id it
should not go to ‘Consolidated Fund
of India.” 1 hat is the purpose ol my
amendment.

.MR. DEPUiY-SPEAKER : Sbri
Ramavatar Shastri. Please make a

short speech.
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SHRI VASANI SATHE : Sir,
the simple reason why we have put
it in the Consolidated Fund is that
it forms the part ofthe nature ofan
excise duty. That is why I cannot
putitin a different fund. I have
to put it in the Consolidated Fund
where all excise duty goes. And
once the Bill is passed, in the
Budget itself that provision is made
and this will be separately shown
and hopefully, as 1 said, not only
this much, but 1 will get something
more from the Finance Minister
towards the Fund. Therefore, I am
not scared at all in its going to the
Consolidated Fund. 1 hat is the
reason why it should go to the
Consolidated Fund.

SHRIMOOL CHAND DAGA ;
Sir, I seek leave of the House to
withdraw my amendment.

Amendment No. 4 was, by leave,
withdrawn.

MR. DEPUT Y-SPEAKER: Shri
Ram Avtar Shastri is pressing his
amendment. [ will put his amend-
ment to the vote of the House.

Amendment No.
negatived.

6 was put and

MR. DEPUTY-SPEAKER: Now,
I will put Clause 5 to the vote of
the House.
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The question is:

“that Clause 5 stand part of the
Bill.

The motion was adopted.
Clause 5 was added to the Bill.
Clause 6 was added to the Bill.

Clause 7—Penalty for non-payment
ofduty of excise within
the prescribed period.

MR. DEPUTY-SPEAKER
Clause 7, Amendment No. 7.

SHRI RAM AVI AR SHASTRI :
Sir, I beg to move* ;

Page 2, line 27—
for 'fifty”
substitute “three hundred”. (7)

MR. DEPUTY-SPEAKER: Now
we take Government Amendment
No. 14.

SHRI VASANT
beg to move :

SATHE : 1

Page 2, lines 23 and 24,—

for “is not paid to that Govern-
ment within the period speci-
fied thereunder”

substitute—

“(including any duty of ex-
cise which has been refunded
but which is required to be
repaid to that Government
under the second proviso to
sub-section (1) of that section)
is not paid to that Govern-
ment before the date, or, as
the case may be, within the
period specified therein”. (14)

*Moved with the recommendaUon of the

Pre'-ident.
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MR. DEPUTY SPEAKER: At
4 o’clock, we have got to take up the
special discussion on a Motion. [
would very much like that this Bill
is passed, because it is pending for
the last three days. We will com-
plete it. It will not take much time.
Now Shri Sathe.

SHRI VASANT SATHE: Idon’t
think this needs even a reply. After
all, I have said that we are making a
beginning.
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MR. DEPUTY SPEAKER : 1
now take up Government amend-
ment No. 14 first.

The question is :

Page 2, lines 23 and 24,—

for “is not paid to that Govern-
ment within the period specified
thereunder”

substitute—

“(including any duty of excise
which has been refunded but which
is required to be repaid to that
Government under the second
proviso to sub section (I) of that
section) is not paid to that Govern-
ment before the date, or, as the
case may be, within the period
specified therein.” (14)

The motion was adopted.

MR. DEPUI Y-SPEAKER : Now

the amendment of Mr. Ramavatar
Shastri.

The question is :

Page 2, line 27, —

for  fifty”  substitute  “three

hundred” (7)

The motion was negatived.

MR. DEPUIY-SPEAKER: The
question is ;

“1 hat clause 7, as‘amended, stand
part of the Bill.”

The motion was adopted. i
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Clause 7, as'amended, was added
totheBiU.

MR. DEPUIY-SPEAKER: In
clauses 8 to 10, there are no amend-
ments. The question is:

“That clauses 8 to
of the Bill.”

10 stand part

The motion was adopted.

Clause 8 to 10 were added to the
BiU.

MR. DEPUTY SPEAKER : The
question is ;

“That Clause I, the Enacting
Formula and the Title stand part of
the Bill.”

The motion was adopted.

Clause 1, the Enacting Formula and
the Title were added to the Bill.

MR. DEPUTY SPEAKER : Now
the Minister.

SHRI VASANT SATHE ;
to move.

1 beg

“That the Bill, as amended, be
passed.”

MR. DEPUTY SPEAKER : The
question is :

“That the Bill, as amended, be
passed.”

The motion was adopted.

MR. DEPUTY SPEAKER : We
will take up the other Bill—the Cine-
Workers Welfare Fund Bill. It will
talK only 2 or 3 minutes.

SHRI RAMAVATAR SHASTRI ;
No. I have got six amendments.
1 will speak on all of them.
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SHRI VASANT SATHE : WiU
the opposition- not cooperate ? Here
is a welfare Bill. Just 5 or 10 minutes
more, and we can adopt that.

SHRI RAMAVATAR SHAS'1RI :
No. It cannot be.

MR. DEPUTY SPEAKER : Are
you not considering Government’s
request.

Their request is that it is only a
welfare measure.

SHRI RAMAVATAR SHASTRI:
No.

16.04 hrs.

Motion re current price situation

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN; :
I beg to move :

“That this House do consider the
current price situation and the steps
taken by the Government to tackle
it.”

I will make a brief statement and
then I will reply in detail to the
various points raised by the Hon.
member. The price situation in the
country does cause a great deal of
concern to the Government. What-,
ever | say in the course of this de-
bate defending the action of the
Government or putting in a little
strong language in defence of the
Government should not be misunder-,
stood as in any way detracting from
the concern which this Government
has for the very disturbing feature,
namely, the price situation in the
country.
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The discussion is welcome to
Government because we expect that
during the discussion a number of
suggestions would be put forward
and Government will give their
utmost consideration to each one of
the suggestions put forward in the
course of the debate. I will broadly
mention a few facts. In the year
1979, the rate of inflation in the
country, the calendar year 1979, was
22.2 per cent. On account of the
various steps taken by the Govern-
ment in the current year, 1980, the
rate of inflation was brought
down from 22.2 per cent to 14.8 per
cent. During the first 8 months in
the current year, thatis upto 15th
August, 1981, the rate of inflation
in the country on an annual basis
stands at 10.4 per cent.

What I wish to submit to the
House is that there is a decelera-
tion in the whole sale price index in
the country and that trend is very
encouraging. 1 know that the dece-
leration in wholesale price index has
not got immediately reflected in the
consumer price index. There is
always a time lag between the
5% wholesale price index and the con-
sumer price index. But for the pur-
pose of comparison, since there is a
time lag, we have taken always the
wholesale price index. 1 wish to
point out also that though there is
deceleration, it is really no answer to

the people because this 10.4 per cent
l'annual rate comes over the 22.2 per

cent which has been the- rate of in-
flation in 1979 and 14.8 per cent
in the year 19K0. Therefore, so far
as the consumer is concerned, even
5 l.per cent increase in 1983, though
I it may be flattering to the Goyern-
ment is of no consequent or is of

no advantage because it is 22 plus I
and not 1 per cent. We fully realise
"this. But when we come forward
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with a statement of the position, we
merely say that on account of vari-
ous steps we have taken the rate
of inflation has been brought down.
The trend is very healthy and given
the kind of production that we have
witnessed in the first quarter of the
year 1981-82, the rate of inflation
has a tendency to decelerate
further.

During the course of my budget
speech both in 1980 and 1981, I
said this Government will adopt the
policy of supply management for
the purpose of meeting the scourge
of inflation. Normally, -classical
economists always deal with infla-
tionary situation by reference to de-
mand management that is restrict-
ing credit, withdrawing money from
circulation, imposing greater and
greater restriction on money supply
and so forth. 1 said that we will
lay greater emphasis on the supply
management which means that we
will not only accelerate production
in the country but will always make
the goods, particularly essential
goods available in the country
through imports. If Hon. Members
want any ready reference, they
may refer to my speech on
April  24th or  around, in
which I had said that the policy of
the Government in respect of supply
management is not only to accelerate
and increase production in the
country, but will also be to import
such essential commodities as are
necessary for the well-being of the
society.

In pursuance of this policy, we
have imported 1.5 million tonnes of
wSeat, two lakh tonnes of sugar, and
we are going to import a sizeable
quantity of edible oil. I have not
given the figure with regard to edible
oil because once India goes into the
market for purchase, immediately
the international price will shoot up;
India being a big buyer, the price
will go up.
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SHRI SATISH AGARWAL
(Jaipur): As if they do not know ?

SHRI R. VENKATARAMAN :
1 hey may know. But I do not make
it officia. We do not make it
dfficial. You have also resorted to
the same trick which I am doing.

SHRI SATISH AGARWAL : 1
am not a classical economist.

SHRI R. VENKATARAMAN :
Normally, we do not make it official.
There is an area of conjecture or
speculation. We do not make it
official That is my point. And
then the point is raised that when
there is a bumper crop in this
country why are we importing wheat.
And the point also is made that if
we gave a one hundred and ninety
rupees a quintal, as we are going to
give to import wheat, we could have
procured all this out of the market.
1 would like to answer this point, at
this stage; because this is going to
recur over and over again. If we
increase the procurenieit price of
wheat to one hundred and ninety,
then it will not be only for 1.5 million
tonne, but we will have to give it for
9 million tonnes of procurement.
And once we give increase to the
price of Rs. 190 per quintal, then the
issue price of wheat would also go
up. And if issue price goes up, it
means that the price of wheat will
go up, and if the Government does
not pass on the price increase in the
issue price, then G.jvernment will
have to bear it ; and if Government
bears it there will be higher deficit
and deficit financing which ultima-
tely can result again inthe prices
going up.

Secondly, we are adding to the
available "stock by 1.5 million ton-
nes, so that it eases the supply
position, whereas if you use the avail-
able stock by giving higher price,
you are not increasing the available
stock in the country thereby it
would not help in the reduction of
price.  This is the principle on
which we have decided to import,
not only wheat but also sugar and
other items which are in shore

supply.
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I will briefly now refer to the
important aspect of price control
mechanism and everyone of us
knows that the prices for the
consumer can be retained only if
you have an adequate and well-
ordered public distribution system.
Government are trying their utmost
to expend the public the distribution
system, to enlarge it, and to make
it as widespread as possible. 1 will
give a few figures to show the
attempts made by Government in
this regard. In the year 1979 there
were only 2,36,000 fair price shops.
In the year 1980 the number
rose to 2,75,000 shops.

Upto July, 1981, we have 2.97
lakh fair price shops. These fair-
price shops have been able to distri-
bute larger quantities of essential
commodities which is again borne
out by the figures 1shall give. 1979-80
under the public distribution system,
11.66 million tons of foodgrains were
distributed. In 1980, 14.99 million
tons were distributed. In the first
seven month of 1981, 7.11 million
tons have been distributed. There-
fore, it shows that not only are we
increasing the distribution agencies,
but we arc also increasing the volume
of foodgrains distributed under the
public distribution system.

No discourse on prices would be
complete without mentioning the
measures taken in respect of control-
ling the money-supply and demand
management. We have been trying
to curb the money supply by various
means. First of all, we have increas-
ed the CRR-cash reserve ratio—
from 6 to 7%. Hon. members know
that cash reserve ratio is one in which
each bank is obliged to keep a certain
portion of the deposits with the
Reserve Bank. We have also increa-
sed the statutory liquidity ratio from'
34 to 35%. This by itself will lead
to a withdrawal from circulation of
something like Rs. 500 crores. These
are some of the measures we have
taken. In respect of advances 'to
essential items like credit to food-
grains, we have increased the margins
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under selective credit control and we
have introduced very stringent condi-
tions. Therefore, it will not be
possible for persons to hoard and
profit thereby. There are several
other measures which have been taken
on the demand side.

AN HON. MEMBER
about black money ?

What

SHRI R. VENKATARAMAN r
I was only dealing with money which
is circulating from the banking sys-
tem. With regard to money circula-
ting outside the banking system, we
are taking very stringent measures.
1 can tell Hon. members that tlie sei-
zures which have been made since
January, 1981 amount to nearly Rs.
1 crore every week. Recently some
of the raids which have been con-
ducted particularly in respect of oil-
seeds and edible oil dealers have
cau"cd a crash in the edible oil market
in Bombay. We have also a number
of cases in which we have been able
to seize as much Rs. 92 lakhs in cash
from some person and jewellery and
other things worth Rs, 1 crore from
another person and so on. Govern-
ment’s attempts in this direction are
going on with the utmost severity
and speed. ITherefore, Hon. mem-
bers need not he under any misap-
prehension that so far as money cir-
culating outside the banking system
is concerned, it is not being dealt
with as severely as it should be. On
the contrary, I can quote some
figures to compare what the previous
Government was doing with what
we are doing, but that is beside the
point and I never indulge in that

kind of thing.

The next point I would like to
deal with is, there are hopeful signs
in the present economic situation.
The hopeful signs are that there is
an increase in production in the first
quarter in some of the mostimpor-
tant infrastructural items. Coal
'production has increased in the first
quarter over last Mear’s production
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by 7.8% Actually last year’s produc-
tion itself was about 10% more than
the previous year’s production.
Steel has increased by 24.8 per cent
over the corresponding period last
year. Power generation has increa-
sed by 16.9 per cent. The production
of crude, which is really the most
sought after wealth of today, has in-
creased by as much as 63.8 per cent
i. e. from 2.312 million tonnes to
3.788 million tonnes in the first
quarter. Fertiliser production has
also gone up by 65.3 per cent.

I would also like to mention as I
did the other day when I was deal-
ing with the public sector, that for
the first time, the public sector is
showing trends of making a profit.
In fact, the gross profit in the first
quarter, as a ratio of the total invest-
ment, amounts to 8 per cent. If this
trend is maintained, I am hopeful
that 1 will be able to come to the
House with a very good Budget in
which we will be able to reflect the
prosperity, which is envisaged in
this.

DR. SUBRAMANIAM SWAMY
(Bombay North-East) Are you
sure that you will be there by that
time ?

SHRI R. VENKATARAMAN :
Man is immortal. And the younger
man does not always survive.

1 wish to conclude this resume by
again exphasizing that the Govern-
ment are not complacent. We will
take every measure possible to keep
down the level of prices, to increase
supplies and increase the wealth of
the nation. In this very important
task, I would welcome the valued
suggestions of the colleagues in the

House.

MR. Motion

moved :

CHAIRMAN ;

374 '
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“That this House do consider the
current price situation and the
steps taken by the Government to
tackle it.”

There are notices of substitute
motions.

SHRI SATYANARAYAN
JATIYA (Ujjain): 1 beg to move ;

That for the original motion, the
following be substituted, namely :—

“This House, having considered
the current price situation and the
steps taken by the Government
to tackle it, is ofopinion that
Government should make ade-
quate arrangements to provide
foodgrains, edible oils, pulses and
other articles of common use at
fair price and in adequate purity
and to ensure equitable distribu-
tion thereof in both urban and
rural areas.” (1)

DR. SUBRAMANIAM SWAMY:
I beg to move :

That for the original motion, the
following be substituted, namely —

“This House, having considered
the current price situation and the
steps taken by the Government
to tackle it, is of the opinion that
the Government have completely
failed to maintain price stability.”

V)

SHRI GEORGE FERNANDES
(MuzaflFarpur) : I beg to move :

That for the original motion, the
following be substituted, namely —

“This House, having considered
the current price situation and the
.steps taken by the Government to
tackle it, is of the opinion that the
Qovernment have completely
failed to maintain price stability
and recommends that—
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(a) the Government should take
immediate steps to see that
prices of all essential manu-
factured goods including all
taxes and profits thereon,
should not be more than 1.1/2
times the cost of manu-
facture ;

(h) the farmer should receive a
price for his produce which
would meet his costs and pro-
vide him with an ordinarily
decent standard of living ;

() there should be parity and
justifiability in agricultural
and industrial produce ; and

(d) fluctuation in the prices of
any foodgrains should not be
more than 16 per cent between
two harvests.” (3)

SHRI RAMAVATAR SHASIRI
(Patna) : 1 beg to move ;

That for the original motion, the
following be substituted, namely —

“This House, having considered
the current price situation and the
steps taken by the Government to
tackle it, is of the opinion that:—

(a) effective measures should be
taken to bring down prices
of all commodities ;

(b) the public distribution system

should be strengthened in
urban and rural areas ¢

(c) fair price shops throughout
the country should supply
all the 18 essential commodi-
ties, as is being done in
Kerala ;

(d) the Government should take-
over the wholesale trade of
essential commodities so as to
make the public distribution

system more broad-based and
strong ;
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(e) stern action should be taken
against the blackmarketeers
and profiteers and no bank
loans should be given to them
by nationalised banks ;

(f) remunerative prices should be
given to the larmers and the
government should discon-
tinue the policy of increasing

prices of essential commo-
dities.” (4)
SHRI SUDHIR GIRI (Contai) :
I beg to move :
That for the original motion,

the following be substituted namely :

“This House, having consi-
dered the current price situa-
tion and the steps taken by the
Government to tackle it, is of
the opinion that the Govern-
ment should fake over the
wholesale trade in foodgrains
and other essential commo-
dities and ensure the supply
of those articles at reasonable
prices to the masses through
well organised public distri-
bution system all over the
country.” (5)

SHRI SUNIL MAITRA (Cal-
cutta North East): Mr. Chairman,
Sir, eversince Mr. Venkataraman

took over as the Finance Minister of
this country he has been giving the
country a message of hope. Now
it seems that hope has become a
mirage and he has been chasing the
mirage. Today standing in the ruins
of hopes of our countrymen he is
asking the House to feel encouraged
because, as he says, there is decelera-
tion in prices. That is all what the
Finance Minister has been saying for
the last 18 months.

On 16th of June he said that the
prices had reached a plateau. But
When he made the statement he did
not know that beyond the plateau
there was a hill and very soon he
.would . have to climb up that hill.
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Having reached a plateau, on 16th
of June, on 25th of August, the
*Times of India’ writes likes this ; e

“For the first time in seven
years, the consumer price in-
dex for industrial workers in
Delhi has taken a whooping
jump of 15 points in just one
month from June to July,
which has brought the index
to 476.”

While placing the Budget of 1980-
81 the Finance Minister expressed his
confidence that the prices would be
checked. But between June, 1980
when the Budget was placed before
this House, and February, 1981 the
working class consumer price index
rose from 386 to 418 i.e. a rise of
32 points. 1 his year between Febru-
ary 81 — on 28th February he pre-
sented the Budget— and June, 81
the working class consumer price
index — in 1960 it was 100 points —
rose from 418 to 439 i.e. 21 points.

These figures are eloquent enough
to suggest that the situation is going
out of control. This price rise is
taking place in the background of
what the Finance Minister has just
now stated. He has given a very rosy
picture of our economy. The pro-
duction is going up. He maintains
that in almost every sector pro-
duction has been going up. In the
last year we had a record food
production of 133 million tonnes;
oilseed production was up by 21 per
cent, sugarcane by 19 per cent and
coal, which has been standing at
101 to 104 million tonnes, reached
114 million tonnes last year, in-
dustrial production has gone up by
3.6 per cent, the gross domestic pro-
duct has increased by 7 per cent in
1980-81, as against a decline 0of4.5
per cent in 1979-80; this is the
picture the Government has given to
the country. So, it is against this
picture that we have to judge this
phenomenon of price rise and then
only we will understand the enormity
of the problem and the futility of
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the measures which the Government
have been taking, so far as the price
front is concerned.

It has been stated in this House
very many times that during the
Janata and Lok Dal regime the prices
rose steeply and now the prices have
been rising at a very slow rate. [
will always be talking in terms of the
consumer price index, and not in
terms of the wholesale price index,
because when the housewives go to
the market to purchase, they do not
getany item at the wholesale price
index rate.

From January 1980, the month
you took over, to June 1981, upto
which the consumer price index is
available, it went up from 371 to
439, an increase of 68 points in
18 months. During the Janata
regime, from March 1977 to July
1979, the index rose from 312 to
31)0, an increase of 38 points in
30 months. During the Lok Dal
regime, from August 1979 to Decem-
ber 1979, the index rose from 360
to 374, an increase of 14 points in
five months. So, it is for this House
to analyse and come to proper con-
clusions because in the 18 months
since you took over the consumer
price index has gone up by 68
points.

This year’s budget is already in
shambles. In the Receipts side of
your budget you have shown Rs.
1,000 crores from the bearer bonds,
but you have actually got only Rs.
380 Crores. A few day prior to the
closing day of sales of the bearer
bonds, the Finance Minister stated
at Bombay something which was
very ominous. He stated that if he
did not get Rs. 1,000 crores by way
of bearer bonds, then the people
must be prepared for savage taxation.
If the blackmarkeleers, hoarders and
profiteers do not oblige him,
because he is not in a position to
touch them, the Finance Minister
says that the people must be prepared
for savage taxation. And savage
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indeed it was. Because, three weeks
before the Parliament met, the
Government of India made an anno-
uncement that the prices of petroleum
and petroleum products would be
raised. Between January 1980 and
July 1981 you increased their prices
thrice-in 1980 by Rs. 2,100 crores, in

January, 1981 by Rs. 1,200 crores
and in July, 1981 by Rs. 1,500
crores.

One litre of petrol wused to Cost
Rs. 5.10 in January, 1980. Now it
is costing Rs. 6.60. In January
1981 you increased the price of
HSD by 37 paise per litre and in
July 1981 by 32 paise per litre. You
increased the price of kerosene in
January 1981 by 10 paise, and in
July 1981 by 15 paise. You increased
the price of cooking gas in January
1981 by Rs. 5.8 paise and in July
1981 by Rs. 5/-. You increased the
price of Naphta in June 1980 by Rs.
475/- per kilolitre and by Rs. 300
per kilolitre in July 1981. This time
when you raised the prices of petrol
and petroleum products, you justi-
fied it by saying that it would be
needed for exploration of oil. On
previous occasions when you raised
the prices you said that international
prices were more. Now, this time
the international prices are very
much less. There is a glut in the
international market and in America
now a litre ofpetrol is being sold at
Rs, 2.66. Hei'e also I am giving you
my source. This is from Newsweek,
July 13, 198l. (Interruptions).
It is stated here :

“In New Jersey, for example, the
average mid-June price of regular
gasoline was $ 1.34, yet some sta-
tions were charging as little as
$ 1.23 a gallon.”

I take this price of $1.34 per
gallon which works out to Rs. 2.66
per litre. That is the price at which
petrol is sold in the markets of the
United States of America. If this
is the petrol price in the internatio-
nal markets, you have raised it so
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high and now you are saying that
this money is needed for the explora-
tion of oil. [ say that this is an-
other indirect taxation and it will go
to ONGC and Oil India Ltd. for
exploration of oil. The Government
of India does finance both the
ONGC and Oil India for exploration
of oil. If today Rs. 1500 crores
earned by way of increase in petrol
and petroleum products, diesel and
other things go to the Oil India and
the ONGC, to that extent the Go-
vernment will be relieved of the
responsibihty of helping the Oil
India and ONGC in financing them.
So, if this is not indirect taxation,
what else can we say.? Therefore,
beyond the budgetary pale you are
resorting to all sorts of taxation
which you would not call ‘taxation’,
but which in reality is taxation.

PROF. N. G. RANGA (Guntur);
How do you escape from it when we
are faced with deficit ?

SHRI SUNIL MAITRA ; Regar-
ding the import of wheat, now the
Finance Minister says that we had
to import wheat to the extent of 1.5
million tonnes. The other day we
were told that the landed price of
wheat is Rs. 190/- a quintal, If the
lended price is Rs. I-O/- a quintal,
when it reaches the retail outlet it will
bemoretiian Rs. 200/- a quintal.

SHRI INDRAIJIT GLIPTA (Basir-
hat) : Rs. 250/-.

SHRI SUNIL MAITRA : Yes,
Rs. 250/- as he said just now. You
are procuring wheat at the rate of
Rs. 130/- a quintal. If this quantity
of 1.5 million tonnes of foodgrains
goes to the consumers at the rate of
Rs. 250/- per quintal, then you are
paying for it. Is it not ?

F

Who is going to bear this increased
price ? Are you going to subsidise?
If you do subsidise to the extent of
1.5 million tonnes of rice, from
whom is this subsidy to come ?
Ultimately you pay to the American
farmers and squeeze the money from
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the Indian people. That Is what
you are doing. This is the stern
reality, in this country. Last year
we had a record production of 133
million tonnes but you could not
procure. How can you procuie
when we have such pro\incial satraps
as the Chief Minister of Maharashtra
when you are hand in glove with all
sorts of shady people—hoarders and
traders ; It is not possible for you
to touch them. You can cajole
them. You can ap, eal to them. You
can appeal to their conscience. But
you are appealling to those persons
who do not have conscience, those
who have been bleeding the Indian
people white. Because your party
and your entire machinery are
financed by them, it is not possible
to procure from rich landlords, from
rich traders. Because you could not
procure, therefore, you went to the
American market. You procured
1.5 million tonnes by paying Rs. 190
to the American grain merchants.
For this increased price that you
paid, the Indian people will be forced
to pay through their nose.

Second example is that of Edible
Oil. The Finance Minister said that
he would not be coming out with the
quajitity of oil. He would not be
coming with the actual quantum of
oil that he is to import. The other
day we were told that he is to import
1 million tonnes of edible oil in this
House.

SHRI R. VENKATARAMAN :
I do not know.

SHRI SUNIL MAITRA : One
of your colleagues told us in this
House. Now you have increased the
price of edible oil. Then you have
increased the customs tariff from
40%, 50%, 60% to 190% to 200%.
The justification given was because
in the international market the price
of edible oil was low, the trading
community by importing this odiblo
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oil at low'price would be selling,
at the prevailing price here. There-
fore, they will be minting huge profit.
Therefore, you raised the customs
tariff, from 40%, 50%, 60%, to
190%, 200%. Could not the Govern-
ment import 1 million tonnes of
edible oil ? Why did you not import
it 2 Why did the trading community
under O. G. L. was permitted to
import edible oil ? Why through the
State Trading Corporation the Go-
vernment did not import the entire
amount needed for the Indian
people ? Why did you not distribute
it through your public distribution
system ? But you have allowed them
to import—1 million tonnes. What-
ever be the quantity, is it a secret
that you by raising the customs duty
from 40%, 50%, 60% to 190%
to 200% will be filling up your
coffers and to that extent-your bud-
getary gap you will try to bridge,—
again by edible oil; Indian people
will have to pay more. That is what
ultimately your policy amounts to.

When you say that there is a ray
of hope that the price will come
down, we do not subscribe to this
point of view. All the symptoms
are there that the prices are not
coming down; on the contrary, the
prices are going to register an in-
crease. If you take the last decade,
the trend is that the prices are
increasing. The graph shows an
upward trend. Perhaps for one year
there was a slight drop. But between
1971 and 1981 there is not a single
year when the price did not increase.

What then can actually Dbe
accounted for by this relentless rise
in prices? Our country became inde-
pendent in 1947. In the last 34 years
if you analyse the price situation,
with the exception of one or two
years, you will find this phenomenon
of price rise in almost every year.
This is so because of certain basic
policies that you have been pursu-
ing.

What about your taxation policy ?
In 1950, out of the entire taxation,
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60 per cent was”accounted for" by
indirect taxation and 40 per cent was
accounted for by direct taxation. This
year, 83 per cent is accounted for by
indirect taxation and 17 per cent is
accounted for by direct taxation.
Out of indirect taxation, the biggest
amount is collected by way of excise
duty. In 1950, the people of this
country used to pay 62 crores
by way of excise duty and, according
to this year’s budget, they will be
paying Rs. 7200 crores by way of
excise duty alone. On every daily
necessity of life, you go on imposing
excise duty, on a cup of tea, sugar,
cigarette, match box, cloth, specta-
cles, shoes, on everything. For every
damn necessity of life, you have an
excise duty and almost every year,
regularly, without fail, you are in-
creasing the excise duty. The more
the excise duty, the more the prices
will go up.

IThen, you resort to deficit finan-
cing. I will take the Janata regime;
I will take the Lok Dal regime also.
In 1978-79, it was Rs. 2003 crores;
in 1979-80, it was Rs. 2780 crores
and in 1980-81, it was Rs. 1975
crores. lhis year, you have budge-
ted for a deficit of Rs. 1539 crores.
When the Finance Minister was
presenting the Budget this year—I
still remember—when the question of
overall deficit came, he stopped and
asked us, “guess what is the amout”
and then he said, it was Rs. 1539
crores. He wanted to take the
credit that it was about half the last
year’s deficit.

May [ invite his attention to
another phenomenon? What was the
net banking credit to the Government?
In 1978-79, during Janata regime, the
budgetary deficit was Rs. 2003 crores
and the net banking credit from the
entire banking system wasRs. 2460
crores. In 1979-80,°the budgetary
deficit was Rs. 2700 crores and the
net banking, credit was Rs. 3823
crores. Now, ,Mr. Venkataraman”
in your first budget, your deficit was
Rs. 1975 crores but the net bank
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credit was Rs. 5437 crores. That is,
the total deficit plus bank credit, in
1978-79, was Rs. 4463 crores, in
1979-80, it was Rs. 6523 crores and
in 1980-81, it was Rs. 7412 crores.
This is the liquidity in the system
that you have injected. Having
injected this liquidity, you cannot
except that the prices would not rise.
The more the liquidity, the more the
inflation and the more the inflation,
the more the price rise. You have
never mentioned this phenomenon of
bank credit.

Then, I come to your policy of
public borrowings. Today, the net
internal debt is of the order of Rs.
47,000 crores. Again your policy is
that you allow monopoly houses to
make profits.

The more the profit, the more the
capital you accumulate. All these
measures, your taxation policy, your
policy of deficit financing, your policy
of borrowing from the banking
system, your policy of public borrow-
ing, your policy to let the monopoly
capitalists make profit in terms of
billions and billions of rupees, all
these policies were evolved solely for
one political objective. For the last
34 years, this political objective has
been to build capitalism in this
Country the like of which existed in
the 17th and 18th centuries. In 17th
and 18th centuries, on the one hand,
they went on accumulating capital,
depriving the peasants of their means
of livelihood, of their tools of pro-
duction, starving them, and turning
the peasants into landless agricultural
workers, and, on the other hand,
they went on making colonies cap-
turing other peoples’ lands looting
them and plundering capital. In 1947,
when India became free, India has
been following the path of capitalism.
You farget one thing; that India as a
capitalist country was born 200 years
too late. In spite of that, you tried to
develop capitalism in this country.
In order to accomplish this lask,
you have been trying for the last
34 years. The result is price rise.
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and because of price rise, today you
are facing a crisis like of which this
country never faced and it is a crisis
which you are not going to solve
because it is beyond your -capacity
to solve the crisis.  Unless and
until these basic policies are clianged
on the price front, there cannot be
stability however much you may say.
This is the position. You say that
your inflation rate is coming down.
But even if it comes down, you will
always be fighting how to slow down
the process of increasing prices. You
will never be able to stabilise the
prices unless and until the basic
economic policy changes. Therefore,
may suggestion to the Hon. Finance
Minister will be to change his
policies.

Select 14 essential commodilies of
daily necessity like rice, pulses and
so on and so forth. 14 essential
items ofdaily requirement without
which the poor man cannot live.
You procure them. Let the Central
Government procure them and give
it to the States so that the States
distribute them tiu’ough their distri-
bution system. Fix the pricc within
the purchasing capacity of the people.
Only then, at least, you can give
some relief to the people. All
the talk of your o-point pro-
gramme and all the talk of relief to
the poor, has no meaning. Please
do it now and if you do not do it,
the prices will escalate and if the
prices go on escalating, you are going
to face a grave situation in the next
two to three years. You won’t have
to wait up to 1985. All the symptoms
are there. AH the symptoms of
restlessness, all the symptoms of
restiveness, are there in this
country.

Therefore, pleasa do something
immediately to distribute these
essential commodities through public
distribution system.

With these words, I thank you.
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“The year holds out a promise of
better days for everyone in the coun-
try. Signs are already there that the
hardwork put in during 1980 is
bearing fruit. As 1980 came to a
close, the latest available economic
indicators show that the economy
has been out back on the road to
recovery and is now poised for
further improvement in the coming

months in 1981.”
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“Arrival of widespread winter rains
increased production, higher power
generation etc. all point to a favour-
able turn in the price situation in the
coming months. Constant vigilance,
however, will be maintained by the
Government to see that the price-
level is kept under control and the
gain so far made in this respect will
be improved upon.”
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“The Government was working
on a package of anti-inflationary
measures to control the unsatisfac-
tory but not alarming  price-
situation.”
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“The Union Finance Minister, Shri
R. \“enkataraman, said here today
in Delhi that we will soon come out
with a package of measures to curb
the rising prices. Talking to UNI,
Shri Venkataraman said, I cannot
divulge thesel._ now since it would
strengthen speculation. I will choose
the riglit time for it.” »

I would like to ask the Finance
Minister, has the right time arrived ?
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“I he Finance Minister,Mr. R.
Venkataraman said 1 will not allow
prices to rise beyond a reasonable
level.”

So, Mr. Finance Minister, has
the reasonable level reached ? It
is very important that you tell us
whether the reasonable level has
been reached ?
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statements, Mr. Finance Minister.
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“She said the Government would
take strict measures to curb price ris”™.
This could be done without reimpo-
sing the Energcncy.

‘The existing situation in the coun-
try is due to the non-performance
of the Janata Party and the 'Lok Dal
Governments from 1977 to 1980. If
we fail to control the price rise, no
other Government can do so, ’she
said.”
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“In July 1979 the price of a 4-kg
tin of a particular brand of ground-
nut oil rose to Rs. 57.40 as compared
to Rs. 47.55 only a few months
earlier.”
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“The newest price of a 4-kg tin of
the same brand which sold for Rs.
57-40 in July 1979, is priced at over
Rs. 90. And traders predict that it
will cross the Rs. 100 mark before
the festival season in October ends.”

Tlius is as on 4th August> 1981.
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1 was misled by accepting tiie Bearer
Bonds scheme. 1 would like the
Finance Minister to clarify this posi-
tion today. Who misled the Prime
Minister ? 1ihe Prime Minister is on
record unless she comcs tomorrow
and say that sh&never said. She is
capable of saying this in the House
that she never said. But the fact is
that it was said once. It was pub-
lished not once but more than once.
Who misled the Prime Minister ?
But for whom none of you will be
here; but for whom you have no
hope at all on earth.
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What happened to your Party ?
(Interruptions)

“Indian National Congress (I) is
the only l"arty and Shrimati Indira
Gandhi is the only leader who can
save the country.”
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fSHiU KAMAL NATH (Chhind-
wara): Sir, wc have just heard the
Marxist.wisdom of Mr. Sunil Maitra
and the fiery speech from my esteemed
colleague, Shri George Fernandes.
Sir, since the very motion which we
are discussing today is an economic
one,"] would confine myself to the
ecpnomics of it, knowing that econo-
mic problems can be solved only by
economic solutions, and not by poli-
tical solutions. We are discussing
a national issue, which is of vital con-
cern to the people. Prices are a
national concern and as legislators, it
should beourduty to place the subject
above party politics. 1 believe prices
and ternpers should not rise simulta-
neously at least on the floor of the
House. It can happen in the market
where prices and tempers rise to-
gether, but when tempers cool down,
prices do not follow suit. Ihat being
the experience of life, let us try to
understand the problem rationally,
logically and dispassionately. Let me
reiterate today that what we are dis-
cussing is the current price situation
and not the situation as it prevailed
during the Janata-Lok Dal Govern-
ments. References to the past are, of
course, always necessary in any ana-
lysis of the economic forces, because
economic wisdom is largely retros-
pective. But let us not be bogged
down in mutual recrimination, because
we want this debate to generate
more light than heat, and that I hope
is the desire of everyone participating
in it. But that has not been the trend
so far. When we discuss the trend
in the current prices, we have to re-
member the positive indications. Tt
is a fact that the annual rate of infla-
tion in terms of the wholesale price in-
dex has Come down progressively from
22:2 per cent in the week ended
January 12, 1980 to 14.8 per cent in
the week ended January 10, 1981, and
further, to 10.3 per cent in the week
ended August 8, 1981. I am afraid
I have to give some figures, because
we have heard distorted figures and
I would Hke to correct the position.
On August 8 last year, the wholesale
price index had risen by 12.2 per cent
over t" t of the previous year. But on
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August 8 this year, it rose only by 6.3
per cent. Here 1 am not underesti-
mating the fact that the rate of
inflation in the country is still high
and even downward percentage chang-
es in the rate of inflation cannot con-
ceal the fact that they are indeed
growth upon growth. 1 concede
that. The Hon. Finance Minister,
Mr. Venkataraman, said earlier this
year that the prices would soon hit a
plateau, but hitting a plateau is not
enough. We have to ensure that after
reaching a plateau, the prices actually
slide downhill. I shall not extensively
dwell on the contributory factors of
price rise, because as I said earlier,
this is no occasion for mutual recri-
mination. But if one objectively ana-
lyses the factors responsible for the
massive price rise, I am sure many of
you. Members sitting in the Opposi-
tion, will agree with me that you can-
not evade responsibility for this en-
tirely. The largest bungling with
public finances and the total break-
down in infiasliucture h«s been of
the greatest tragedies in our economic
life and the shadow of that is still with
us today. I shall also not go into the

global factors si'ch as the prcgres>ive

rise in the prices of crude and also rise

in the prices of other commodities

which we have to essentially import.

1 hese are factors on which wc have

little Control. However, we must
consider the relative weightage of
these factors on the general price rise.
"l he changes are already visible dui ing
the current financial year. For ex-
ample, the impact the petroleum price
rise on the overall price increase this
year stands at 18 per cent, which is
slightly less than what it was last year.
There has been a substantial fall in
the contribution of sugar, khandsari
and gur; it was just about 2 per cent
this year in contrast to as high as 39
per cent last year. On the other hand,
what has sharply risen is the share of
vegetable prices, milk ard milk pro-
(ucts, fish and meat, cereals, pulses,
oil seeds and edible oils. On the
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whole, it has followed a pattern; what-
ever is subject to seasonal variations
has become scarce and therefore dear.
I am prepared to put it down to cli-
matic factors upto an extent. But at
the same time, I must request the Hon.
Finance Minister to enlighten us on
thisasto why tliere hasbeen a failure
in poultry and dairy sectors. Even
butter today has disappeared. Il is
scarce in Delhi and in other cities too.
We would like you to enlighten us as
to why such a situation has arisen

There aie other confusing issues.
We are told by the Agriculture Minis-
try that there has been v gotd sugar-
cane crop this year. Ifthat had
been so, wliy are we importing two
lakh tonnes of sugar this year ? We
are fortunate iliat the Agriculture
Ministcris sitting here. T would like
him to enlighten us on this point.

With tl'.e request that Shri Venka-
taramn will bridge this small informa-
tion gap, let me pass on to the main
strategies tiiat arc now being applied
by the Government. My first ques-
tion is whether there is any particular
strategy at all which our Government
is applying to control the price rise.
Because we had the three years of
Janata rule when there was no strate-
gy at all; even the plan was called the
rolling plan.  1hat is why I am ask-
ing what is the strategy ? It is not
my intention to tlieorise here or to
Sound scholastic because scholastic
debates are not meant for Parliament,
but Common sense is. | firmly believe
that no theory can be viable unless it
can be understood by common sense.
In a nutshell, I look at the economic
strategy of our Government in the
80s as radically different from the
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past. There was hardly any dififer-
ence in the styles and approaches of
the previous two decades i.e., the
60s and the 70s. The approach then
was one of the demand management
whhout caring for the supply side.
1 he Keynesian scholars who dominat-
ed the planning process in those days»
presumed that the role of the Govern-
ment in the economy was only con-
fined to maintaining the suitable
levels of aggregate demand. And
since the Government alone could
print money—the chief instrument of
demand—it was also presumed that
fiscal measures alone could Control
the entire economy. Thus demand
held the key to all Government policies
and slowly the supply side got a
back seat. So when there was a glut
of goods in the market, it was thought
that the crises could be warded off
by (tiscoui aging savings and encourag-
ing spending-that is through a fiscal
remedy. Similarly, in a condition of
scarcity, the fii st thing that the Govern-
ment would do was to tax the goods
heavily, thus trying to lower consump-
tion by artificial means. 1 he proof
of all this is there is in the tangled web
of licensing procedures the maze of
statutes and laws binding business
activities—all formulated during the
60s and the 70s. In one sentence,
the guiding principle then was—De-
mand Creates Supply. 1 am happy
that our Government has revised this
stand. Instead ofbeing obsessed with
the demand side, for the first time we
have launched ourselves on a prog-
ramme to tackle the supply side.
We now want to say that if the prices
refuse to come down, if the inflation
rate leap-frogs, the Government can-
not solve the problem merely by tax-
ing the goods, by passing laws that
will only discourage or punish con-
sumption. The new strategy of ouie
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Government is to remove constraints
on supply” on the artificial bairiers
between the producer and the con-
sumer and give the manufacturing
sector a chance to function without
let or hindrance. The supply side
economics has an emphasis on growth
and not on distribution. Actually
supply side economics is in diiect
contrast to the demand side economics
which we have been following earlier.
Though I am in full agreement with
this theoretical shift, which is now
being totally reversed by the theory
that Supply creates Demand, 1 would
have been happier ifall-round measu-
res were taken to improve supplies.

One very important part in supply
side management is the infra-structure.
The toning up of the infra-structure
has to be done with greater effort and
witli more speed. There is no doubt
about it that the infra-structure has
improved. During this quarter,
power generation increased by 17 per
cent over the corresponding period
last year, coal production by about 8
per cent and goods movement by rail-
ways by about 16 per cent. Down
the line, there has also been a rise in
the production of saleable steel by
about 26 per cent, cement by about
19 per cent, crude petroleum by about
64 per cent, petroleum products by
21 per cent and fertilizer by 65 per
cent. However, despite all these im-
provements, I still think that our in-
frastructure is very much infra. Even
though our coal production has regis-
tered such a sharp increase, there has
been chronic shortages for superior
grade coal used in industry. The
movement of goods on the railways
has increased, but one still has to
ponder how much of it is due to
higher prices for trucking and how
«nt-ch of it is genuine.
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We have also to see to what extent
the increase in our power generation
is because of the good monsoon, be-
cause of which the generation of hydel
power has increased. If our supply
side economics has to work, our infra-
structure has to be commensurate
with the supply side management,
which we are attempting. In fact,
our attempts have to be doubled to-
wards infra-structure within the next
couple of months.

One crucial area of concern for all
of us should be the money supply
situation. While I commend the
efforts made by the Government for
decreasing the money supply situa-
tion in the country, I still feel that the
recent impounding of currency in our
monetary  system is not adequate
enough. The cash reserve ratio and
the statutory liquidity ratio have been
increased. I his may cui tail the liqui-
dity of the banks. I feel the most im-
portant thing is to cut the bank credit
to the trading sector. Today the
bank credit to our trading sector,
non-food trading sector, continues to
be Rs. 3,500 crores, or may be more.
7 he Finance Minister may correct me,
if I am wrong.

SHRI R. VINKATARAMAN;
This finance is for buffer stock opeia-
tions of the Government.

SHRI KAMAL NAT H : Unless we
are able to cure and curb our money
situation in relation to the gross
national production, unless our gross
national production rises in some re-
lation with production, with produc-
tivity, our economic mass will conti-
nue. The supreme economic law is
that inflation is caused by incieasc in
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the quantity of money per unit of out-
put. It is extremely essential to de-
vise some system and control for curb-
ing the money supply to the trading
sector and, on the other hand, in-
crease credit facilities to the manu-
facturing sector.

In the last session, I spoke on the
Finance Bill and I complimented the
Finance Minister on his innovation of
the Special Bearer Bonds Scheme. [
thought it was a good scheme. 1 his
scheme yielded Rs. 387 crores and
was an integral part of the Govern-
ment’s anti-inflationary strategy. I
am happy that the Supreme Court, by
itsjudgementyesterday,hasupheld its
Constitutional validity and vindicated
the stand of the Government, t
think we would have got more than
Rs. 387 crores if only the judgment
had been delivered a little earlier.

Reference has been made to food-
grains and agricultural prices. In the
case of procurement price of food-
grains, over which there has been a
lot of controversy this year as to what
should be the procurement piice we
must understand certain basic things.
I entirely agree with the farmers that
there has to be some connection bet-
ween the price paid to them and the
input prices. A rationalise has to be
found somewhere because any increase
in the procurement price will lead to
an increase in the retail price, which
will start the in”ationary cycle
all over again. The only other way
is to subsidise it, and if we subsidise it,
it will lead to further budgetary de-
ficit and, consewjuently, a'further dose
of taxation.

These are some of the paradoxes
facing the economy. The only answer
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to, this paradox is to augment the
efforts in financial management, to
augment supplies and restrict demand
only to the extent that it would not
affect the health of the economy.
When prices rise, the most important
measure for curbing the tendency is
to produce more. This is the basic
economic law and there is no political
solution to this. As my Marxist
friend says, whether it is China or
Russia or America or Geimany or
France or Sri Lanka or Nepal, these
are basic hardcore economic laws and
as I have said, the economic mala-
dies can only be curbed by antibiotics.
There is no Anacin or Aspro which
would cure economic maladies.
When prices rise, the most important
measure, as 1 have said, is to produce
more. Many measures and many
therapies will be suggested, but these
are all manoveuvres. We have to look
at solving the economic problems whh
a strategy, not by manoveuvres. Any
policy or any programme undertaken
in isolation will only create more
problems in the long run.

With these words, I would like to
conclude with an appeal to my friends
on this side................. (Interruptions)
I am sure that the economy in the
country would improve. The price
rise which is being complained about,
which is the subject of the Motion
today, would be arrested if my friends
here would not scuttle the wvarious
efforts being made by the Govern-
ment and would not disturb the
economic life and create chaos. (Ends)

SHRT SATYASADHAN CHA-
KRABORTY (Calcutta South): Sir,
one point of clarification from my
Hon. friend. (Interruptions) Mr*
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Kama] Nath told that the supply
creates its own demand. Mr. Ven-
kataraman, you know this is known as
Sey’sLaw. Now the economists have
discarded this. How you are saying
that....... (interruptions).

MR. CHAIRMAN; Now, Dr.
Subramaniam Swamy.

17.48 hrs.

DR. SUBRAMANIAM SWAMY
(Bombay Noith East): Sir, the ground
is somewhat slipping under Mr.
Venkataraman’s feet, and no matter
what he says, it is now well established
in this country that the Government
has failed to maintain prices. And
Mr. Venkataraman’s statements over
the last 18 months are indices of that.
Mr. Fernandes already read out some
of the things and I also made some
notes of some.......

MR. CHAIRMAN: Are you in
agreement with George Fernandes ?

DR. SUBRAMANIAM SWAMY:
When we are sitting on this bench we
are in agreement. Only when he sits
on that side wc are in disagreement
(Interruptions).

Sir, on 23rd August last year Mr.
Venkataraman told reporters is in
New Delhi that prices would fall
within three months. And they have
already reached a plateau, the worst is
over. Within three weeks, on 15th
September last year Mr. Venkatara-
man was in Almiedabad and he said:
“Well, prices were not under control”,
but he warned of drastic steps if prices
would not Come down. I do not
know whether he warned the prices or
those who are fixing thleprices. In
Madras, on 13th December, Mr,
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Venkataraman made a fantastic statie-
ment. He said, what the hou”wife

feels is very much different from what

the “economists are advising him, In

other words, the economists are telling,
him that the prices are stable, but the

housewife does not feel so, and he says

that the fault is with the housewife and

not with the economists. So, the’
latest Mr. Venkataraman has said

is reported in Deccan Herald, on 1st

September this year where he”'said

that ‘if prices do not come down I will

get them arrested’. Whether he will

declare Emergency or whether he

means that he would bring the laws

to have them arrested.......

SHRI Y.S. MAHAJAN(Jalgaon);
Arrest rising prices.

DR. SUBRAMANIAM SWAMY:
Arrest rising prices—I cJo not know
how he is going to do that. So"the
question ;s that Mr. Venkataraman
has Come with schemes after schemes
and all of them have fizzled. On
11th July he came with a package.
He says ‘supply management’ but the
package is 100% demand manage-
ment—all the question of cash reser-
ves, credit restrictions, rise in interek.
rates. I hey are all demand manage-'
ment techniques. But he says that
I am bringing supply management.'
I hat has already fizzled. On 11th of °
July he said that. To-day,he is facing'"
Parliament and he is not in a position,
tO' tell how he is going to control
prices. His normal excuse is— all have
become stale, not even correct, they are*
wrong. | would remind Shri Ven-
kataraman of an unpleasantcommit-
ment to Parliament “If I am not"™"
able to control prices, I will’goV'"I »
am clear about that”, he said. So,'
1 would not remind him because®

1
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he is a good man. He is in the wrong
company. [ know that. I am sure
that even though he wants to resign,
the Prime Minister is not allowing
him to resign. Ihat also I know.

MR. CHAIRMAN : I hope you will
stay on to listen to his reply.

Dr. SUBRAMANIAM SWAMY :
Yes, Sir. 1 will make only a....
{Interruptions).

The usual excuse wc heard in the
speeches ‘Janata Legacy’. Of course
‘Janata Lok Dal legacy’ they say.
But I am only responsible for Janata
legacy. What is Janata legacy?
We left 23 million tonnes of food-
grains in buffer stock. He cannot
deny thaw. I have got Reserve Bank
figures. Now to-day, according to
the latest figure supplied by the
Agriculture Minister in course of
an answer to a question, this has
come down to 11 million tonnes.
From 23 million it has come down to
13 million tonnes if not 11 million
tonnes. We left behind 350 crores
in foreign exchange reserve. Shri
Venkataraman has quietly informed
International Monetary Fund. One
economist of International Monetary
Fund who is my ex-student he told
me that the Government has infor-
med them that the Foreign Exchange
reserve has come down to 3 ,”
crores. Such a low level; From
5,300 which we left, to-day it is
3600 crores.

The stock of gold has also come
down. It was 2M tonnes when we
left power. To-day it is 245 tonnes.
So, I want to know what is this legacy
that he is complaining about? I can-
not understand.

Si 1971
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Th« other excuse he has given is
global factor. Global factor can
only effect us through fuel and lubri-
cants. If you look at the price index,
you will find that mineral oil is only
4-1/2%. Even if the fuel prices were
to rise 50%...

SHRI'Y. S. MAHAJAN : 8-1/2%.

DR. SUBRAMANIAM SWAMY :
8-1/2 is including coal. It is your
responsibility. It is not a global
factor. I do not think you are im-
porting coal just yet. In the index
the imported oil’s share in the index
is only 4-1/2%. Even if it goes up
by 50% you will see, total contribu-
tion to the inflation due to 50% rice
in crude oil price is only 2-1/2 %,
just 2-1/2%. The inflation rates
14 %. Of that only 2-1/2% is due to
the imported component. What
about the rest? What is the expla-
nation for that. The wusual argu-
ments we cannot accept. The worst
part of to-day’s inflation is that the
terms of trade are turning against the
farmers. In other words, the prices
being paid for the farmers are rising
slower than the rate at which pro-
ducts he has to buy the prices of the
products that he has to buy.

RAO BIRENDRA SINGH : This
is wrong.

DR. SUBRAMANIAM SWAMY:
While aittiny in your air conditioned
room of Krishi Bhawan you do not
know.

But the fact of the matter is, these
are the statistics given that the terms
of trade have turned against the
farmers. The farmers are being
squeezed in this regard. 1 he prices
of fertilizers, the prices of diesel, all
these are well known and the farmers
are naturally complaining. They
are unfortunately not organised.



AVi Current Price

They are not unionised. So, they are
not able to do very much. But the
fact of'the matter is this is one
aspoct.' !

The second aspect is that with
this inflation the stock market is
booming.

£t is the poor and the middle-class
which has to stand in the queue and
it is suffering. It is the prices of es-
sential commodities which are rising
the rastest. The terms of trade arc
turning against the poor and the
middle-class.

These arc the two aspects for which
he has no explanation. I know, in
the reply, he will never answer all the
points which are well taken care of
on my side. He will pick on some-
thing which I have said in passing
and make that a big issue. That is
his advantage. But the fact of the
matter is that the country is not go-
ing to be satisfied with this kind of

reply.

SHRI R. VENKATARAMAN :
Why do you accept defeat ?

DR. SUBRAMANIAM SWAMY :
I have given up hope from him.

MR. CHAIRMAN : Wherein lies
your hope ?

" DR. SUBRAMANIAM SWAMY :
In Coming to power in the next elec-
tions. If our party is voted to power
in the next elections, there is every
hope for the country. Otherwise,
there is no hope. During our regime,
there was no mention about inflation.
During the Janata rule, during those
two years, there was perfect price
stability and the increase was only
4.5 per cent. Today, itis rising by
15 to 16 per cent. Anyhow, I will
not rub that point too much.

What I am worried about is Mr.
R. Venkatafaman’s economics. 1bat
is exactly what Mr. Ronald Reagan
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is saying about the United States.
This is what he thinks. My Hon.
friend, Mr. Chakraborty said, this is
what J. B. say, the out dated, dis-
credited, economist in the Western
countries had said, after John May-
~“rd Keynes—the latest economics
is not going to say that—that supply
creates its own demand. But the fact
of the matter is that he may say about
the supply side but he continues to
function on the demand side in terms
of the restrictions that he has placed
recently.

I would say, the problem with the
present Government is that it is
incapable of maintaining prices.
What was the common criticism
against the Janata Government ? It
was that we were setting up too
many commissions, the Shah Com-
mission, the Baweja Commission,
so many other Commissions. What
is the complaint against this Govern
ment. They are taking too many
commissions. ihat is the real
problem. It is the taking of the
commissions which is responsible
for the rise in prices. Mr. Antulay’s
name | will not take. I cannot take
because we have already had a
debate. But he himself admits that
he has taken tlie commission. In
an American farmer is being paid
Rs 180 or Rs 190 per quintal, all
the arguments advanced fail. They
say that once they pay Rs 180to an
Indian farmer, they cannot offer

him less.
G< '"TrPMFIT
A A f/\/\TT
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DR. SUBRAMANIAM SWAMY:
In Shakespeare, they say, ‘Every ser-
ious play must have a comic relief.” So,

I do not mind that. The argument that

they have given is that an Americaa
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farmer must be paid Rs. 180, not an
Indian farmer, because you pay
Rs. 180 to an Indian farmer, you
cannot pay him less. That is a false
argument. They need not limit to
Rs. 180. They can go to the market
and buy at the market price through
open market operations. There will
be no commitment on the part of the
Governmeat to buy next-year at the
same price. They are buying in the
American market. Instead of that,
they can buy in the Indian market.
But the problem is that an Indian
farmer may not give commission
whereas an American farmer can give
them commission. And that is the
substance of why an American farmer
is being given preference.

MR. CHAIRMAN: Please con-
clude now.

DR. SUBRAMANIAM
SWAMY : 1 will conclude by
offering him solutions. I know, he
is totally helpless and he does not
have any clue on how to solve any
problems.

First of all, I will commond Mr,
Kamal Nath’s suggestions, namely,
that money supply has to be restrain-
ed and that there has to be relation-
ship between money supply and the
rate of growth of national income.
As a rule of thumb, money supply
should not exceed twice the rate of
growth of national income. I do not
know whether the national income is
growing at all during their regime.
But assuming there is the growth
rate of 3-1/2 per cent per year, the
rate of growth of money supply
should not be more than 7 per cent,
1his is one step if they can take,
the prices would be maintained.

18 hrs.

(Mr.deputy speaker in the chair)

I tell you that in terms of not

bank credit to Government the
Janata Government did precisely

that, do not look at the deficit,
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deficit is out-of-date concwt take
the net R. B. I. credit to the Govern-
ment you take that and you see that
the Janata Government maintained
this limit.

Secondly, a number of controls
have become out ofdate which are
actually a method of collecting
money.

MR. DEPU 1Y SPEAKER : Chair-
man was asking you to conclude,

DR. SUBRAMANIAM SWAMI :
I am giving wonderful solutions
to solve the country’s problems.

MR. DEPUJY SPEAKER : 1
heard that when I took ; the chair.

DR. SUBRAMANIAM SWAMY:

I am glad that you appreciate my
views. The controls which are being
used to manipulate prices, those con-
trols should be removed. How did
the Janata Government bring down
sugar prices ? We de-controlled the
sale of sugar. You can do the same.
But you will not get commission.
That is the problem. If you are pre-
pared to give up your commissions,
you can bring down the price of
sugar....... .. {Interruptions)

Similarly, the price of sugar during
Janata rule was Rs. 2.20 throughout
the period and everywhere people
know it. You may not know it.
Anywhere you go in the country,
people know....... {Interruptions)

We paid him then the cost of pro-
duction. Rs. 12/- per quintal.......
{Interruptions). =~ Only the sugar
factory owners forced the farmers to
so it. Not our Government, They
were your supporters, the sugar mill
owners, some of them also manu-
facture liquor on this side. This is
one thing they can do immediately,
de-control. Sugar prices will come
down. You lose your commission.
But it does not matter. The country
will benefit.
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Secondly, remove food zones.
They introduced food zones. That
is also a method of collecting com-
missions. The movemeiit of wheat
from UP, Bihar and Madhya Pradesh.
They put restrictions on edible oil
between Gujarat and Maharashtra
they put the restrictions when the
goods are moving at the cross roads.
1 he period and their associates
are earning some commissions. If
they could do it, the price of edi-
ble oil will come down.

Similarly, levy. It will go up
again. Let Diwali come. It will go
up. You start giving more conces-
sions. In this way, there are a num-
ber of controls which they can
remove but which have become the
order of the day. If you give up
commissions, prices come down.

Today the single most important
cause for rise in prices is corruption
and this corruption is due to these
controls. If these controls are dis-
mantled, then the prices will come

down.

Lastly, I would say that if they
take one more step, namely, to make
all the amount of the money that a
person saves and deposits in the bank
account as deductible for income-tax
purposes, this will create an incentive
to cut consumption and this automa-
tically would mean less demand, it
will automatically mean lower pri-
ces. This is the step that the Govern-
ment should take. Mr. Venkata-
ramanhas been threatening “Reform
in the income-tax laws”. But he has
not been doing. 1 hese threats are
no substitute for such positive action.
In fact, these threats are methods of
collecting some money because no
prosecution ever follows these thre-
ats. It is better to have a positive
approach namely make the entire
savings man-made and specially the
middle class will get relief, tax-deduc-
tible, then the prices would also
come down. 1 have given positive
suggestions. But [ have no hope in
this Government. 1 only wait for,
the next elections so that better
Government will come to power.
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MR. DEPUIY-SPEAKER : Mr.
Chandra Sekhar Singh.

SHRI CHANDRA SEKHAR
SINGH (Banka) ; Mr. Deputy
Speaker, Sir, I would not like.......

MR. DEPUi Y-SPEAKER ; Hon.

Members, how long we are going to
sit in this House ?

SOME HON. MEMBERS : UR'
to 7.00.

MR. DEPUTY-SPEAKER : The
first speaker, Shri Subramaniam
Swamy spoke. He is leaving the
House. Every Speaker leaves tlie
House and when important discus-
sions take place ; I find from my
own experience.. ..

SHRI R. VENKATARAMAN.-
Only the Minister replies to empty
Chairs.

MR. DEPUTY SPEAKER :
Therefore, I would suggest that the
first speakers may not take more
time so that everybody can speak.
There are a number of speakers and
we must fix time. Till what time we
are going to sit in the House? I
want the guidance of ttie House.

SOME HON. MEMBERS :
Latest 7. We are not going to sit
beyond 7.

MR DEPUI1Y SPEAKER ; The
Minister has to reply; there are many
Members yet to speak.

SHRI SATYASADHAN CHAKRA-
BORTY : Let the Members on the
treasury benches not speak because
the Finance Minister will be replying.
By that there will be some saving of
time.

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
AND IN THE DEPARTMENT
OF PARLIAMENTARY AFFAIRS
~SHRI MALLIKARIJUN): The Hon.
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Finance Minister may'be called at
6.30.

MR. DEPUIY-SPEAKER: 1
would suggest that we complete the
debate before 7.00; the Finance
Minister will reply at 7.00. Every
hon. Member shall take not more
than ten minutes.

Mr. Chandra Shekhar Singh.

SHRI JAMILUR RAHMAN
(Kishanganj) : What have you de-
cided, Sir ?

MR. DEPUTY SPEAKER : Mr.
Chandra Shekhar Sihgh will speak
now.

SHRT CHANDRA SHEICHAR
SINGH : Mr. Deputy Speaker, Sir,
I would not like to enter into theore-
tical intricacies over this issue.
The fact of the situation is that the
present inflacion is hardly a textbook
situation and it cannot be solved by a
textbook solution. Mr.  Sunil
Maitra should realise that textbook
solutions have not achieved that
success even in totally controlled eco-
nomies in the world. I would also not
like to raise the ghosts of Janata-Lok'
Dal Governments or their legacy
and then t'cmolish them, ihey were
ghosts and they vanished like a bad
dream. I would like to assure Mr.
George Fernandes that I would not
make any such attempt and cause
apprehension on his part. He was
creating a lot of heat. Iam sorry
to say that he could not even give an
analysis of the present situation and
embarked on a general discussion of
the Budget and the deficit which
might result at the end of the finan-
cial year.

~lhe present inflation is taking
place at a time when international
prices, due to the rise in the prices
of petroleum products and other
factors, are running at a high level
and'we have had literally to import
inflation into our country.

I am happy that our Government
have taken a realistic view of the
situation. It has not bound itself
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to any dogma or any one-track app-
roach and has introduced a package
of measures to meet the challenge of
the situation.

What is exactly the position
today ? It is very easy to rouse
passions and emotions over this
issue, but we have to look at the
situation from an economist’s angle

and not from a politician’s angle.

I would like to say whhout being
charged of repeating things, that in
1979-80, the rate of inflation was
22.2%. It was your achievement the
achievement of the other side
of the House. Dr. Subramaniam
Swamy has tried to point out that
in 'the first year of the Janata Rule,
there was a relative price stability.
But, I would like to point out to
him at what cost ¥ This was the
year of comparatively stable interna-
tional price which has to be kept in
mind all the time.

Then, again, you began rolling up
the Plan and scaling down the level
of developmental expenditure. I
need not quote. But the facts are
that there was a step up of only
17% in plan investment as against
27% increase last year and 31%
increase in 1976-77. Moreover, the
Government was drawing upon the
foreign exchange reserves and selling
gold which you did and also making
wreckless release of the foodstocks,
particularly, the sugar stocks which
resulted in a very low level of price
of sugar having its impact on the
farmers’ producing sugarcanes. That
recoiled with vengeance and the
22.2% price rise was the legacy left
to us. In spite of the very difficult
international trends, the fate was
brougnt down, as pointed out by
the Finance Minister, to 13.8% 'in
1980-81 and I am hopeful that it
would be further reduced to a single
digit figure this year, that is, in
1981-82. The price rise in May has
been 0.8% and in June it has been
0.6% only. What is true is thdit th®



'425 Current Price

trend towards deceleration of infla-
tiomry pressures is steady. *and
continuing and our Government
through a skilful handling of the
situation has been able to meet fresh
difficulties and avoid setbacks.

Government, as was asked by
some of the Members here, has
adopted their strategy which is not
only of supply management but also
of demand management. As has been
perhaps corroborated by Dr. Subfa-
maniam Swamy, the Governmernt
have adopted a multi-pronged attack
on inflationary trends, that is, to
increase domestic production in agri-
cultural and industrial  sectors,
to remove infrastructural bottlenecks
through better performance and
better co-ordination, to expand
the public distribution system and on
the demand-management side, to
restrict the growth of money supply
aad bank credit and to reorient
public expenditure more firmly to
wards growth and development.

I would like to remind the House
to what is our position in the world
scenario ../While our inflation rate
this year is likely to come down to a
single digit figure, except may be, a
few countries, in all the developed
and dwVeloping countries, the situa-
(tion has been far more alarming.
Between 1970 and 1980, the rate of
inflation has been much higher in
U. S. A, U. K., Pakistan or many
other countries. Pakistan’s inflation
rate has been nearly three times that
of India’s; U. K’s has been more
than double and the U. S. A’s annual
rise has been, during the last year,
more of less, of the same order.
But the recent trend is that in July
it 1s.15.2%. This is a world pheno-
meiio.i and, we cannot insulate our-
selves from the international forces.
The inflationary situation  has
built up in the entire world.
Many other Members on the
opposition have pointed out that
our economy is in a bad shape.
I would like to point out that because
of the various incentives provided by
the Government the agricultural
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production has reached a record of
133 million tonnes a rise of 18% tiis
year. Oil seeds production has gone
up by,25%; sugarproduction reached
a flgure , of 52 lakhs tonnes.
In the infrastructure segment, power
generation between Aprial to July
(1981-82) has gone up by 17%.

Coal production by 8% and rail-
way goods movement by 16 per cent.
In the Industrial sector steel produc-
tion has increased by 26 per cent;
cement by 20 per cent; fertilizers by
65 per cent; crude petroleum by 64
rercent; petroleum products by 21
per cent and so on. The index of
industrial production during April-
June, 1981 has increased by 11.7 per
cent as compared to 4 1 per cent
in 1980-81 and your record of 1.4
per cent in 1979-80. So, the general
outlook of the entire economy holds
promise for the future. ‘there is
absolutely no doubt about it.

Sir, very recently Government
introduced a package of measures.
Many things have been said about it.
This package of measures is basically
anti-inflationary. According to the
econometric model system which has
made a quantitative forecast of the
inflationary rate, while the petroleum
price hike is likely to increase prices
directly by about OJ per cent through
prices of services and goods that use
petroleum, the inflation rate is likely
to be reduced by 0.5 per cent by
additional mopping up of Rs. 1000
crdres this year. 7 he net result may
bejust a slight increase of 0.2 per
cent because of the petroleum price
nse affected in July this year. So
also in addition to augmenting pro-
duction in critical sectors imports of
wheat, edible oil and sugar have been
made ata time when international
prices of these were not high in the
international market. 1his is bound
to effect the market considerably.

Government is also effectively
follpwing a policy of restricting the
growth of money supply. As has
been pointed out by my friend tho
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bank rate and other monetary mea-
sures have been introduced to out
down the demand. The total result
of these measures would be to re-
duce the inflationary rate. These
measures introAced in July last
will reduce the inflationary rate by
2.6 per cent. The economists fore-
cast a rise of 12 per cent inflation
this year but with the persent pac-
kage of measures we are fully hope-
ful that the rate of inflation this
year will be brought down to single-
digit figure which is a great achieve-
ment for any Government and this
Government here.

Sir, we are fully conscious of
the responsibility of devastating
and de-stabilising influence  of
inflation on our economy and
also that it particularly affects
the most vulnerable sections of the
society but the fact is that India is
getting increasingly susceptible to
imported inflation. = The present
phenomenon is world-wide and
India’s performance compares fav-
ourably to other developed and de-
veloping countries of the world. We
have to make a sustained effort to
increase production and producti-
vity and reduce non-developmental
spending and unproductive
employment.

But inflation is difficult to be
controlled completely and this fact
has got to be realised by all of us.
1 am confident that this Government
if it pursues its objectives in a more
determined manner, will be able to
achieve its objectives and prices can
be brought down to a reasonable
level. What is  reasonable, Mr.
George Fernandes was wondering,
but Dr. Swamy has tried to define
it. I would not like to into the
controversy of it. But there is a
reasonable or a tolerable level of
inflation which any economy can
absorb. This matter has been widely
discussed by the economists every-
where and certain  conclusions
ttave been reached. As 1 told
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the House in the  beginning,
inflation has been describe as
too much money chasing too few
goods and this Government is trying
its best to increase the supply of goods
and also to reduce the vo ume of the
supply of money in the market.
The Finance Minister’s task is an
extremely difficult one. He has to
take into account countless decisions
to spend, to save and to invest,
made by 700 million people of this
country. I am confident that the
Finance Minister and the Govern-
ment are doing their best under the
circumstances. We are hopeful.
Government will be able to contain
inflation and control inflationary
pressures in the country confidently
and well. With these words I con-
clude.

SHR] SA7ISH AGARWAL (Jai-
pur) : Mr. Deputy speaker, Sir, I
have heard with rapt attention the
speech made by the hon. Finance
Minister while initiating the debate
on the Price Situation. 1 have also
heard with rapt attention the speeches
made by hon. Members on this side
a;:id also hon. Members on the other
side.

Some hon. Members have approa-
ched this problem in a political way.
Some other hon. Members have
approached this discussion in an
economic way. But I view the things
in a common man’s angle. And this
is one good reason that we all agreed
to a suggestion in the Speaker’s
chamber that instead of we
initiating the debate and censuring
the Government and injecting politics
into it, let the Government come of
its own, to initiate the discussion on
this subject which is causing concern
to every-body including the hon.
Members of Parliament. Because,
the whole process of development
and the achievements in the 6th plan
very much depend upon price stabi-
lity in the country.
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This House is well aware that in
respect of whatever we are going to
spend on the annual plan this year,
80% of the amount is going to be
spent on the on-going projects.
What we are going to spend during
the 6th plan period, the real invest-
ment for achieving the physical
targets will be much less if price
stability is not there. We are aware
of the fact that cost of projects have
gone up by a thousand per cent.
There is not even a single project
during the past 34 years which the
Hon. Finance Minister can mention
where the project has been completed
in time, within the sanctions approved
by Parliament and by Government.
Not even a single Central Govern-
ment project has been completed
within the sanction-limit and within
the time prescribed. 1his is a matter
which is causing concern to us all.
We arc aware of many other projects,
whether it is the Salal project, or
Metro Railway project, or Rajasthan
Cana! project, or Lotlial project, or
various other hydel and irrigation
projects, where the cost has gone up
tremendously. If Rs. 2,000 crore has
been provider' for in the initial
stages, now it has gone, up to
Rs. 6,000 crores or even more. This
huge escalation of costs in the various
development projects is eating into
the very vitals of our economy. This
is something which is of vital con-
cern to the Government who have to
see that price stability is maintained
so that there will not be any big cost
escalation in our development
projects.

So far as the price situation is
concerned, I do not want to enter in-
to any controversy as to what were the
facts during the Janata Government
time or during the time of the Lok
Dal Government or the Congress-I
Government. Now Congress I party
is in power, and 1 was really surpris-
ed to hear the Hon. Finance Minister
comparing his figures with those of
1979-80 when we had Lok Dal and
the Congress (U) including Shri
Brabmananda Reddy who has gone
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over to your side, including Shri Y.
B. Chavan, who is trying to come
over to your side, waiting in the
waiting-room and many others.

So, I don’t want to go into that.
But for how long Mr. Finance
Minister, will you derive satisfaction
by comparing the figures with 1979-
80?7 1979-80 was an unusual year in
the nation’s life. It had three Prime
Ministers and three Governments.
You are deriving satisfaction at if
cancer patient is deriving satisfaction
after seeing a TB patient. You are
deriving satisfaction from the figures
which are not comparable.

May 1 ask the Finance Minister
to put the record straight—is it not a
fact that the wliolc-sale price index
in March, 1977 was 184? Is it nota
fact that the whole-sale price index
in July, 1979 was 211 ? Is it not a
fact that wlien you look over in
January 1980, the whole-sale price
index was 226.6?7 And is it not a
fact that during the 27 months of
Janata mle, it was one point rise
every month? It is not a fact that
during the Lok Dal-Congress Govern-
ment backed by Congress (I), the
whole-sale price index was one
point every fortnight? And is it not
a fact that during the last 30 weeks of
this year i.e. 19<l, the price rise has
been sixty points i.e. one point rise
per week? If that is a situation, it
is alarming. It causes us concern
and you have to seek the opinion
how to rectify matters. We have got
101 suggestions, which cannot be
given on the floor of the House. But
I would request the Finance Minister,
last year you assured us that you
are relying on supply management.
Well and good and I support you.
lhen you said that I am also resorting
to demand management. Now you are
coming to import management. And
then you are resorting to, as some
Members said in the House, to some
‘trust management’. That is how
you look at liquidity in the circu-
lation of money. If these thingi are
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resorted to, [ am sorry to say, it is
not going to bring desired results.

And you could find time to write
an article in Economic Times of 15th
August. A major thrust of your
approach in this Article has been
that the rate of inflation has come
down. Secondly inflation is auto-
matically transported to our economy
through rising prices of essential
imports.

So far as the late of inflation has
come down it is only in relation to
percentage. Supposing there is a
rise of five points over hundred,
then the percentage is 5%. But rise
of five points over 105 will not be
5%. A e of five points over 150
will not be 5%. The consumers do
not make purchases percentagewise.
It is a question how much money
he has to pay and this is a hard fact
that the consumer of this country,
the poor people of this country who
were paying Rs. 226 in January, 1980
are being made to pay Rs. 289 in
tiiis August 1981, after 19 months,
for the same goods and for thesame
services. So, we have to analyse
the situation so far as point-wise
increase is concerned. The figures
which you are giving are illusory
figures. Please do not resort to
statistical jugglery. This is not going
to help matters.

Now, I would Uke to know from
the Finance Minister to put the re-
cord straight, whether the value of
the Rupee in March 1977 was 32-05.
The value of the Rupee in January
1980, when you took over, was
26.95, Now fall in 33 months has
been 5.10 paise, but value of Rupee
in June, 1981 is22.78. Fall in 17
months is 4.17 paise. So, value of
Rupee has gone down by 0.15 paise
per month during March, 1977 to
January, 1980, while the value of
rupee is going down at the rate of
0.23 paise during this so-called
‘Fund-Management’ era. So, in
four modths one paise is reduced in
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the value of a Rupee. This is how
we look at things. Face facts and
try to find out solutions and not go
to statistical jugglery.

I quite appreciate that you have
proved to be a very good salesman
so far as this Government is concern-
ed. You could sell out very well
your Budget last year; you have
been able to sell out your Budget
this year. And I don't know so far
as the next year is concerned, be-
cause you have failed on the demand
management, you have failed on the
supply management, you have failed
on the import management; and so
far as the fund of the trust manage-
ment is concerned, somebody else is
going to replace you, because you
are not going to bear any fruits.
I wish you all best because you are
my personal friend.

ihis is about wholesale prices.
Now I come to the index of retail
prices. You can contradict me,
These are all official statistics and
official figures. I might have com-
mitted some mistakes. I am an
inexperienced man. You have been
for 22 years in the U. N. O. as Ad-
ministrater of tribunals. You liave
been the Industries Minister in
Madras, and you hav; been in the
Planning Commission. You are 75
years of age—like my father.  You
have got much more experience.
Don't try to do statistical jugglery.

MR. DEPU1Y SPEAKER : You
are not stating the correct age of the
Finance Minister.

SHRI SATISH AGARWAL : A
man is as old as he feels; and a
woman is as old as she looks.

In march 1977, the retail price
index was 312. In January 1980, it
was 37]. Therisein 33 months is
59 points. But inJune 1981 it is
439. The rise in 17 months is 68
Joints. In 33 months, the accelera-
tion was less than ‘two points a
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month. Butin 17 months, the acce-
leration is four points a month. And
despite all these figures which are
supplied in the Reserve Bank Bulle*-
tins, the Finance Minister and this
Government go on claiming from the
house tops thatthere is a decelera-
tion. Where is deceleration? It is in
comparison to the last week; it may
be in comparison to the last month.
But if you take the situation as a
whole, there is no deceleration—
which is all statistical jugglery—and I
request the Finance Minister not to
deceive himself, and not to deceive
this nation. He should take some
concrete steps which he has promised
to this House.

Similarly with regard to the whole-
sale prices also, I have mentiofied
certain things already. 1 he second
point in your article was with regard
to the automatic transfers or rather
the imported inflation that is being
brought into this country. So far
as global inflation is concerned, my
hon. friend was comparing with
America, China, U. K., Canada,
Australia or Germany. There is in-
flation everywhere, including Japan
and America. But what is there to
Compare ? Our total tax revenue,
in this country, is Rs. 20 millions ;
but the total tax revenue in America
is $500 million. There is no com-"
parison, What is the per capita
income in America ? Much more
than ours. An ordinary man’s per
capita income in America, €. g a
driver’s or a chaffeur’s income is
much more than what the Prime
Minister or President of this country
gets. The driver there used to take
us in the car. He used to come in
his own car, park it ; and then take
us into the car. Why do you make
comparisons with such people ? You
cannot compare with them.

Look to the people living below
the poverty line. In the last 34 years,
in this country the number of people
living below the poverty line has
been approximately 50% or 60%.
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What about them ? What are we
going to do with regard to those
people.

The second point which the Hon.
Finance Minister has given is that
.we are importing inflation. Is it not
a fact that the crude 0l in the inter-
national market is |2 a barrel less
this, year than last year ? How are
they getting it cheap ? You may
say; we have got foreign contracts.
Why are we not changing the con-
tracts and going into the market for
spot purchases, as the Air India has
done? They have saved Rs. 1.5 crores.
They have cancelled their previous
contract, and made spot purchases.
They have saved Rs. 1.5 crores. Why
can’t Government of India do it 7 Is
this Government bound to honour
everything ?

If it is $2 less in the international
market to-day than last year, it is
cheaper. It is costly for us because
we have got the excise duties, because
Government wants to mop up more
money.

You are getting edible oils. Is it
not a fact that edible oils are cheaper
in the international market ? And if
they are cheaper, instead of making
these edible oils cheaper to the consu-
mer, Government thought: “We
should also mop up some profit out
Of it.” So You brought that Customs
1 ariff (Amendment) Bill. You issued
an ordinance, and levied a customs
duty of 150% or 200%. Why ? You
should have evolved a system at least
in respect of edible oils, so that
item could have been made cheap
to the Consumers. But you could not
resist the temptation.

How is it that the edible oils are
cheap? Sugar is chcaper by Re. 1/- a
Kg. and so many other things are
cheap in the international markets.
So, I am sorry to say that we" arc
not importaing inflation, so far as
these essential commodities are”con-

cerned. - ;
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Of course,”you are importing
wheat. But you said earlier :M<We
are importing everything which is
available cheap, in order to augment
the public distribution system;”*But
this is not bringing in the« desired
results. So, on these .two counts,
this is absoultely a myth, and- a
false propaganda. Whatever .wdare
importing is comparatively -cheap;
but the Government is* trying\ to
impose customs duties, m”ing it
costlier here and the consumers are
not taking advantage of it.uSimilarly,
regarding wheat, neither the producer
is getting more nor the consumer is
getting less; it is somebody in ibet-
ween, the middle man, and on acco-
unt of the faulty policy of this
Government, he is (getting advan-
tage of these things. The producer
is getting less. The consumer is
paying more. This has to ,be recti-
fied. The producer has to be paid
more and the consumer has to get it
at a less price.

At this short time, it is not possi-
ble to list all those suggestions. He
can invite a meeting of the lyiembers
of Parliament belonging to wvarious
groups. We can discuss the price
situation and give him certain
suggestions. But I appreheijld and
1 have heard something here in ihc
Central Hall that the Goverivmeat
is, now out of desperation on »the
economic front because economy is
in a very bad situation, is in a
chaotic condition, from crisis, to
chaos, a very gloomy picture, not in
a position to control these things;
and Mr. Venkataraman, [ sympathise
with you, that you cannot do ,any
thing all alone with ,all the tgood
intentions. It absolutely could have
an inefficient management two years
back, but it is an efficient business
mismanagement now, Hawla trans-
actions are going on through all
these trusts and fund. This is how
you are reducing the liquidity in the
money supply. 1 his is not going to
help matters will you enlighten the
House on this ?

3. 1%1
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Told one particular gentleman in
Bombay “reported and brought to the
notice <of the Governor—I do not
want to name anybody—that he
paid Rs. 20 lakhs in white and Rs.
30 lakhs in black. That particular
matter had been enquired into by
the IB. The matter and the papers
areipending with the Prime Minister.
He may not be in a position to
reply today, but I am sure that he
will assure this House after verify-
ing from the Prime Minister whether
it is a fact; and it is one single ins-
taiice : and I feel sorry. But there
isa case of Mr. Tulmohan Rao, a
Member of Parliament taking Rs,
40,000 and being prosecuted and
sent to jail. For Rs. 40,000 you
send a Member of Parliament to
jail. Now how things are being
done—Rs. 2-1/2 crores from the
cane growers, Rs. 5 crores from
sugar magnates Rs. 97 crores from
one trust and things like that. If
the Government cannot deliver the
goods and cannot resort to rural
development, were is the sense in
having trust and getting things done
through trusts ? Can the Govern-
ment of India and can you also say
that from the Consolidated Fund of
India in the next budget all the
Rs. 20,000 crores are transferred
to trust because this Government
cannot deliver the goods ; you can-
not do rural development and so
you are creating this trust. I would
like to know whether you are going
to revive this Bearer Bonds Scheme ;
whether you are going to resort to
demoralization as is being beard in
certain circles ; and whether you are
-going to reduce plan and non-plan
expenditure because in the present
ecircumstances, this is having cost
escalation and adding fuel to the
inflationary pressures already in
this country ; and whether the
Finance Minister is going to adopt
that system which is there in small
countries like Denmark or Sweden
where there is an automatic taxation
ofjthe price rise with regard to salary
or wages of the workers in this
country* I am sure there may be
m&ny more suggestions. But unless
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development and non><levelopment
expenditure is curtailed by 10 per*
cent, wasteful expenditure is curtailed
by 10 per cent, you will not be able:to'
contain money supply ; you have to
see all this expenditure, this wasteful
expenditure. You have to take care
of that.

We have given all powers to you—
Prevention of Blackmarketing Act,
Essential Supplies Act, and the
National Security Act, and what not.,
Despite all these things, despite the,,
assurance given during the Lok
Sabhi polls, despite the assurance
given on the Floor of the House,
this Government has miserably
failed to control price rise Prices
are rising unabated, unprecedented'
and 1 am sorry, this Government
will not be able to contain prices.
Let them do something. Whatever
power you want from this House,
whatever co-operation you want from
my party and the Opposition with
regard to containing prices, we are
prepared to offer you. But please
do not indulge into this statistical
jugglery ; it will not take you any-
where. You will meet the same fate
which we met in 1980.

MR. DEPUTY-SPEAKER: 1
have again to remind the Hon.
Members that no member shall take
more than 10 minutes.

SHRI B. R. NAHATA (Mand-
saur); Mr. Deputy-Speaker, the
Hon. Members have been discussing
the problem of the rising prices and
inflation. Members from the Oppo-
sition side have been saying that the/

Finance Minister should not indulge i
in the jugglery of figures but when >

they say this, I do not know how
theyhave been quoting one after.
other, a number of figures. Whether
this applies to us only that the figures
will not convince them or does it.

BHADRA 11?7

Situation (Motion) 43»

that you cannot nlafce comparisons.
Comparisons have to be made, to see
whether, whatever efforts we have
niEuie, whatever restrictions we have
imjp"xsed, and- whatever stemps we
have taken, whether they have
been./cffecJtive or not, in order to
control the prices.

Sir, with respect I submit that the
inflation percentage which was 22 3
is coming down gradually. When it is
coming: down gradually, in that case
it cannotsbe said....  (Interrmpiions)

SHRI RAMAVATAR SHASI RI

(Patna): You never go to the
market.

SHRI B.R. NAHATA ; It isnot
the auction of market. What you

are doing is responsible for all these
things. I' would say that quantity
theory of money is a very important
theory-in" Economics, if you know
something of it. Quantity theory of
money says that if the velocity and
the total money in circulation is to be
devided by the number of transac-
tions then the monetary value comes.
On this basis, let us calculate what
is happening. Production is the
most' important factor.  Unless
p»duGtion> goes up day by day—
production also?has to be taken
into ' consideration—but one thing
is that—production cannot meet
the ne”» of the people because
population is increasing. When we
talk* about control of population
the» "our« freinds say all sorts of
things family planning, this and that,
and whtltever mwe'said, they' said,
was *responsible for this increase in
prices'because ¢ prodiiction cannot
be increased to that extent. But
then; psoduetiofi mhas 'not been
incraasi®  Thenugomes another
factoK” Wiiat *are‘. they doing ?
They are putting hurdles at every

stage. WhenevcTijf .Government
tal” stepis to vincrease production”
andx™ontfiol 'the nefarious™* activities
they.do not want Government to do
that*/ Th” want to'extract money
by»>exploilation<.'n>All suc” legisla-
tion they have been opposing. When

apply to them also? If figures are *
not going to vring¢ results then in that-

case nothing is going to h”"pen. Onen

thing, ! would submit. The whole.-o
problem of inflation and rismg prices 4
lies in one thing. What you to o
sec first is, because it cannot be said
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we say that there will be no strike,
they say that we are interfering with
the freedom of the people. We do
not want to interfere with the free-
dom of the people. But we cannot
permit production to go mdown.
The foremost thing for the prices
to be controlled is production
must increase. For increasing pro-
ductiou it is a must that we
must have better production, in The
agricultural sector, in the industrial
sector and even after production,
what has happened ? The situation
in which they have put us, if you look
to that, power was lifeline of the
whole development; in the year
1979-80 when they \yere in power
the situation was poor, it was in such
a bad shape Way there was 16.1 per
cent power shortage, which resulted
in Rsi. 7,000 crores of losses only on
the industrial sector. All these things
have to be taken into consideration.
Then, when you say that whatever
steps are being taken we want the
money to be curtailed. 1 his is what
we are doing. Of course; black
money is there, nobody can doubt
it. But then when we take steps to
curtail black mpneyr and withdraw it
from the market, the first thing, as stat-
ed is that the quantity of money has to
be withdrawn. 1Qii)rder to reduce
the prices, therefare.yfor that purpose
the Governmento?)[odia, our Govern-
ment has imposcfci-j'estrictions and
they created a policy that the Bearer
Bonds should be there. Certain
friends in order- to show off their
intelligence have gone to the Supreme
Court and wasted months and months
together aiid. fitereby the black money
was not permitted to be curtailed.

They made speeches saying, VIf
the Supreme Cour~declares the bearer
bonds legislation as wultra vires, what
will happen to all of you ?” So,
although they have been* saying that
they want to give co-operation to the
Government for curtailing the price
rise, there is a lot of difference bet-
ween what they say and what they
do." This will not help to curtail the
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amount of black money in circulation.

Without curtailing the circulation
of black money, things cannot
improve. So, as we have to consider

what steps have to be taken for that
purpose.

Another factor to be taken into
consideration is this. There should
be not only increase in production,
but a proper distribution system is
also necessary. For that purpose,
all necessary steps must be taken.
They say that we are taking com-
mission from blackmarketeers and
hoarders, but the truth is that some
of the political parties on the other
side are basing their survival wholly
on Dblackmarketeers and hoarders.
Stern action has to be taken against
them. They were talking of sugar. [
came from a State where the BIJP
Government was in power and Shri
Saklecha was Chief Minister. They
fixed the price of sugarcane at Rs.
12 but did not give them even Rs.
8.50. So, at that time all the culti-
vators had to destroy the sugarcane
crop. This"is one of the actions of
the Janata Government by which
sugar production came down. The
area under sugarcane came down.
They evaporated all the stocks of
sugar by free sale. At that time we
said that they are creating scarcity
in this country. We are still facing
the results of the actions of scarcity
created them during those thirty
months>

To bring the prices under control
and to bring down the rate of infla-
tion, we have to do two things. We
must increase production and evolve
a proper distribution system for
implementation. Raids and other
similar actions have to be taken. The
Hon. Finance Minister should takc™'
even more stringent action against
blackmarketeers and hoarders. Stern
action should be taken against them‘s
so that-the'quantity of black moneys
in circulation may be reduced. If
production increase and if there is"
proper distribution, that will bring
downi the prices to a level whic”
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people can f*fford. With these words,
submit that the steps taken by the

Government deserve our compli-
ments,
#SHRt C. PALANIAPPAN

(Salem) : Hon. Mr. Deputy Speaker,
Sir, on behalf of my party the
Dravida Munnetra Kazhagam, I wish
to say a few words about the current
price situation, with particular re-
ference to the essential commodities.

After our Hon. Finance Minister
presented his 1981-82 Central Budget
a meaningful cartoon appeared in the
English daily INDIAN EXPRESS.
In this Budget the Finance Minister
raised the income tax exemption limit
and about 3 lakhs of income tax
payers came out of the income tax
range. He did not also increase
any duty on any of the essential com-
modities. 1 he exuberant feeling of
a housewife was reflected in this
cartoon by showing that she was
kissing the cheek of our Hon. Finance
Minister. I wonder what would be
her reaction today and I wouKl not
dilate much on that.

We cannot deny that inflation is
the prime source of increasing prices.
In - 1979 the rate of inflation was
22.2%; in 1980 it came down to M.8 %
and upto 15th August 198 1 the rate
of inflation has declined to 10.4% as
a result of which the v”*holesale price
index must have shown some reac-
tion. But it has not resulted in any
declining trend so far as retail prices
are concerned. The Hon. Finance
Minister has recently claimed that
the inflation has been brought under
control. As I said just now, it should
have been reflected in the price
situation. Even if the prices had
not shown a declining trend, it would
not matter. At least, the prices
should be stable, as a result of con-
trolling the inflation. The proof of
containing inflation is in the stabi-
lity of prices. Unfortunately, even
that is not there. Sometimes, such a

*The original speech was deli>"d'in

Tamil. ~ j .
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state of affairs create a sense of sus-
picion about the claim of. the Hon.
Finance Minister,

It may happen that there may
be some deficiency in the statistics
supplied by the Government. But,
here the evidence of price rise is
being supplied by the Government’s
sanction of dearness allowance to the
Central Government employees. It is
understood that there are two instal-
ments of DA due to the Govern-
ment employees. So we cannot say
that the prices have not risen.

Last week this House gave its ap-
proval to the Essential Commodities
Bill and also to the Prevention of
Blackmarketing Bill. The responsi-
bility of implementing of these Acts
lies with the State Government. I
wonder how this responsibility can
be discharged successfully by the
State Governments where there is a
multiplicity of authority. For exam-
ple, in Iamil Nadu there are Five
Inspectors-General of Police. 1 do
not know which IG will be directed
to implement the provisions of these
two Bills. 1 he success of any distri-
bution policy depends upon the
rigorous implementation of the above
two Acts. I am sure that the House
would like to know how efl*ectively
these two legislation are being imple-
mented by the State Governments.

Our Hon. Prime Minister has been
repeatedly stressing the need for
reducing the administrative expen-
diture, as thatis one of the most
potent instruments to contain infla-
tion. Probably that is why our Hon.
Finance Minister is thinking of im-
pounding the dearness allowance of
the Central Government employees.
The Finance Minister should also go
into the wasteful expenditure in the
States. In Tamil Nadu there are 5
Chief Secretaries. You can imagine
the burden on the public exchequer.
This kind of administrative expen-
diture must be pruned mercilessly.
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Now, as one ofthe steps of supply
management” wheat, sugar and edi-
ble oils are being imported. But,
unfortunately, the price of imported
wheat is higher than that of the in-
digenous wheat. I do not know
how the price of wheat is going to
be reduced in this background. In
our country the population today is
about 65 crores, for whom there are
only 2,97,0rO fair price shops. You
can judge the effectiveness of public
distribution system. All these fair
price shops are in metropolitan and
urban centres. You know, Sir, that
80% of the people of our country
live in rural areas. 1 would like to
know how many fair price shops are
there in the rural areas. The Central
Planning Commisson has conceded
that 40 crores of our people earn on
an average 75 paise per day. How
can we expect them to keep their
body and soul together in the
environment of spiralling prices ?

The Administrative expenditure
must be reduced substantially. As a
pace-setter for this, this House
should take a decision. Presently, the
Consultative Committees of the
Ministries during the inter-session
period are meeting anywhere and
everywhere in the country. 1 hey
should be directed to meet only in
Delhi. We will be able to save
sizeable sum in this process. As an
incentive for the Members of these
Consultative Committees, the Central
Ministers and the Officials should
also reduce their frequent visits
abroad. A news item came recently
that two Central Government
officials had visited Honolulu to buy
sports equipment for the Asian
Game to be convened in Delhi. Such

kind of wasteful administrative
expenditure should be reduced
drastically.

With these words I conclude my
speech.
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SHRI INDRAIJIT GUPTA
(Basiriut) : Sir, there is no need for
me to repeat many of the things
which have been already said by the

very able speakers on this side of the
House.
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During the discussion on the
Budget of 1980-81 1 had made one
point which I would just briefly like
to repeat here and that is—of course,
there is nothing original about it,
everybody should know it—a period
of high inflation is not an unmixed
evil, it is not a thing which affects
adversely the interests of all sections
of people in a capitalist system. In
fact, inflation and infiationery period
is a big boon and a blessing to the
big corporate sector. It should not
be thought that because of inflation
everybody in the country is having
to suffer. That is not so atall. I
have pointed it out here—I do
not have time, otherwise 1 could
have quoted figures to show that in
respect of big business houses and the
MRTP companies, the largest indus-
trial houses in the country, if you
compare 1979-80 and 1980-81, just
precisely in this period there was
tremendous inflation.  You  will
find that these companies in respect
of their assets, in respect of the pro-
fits before tax, in respect of the divi-
dends that they are distributing, have
never had it so good.

So, this; is a thing which we
should remember that by allowing
inflation to go on unchecked certain
people have got vested interest in
this inflation. 1 hey are gaining by
it and they are not losers in any
way.

Another thing, 1 had said in the
last year’s discussion on the 1981-82
Budget, perhaps Shri Venkataraman
was a bit annoyed because I said
‘This was a gambler’s budget’ and
I said ‘He is a gambler' and he is
gambling with the nation’s finances,
which he has no business to do.
I had specifically said that in the
context of the bearers bonds. It
may be, its Constitutional validity
has been wupheld by the Court.
1 hat is a different matter. But was it
not a gamble ? On account of those
bearers bonds he had anticipated
that here would be realisation of
Rs. 1,000 croresand he had already
entered that on the income side of
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his Budget. He had taken it for
granted that his income would be
Rs. 1,000 crores out of bearers bonds.
That is why I said ‘it is a sheer gamble
that he is indulging in’. What hap-
pened later on? Now we find in
this year’s Budget about Rs. 625 or
Rs. 635 crores which should have
been realised out of the bearers bonds
was not realised. Only Rs. 365
crores has been realised. {Interrup-
tions). 1hat gamble has not paid off®
Rs. 650 crores or Rs. 625 crores is a
sizeable sum of money and since that
has not materialised, it is in the
nature of deficit he will have to make
up for it some how or the other. My
whole theme which 1 wish to develop
in the brief time at my disposal is
that now under the pressure of these
deficits, the Budget deficits, balance
of payment deficits, the deficit on
account of inability to service foreign
debt which is growing all the time, it
is because of these monstrous deficits
that the whole economy is going to
go out of control completely. He
must tell us what is the strategy and
what is the solution for this because,
first of all he has said, of course, he
has harped on the supply management.
Very well, many friends have dealt
with that. 1 want to ask him- when
the existing production capacity in the
country the existing installed produc-
tion capacity cf the industry is not
being utilised on the average to more
than 50 to 55 % if he wants to concen-
trate on the supply side, that is to in-
crease production, this is what he
should have told us about. What is the
main strategy of the Governmett to
see that the installed production capa-
city of the industry including public
sector is really going up substantially;
otherwise the supply side will only
mean—supply management means—
you have to rely more and more on
imports, Relying on imports in to-
day’s world means you have to pay
through your nose. That is what
is leading us towards the terrific
defict in the balance of payments.
It is because we cannot sell our goods
abroad at the price we would like
to sell them for. The industrialised
countries ofthe West, of the capita-
list world, at any rate, they are
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indulging in protectionist measures
and they have got very high interest
rates. On the other hand what we
are buying from them, the prices of
those things are going up all the time,
in spite of your indigenous efforts to
increase your production inside the
country. I do not wantjust to be ref>-
lied to by cheap debating tricks saying
that you people on this side are preven-
ting production from going up. That
is not so. You know very well. Inspite
of ordinances which you have
brought, your own figures show that
it is not strikes so much as lock outs,
lay offs and closures for which
workers are not responsible, which
are responsible for the fall in pro-
duction. About that he has not told
us anything. [ was seeing only a
couple of days ago that Shri Dawar
has made a public statement in which
he says 'there has been alarming
increase of industrial sickness’. That
is of sick units. They also represent
some production establishments and
some production capacity.
Rs. 2000 crores of public funds
are tied up in these sick units. Is
that not a waste of money ? Is there
no reason to look into this and see
who are the people responsible for
creating sickness, the incidence of
sickness? Out of these, it is not
enough to think that these are small
units or medium units which have
fallen sick because of power shortage
or marketing difficulties or something
like that. Mr. Dawar says, out of
these total number of sick units, 384
large-scale units are there which
have accounted for Rs. 1243.16
crores of public fund?, bank funds
and all that, which have been tied
up in these sick units.

He has also said that, if you ana-
lyse the causes of sickness, you will
find that they are primarily due to
gross mismanagement, malpractices
of the management, embezzlement of
funds, diversion of funds from those
industries into some other purposes
and so on. What is he going to do
about all this ? How does he talk
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of supply ° management without

tackling these problems ?

Even our Law Minister, Mr. Shiv
Shankar, only the other day, while
addressing a seminar or something
on company Law said—it is in all
newspapers—that the siphoning of
corporate funds for personal gains
is on the increase, that is, violations
ofthe Company Law are on the
increase. By whom ? By the
Workers or by those people who arc
responsible for sickness, who are
responsible for violations of Com”"
pany Law ? These are the people
who have been pampered, encour-
aged, helped and given new
concessions and you are banking on
them by saying that there is going
to be a big boost, with successful
management, on the supply side, on
production side.

Two years ago, what he said—he
was misquoted by Dr. Subramaniam
Swamy—was, “If prices do not come
down, I will go.” 1 had asked a
question, “If these people whom you
are depending on do not play fair
with you, what will you do ?’ he said,
““If they do not play fair with me, I
will have to go.” But here arc Mr.
Shiv Shankar and Mr. Dawar point-
ing out that these things are increas-
ing, mal-practices, mismanagement,
embezzlement and all that. So much
public fund is being locked up in
these things. For that, he does not
seem to have any worry at all.

Another thing which 1 wish to say
is that it is not entirely true that his
dependence is only on supply manage-
ment. One point has not been
mentioned which is a part ofhis anti-
inflationary package. Itisa sort of
hiding behind the curtain, not coming
out on the stage in the full glare of
spotlights and, that is, the question
of impounding of 50 per cent of
dearness allowance of 32 lakhs Cen-
tral Government employees. 32 lakhs
Central Government employees with
their families, dependants and chil-
dren, come to quite a lot, about
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1-1/2 crores of people. They are the
people on whom the entire adminis-
tration of the Central Government
runs.

Every time the questions are asked
in the House, Mr. R. Venkataraman
or somebody, his deplty, is saying,
“We have not yet made up our
mind.” But two additional instal-
ments of DA which have already
been sanctioned by them have not
been paid. Doss that not mean
already impounding of about Rs. 30
crores to Rs. 40 crores ? The fact
that dearness allowance has been
withheld, has not been paid, the
money has not come into circula-
tion, it is locked up, that is, itis
impounded already, does it have any
effect at all on the question of
prices ?

I find, our new Minister of Plan-
ning, in his reply to an Unstarred
Question No. 1446 of mine, only two
days ago, said ;

“The Central Government
has already advised the State
Governments to credit a part
of the additional dearness
allowance of'their employees—
the State Government emp-
loyees to their provident fund
account that means, to impo-
und—and other States parti-
cularly those which have
been running overdrafts conti-
nuously with the Reserve Bank
have been advised to consi-
der similar mechanisms. While
some States have agreed to
follow such a pohcy, some
othes States have expressed
their inability to do so.”

So when this is the considered
advice which the Central Govern-
ment in the Planning Commission or
the Finance Ministry has given to
the State Governments it is quite
obvious that they intend to do the
same thing with their own Central
' Government employees who number
32 lakhs of people and in addition
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to withholding those slabs of dearness
allowance which have already been
sanctioned, they are now making
proposals to; the employees on future
slabs of dearness allowance because
they know that dearness allowance
will go up, prices will go up. They
cannot control prices, then at least
50% of that should be impounded.
I would like to know clearly from
him what is the position ; because
when they cannot hold the price line,
what business they; have to
impound 50% of the dearness
allowance of the Central Govern-
ment employees and enforce a real
wage cut on them ? Is there a
freeze on dividends ? Have these
big corporate companies, these
MRTP companies and big business
houses who are declaring dividends
in an unrestricted manner, 15%
18%, 20%, 25%—you read the
company reports—there is no freeze
on those dividends. Ihere is no
cut, ceiling on those dividends.
They can go on giving unrestricted
dividends but when it comes to the
poor Central Government employees.
Class 111 and class IV, who cannot
meet their both ends meet, then they
suggest that half of their dearness
allowance must becut. This is not
supply management. It is a demand
management with a vengence
and 1 would advice him not
to risk confrontation with his
own employees again. At least the
Ministers or other people or we are
not asked to have any cuts. Why
don’t you impose cut on us and on
yourselves also ? You raised the
prices of petrol. But you don’t pay
out of your pockets for the petrol
of your Ministry’s cars or your offi-
cial cars or the cars ofthe public
sector  corporation management
people who go about at the expense
of those Departments and organi-
sations. If the tax-payer is even-
tually paying for the petrol which
you are using in your official cars,
what kind of equity and justice is
this ? We arc unable to wunder-
stand.

AN HON. MEMBER? MPs
should get cars too.
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SHRIINDRAIJIT GUPTA : No.
MPs should not get cars.

Then one or two other points. [
MTould like to make one point which
has not been touched upon and that
is that [ would like to know, you,
1 am talking about all the deficits
which are there. It seems that
though Mr. Venkataraman began
his remarks today by saying that
the situation is very promising and
good, healthy signs are visible and
the rate of inflation is coming down
and very encouraging, public sector
is picking up and so on, just at this
moment when everything, in his
opinion, is moving in the favourable
mdirection, that he decides to come to
the International Monetary Fund
for a loan of over Rs. 5.0D0 crores.
It is bound to be there because they
are not able to deal with any of these
deficits. Now, my information is that
out of Rs. 5,000 crores that they are
seeking from the IMF, about Rs. 2,600
crores will be from the IMF’s own
resources. That carries an interest of
6.25 %. But the balance will have to
be borrowed by the IMF from other
sources, from the commercial market.
That will carry an interest rate of
15% or more. If you calculate, when
this entire loan, if it is drawn in
three years, possibly, then the annual
interest charges alone will work out
subsequently at Rs. 500 crores per
year. Just to service this debt that
we will incur from the IMF, we will
have to fined Rs. 500 crores every
year to repay the interest alone. Apart
from this, 950 million dollars have
been borrowed this year from the
foreign commercial banks at very
high rate of interest and at variable
interest rates and he is not telling
the country how much more they
propose to borrow from the private
commercial market abroad. We are
now being told only about the IMF.
So these things are very serious be-
cause the whole burden of this
eventually will again be put on the
people.

Somebody mentioned here that in
S weetis time upto the middle of
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August, 1981, in eight weeks previous
to that, newspapers reported that
foreign exchange reserves have fallen
by more than Rs. 503 crores in 8
weeks. This is more ihan double the
rate of decline that there was in the
same period last year and I would
like to ask a question whether this
is due to the fact mainly that large
sums of money which the Govern-
ment held in foreign securities, which
were yielding good rate of divident,
whether they have dis-invested these
sums held in those foreign securities.
If that is true, it is an index of the
acute crisis they have come to because
of these balance of payments crisies.

So, the foreign exchange reserves
have come down, as Mr. Satish
Agarwal pointed out, to a very, very
dangerously low level, and we would
like to know what is the Govern-
ment’s strategy regarding all this.
I do not know whether he will tell
us. That is a different matter....

DR. SUBRAMANIAM SWAMY :
He must know first.

SHRI INDRAJIT GUPTA ;
About the conditionalities of the
IMF loans, he has said elsewhere,
and in the House also I think, that
there is no fear of devaluation. Of
course, if he is going to devalue, if
that is at the back of his mind,
obviously he has to go on denying
it to the last moment: that is obvious ;
nobody announces beforehand that
he is going to devalue. In any case,
the rupee is being devalued. Mr.
Venkataraman goes about saying
that devaluation, in the old classical
sense, is no longer real because the
rupee is now linked with a basket
of currencies. But the fact remains,
and figures were quoted here, that
the value of the rupee in terms of
paise is going down all the time and
has gone down to 26 paise or some-
thing like that.

AN HON. MEMBER : 22 paise.

SHRI INDRAJIT GUPTA : 1
am more worried about the other
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conditionalities. 1 would like to say
that even a paper like the STATES-
MAN which belongs to some capi-
talist group are expressing concern
over what the IMF and the World
Bank are going to insist on, on things
like what they call ‘realistic pricing
of basic goods and services™—that
means, raising of prices—dilution of
th2 public sector, relaxing of licens-
ing, controls and regulations, aboli-
tion of subsidies—our whole public
distribution system is based on sub-
sidies and they do not like that—
market-oriented, approach, export
drive and so on, and allowing more
facilities for foreign investment in
this country which means multi-
nationals coming in a big way. It is
these conditionalities which we are
bothered about. Mr. Venkataraman
has said, “we will never accept any
condition which is derogatory to the
dignity or prestige of the nation,’.
That is alright. It may be that
straight devaluation may not come
just now. But these other things are
a gross infringement of the econo-
mic sovereignty of this country. If
we are going to borrow from a
creditor who is going to lay down
this type of conditions that you have
to change your whole economic
policy, otherwise you would not get
this money, it means a gross infringe-
ment of the economic sovereignty,
and I am afraid, the public distribu-
tion system, far from being further
expanded, is now slowly going to be
on the way-out. That is the meaning
of it when they say that you must
give up subsidies. The food-for-
work programme has already been
closed down by this Government.
I consider the food-for-work prog-
ramme to be an essential part of the
public distribution system, and it is
the most valuable part which gives
you a return also-that you give food
in exchange for work. This is the
thing which can help the poor
sections of the people in the villages;
nothing else can help them ; there
are no fair price shops in the remote
a.reas of the rural countryside. But
you have closed down the food-for-
"work programme and gradually the
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public distribution system, instead of
being strengthened, is going to be
whittled down and scrapped, because
these are the terms by which the
IMF and the World Bank are now
going to tighten the screw—no subsi-
dies. Therefore, Sir, the people of
this country, I am afraid, are in for
a bard time.

I will just conclude by saying that
this is not something in my imagina-
tion because here is an article which
has been written by one gentleman
who is a member of an IMF organi-
sation. Mr. Manuel Guitiam, Advi-
ser in the Exchange and Trade
Relations Department of the IMF,
has written an article in the quarterly
journal of the IMF, and the World
Bank called Finance & Development.
It is a very interesting article. I do
not know whether the Minister has
had time to read it. In one place
he says :

“...The guidelines makeitclear that
in helping members to design their
adjustment programmes, the Fund
will pay due regard to their
social, political and economic pri-
orities and objectives.”

They are going to look into all
these, and we will have to render
account to them, and if our political
and economic priorities and objec-
tives are not to their liking, then the
loan, for which we are so anxious
now, will not be so easily forth-
coming. So what does it mean? Weare
entering on to a very dangerous
path where all our policies will be

Subject to the scrutiny and the
approval of these people.

Finally, T will say this. I would
commend to the Hon. Finance

Minister the recommendations which
have been made by a group of
economists, I am sure he has seen
it, from twentythree or twentyfive
economists who recently held a
seminar.
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AN HON. MEMBER : They may
be Leftists.

SHRI INDRAJIT GUPTA : They
are not Leftists. 1 am reading it out.
I know there are some Leftists and
there is nothing wrong with it. But,
what would you call some of them?
They aie :

1. Prof. LS. Gulati. Centre for
Development Studies, 1 rivan-
drum ;

2. Dr. Balwant Reddy, Adminis-
trative Staff College of India,
Hyderabad ;

3.  Dr. R. Radhakrishna, Univer-
sity of Hyderabad ;

4. Dr. Deb Kumar Bose, Indian
Statistical Institute;

5. Dr. A. N. Oza, St. Xaviers
College, Bombay.

6. Dr. D. K. Rangnekar, Editor,
Business Standaid ;

7. Dr. Kanta Ranadive, Univer-
sity of Bombay;

8. Dr. Atul Sharma, Sirdar Patel

Institute of Economics,
' Ahmedabad ;
9. H.K. Paranjape, Gokhalc

Institute of Politics and
Economics, Pune ;

10. Shri Krishna Raj.

Everybody knows  Shri Krishna
Raj. These are some of the names.
They have all concentrated on one
point. 1 would commend that to
the Hon. Minister. Actually, unless
he really pulls up his socks and gets
down to fighting this menace of
blackmoney, there is no solution to
this problem of inflation and high
price. It is not going to be done by
gimmicks like the bearer-bonds.
Some of these suggestions which they
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have made, I would just like to

.tabulate and finish. One is that you

should take measures—Ilet us all
agree to those mea™ures to ensure
accountability of funds received and
spent by all political parties. Let the
fund which they receive and spend
be subject to economic accountabi-
lity. Then a lot of black money will
come out.

Then, they have suggested that the
Reserve Bank of India’s regulatory
powers should be extended to the
non-banking financial organisations
and the partnership firms. The
partnership firms and non-banking
organisations are generally used to
convert the black money into white.
1 he Reserve Bank of India should
extend its regulatory powers over
them. There is a question of owner-
ship and transfer of urban property—
under valuation of property—which
is sold and transferred at an under-
valued rate. While some Bill has
been passed recently here, no action
has been taken. 1he figures show
that in the last eight years, only five
properties had been acquired by
Government. 1hough those powers
have been deliberately held for ac-
qusition by Government, only five
such properties have been taken
over in the last eight years. It means
it isa humbug. No body takes it
seriously. They have of course sug-
gested comprehensive procurement
and distribution of essential commo-
dities. This is a must 1he procure-
ment prices should be.related to the
cost of production. If there are
affluent sections who have really
become very affluent, the rural sefc-
tions, the r iral population, and who
are very affluent and rich, they should
be brought within the net of income-
tax. Why not ? Why should they
always be exempt for ever from
income-tax ? They have also sug-
gested that the food for work pro-
gramme should be revived and, in
fact, it should be the first claim on
the foodgrains "stocks*of the Govern-
ment. Food for work programme is
a must if you are really serioujs for



A6\ “"Current Price

those people who are below poverty-
line for whom you are shedding
tears everyday.

Lastly, they have suggested avoid-
ing the uanecessary imports of goods,
techonology and capital which are
available in our own country and
they should be rigidly controlled.
At the moment, liberalisation of im-
ports has become a motto or a
slogan of the Government, the gates
have been thrown wide open. I
cannot resist mentioning a very cu-
rious, ironical thing, which has just
come to my notice lately. Here,
when we are trying in our own steel
plant to increase the production as
far as possible—some increase has
taken place due to improvement in
the infrastructural facilities, as he
correctly pointed out and production
has gone up a bit in the steel plants—
the Chairman of the Steel Authority
of tnilia—SAIL—writing in a journal
of SAIL is lamenting the fact that
while they are increasing the produc-
tion of steel, a whole variety of steel
products, cold-steel coils, strips and
all that which have come into the
country in an unlimited quantity due
to the import policy of the Govern-
ment and he says we are now fticing
a crisis. We are producing all
these products in our steel plants.
But where are we going to sell them?
The stockyards are full of imported
materials which are exactly of the
same type. So, there is some total
lack of coordination 1 put it very
mildly—between  different depart-
ments. It may be something much
more serious. I am not going
into all those commissions and
kickbacks which are operating all
the fme. So, I would suggest in
conclusion that Mr. Venkataraman,
who at least admits on the Floor of
the Hause that this isa very serious
matter, which concerns the whole
nation, and we should give it much
more thought than within this short
space of debate will not try to score
dabating points but will try to come
to grips with the problem.
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MR. DEPUTY-SPEAKER : Hon.
Members, 1 ecarlier announced that
the M mister will be called at 7 p. m.
The Parliamentary Affairs Minister
has since withdrawn all the names
pertaining to his party. One or two
more names are left but I will call the
Minister now.

SHRI CHITTA BASU (Barasat) :
What about our Group. You should
have been strict QdLxWtr...{ Interruptions)

MR. DEPUTY SPEAKER : T
think almost all the points have been
covered, I gave more lime Mr.
Inderajit Gupta so that he may cover
all the points. Now, 1 think proper
representation has been given. It
will be a mere repetition. I call the
Finance Minister.

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN) ;
Mr. Deputy Speaker, Sir, it is not
possible to reply in half-an-hour to
all the points that have been made
during the course of three and a
half hours by various speakers.
Therefore, if 1 touch only the major
aspects that have been raised and
am not able to cover each one of
the points raised by the Hon. Mem-
bers I would request them not to
treat it as indifference to what they
have stated but it is purely due to
compulsions of time.

Sir, my task of replying to this
debate has been rendered easy by
more polemics than economics and,
therefore, I shall deal with the matter
which are relevant and germane to
the issues that have been raised. In
the first place I have stated—and
stand by the statement—that the rate
of inflation in the country has been
brought down. This cannot be
denied. The rate of inflation which
was 22.2% in 1979-80 has been
brought down to 14.8% and then to
10.4% now,
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[Shri R. Venkataraman]

Some of my frieads and more
particularly my esteemed friend, Shri
Satish  Agarwal, quoted averages
and said that the average in your
period is higher than the average
during my period or any other
period. [he average which he cites
is very much like the average depth
of a river.

A person with a temperature of
105 degrees delerium was delivered
to me as the economy ofthe country
in 1980, January 14th, with a rate
of 224 per cent inflation, a 2700
crore deficit, with a minus 14 per
cent growth in industry ; and with
all these things, I had to bring that
delerium down. There is no use in
saying that in respect of this patient
if you take his average temperature
during the last one year it was lower
than 105. (An Hon. Member: Pole-
mics 7) It is economics. [ have to
put it in a language which you un-
derstand. 1 would not indulge in
this but for some kind of statement
that he made. And when the eco-
nomy has reached a level in which it
was in the worst shape, every effort
has to be made to bring it from that
level by degrees to a lower level up-
to normalcy. When 1 say that it
has been reduced from a 22 per cent
level to a 14 per cent level and from
there to a 10 per cent level, certainly,
I show that there has been a marked
improvement in the development and
in the economy ofthe country. But
if you say that this person had an
excellent health during the three
years preceding his fever or delerium
and therefore you must compare it
with the period when he had his good
health, I am sorry, it is not possible
to compare at all because the econo-
my that was delivered to me was one
in which there was absolutely no kind
of stability, no kind of growth, and
it was, on the other hand, full of
deleterious  consequences. There-
fore when I say that this economy
has been steadily improving and that
the rate of inflation has been brought
do'vn It cannot be controverted at
all.
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I expected Dbetter contribution
from my friend Mr. George Fernan-
des. He just went on picking up
some sentences and reports from
newspapers out of context and then
made fun of them. Well, I have
learnt one thing from him. Here-
after when 1 have to reply to the
debate, I will take the newspaper cut-
tings of all the statements which
these opposition members make out
of context and wlien they tell these
things I read back and sit down.
But this is not the contribution that
we should make. He said, and he
misquoted there »;ven, — that in the
Television Interview 1 said that I
will not allow the prices to go be-
yond a reasonable level. On the
contrary—you can verify from the
text—when the UNI people put me
the question, I said :

“All that I can assure the
country is that I will not allow the
orice to go beyond a reasonable
evel of increase, an increase being
inevitable in the present context
of world economic situation.”

I hope you understand the diffe-
rence between the two. I said, the
increase is inevitable, but I will keep
it within reasonable level. This is
the thing which I said. Sir, it is one
thing to say that it does not satisfy
me. Itis another thing to say, you
said it. Mr. George Fernandes
said that you will keep prices at re-
asonable level ; what is reasonable
level 7 And he went on making
fun: What is reasonable 20 per
cent, 18 per cent, 15 per cent? He
Could have gone on for one hour
like the old story of the foolish king
saying, another sparrow came and
took away another grain, and so on.
Like that he could have gone on for
one hour saying 20 per cent, 18 per
cent, 15 per cent and so on. Sir, |
am sorry this is not the kind of thing
I can deal with.

And he saidJndira Gandhi is the
only leader and you are the only
party and all this. Yes, Sir. All
the parties in the Opposition together
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went to the byc-elections which re-
cently took place throughout North
India and trumpted the very same

criticism which they are now making—

the prices have gone up, every-
thing has gone wrong, the country
has been ruined—and what verdict
did they get, may I ask ? Not one
seat they could win. The country
has rejected their criticism of our

party.

DR. SUBRAMANIAM SWAMY:
So far.

SHRI R. VENKATARAMAN :
Yes, and it will be thus far at every
time.

Sir, I will now refer to the kind
of situation that prevails in the
world. We do not live in isolation.
We have to import a lot of goods.
Our imports are of the order of
Rs. 13,000/- crore. The import of
machinery, which are costly in the
European markets because of rate
of inflation in their own country,
transmit inflation here also. Wc
import of oil to the tune ofRs.
5400/-crores. All these bring in
their wake not only the goods, but
an implied inflation along with the
goods which we get. Similarly,
when we import capital goods for
the purpose of manufacture and
whatever inflation is contained in
the capital goods we import, gets
transmitted in the commodities which
are produced from those capital
goods.

Now, take the world situation. I
will not compare with developed
countries ; I will compare with the
non oil developing countries which
are similarly placed. Now this is
the World Economic Outlook of the
ILM.F. Subramaniam Swamy must
have at least read it.

DR. SUBRAMANIAM SWAMY:
But I have to get it from them, not
from you.

SHRI R. VENKATARAMAN:
1 refuse to give it to you.
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DR. SUBRAMANIAM SWAMY:
I know that.

SHRI R. VENKATARAMAN
This Report is a public document.
In 1980, the rate of inflation in
Asia excluding Peoples Republic of
China was 16.2%; in the Middle
East it was 44.4%; in the Latin
American countries (Western Hemi-
sphere) it was 16.2%. Then in the
low-income countries, to which India
belongs, excluding Peoples Republic
of China it was 15.9 per cent; and
in India it was 11.4% the lowest.

DR. SUBRAMANIAM SWAMY :
Can I ask you a question? Could you
read out the income, the rate of
increase of per-capita income in the
Middle East particularly?

SHRI R. VENKATARAMAN :
Mr. Subramaniam Swamy, calls
himself an economist. What has the
rate of inflation to do with the per-
capita income ?

DR. SUBRAMANIAMASWAMY :
No, rise in per-capita income.

SHRI R. VENKATARAMAN ;
It has no relationship. Ifyou are
an economist, you must be able to
establish to me what is the relation
between per-capita income and
inflation ?

DR. SUBRAMANIAM SWAMY. :
I am talking of increase in per-
capita income. There the rate of
increase of income is much more.

SHRI R. VENKATARAMAN :
You go through the book and then
come.

DR. SUBRAMANIAM SWAMY;
Sir, I have been through the book.

SHRI R. VENKAFARAMAN :
You must  have forgotten.

Because you are a politician now,
you must have forgotten. Refresh

your memory and then corns.
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DR. SUBRAMANIAM SWAMY:

I said the rate of increase in income
in tiiose countries is much faster.

SHRI R. VENKATARAMAN ;
How is it directly related to inflation.
For all this I will have to take half-
an-hour to educate you.

DR. SUBRAMANIAM SWAMY:
I am beyond education.

SHRI R. VENKATARAMAN :
There you are at least honest.

I will now deal with certain very
important aspects. My friend Shri
Indrajit Gupta is one ofthe persons
who always make very weighty and
valuable contributions to the debate.
1 always listen to him with respect—
though 1joke about Dr. Swamy, I
give him credence for his knowledge
of the subject, Economics.

The figures which he quoted about
the budgetary deficits are not correct.
What I said in the Budget was that
Rs. 1,000 crores would be expected
from the Bearer Bonds, out of which
Rs. 200 crores would accrue in the
year 1980-81, and Rs. 800 crores
would accrue in the year 1981-82.
In the year 1980-81, Rs. 80 crores
accrued, and Rs. 120 crores were the
deficit. That was included in my
Rs. 1735 crores deficit whicii by ihe
way, was very much lower than the

precedent set by Mr. Charan Singh—

and I said—which, t hope, no one
else who comes after me will ever

equal.

And than when you come to
1981-82, out of'this Rs. 800 crores,
we got Rs. 300 crores. Notwith-
standing the fact that it was
pending before the Supreme Court,
we got Rs. 300 crores. The result
was that our deficit was only Rs. 500
crores ; and this deficit does not
accrue on the date. This isa period
upto March 31, 1982. And, there-
fore, if you say that I have imme-
diately gone into a deficit and that
my finances are all awry, you will
concede that it is not correct.
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SHRI INDRAIJIT GUPTA : Wc
hope what you say is correct.

SHRIR. VENKATARAMAN :
You are hoping that I will fail
They said that the deficit which I
will incur, will be Rs. 3,000 crores
or Rs. 4,000 crores. And Dr.
Swamy was jumping. With every
Rs. 1,000 crores, he jumped one foot
higher. Ultimately, I was able to
show a deficit of only Rs. 1700
crores in spite of the deficit in the
Bearer Bonds. And I am still hoping
that I will be able to maintain the
deficit which I have put in my
Budget Estimates ; and it will not
go very far beyond the Budget Esti*
mates, in the Revised Estimates, as
in any other year of which I have
been in charge. 1 will not emulate
other people.

Therefore, the impression that Mr.
Indrajit Gupta created, viz. that we
have run into a deficit of Rs. 500
crores now, is not coriect, because
that is an amount which is likely
to arise in the course of the year.
There are other fLictors which will
counter-balance.

I can also give you another piece
of good news. The buoyancy of reve-
nues, both in the direct and indirect
taxes, is very good. And if the buoy-
ancy continues, these Rs. 500 crores
are not much, and could be made

up.

SHRI SATISH AGARWAL :
For this, give credit to Chaudhri
Charan Singh. He increased the excise
duty.

SHRI R. VENKATARAMAN 5
I have reduced it. Mr. Agarwal has
a very sharp memory. I have reduced
various excise duties in my budget
for 1980-81. I have not added one
pie. I ILnow all of you want this
Government to fail; and you want
me to contribute to it. You will not
succeed. (Interruptions)

I now want to go on more seriousljr*
After all, it is 8 o’clock.
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I want to deal with them. The
second point which he raised was
about the sick units. Well it is a
mistake in my opinion to have taken
up all sick units and that is why we
are in this great difficulty. In fact,
I do not know what kind of soci-
alism it is where if a private sector
makes profit, it will take it home
and where it makes losses, the
Government must take it over. That
is the philosophy of sick units. In
fact, the Government are now consi-
dering very seriously the question of
policy with regard to sick units and
I can assure you that so far as the
Government is concerned, they are
reviewing this policy and they will
take an appropriate decision so that
the country is not burdened with all
the mistakes and misdeeds of some-
body else.

Then he made a very powerful
plea for not impounding the D A.
and he asked me wiiether tlie Creeze
in dividend is all considered. Well,
I am unable to take either him or
the House into confi'lence. All that
I can say is that at the moment we
are discussing with the persons
directly concerned and the discussions
are going on. [ am unable to give
more information than what I had
given in my statement with regard
to IMP loan. There are a lot of
speculations. So many people are
Writing. But under the convention,
as I mentioned in the House, neither
IMF nor I can disclose terms; and
once it is finalised, as I said, 1 will come
with another statement as Idid on the
opening day of the session. Tt is
not true to say that the food for
work programme has been given up.
On the contrary, it has been replaced
by the national rural employment
programme (NREP); and NREP is
more comprehensive  programme
than the food for work; and the
NRLP provides not only for more
food for the work which was being
done in the past but for a kind of
component by which you will add
durable assests to the rural areas.
The amount provided in the 1981-82
budget is Rs. 360 crores.
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DR. SUBRAMANIAM SWAMV :
That is Rs. 180 crores from the
Centre and assuming that the States
will match an equal amount.

SHRI R. VENKATARAMAN
It is Rs. 180 crores from tho States
and Rs. 180 crores from the Centre.
It has been agreed to by the States;
and on that basis, this allocation has
been worked out; and we are going
to give 5 lakh tonnes of foodgrains
for this purpose as part of the scheme.
Then he mentioned under-valuation
of property.  Mr. liidrajit Gupta
knows that we have tried to acquire
some of these properties which have
been under valued. But there have
been various legal difficullies and
many of them have been held up in
courts.  there are also difficulties
with regard to acquisition of proper-
ties held by companies and coopera-
tives. We have brought this law
now to get over those difficulties;
and 1 am hopeful that given the
cooperation in respect of handling
this blackmoney transaction, we will
be able to enforce the law. If we are
held up by various courts and various
tribunals and various other institu-
tions which give preference or pri-
ority to individual personal rights
over the social right of the nation,
then we have to abide by the consti-
tution and take the consequence as
it is.

SHRI INDRAIJIT GUPTA: Could
you say something about the borrow-
ing plan from the foreign commer-
cial banks abroad ?

SHRI R. VEJJKATARAMAN :

We do not make a programme in
advance as to how much we are

going to borrow in respect of
commercial banks. As and
when an  occasion  arises, . we

do. Last year, we had .to borrow
for the purpose of a aluminium plant
and therefore, we went to the inter-
national market, euro dollaP and we
borrowed 850 million  dollars.
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Now, if such schemes fructify and if
it becomes necessary, at that stage
we decide how much to borrow,
where to borrow, considering various
aspects. Wc  do not make in
advance like a budget, how much we
are going to borrow in this year or
that. It may be that we will not be
obliged to borrow from the com-
mercial markets or it may be that
wc arc obliged to borrow from the
commercial marked, the interna-
tional multilateral institutions.
That would depend on tlie amount
of money which we get cither in the
IDA programmes, AID programmes
or World Bank and number of other
institutions ; and as 1 said, we do
not have a figure already set, as a
target, to be achieved.

Then I will take up Mr. Satish
Agarwal's points.

DR. SUBRAMANI -\M SWAMY:
How long are you going to carry on
by your wits ?

SHRI R. VLNKATARAMAN ;
How long ? As long as I am able
to mislead people like you !

I agree with him ;that the real in-
vestment declines when there is cost
escalation ; and everybody knows
that it is true. It has been
our endeavour to see that the pro-
jects arc properly prepared, their
costs properly estimated, and their
execution is not delayed Ileading
to further cost escalations. 1 know
of several instances- 1 was also a
Member of the Planning Commission
—in all these cases owing
to factors certainly  beyond
our control, some of these projects
become very costly and the cost
escalation takes place some times due
to international factors, mainly,
mostly due to our own shortcomings.
Every effortis being made by the
Public Investment Board—Mr. Satish
Agar\\al knows this very well—to
have a correct assessment not only of
the cost of the project, but also of
the time, the gestation period, and
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everything to see that the cost esca-
lations do not take place. I take his
caution in this matter and we will
do everything possible to see that
there is no cost escalation in this.

Then he asked me why I am taking
always this period, the year 1979-80
as the year for comparison. It is—
fortunate or unfotunate—that is the
year immediately preceding our
taking office. Ho do we compare
ourselves with something ? You have
to compare yourself with the thing
which happened immediately before
you took ofhce and 1979-80 is the
year which is immediately before we
took office and therefore we have to
compare and say that in that period
it happened like tliis and now we
have improved it this way.

AN HON. MEMBER When
they took, they took the previous
year. Cntichc.. Xinterruptions).

SHRI R. VENKATARAMAN :
They did the same thing ..(Interrup-
tions) No, no. I have learnt one
thing as a Minister and I have been
a Minister for a number of years.
A Minister must always reply to the
criticism.  Minister must not criti-
cise others. 1 have never tried to
criticise other people. Occasionally
joking with Mr. Swamy is something
different.

MR. DEPUTY-SPEAKER He
likes that also.

SHRI R. VENKATARAMAN
In many ofthe debates you would
have seen.

Now, the point is, I have to take
a particular year for comparison and
the year I cm take and should take
is the year immediately preceding
our assuming office and that is the
pe'iod which I have taken.

20.00 hrs.

Then, Mr. Satish Agarwal made a
great point that the value of the rupee
has gone down. The term ‘value
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of the rupee is generally in
terms of international currency. But
what we say here is ‘purchasing power.’
The purchasing power is a reflex of
the rise in the cost of living index.
If the cost of living index goes up,
you divide it, it is only an arithme-
tical calculation. It is not as if the
value of the rupee goes down imme-
diately on the basis ofits relation
to other things. It is only measured
in terms of the increase in the cost
of living. Either you say that the
cost of living has gone up from 300
to 400 or you say that the purchas-
ing power has come down from 35
to 30. It is nothing which shows
that the economy has weakened on
that account. IThe prices have a
tendency to go up over a period. 1
am yet to know of any country
where they have not gone up, except
during the period of the world
recession in the thirties when prices
had come down after the first world
war. To say that the rupee has been
under-valued or devalued or that the
value of the rupee has gone down
does not mean anything which reflects
on the policies of the Government
or anything which reflects on the
performance of the Government.

He said that the consumer price
index was higher. I myself mentioned
it.  Then opened, I said it. Consu-
mer price index is one which gets
reflected after a period 1 herefore,
there is a time lag between the
wholesale price index and consumer
price index. It is a fact that the
consumer price index shows some
difference because of the time lag.
That the consumer pries index is
going up is a fact which I have
admitted. I have not said it is not
going up. All that I have been trying
ever since 14th January, 1980 is to
say that I will keep down the rate of
inflation lower; I never said that I

will bring down the prices. Nobody
can quote me saying that.
SHRI CHITTA BASU ; So, itis

safe to conclude that the prices will
increase.
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SHRI R.'"'VENKATARAMAN
Whether you like it or not, wherever
you go, to India or to Timbuctoo,
you will find that the prices will be
increasing. [ will make one quali-
fication and that is, in a totally con-
trolled economy where it is possible
to control the supplies, where it is
possible to control production,
where it is possible to control prices,
then only it is possible. But that is not
the economy whicli we have accep-
ted. 1 herefore, it is not possible.

He mentioned about some Asian
Games and all that, if he wants any
further information, that can be
given. Now, [ will deal with Shri
Maitra. 1 want to deal with represen-
tative opinions expressed. He said
that the price index has gone up,
which have answered. = He said that
production in agriculture and in
industry has increased and yet, the
prices have gone up. Production has
gone up and that has gone to
mitigate the rise in prices. If the
production has not gone up, the rise
in prices would have been higher.
That is why I said that the trend is
good. In the first quarter of 1981-82,
the production has gone wup and I
said that the public sector is now
utilising its capacity to a larger
extent than it had done before. Due
to constraints on power, transport,
coal and other infra-structure, the
public sector could not do its best
during 1979-80. Now. I said, during
the first quarter of 1981-82 the
public sector is  doing Dbetter
and I gave the figures in reply
to a question in Parliament a few
days ago that as a percentage of
gross profit to the total production,
it has become 8%. From minus it
has become plus. You will have to
see whether this trend will continue
throughout the year. 1here are some
cases in which the production has not
come up to the level which we had
really targeted. But thare are cases
where it has increased and crossed the
target.

Therefore, taking an average
it shows a very healthy trend. On that



475 Current Price

[Shri R. Venkataraman] L.

account I want to tell the Hon.
Memi>ers that the progress is very
good, very hopeful and very encour-
aging.

He said something about *the
bearer bonds and that it would lead
to a deficit. 1 have answered that
point.

Dr. Subramaniam Swamy has said
that the term of trade have deteriora-
ted so far as agriculture is concerned.
On the contrary, this is the index
for the 8th August, [n cereals the
change as compared to last year is
-fIS per cent. in agricultiiral
commodities as a whole,
itis 17.1 per cent, while in manu-
factured articles it is only per
cent. The credit for all this goes to
my esteemed colleage, who cham-
pions the cause of agriculture in the
Government. It isa very creditable
thing that the terms of trade in
respect of these items, particularly
the increase in the wvalue of
the agricultural products have been
greater than the increase in the
industrial products. 1 hope, this
will at least please Dr. Subramaniam
Swamy though it may be a (iiscoura-
ging thing that he has proved to be
wrong.

Mr. Maitra wanted to know the
logic of importing edible oils and
imposing 150 and 20J per cent duty.
I owed a duty to the House and to
the country which, 1 thought, 1 had
discharged sufficiently when T moved
consideration of this Bill.  Mr.
Maitra is not right when he says that
the Government iiave allowed private
trade to import. Actually Govern-
ment have canalised import of edible
oil through the STC. But certain
private trade said that they had entered
into agreements earlier to the
day on which this canahsation order
was passed and on that account they
were entitled to import. We tried" to
resist it. But certain decir:ions were
given which enabled the private trade
to import. The cif price of these
edible oils whether coconut oil or
-groundnut oil, was about Rs. 7000/-
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as against Rs. 14,000/- in the market.
If I had not levied this 150 per cent
duty on it, the private trade would
have made a kiUing and they would
have kept all the profit. The reason
why I had to issue an ordinance was
that the statutory limit to which I
could increase the customs duty was
only 40 per cent. Therefore, we had
to issue an ordinance empowering
ourselves to raise the levy of customs
duty upto 200 per cent. Then we
issued the notification under which
we placed the duty at 150 per cent.
When Mr. Maitra says that we
should not raise the levy duty, I am
afraid, people will misunderstand it.
They will think that he is pleading
the cause of the private trade though
it is not his intention.

Then the next question is whether
on account of this imposition of 150
per cent duty, prices of edible oil
will go up. I say no. Because still
under the notification issued by the
Government the import duly on
edible oil imported by the STC is
only 5 per cent. Government are
importing it and then selling it at rea-
sonable prices. Therefore, the prices
will not go up. Hon. Members would
have seen tliat recently we have trac-
ked down all these edible oil people
in Bombay and various other places,
as a result of which the prices have
crashed down, and today the edible
oil prices have come down from Rs.
16 per kg to Rs. 14 and Rs. 13.
These are the figures which I have
got. Therefore, the policy has not
only been justified, but it has paid
dividends.

Lastly, Shri Maitra said that the
bank credit to the Government has
gone up. Yes, it has gone up, because
of the larger investments which
we are making in the Plan. Our Plan
outlay is Rs. 97,500 crores, as against
the earlier Plan, which was smaller.
So, our targets are greater. He made
a mistake; he thought Rs. 1,975 cro-
res is in addition to Rs. 5,400 crores
of bank credit. No. This figure of
Rs. 5,400 crores includes Rs. L1975
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crores. Therefore, it is factually
incorrect. But that is only a correc-
tion ofan information. But what I
want to point out is, because of the
size of the Plan and a large number
of items which we are now putting
there, we have to increase our borro-
wing from the banks. When the Plans
yield results and when the returns
come, it will be slowly reduced. 1 hat
is the position.

I do not know ifI should take
more time. 1think I have covered
all the points. If I liave satisfied
Dr. Subramaniam Swamy, I can sit
dow'n. If he does not say “Yes” 1
will not sit down.

Finally, 1 wish to thank the House
for tlic kind co-operation it has
extended to me. 1 have taken note
of every one of the points. 1 shall
go through them carefully and what-
ever can be implemented, I shall do
with the utmost vigour.

MR. DEPUTY-SPEAKER : We
will now take up the substitute
motions. 1 will now put the substi-
tute motion by Dr. Subramaniam
Swamy to the vote of the House.

Substitute Motion No. 2 was put
and negatived.
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MR. DEPUTY-SPEAKER : 1
will now put the substitute motion
moved by Shri George Fernandes to
the vote of the House.

Substitute Motion No. 3 was put
and negatived.

MR. DEPUTY-SPEAKER : I
will now put the substitute motion
moved by Shri Satyanarayan Jatiya
to the vote of the House.

Substitute Motion No. 1 wasput
and negatived.

MR. DEPUi Y-SPEAK.ER : 1
will now put the substitute motion
moved by Shri Ramavatar Shastri to
the vote of the House.

Substitute Motion No. 4 was put
and negatived.

MR. DEPUTY-SPEAKER: I
will now put the substitute motion
moved by Shri Sudhir Giri to the
vote of the House.

Substitute Motion No.
and negatived.

5 was put

MR. DEPUTY-SPEAKER : The
House stands adjourned to meet
again tomorrow at 11 a. m.

20.15 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Friday, Sep»
tember 4, 1981jBhadra 13, 1903 (Saka),





